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Eieven of

The Lok Sabha met at
the Clock.

[Mr. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

New Fertilizer Factory at Nangal

& w1 T @1 g, A ag rae giagmon
W gq7 AgY AT AT ET R 7
tfenw ot tamw AT W
wraTe et (sft wwte A - AleTge
T SR KA W7 F1 FTW@AT
g1 vt A% ofemw e @ owAA @,
foewr gwa &7 aamar @1 g wfesmg@e
FIgrme s sfgar F omma 9
qerfas grawea ¢, fom o7 gra-faers

2t 771 & WY foradl AT mEdwE
*151. SHRI YASHPAL SINGH: grigz W71 # |
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to oft qware fog - a7 FE WA €,
mtate: o wr ag wra fear mn 2, fE gz
(a) whether the Fertilizer Corpo-

n§T ¥ /Y B9Y AT FF 3§ HOU TEN
o 72§ Y ofeaw F2T o W owm
T ®T 11 9 aWg A 72 2 71 fEy
faw wrefeg sy, aT2 Q. Q9 %1 797
T R AM AT IE URATH T ]

sft e &gan - 5o A A anefea-
AT F1 7q™ § W7 A F7E AT AT
& 1 g g fean <rifesr § w0
fom 77 g9 <A1 I9qm o7 AvA &,
T frarz v ¢ feafew & & gren
¢ o gwn afiw ag Ay ko
A% =R ) @ fx W wrey atfm
g afra b degraaa ) F gAy
arw? T 2

SHRI R. BARUA: May I know
whether due to old machinery the
cost of production of fertiliser in
Nangal is not at par with the inter-
national market price and, in fact, it
is higher; if go, what stepe are being
taken to mudernise the whole thing
so that we can have cheaper produc-
tion?

ration of India is planning to put up
a new fertilizer factory at Nangal:

(b) if so, the details thereof; and

(c) whether Government have given
its approval?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL.-
FARE (SHRI RAGHU RAMAIAH):
(a) The Fertilizer Corporation of
India Ltd. propose td expand the exis-
ting fertilizer capacity at Nangal.

(b) The proposal has not yet bien
finalized by the Corporation.

{e) Does not arise.

oft oy fag . Qe fafasg
- qgW g FAEH ¥ o fy gy @
HreTgT ¥ =T Ay WX IHE aew
Hagi st awi gl | sw ¥ A At
&1 ST o | aw A Ay et
"ot ¢ wraw ¥ fafees o o
o1 WY T v oy § 1 wq gfamn

w1 Y Tw ¥ war § o 3 o |
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SHRI ASOKA MEHTA: 1i is not a
question of one particular machinery
or another. It is a small plant and
it is based upon & particular process
which saves almost the entire import
content because it is based upon the
use of electricity. What is being pro-
posed or what is under consideration
is that that plant be expanded and
with the expansion of the plant we
expect that the cost of production as
a whole will come down.

=t wgrerm T W - sl wER
¥ qg Tam § f AT 71 ag e faoeh
AR § 1 9G aF F A P,
faoret N Wt Y a9rg ¥ 78 FAiE 77
o § W S e W s g E
" ORI A XHE! J31 &1 ag fear g )
N A ATE I WE AT A I W F
Traad feqr o, A€ aog & S
wifier a3fy, a7 IHY FqmET faoeT o
ey 7 aar AT g fasret e
' qr @1 FC AT TG AT G
&, a1 9 TradwE feaT S, ag Ao
e Fr, W AT IW §m, a a8
Aoqr wgi { favem ?

oft watw dger @ ag faers 9x
€t gFm 1 ag a1 @ Sogr 9T M
ar &Y s o g ) feR g s R,
i i
e & fad & wmow w0 gm oo
Avear, 7y sfemm W@ wTEREE @
freter gt W ag W T
s |

SHRI D, C. SHARMA: The need
of fertilisers in this country is most
urgent and I do not understand why
the Government is taking so long inm
expanding this factory. If it had been
a new factory I would have thought
that there was some delay in i'. But
why is Government taking so long in
expanding a factory? May I also
know from the hon. Minister when
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this factory will be modernised, ex-
panded and when it wil] start fune-
tioning?

SHRI ASOKA MEHTA: I have
pointed out on previous occasions that
we have under construction five fer-
tiliser plants in the public sector just
now. Three more have already been
cleared, That means eight are already
cleared for which steps are being
taken. What further plants can be
taken up is under study by the Fer-
tiliser Corporation of India. I cannot
say just now when this decision will
be taken because this involves an
investment of anything between Rs. 30
crores to Rs. 40 crores with a foreign
exchange component of Rs. 10 crores
to Rs. 14 crores. All these matters, as
I pointed out earlier, require time to
study and I am afraid the hon.
Member will have 1o wait till a deci-
sion is taken,

SHRI BAL RAJ MADHOK: The
hon, Minister just now said that the
the cxpansion of the plant at Nangal
is not to be based on electricity but
but it is going to be based on naphtha
or heavy oil. In view of the fact that
Nangal has no ready-made stores of
naptha or heavy oil and they will have
to be Dbrought from elsewhere lo
Nangal, which is a bit interior part of
the country, is it wise to put almost
a new plani which i« going to be naph-
thabased, there. May I know whe-
ther a more suitable site is being con-
sidered which might produce fertili-
ser at comparatively cheaper rates?

SHRI ASOKA MEHTA: This
matter has also been considered. As
a matter of fact, the Governmenti of
Punjab had come forward with two
alternative proposals. Thay are inte-
rested in the plant being set up some-
where else, This matier alsn the Fer-
tiliser Corporation is considering
very carefully. But, at present, from
the data that ig available il appears
Nangui expansion would cost less than
setting up a plant somewhere else.
But I can assure the hon. Member
that all these matlers are very much
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the concern and under consideration
of the Fertiliser Corporation of India.

SHRI S. K. SAMBANDHAN:
Before going in for new plants as
envisaged in thig question, are Gov-
ernment able to tell us whether the
construction of the present plant is
going, according to schedule; if not,
may | know what are the main draw-
backs or deadlocks that stand in the
way of their going as per the pro-
gramme?

SHR] ASOKA MEHTA: 1 would
say, broadly, the answer is ‘yes’. But
it is not that always it is golng ac-
cording to schedule because of vari-
oug difficulties. In a particular case it
took us about one year to get the
land. In another case there have been
vertain other difficulties,

ot vonefie T - ag gl afewe
¢ fr a7y A METATE B AW T
qam s gfamm & sz T &1 ¢
af gzt ¢ fe ave & sreEm
F TARTWA § 9% A & faafed & @
IAN FAITE AT | § Tg AT ATEAT
fa #a1 MARHT AT SieargaT FEEd
T TAAIE W & a9 99 99 @
ghaam & or sfeargay dwdr am
97 faar wr grd ¢

IR W - T AT A |
Mis. Dodsal (P) Limited

+
*152, SHRI HARDAYAL DEVGUN:
SHRI BABURAO PAITEIL.:

Will the Minister of FINANCE be
pleased to state the pumber and dates
of raids carried out for suspected
breaches of foreign exchange on M|s.
Dodsal (P) Ltd. and its associated
companies and particulars of the arti-
cles seizeq and evidence found and
action taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): On
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information that M]s. Dodsal (P)
Ltd. were indulging in violation of
the provisions of the Foreign Ex-
change Regulation Act, the premises
of the company and its associate
companies, and the residential
premises of some persons connected

with the companies at Bombay,
Calcutta, Madras, Delhi, Banga-
lure, Baroda and Rourke.a were

searched by the officers of the En-
forcement Directorate on the 9th May,
1968. The total number of premises
searched was 29. Later, on the 4th
June, 1968, two more premises were
also searched.

The articles seizeqd ag a result of
these searches are:—

(i) some documents;

(ii) foreign exchange in the form
of travellers’ cheques and
currency notes—U.S. dollars
80 and Deutsche Marks 3,100,

(iii) One key.

The investigations in the matter
are in progress and it will not be in
public interest to disclose at this stage
the nature of the evidence gathered
from the scrutiny of the seized docu-
ments. After the investigations have
been completed, necessary action wi'l
be taken as provided in the law.

oft povae oW ;- wToae ot
g ®AT A O &30 fe A wmow
fadr § 3% waT 9T 1956 ¥ o gETR
forer waft I W arforen oy oft @
s I § faw 9ot &F, ww aw @
v F frry cafgaw wgdw
T Ay fawr §, fisad oo wdw
fadr § ot fooh fadeft qov o
foreft & 7

oft sreresft ek 1 e
wwem Aifew 7 o au awlrr g

ﬁmiqw:nmﬂi;
WX ¢ e dvw dew tww el
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79T FT & 37 Feafat 1 fead
Y & g AT F T FY AT AT
et & Y xR TR AT ATARCL
qrey F1 & 79 F /G G7 I AR AT
A § far 23 ¥ T8 FqT A7 AOT AT
&

sy wroreat etk AR AT 5A T
TTRTE AT & A1 | AEWTIAT AEEY &
T K5 AT AT AT RA 1T, K oaeT
TEATILT FEAT |

SHRI INDRAJIT GUPTA: As the
hon, Minister stated. the raid by the
Enforcement Directorate wag carried
out on 9th May. I find that, after
this, on the 6th July, the hon. Finance
Minister has given an interview to
the Editor of the Current which has
published it very prominently on the
front page of the Current of that date.
1 would just remind you that Mr.
Kilchand, who is the boss of M|s.
Dodsal (P) Ltd., is also one of the
big shots of Current—he is on the
Board of Directors of Current or
maybe, the proprietor, I do not know.
In the course of this interview, the
Editor, Shri Karaka, askeq a number
of questions of Mr. Desai concerning
this particular raid and he suggested
that some officers of the Enforcement
Directorate, in order to boost their
“own publicity, have been giving out
. exaggerated stories and asked whether
any action would be taken against
such officers who damage the reputa-
tion of firms. Mr, Desai nag given
certain replies—I cannot quote themn
at length here because there is no
time for that......

SHRI MORARJI
Quote.

DESAI. He may

SHRI INDRAJIT
know it yourself.

GUPTA: You

He has said this. If I paraphrase
the thing wrongly, he can correct me;
I am not reading out the whole thing.

" Mr. Desai shid: Yes; it is the news-
- .papers that are to be blameq for

JULY 29, 1968
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putting out exaggerated reports and
already an inquiry has been Instituted
into such exaggerated preas reports
and if it is found that any informant
has wilfully given information simply '
to serve his own purposes, then very
drastic action will be taken against
him by the Government. The general
impression created. ... (Interruptions)

MR, SPEAKER:
question.

He may ask his

SHRI INDRAJIT GUPTA: My ques- '
tion ig this. Mr. Karaka said this at
the end of the interview—I am quot-
ing him;

“If our understanding of the
ming of the Finance Minister Is
correct, some officials who fancy
their own importance arc likely,
shortly, to be trimmed to size.”

All 1 want to know is whether it is
correct, whether it ig within the
bounds of propriety for the Finance
Minister to have given an interview
to a paper with which Mr. Kilchand .
is connected after this raid has taken
place on M(s, Dodsal and to have
answered questiong in such a way as
to create an impression that exagger-
ated reports have been put out and
that if some officials have exceeded
thelr prerogative, then action will be
taken against them., Was he right In
doing so? [

SHRI MORARJI DESAI: The hon.

Member presumes that I gave that#
impression to the Editor. .
SHRI INDRAJIT GUPTA: The

Editor says that.

SHRI MORARJI DESAI: ‘'The Edi-
tor may. My hon. f{riends also get
any impression created by what I say,
but I am not responsible for it. 1 have
not told him by the longest imagina-
tion that any officer was going to be
punished; I never said that. 1 only
said generally, if any people give?
wrong impression, then they will be
prosecuted. That is all that T have
said. But I have “mnot said In this



2109 Oral Angwers

case that information has been
given wrongly or otherwise; I
have not said that at all.

SHRI INDRAJIT GUPTA: 1 wanted
to know whether he considered it....

MR. SPEAKER: He has denied it

totally.

SHR] INDRAJIT GUPTA: Does he
consider it correct to give an inter-
view at all to a paper with which
some proprietor of that flrm is con-
nected. After the raid has taken
place, he could have said that ‘I do
not want to comment until the find-
ings of the raid are out’.

SHRI MORARJI DESAI: Again 1
must clarify that I have not made
any opinion on this, and I do think
that there is no impropriety in giving
interview to any newspaper.

st gTo Ate fawrd : ¥7 FI9AT
® aTfwT qr [ g7 & Iz g o
F ¥ T AT owoETT A R qan
g faar § fs a7 w1 o witm
aFAR "wT 7 faur od 9 g d4
famar am@, 39 ¥ TAdN ¥ wr &
7 fogr wmg ?
SHRI MORARJI DESAI: As long

as a defilnite finding is not arrived at,
it will not be proper to do so.

</ oft Wy fomd : weaw wEITT, WA
TR o1 o1 & N6 § @ ¥ IR
¥ fF v 1§ g ST 3m N
Fu faens soeTe s st A=
& F1 IFA 9g A w1 T o
Fewa fi T §

“Mr. Desai: No, no, that is not

correct. If I find that an infor-
mant has used Government....".

HAE T 173 TR E

SHRI MORARJI DESAI: Why does
he not read the qQuestion also?

SRAVANA 17,1890 (SAKA)
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oft vy fermdy Ty W 93
g W WTORT ware W 97 1T g,
AT F GE

SHRI SURENDRANATH DWI-
VEDY: Let him read out the question
also, so that we might know what is
not correct.

ofyay ol : FATH T @E |

“A further point was made
which is perhaps most important
in these raids carried out gn the
basis of information of disgrunti-
ed employees and people who had
personal grudges and axes to
grind, It was that the Govern-
ment, when it found that there
was no substance in the informa-
tion which led to the raid, did not
disclose the name of thejr infor-
mant. Government does Dot
allow the injured party to take
action and prosecute that infor-
mant. On this point, Mr. Desai
gave a most refreshing answer
which seems to be a distinct
change from the Government's
previous policies.”

g A% w3

w9 2§ |gW wT A A @
WA EE

“Mr. Desai: No. no, that is
not correct. If I find that an in-
formant has wused Government
for his own purpose and if we can
take legal action against him we

will now not hesitate to prose-
cute him.”

Osgs  WERY, fE%  qgw At
wr § Fo.amaTa AgE A am
£ T o oL fie war ImT o
w1 W O ¥ frg W ey
FETd 3wl ww gfawa Faeeft
6 awft, winft 9w wilgw 0
e wOeTY A wray femn, =t fea
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i

a1 gARY ATET § | wa 3ETg
#gd & fir T ATETa ®Y AT
W wox e F fag qoer
FOM IEF! BW <T I |
wTEw ag g wg @ ¢ 7w
TS WrAETQ A0 Ay IW w3 A,
qg wax I faegm arw § | it oA H
feaafreez weg &1 wam fwar qr %17
STI®HT IZ FATT FAFHT T JIAAT 77
17 719 § 7 5T a1 A7 Faw q13470 7
e A ft 99 &t femafrerr am a7
IFi qgAH s &1 wfEw A 1w
AFA 1 T g ¥ fa T FAT WY TT-
qz Z1, ag o g, afeadw &, afea
FCATHAMQ F 17 & QI TG AARIT
T & a1 g% wfe o gqwm & I
#T BT W& A4 £ | AT /E ARLT
2T & @Y & AT AWAT G AT ATALA
arg Fau? W Zfea w47 wifs 9k
# o gAURT @1 7 WA & W a4
IHAT § 39T AW IAE WAVEATIT F1
W ® wmgy 07 a2 7

45

f|

arq m1q &7 A Frwerfaer &
AT ISAT q1 A I quA o
q1

‘MR. SPEAKER: The hon. Member
should come to the gquestion now. 1
find that it is becoming a debate. He
has taken more than three or four
minutes for his supplementary ques-
tion.

oft wy ol - & o 5T SrsAA
@ fagax &1 wfqe =1 v g faa
&, 34t &1 srarw ¥, fve et faen At
o 8T | T AWm v w1 s
L8 (M (3 o B

EHRI MORARJI DESAI: 1 must
make it very clear that whoever might
give information, if It is correct, has
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been rewarded, and he will continue
to be rewarded. But if it is wrong
information he will be prosecuted.
These are the statements which I
have made, and there is no other
statement which I have made,

ot 7 fered : wfva w17 3goq W
HA ATEA, AAYGIT H WA ATEY |

«ft srereolt ek & wATENQE W
T AT E | IR ATH AT 2, WA
LA

oY wu foelt - & ai wmAT §

SHRI S. C. SAMANTA: I would like
to know whether all the associated
companies of Dodsals were raided and,
if not which of the companies were
raided.

SHR1I MORARJI DESAI: There
were 31 places which were raided. If
he wantg the names, I can read them
out.

MR. SPEAKER: No, he can place
them on the Table of the House.

SHRI MORARIJI
can be placed on
House,

DESAI: Yes, it
the Table of the

SHRI S. C. SAMANTA: I wanted to
know whether al] the associated com-
panies were raided.

SHRI MORARJI DESAI: 3! premi-
ses were raided, not 31 companies
because there were some premises
only of one company, and there were
some houses which were raided, I
might also say that out of 31 places
raided, documents and other things
were found in all places except

twelve.

SHRI SURENDRANATH DWI-
VEDY: The quastion is wheather all
the associated eompaniss were raided.
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SHRI MORARJI DESAI: Yes, they
were associated companies, and there
were no other companies.

SHRI SHIVAJI RAO S. DESH-
MUKH: Will the hon. Deputy Prime
Minister tell us the significance of the
key being attached and what that key
bas led to? The Directorate of En-
forcement is supposed to act on the
information of the informants and the
informants in their turn are supposed
to act on the basis of their business
rivalries or political motivations or
being incited towards publicity, and
the officers who conduct raids are
also usually interested in premature
publieity which very often frustrates
these types of raids. So, what pre-
cautions is the Director of Enforce-
ment supposed to take under the rules
and standing orders at the stage of
processing of information to stop un-
due publicity and also at the stage
of prosecution ending in conviction so
that the person who ig really guilty
of breach of foreign exchange regu-
lations ig brought to book?

SHRI MORARJI DESAL: I do nol
know what exactly the significance
of the key is, I can know it only
when the whole proceedings are over.
and g decision is arrived it and I re-
ceive the report from the officer con-
cerned. At present, I do not know
what documents are there and what
the key is and what the other things
are, But the key must have same
significance, otherwise it would not
have been caught hold of.

SHRI SHIVAJI RAO S. DESH-
MUKH: Is there any inquiry against
giving premature publicity?

SHR!I MORARJI DESAI: It is
difficult to find out who had given
publicity to the inquiry. I did try to
find out but I could not find any-
thing.

SHAVANA 7,1800 (SAKA)

Oral Answers 3 14

WA ek § wma, W ¥ wrfy ot
wrll wT HE

==

153. st aze fagrét srodd
[t wro A
sft wTwTe e weh
oft wtwre fag :
it aToraw e e :

gt Ygiferam ot tamaw ST ay
T w1 Il w47 fE

(%) Tq FH 14 J F/A FARIAT
Z W WY FTAAI T AT A9 q
g, 9% Atz &1 [|@l qT qqm F7q
£;

(F) o8 Y7 ¥ 7 "[q7 2
faaw arq, w3 wrfz w1 =21t fyard

(m) wma, w¥ mrfe &1 ¥4t qmar
+77 g7 qft aq fAf fa@m qn
g 1 WAL 7

() @1 mm, 9¢ wife #1340 &
gam ¥ fa=Ae T T aTeT &7
wrt fowrow & 2 917

(7) afz g, M 961 O W21
F 4qI R FTT @ ATEIT T AN AE w1
gy #1887

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHR] ASOKA MEHTA):
(a) As far as Government is aware,
almost all the somp units, except
few who do not produce branded
soap, are using tallow in the manu-
facture of soap, A list of soap units
registered with the Directorate Gene-
ral of Technieal Development is laid
on the Table of the House, [Placed in
Library. See No. LT-1453|68).

(b) Tallow is being used in the
manufacture of almost all well known
brand; of soaps.
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(c) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-1485/68).

(d) Yes, Sir.

(e) A statement is laid on the Table
of the House, [Placed in Library. See
No. LT-1495/68].

oft wew fagr®t o - wa
g, 5IE AT WIT & A I farmn
T 3 | % am ars @ fE g
@ & fro Al gae A S+l oo
IUGRT &Y 7R & 1 A A9 g H a7
9@ 91T 471 fi g FY7 A1 st
¥ A g v A 9 w1 I a0 v
§—afer 94t wirw ¥ gawr W
A7 Ad fem ?

O a——& ag g Trgar F
f a%7eq & a7 oz W&l agw i
Fm€ AT E AT 1963-64 H 1299
73 gaTT &9¢ A7 w9 ¥m§ v WK%
1¢67-68 ¥ I8 97100 37 FT 17 FUF
46 wrg gr g 1 gg wAT  wwdE,
wregfear wYe AT & oW ¥
At ag @ F< f fam @ s g
* 991 & ITAW F W a7 T qHAT
&, wor woETT ATE & =41 Aa ST %W
=z v & faure s @ &, fawd
gare fadvi qar @1 awgE W oAw
=

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): First of all, taking the first
part of the question, it ig easier to
indicate the names of the few com-
panles which are not using tallow
rather than to indicate the names of
those who are using it. The following
companies producing laundry soap are
not using tallow: DCM  Chemical
Works, Delhi; Ganesh Flour Mills,
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Kanpur, Rohtas Industries Ltd, Dal-
mianagar, Amrit Vanaspati Co. Ltd,,
Ghaziabad anq Bramhappa Tavanap-
panavar Ltd, Mysore.

The following companies and brands
are using not tallow but synthetic
detergents: Hindustan Lever in their
manufacture of Surf; Swastik in the
manufacture of their brand called
Sway and Tatas in the manufacture
of Magic.

Regarding the second part, if we
want to stop altogether the utilisa-
tion of tallow in the manufacture of
soap by those companies which con-
sume various fats and oils you need
at least, on a rough estimate, 1,25,000
tonnes of hydrogenerated groundnut
oil. To that extent, you will have
less for edible purposes. The price of
vegetable oil fluctuates enormous'y. In
the last few years, the fluctuation has
been sometimes to the extent of 100
per cent. So that the price of soap
will go up and the availability of
groundnut oil for edible purposes
will go down. These are some of the

difficulties,

Ag for the question why there has
been a larger import in 1967-68, the
reasons are as fo!lows: Soap manu-
facturers were allowed to use the na-
tional defence remittance facilities for
importing the requirements; in addi-
tion there were imports under PL
480 arranged by STC, Then there was
less of production of groundnuts.
Prices went up; and there was a
larger production of soap by about
10,000 tonnes.

oft wewm fagrét ettt ™ @
¥ A7 @ & S T a1 gET A w
&1 IO A FAT IGT | ¥ I
gfaqr & fo gowz gar faw @Ay
¥ faz dure @ e foa® ag7 @ faa
fem wmd f§ aa <& & I fea
mar ¢ 1 faAwy & g, € Ja, faA R
Y ¥ g, & At &
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SHRI RAGHU RAMAIAH: If it is
a few brands that do not use tallow,
that could be done. But here almost
everybody uses tallow. So it may be
presumed that except in the few cases
1 mentioned, tal'ow is being used.

SHRI ATAL BIHARI VAJPAYEE:
Is this the reply to my questjon?

MR. SPEAKER: Everybody is using
it.

SHRI ATAL BIHAR] VAJPAYEE:
Why not say on the label that such
and such soap is manufactureq with
tallow? What stands in the way of
Government making such a law?

SHRI S. K. TAPURIAH: Like as
they do in Americg in the case of
cigarettes.

SHRI RANGA: Let them put a label
on soaps that do not contain tallow.

SHRI RAGHU RAMAIAH: | have
said that everybody ls using tallow.

SHRI ATAL BIHAR] VAJPAYEE:
Not everybody, He himse!f hag given
names of companieg which do not use
it, He does not know!

MR. SPEAKER: Shri Ranga sug-
gests that it is easier to put a label
saying that such and such soap manu-
factured does not contain tallow. They
can put a label to that effect in the
particular soap. If jt ig only a few,
they can put a label.

SHRI ATAL BIHAR] VAJPAYEE:
There are many soap manufacturers
not using tallow.

SHRI RAGHU RAMAIAH: That
can be done,

SHRI ATAL BIHARI VAJPAYEE:
That must be done.

.

ot wTwTe e Wiy arT ¥
W & wavr & freg 0 frwrad ok §,
TIH gw A g g
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o gAET KT A §1 g | TG
#T% ars wedt ¥ forer @ e mo o
O F I §1 997 &5 Avq @A
A% =&l W fadrwayr ¥ e
AT Y AT wI WA 57 &
aaAar qam § v gan, 3wy af
afdfar & | & aTF ¥ ST LA §
fir 7am ag A F AR OF gEE T
Tf EUL (O S
wew At X AT% ars ;A fEEr ar
fir gt &1 wrafagt § 38 @16 W%
femgar =gy o

SHR] ASOKA MEHTA: Eighty per
cent of the goap that is produced and
used in the country todayis for
washing purposes, and the Govern-
ment is engaged in producing synthe-
tic detergents which will obviate the
use either of tallow or of vegetable
oil, and this programme is going
ahead, and as he pointed out, some
manufacturers are already manufac-
turing it, but we are doing It on a big
scale, So, this problem will be
solved soon.

oft eTw Eww et - qow
WERA, A7 1066-67 H 4% Y w1y
%o & &1 wrara #* n€ qfv 67-68 %
T 7 70T AW 17 XOT €17 7 wdd
smara &Y 7€ W afy gEr A § wt
1 amars fadwi ¥ agar wwr qom
At & W § fe gart #w & amaa
UF aga A AuE JOw §) AR
wafed & arrn wgan § e war 4
¢ S0 2470 TET o QTR
A A A N gAY FTIYYE 4
0% 77 Ford Wy & fog W s0A
AT Wit arfE wff &1 ¥ weeT
ex gomed 31 A% 7 wff w1 ;e
7 fom a1 7% ¢ )
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SHRI ASOKA MEHTA: I have re-
plied to that question that as far as
washing soap is concerned, which is
80 per cent of all the soap that we
use, synthetic detergents are being
produced. My colleague has pointed
out why in that year Rs. 17 crores
worth were imported.

o nifwry T FAY A 7 OF
T 58 fF $% swafaat §9 g7 AW
F A aarAr § fa =+t w0 geAma
7%t faar aman & famd ag arfas g 2
f g8 q#T7 1 ATAA TATAT AT AFAT 2
famid =9t ¥ gagnr € Aravasar Agr
g mar greA ¥ faRe AEroawm ¥
faq &1 wrer F A wY A
WA H TRT T T /LT I A 4T
favia w40 fs £ & &4 1 341 o1 "107-
T g # wg B a2 faear g ?

sft aive Agar - TAET FAE
g7 @iy 7 faar s wa7 zw afa faw
oaA X AR &ATT FT GIAT T F
71 f&T am ¥ far ~“a=a wme $19
&I ATGAT H1X IWE W AT AF ATYA
o7 AEA R FEx q 3z A
7 1A ¥ FqT G AAT FIAT AT |
,,,,, (vowam) ..
a7 F X & fe DA F 9 33
Aq AT AR ®E TIOW AL 1 TAE
AT e gfat & g7 g frafes
fedzg s NI P @ 3498
&Y AT FTORAT AT T & A7 AT
CE A AT T KW T AT AKAT |
T ATA X WY IAT W AT qIT
IAF WTH AX ¢ AT AW T R
& AT [ a9 BN T ;1 AeT ¥

oft wew qrelq - AT TR E
fr T N MDY AT A AAE
1 &t gay wwafaat § A T 3=
mAmR & fpal 7@ 8, IgIwR aT
oy, wyraar A g 7
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ot wahw RgAT  cART AAT

At & 1

sft sawx wnf:  H5f ot 7 ot

* wgr fn fomr aeAl # Wt w7 gl

g ¢ osaw femr A o gwar 2
afew 3 o7 fomr o gwar dfom o
ffaff sTgmm A grar 2 1 &
gt Wt ¥ wmEry F fag q@EAr
TEn g fe o Afefe ot & o
ot Afefew ¥ Fov g famn omn
1 @ ww A Afefew 9T qean
faar o wwer & fox a@w ¥ v
& #at wff foamr o e § 7

A gET e ag g fF 17 ¥
47 @& % 94T 91 7@ T FAE
g 71X fae e O FAT 3 A9 T
®1 #wrg T o N WA TES L
fs faeelt =m0 firwr, W& &l T+,
TET qEE A WY anfeas aae
faee #1 @ A s AT o
T § A W STl A qgE
¥ foq ag ww A foear v 2 7

st wete qgwr ;g7 gEEET
AT ATfET fF O AT e § v
& W e ¥ fagar § 9 W AR
¥ I YT AT ForeY SR At ®
A GIUE I IR G A& qwE
wfeq | aga ww A ¥ i ¥ forrt
M s@we A far @ A 3w 9
foram o wwaT § W1 IEW A @lw
awf &

ag wgA f5 9% A § wwar
T, 9% AT & A & ¥few ol a1
HUET T |

SHRI PILOO MODY: I share the
anxiety of my hon, friend Mr, Vaj-
payee about the drain of foreign ex-
change for the import _of tallow. 1
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should like to know from the hon.
Minister if any arrangements are
being made for the manufacture of
tallow locally.

SHRI ANANTRAO PATIL: It is not
true that all the manufacturers of
soap use tallow because there are
many small manufacturers who do not

use tallow. Instead of tallow, they
use non-edible oils. The Khadi and
Village Industries Commission has

succeeded in these experiments and
many small manufacturers are adopt-
ing this process. May 1 know whether
the Government would give en-
couragement to these small manufac-
turers instead of encouraging big ma-
nufacturers?

SHRI RAGHU RAMAIAH: It is
well-known that tallow is being used
in most cases; where it is not used it
is much simpler to say so in the
labels anq mark it so, But we are
not against any other system of mark-
ing if it helps. We have no objection
to examine the first part also, whether
those which are tal'ow can also be
labelled. These aspects will be ex-
amined.

SHRI ANANTRAO PATIL: My
question was different.

SHRI ANBAZHAGAN: In order to
save forvign exchange will the Gov-
cinment think of giving any subsidy
or help for soaps that are manufac-
tured completely, 100 per cent, with
indigenvus materials?

SHRI ASOKA MEHTA: I do not
know what the indigenous materials
are, Hardly any foreign exchange is
involved as the bulk of it comes under
PL 480.

g Tew : w7 s A
Frad e ferd g w1 sgA afaw
rgae w7

SHRI ASOKA MEHTA: I have not
got the figures,
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SHRI RANGA: There is a strong
sentiment in our country against the
use of tallow and it brings in the cow
and the pig and all these animals. [
myself did not understand what was
meant by this wonderful ‘tallow’ until
my hon. friend began to tell us about
it. Mr. Vajpayee alsp referred to it.
In view of the very strong and justi-
fiable sentiment. I want to know—
the Ministry is busy thinking of dis-
covering some synthetic product—how
soon would Government see that the
alternative synthetic product which
helps us not to use tallow would be
developed and put into commercial
use?

SHRI ASOKA MEHTA: We expect
a synthetic detergent to be available
in two to three years,

SHRI NARENDRA SINGH MAHI-
DA: May | know whether the Minister
ig aware that in France tallow is made
from sewage disposal and most of the
tallow that comes to Indéa is made
from whale fat or shark fat?

SHRI ASOKA MEHTA: 1 am not
aware of it

ot wwcrr e : qW el § fs
ST T AEw 3 At aew 8 anr
wt & w7 faar | A Ay & e
fe F= 715 Fo@ w0 wWE ow
e e B @ a1 gw vy feeh
gt ¢ 7 onfex § 5 3w gfaww
ot g T 5 aTeT & of we g
qgeT qata at a7 § fr g awr feedt
gt @ W17 gEa we g @ fe o
A AT A% WT K T ALT FT OTHA-
TTAfragEOTR A ¥ A A4 A% AT
g dwelra 41 QW aff wof
% ¥ foq Gt w0 dwrfw w1
§9 qfz a1 Fafas & ?

SHRI ASOKA MFEHTA: I do not
have all the figures with me here.



3123 Oral Answere
MR. SPEAKER: He cannot answer
off-hand.

SHR]I P. VENKATASUBBAIAH:
The hon. Minister has told us that it
comes under PL 480, This PL 480
has got its own disadvantages, and
when PL 480 imports are stopped,
what is the alternative that the hon.
Minister i thinking of? 1Is he still
going to import tallow after PL 480
imports are stopped and is he going
to depend very much on import and
spending foreign exchange on this?

SHRI ASOKA MEHTA: 1 said re-
peatedly that we are deve'oping a
synthetic detergent for this purpose.
There is nothing else that can be
done. The only alternative is when
we are able to develop our produc-
tion of oil-seeds in such a massive
way, we will be able to find oil-seeds
for both the purposes.

SHRI SAMAR GUHA: I am asking
this question as a student of science,
withoyt associating myself with any
obscurantist sentiments about
thing.

any-

MR. SPEAKER: Order, order.
a question.

Put

SHR] SAMAR GUHA: Whether it
is vegetable fat or animal fat, 1 do
not bother about it. My question is
this. 1 find from the figures supplied
to us that in 1962-63, tallow worth
Rs. 61.01 lakhs was imported from
outside, But this figure shot up now
to nearly 30 times; that is, in 1867-68,
animal fat worth Rs. 1,746.2 lakhs was
imported from outside. May I know
whether the Government can have al-
ternative sources, either by way of
animal fat or vegetable fat, from our
country itself so as tg save this drain
on foreign exchange?

MR. SPEAKER: It was answered.
He saild that synthetic detergent is
being produced here. Shri Ranga also
asked when it will be ° produced.
Evidently, the hon. Membe, was not
aware of it
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st TWAWE  qEE W OgA
TgIET #1 49 wAwra g g qwmE
§ Jora §NT G ThEE g w7
waif gv 7t qar A fe 9w T ad
e F 9@t el g @ 41 SeET
A Tt A § 9 § 1 @ A|
#r¢ dorg A T & fag awmw
fomr s w2 7

SHRI SHANKARRAO MANE: Peo-
ple are more concerned with vegetable
oil and not with tallow or fat because
it is not & question of sentiment; it is
a question of daily necessity. There-
fore, I would like to know from the
hon Minister how much quantity is
being utilised of edible oil-for soap
manufacture and whether the Govern-
ment propose to ban the use of edible
oi' in soap manufacture?

SHRI RAGHU RAMAIAH: 1 would
like to have notice for it.

W W) TRl ® aed

"154. st wegum wam ;e
foer ¥t 72 T F1 oFrO T fa

(%) ¥ 3z #4 ¢ f& 3=~
IUR ¥ T T WA 97 mraEe,
ggifemn o7 g w1 A9 9 feh
CUciEIE CIE I g OO R

(') = asx<dr &1 TFA & fem
a1 I9m fer wd 2 @1 & & e

E 7
A .

fowr sorerg & oo st (oY e
T AW) : (T) THITF Y T AT
FT AW 71 F1F1E 0 70 ¢ fr
AT ¥ AU ¥ R, 33 dma 9
Frw, Wifeaw aq fafr =1 A
A o = & s o 2

(7) o= av 4 3547
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ot qfom www : FORR R ag
T @ g [ifgg Wi T fad -
o Afeat a1 dwvieew & fr
fogR # ot o) e g
FFN & afcg § g afew ardr
Far axrk & ek orgt & wreh e
A §, WM WIGT W R
3 W& 3g 3w g fF s ame
WA AR R A o g o
X ¥ AT W A I d a
R ¥ AW W s § fae
qm w3 & 5 FE A o oAg @
A g T A0 avw F g A §
qY, T@ A0 FT 7 A ¥ g W
TR ¥ IIT FAT AN § 7 wEAR)
¥ g3 ;R At faea s &
FTAH I AT Fqw N e §
AW W A AT 9 ¥ W A
7§ T W fage @ 9w H avew
aff g W agr @Y I § feedt o grem
H qTgT ST A 97 a1 W & A
¥ |9 T I F g7

0 T ag § e fas Swarm
1 BIT §T T AT € T oW
¥ F a3 = M @ & o o
Wa s g g oy &3t am
T g fag I <l w1 gAY @
I T AT & AfeF IEI A w4
aret 1A # N g o™ R Tk ?

WY geMwI g e gl
¥ ¥t gWE § ag fawadm g &few
& gy qTT & §THA g7 aT |
argar § f& Awe A% fame &
9 & &1 veq AT A & 7
¥ A91gr geae § A faaT smrorfon
qvaeg A1 § 1 OF I 8, 3w ¥ Famw
f& wraga TW1 W & =o g@r
¢ X agt a% wATT w1 gy §owr
- fedt fem 1 <Ew Tt &) gt
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o Wfeaw wfe ¢ wvew
e Fn ogwr 0 Wyl oW
I &7 §ow § v § o egh
e dz1 g ¢ o Aqw foere
# Y sqTqTT gAT w<ar 97 Ay oger ag
fosaa & w3e W@ ¥ Y qgt ¥ wAT
AT qT | O AT F AT ¥ AWTT
agl & wifeat o & qz & v
I E

fadw Ravem gt gamaTe Wi
Ttee HEw fdw @ i g
¥ qg wax faeit ¢ fr a7 damv @@
ag ST A AT 21w F AR
ag 74 & % 7% 97 €9 avg w1 =g
g §1 A Qe aga g § e
78 & & davir qv ap Tf e &

off qrgwm W ;. FFOREA T
* wfgwr w19 §41 gAT@T W@
21 %7 % aga & X air § @
T ¥ Wt 7w qyare & fag s e
Iqrr fwgr wmar 7

fApreren: @ gl ot
19 fafrga g faedt & & gl
st qgaTe g 30

st germitc wrelt: & ST
wrgat g 5 ag @ WA &1 & Auw
F ey d1F 8 AT @ ¢ ¥4 g A
# i 9 & a=® & Wit Arar § ey
nga &% Fofaeed wife | Ot wo
F1 1 mTe wreewd ¥ owr wr #
o< agl Frg qOFTT w1 E ATR
e 4f feesft & dAe e
¥ faw wr ¢, afzx gt NrawH
T ¥ fay wmv 7 w7r spweq
¢, afz ot s 1 wE & N o
sggeqy agTl f 7
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Wigm wx ow: gt & I
o™ AT ¥ ATt H A qeT & ar
i s ATeg 3 Al & qE A
iy wrmA #1 fors fegr &1 A9
Yogt s wmr & W F aew
¥ e ¥ v f agt & arorr<i ¥ fawan
) x@ Few ® ogw faum w1 TR
% o agt 38 & fag 1€ ar T
arg fif 91 g7 70F F qge fagwi
# w4t g€ aeqe ggt araAw ¥ fawdr
% 97 o 28 wr froewor e
Tk M7 AF I7 71 a7 foomy a7 7%

sft wurelty wredt: seaer AgE,
gt Y ¥ W aEv F W A awa
areft ot w1 fors far ¥few & 3
qizgaT 99T AEAA TIH F AvEY
# qur & v & wrAAr Trgar g froaw
& gred § oo Wy 3 wfafear 27

ff Mo qR: o agT ¥
FwY ¥ < Ay WP &

siweft geiten el g W
§ fF AT AHTC W1 O AT
¥ N1w & 4 &7 T wav7 § 97
A AT Tg G FT TR § A dAT A
wrar 7 wfwa 7 grav wieg 1 7
qarh # WA § qFw g @ w
&7 @ & a1 74T ACHTL T AIAAT A
sqr & TEw gw wré qF &7 sywtern
gty e w1 frare w94 7

dl'ﬂ'ﬂq;ﬂ: w= #3 A
qraeg ®1 A7 K1 AT JO FAST T
ATeT F I dA T AT G
oy weerm ardx adf &, ot fay 2x
fefr g | AT F A
I T & £37 & qrq A W
e gl war g 7 9 BT 39 0%
Fit A 9w qvw A
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SHRI E. K. NAYANAR: Sir, every-
body knows that smuggling from other
countries into India is increasing—
gold from Kuwait, watches from Sin-
gapore and radios from Japan. Every-
where in India we will get these
goods. I want to know whether the
Government is aware that production
of rice in China has increased and
last yvear they exported rice worth
Rs, 300 crores to other friendly coun-
tries?

SHRI K. C. PANT: Government is
happy to get the information from
the hon, Member.

oY %o Yo ¥A : #AT AVEFIT Flag
am weA 2 fFem? ozt fRad
gamfa & 37 71 fegram ¥ aviv
WA FTORTT £ AT I AT H AT
AqT QHI-AAT FAT H IR A2t ST
@ ey g o 1 w61 £ 1 gt
AT YT IATZ AT IUT A AT A
WA 33A AT FarE & I AR F1
Z1q # 44T T KT WA qIHITHTE 7

oY gewr wew oA AT HE oI,
T HUFT I E AZ d1 99T
frama 21 IW F gATar wrE gAA
ATAATT 5T F GTF £ A1 a8 IA FATY
TR WA 3, 29 I A1 AT AT FAT-
T

&t Go o B : AT HUT AT
fF fergrma & ®Y9 F1 & fefas
ar gfmfa § o w1 sAT feg-
@ & arET g @ 7177 39T § ardv
qv ofr & 7

sff MW TRy :  TH K feY
w7 ¥ Afex =fz2 0

SHR] D, N. PATODIA: The hon
Minister stated that they are thinking
of devising some means by which
foreign articles may be checked from
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coming to India. This does not touch
the problem. The problem is that
foreign articles come to India in an
undesirable form, in a smuggled form
and everybody, every shopkeeper and
every citizen in the border areag is
well aware in what form they are
coming, how they are coming and
from which source they are coming.
It is very strange the Government is
proving to be completely ignorant of
the fact that 1ecently sugar in tens of
thousands of tonnes came to India in
smuggled form whereas the Govern-
ment report gays that till 30th April
as much as only 12,000 kilograms have
been seized. It is a very funny state
of affairs. May I know whether the
Government is not aware that Smugg-
ling of these commodities is taking
place on g very wide scale on our
borders; if so, what positive steps so
far have been taken by Government
to arrest this smuggling?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJ] DESAI): The hon.
Mcember can apply any adjective that
he likes to the Government in this
matter. But that does not solve the
problem. It is true that there is
smuggling going on not only in this
country but in many other countries.

SHRI D. N. PATODIA:
big scale here.

It is on a

SHRI MORARJI DESAI: On a big
scale or a small scale, that the hon.
Member may know, I have no contact
with the smugglers. How am I to say
{Interruption)? 1 have not saig that
he has contacts with the smugglers, I
have only said that I have no contact
with the smugglers (Interruptions).
Hon. Members need not get excited.
But one must realise what one is talk-
ing about. It is very easy to say that
iarge-scale smuggling is going on.
Where is the proof of it? I can neither
deny nor assert that this is so. That
is the position, We are trying to take
ag many steps as possible to gee that
smuggled goods are not sold. When
that is said, my hon. friend thinks it
is ‘funny’. What we are doing is, when
1173 (ai) LSD—2,

SRAVANA 7, 1890 (SAKA)

Oral Answers 2130
we find that goods like this are
being sold which cannot be ac-
counted -for by the shopkeepers that
they have been imported legally, the
goods are seized and the shopkeep-
ers are punished. This requires a
law. That law has to come here, One
has to draft that law very thought-
tully so that that law is legal and
that is not objected to by anybody.
That is what is taking time,

SHRAI D. N PATODIA: Sir, my
question has not been answered. I
want to know whether Government
is aware that there Is large-scale
smuggling, in our border areas, of
these commodities, It has not beer

answered,
MR. SPEAKER: He has clearly
said that he can neither say ‘yes'

nor ‘no' because he is not aware of

it and he is not in touch with the
smugglers.

SHRI CHENGALRAYA NAIDU:
Sir, if it is a fact that China is pro-
ducing more rice, may I know whe-
ther Government will consider stopp-
ing sending rize from Andhra to
Kerala and allow the Government of
Kerala to import rice from China
because they are having talks with
them and they know it fully well
(Interruption),

MR. SPEAKER: It is a very diffi-
cult question to answer.

st fowemr mr: 2w # eafisy
¥ 7g frfrar & wir 1 et agew v
f& 37 #1 qar 4 &) QA wmary @
axt gt § 5 g8 a%e m@ ag qwwn
T 1 H A O & fedr e
sfawT & wf Fod Ary w37 1 wrzm
faar & W‘w%ﬁﬁfwm‘g!l
# ot g § e fgegeamr W< A
® DT T G @ Wb B AR
¥ forlr @ Wy & 57 9 gt aw amyp
fear war § o Wl an GIEIT WY
g et aprr fash § 7

S lei 13 -
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Hpw wx T S aw IR
arew § 2fcen wfaww 1 &7 IR 4
rf T A )

SHRI MANUBHAI PATEL: Re-
garding other materials, whether it
be in small quantities or big quan-
tities, it is admitted that some mate-
rials are being smuggled into India.
May I know from the Government
what is the degree of truth in the
mews that Chinese are printing cur-
rency notes to be smuggled into
India?

SHRI K. C. PANT: This does not
strietly arise out of this question, but
as far as I can recollect there was
another question last week on this
subject and, as far as I remember,
the answer was that there is no
large-scale smuggling.

SHRI JYOTIRMOY BASU: Is it a
fact that one Mr. Mintri, President
of the Sub-Divisional Congress Com-
mittee of Kalimpong was caught red-
handed while smuggling rice to
China through Nepal; if so, may I
know whether prosecution has been
launched against him and what is
the outcome of it?

SHR] MORARJI DESAI: I have so
far no knowledge. This can be only
enquired into . .. (Interruption).

SHRI M. L. SONDHI: May I know
from the hon, Minister whether there
is any coordination between Finance
and Defence because it is believed
that certain exports take place from
India for use in Tibet, of items like
tents, tyres and other materials
which have a war potential against
India?

SHRI K. C. PANT: So far gs tents
go, we did get information of some
tents going and since then tcnis can
only move under export permits to
Nepal.

SHRI M. L. SONDHI: My ques-

tion iz whether there is any coordi-
nation between your Ministry and
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the Defence Ministry, If certain
war materials go there they must

either go from China or from India.

SHRI K. C. PANT: Does he really
want me to answer this question?

SHRI M. L. SONDHI: I do expect
him to give some indication whether
there is any coordination to find out
what happens in Tibet.

MR. SPEAKER: He has said that
tents can only go against permits.

SHRI KARTIK ORAON: Some of
the hon. Members have come for-
ward with figures of lakhs and lakhs
of rupees worth of goods being
smuggled into and outside India. I
would like to know from Govern-
ment whether they have received a
complaint or complaints from any-
body indicating the assessment of
the value of goods smuggled into
or outside India.

SHRI K. C. PANT: Sir, how do
you  assess the wvalue of goods
smuggled? We can only give him
the figures of goods seized but we
cannot give him the figures of goods
smuggled.

SHRI SAMAR GUHA: Apart from
the question raised by Shri Prakash
Vir Shastri about Calcutta being
flooded with Chinese pens ete, I
want to ask whether the attention
of the Government has been drawn
to a press report which appeared in
almost all the leading papers of
West Bengal that bundles of Indian
currency alleged to be forged by
China have been sent across the
border of Bengal into West Bengal
and distributed among the poor peo-
ple of the area so that with that
forged Indilan currency  border
smuggling trade can be conducted;
if so, what steps the Government has
taken against this.

SHRI K. C. PANT: This does not
strictly arise out of this question,
but I do recall a report arising
from Bihar, not Bengal.
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8HRI SAMAR GUHA: It appeared
almost in gall the leading papers of
West Bengal.

BHRI K. C. PANT: Even in that
case it is being investigated by the
Nepal Government itself, which has
got the rupees, whether they are
forged rupees or genuine rupees.
They are going into the matter with

the help of our police . . . (Interrup-
tion).
SHRI SAMAR GUHA: 1 have

raised a specific question giving the
specific area, of the 24-Parganas of
West Bengal. All the leading papers
published this news, Will you inquire
into it?

) SHRI K, C. PANT: If he gives me
information, certainly I will inguire
into it,

WRITTEN ANSWERS TO QUES-
TIONS
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Mobilisation of Agriculiure Incomes
in Rural Areas

*156. SHRI RABI RAY: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that Indian
bankers have assured him gbout their
taking effective steps to mobilise the
new agricultural incomes in the rursl
areas; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISRY OF FINANCE, (SHRI K. C.
PANT): (a) Yes, Sir.

(b) The banks have been imple-
menting their branch expansion pro-
grammes under the guidance of the
Reserve Bank, in a planned and co-
ordinated manner, with emphasis on
opening of branches in unbanked cen-
tres. This will be further intensified.

Prohibition

*157. SHRI S. K. TAPURIAH:
SHRI BENI SHANKER
SHARMA:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the progress made in the em-
forcement of prohibition in the coun-
try;

(b) whether any new strategy for
strict and successful enforcement of
prohibition throughout the country is
being evolved;

(c) if so, the modifications proposed
to be introduced in the existing pro-
hibition scheme for the successful en-
forcement of prohibition; and

(d) whether any of the State Gov-
ernments have fixed target dates by
which total prohibition would be en-
forced by them and if so, the detalls
thereof?



2135 Written Answers

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA): (a) to (c). Prohibition
being a State subject, the Union Gov-
ernment has no primary responsibility
in directing or implementing prohibi-
tion in different States. Each State
Government is within its rights to
pursue its own policy, and adopt such
other means for successtul enforce-
ment of probihition as they may like.

(d) No, Sir. Rajasthan Government
however propose introducing prohibi-
tion through a phased programme
spreading over a number of years.

Grants from PL 480 Funds

*158. SHRI K. RAMANI:
SHRI VISWANATHA
MENON:

Will the Minister of FINANCE be
pleased to state:

(a) the names of individuals and
organisations which received grants
from PL 480 funds in India in 1966
and 1967;

(b) the amounts received by each.

individual and organisation quarterly
in 1966 and 1967;

(c) whether the grants given were
used in the last General Elections;

(d) if so, whether Government have
investigated into this matter; and

(e) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The U.S. Gov-
ernment gives grants from the US-use
portion of PL 480 funds to institutions
and organisations in India to support
research activities in various fields,
such as agriculture, health, science
and education. Proposals for grants
received from applicant organisations
are considered by the Government of
India before they are sponsored to the
U.S. authorities. A list of grants
clearsd by the Government of India
during 1968 and 1987 is laid on the
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Table of the House. [Placed in Lib-
rary. See No. LT-1498|68].

(b) After the Government of India
have conveyecl their clearance, the
U.S. agencies process the requests at
their end, authorize grants where they
consider them suitable and settle ge-
tails with the institutions direct.
Hence, the information asked for in
part (b) of the Question is not avail-
able with the Government of India.
It is felt that the time and labour in-
volved in collecting it from the reci-
pient institutions will not commensu-
rate with the results

(¢) to (e). The grants are not in-
tended to be spent for any purpose or
activity other than that for which they
are authorised. It has already been
stated in answer to Starred Question
No. 818 on 21st December, 1967 that
the Report of the Intelligence Bureau
on the use of foreign funds submitted
to the Home Ministry does not disclose
any information about the mis-use of
PL-480 funds.

Provision of Electricity in Quarters in
R. K. Puram, New Delhi

*159. SHRI D. C. SHARMA: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether any progress has been
made in providing electricity in the
quarters allotted to Government em-
ployees without electric connections
in Ramakrishnapuram, New Delhi;

(b) if so, the number of quarters in
which electricity connections have
been provided after allotment; and

(c) the number of quarters still re-
maining to be provided with electricity
connections after allotment with the
reasons therefor?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO): (a) to (c). 1172
quarters in sectors VIII and IX of
Rameakrishnapuram, allotted without
electricity, have since been provided
with electricity.
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228 such quarters in sector XII have
not yet been provided with electricity.
The Delhj Electric sgupply Undertak-
ing expect to provide electric connec-
tion by the middle of next month,

Refinery Agreement with Esso and
Burmah Shell

*160. SHRI K. M. ABRAHAM:
SHRI NAMBIAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that Refi-
nery Agreement with ESSO and Bur-
mah Shel] is likely to expire soon;

(b) if so, whether the management
of ESSO and Burmah Shell have ap-
proached Government for the renewal
of the agreement;

(c¢) whether Government  have
agreed to renew the agreement; and

(d) if so, the decisions taken there-
on and the reasons therefor?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI ASOKA MEHTA):

(a). No, Sir.

(b) to (d). Do not arise.

Introduction of Boft Beer in Delhi

*161. SHRI ONKAR LAL BERWA:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether there is a proposal to
indirouce soft beer in Delhi with less
alcoholic content; and

(b) whether any other state Gov-
ernment have also introduced this
type of beer?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (DR. SHRIMATI PHULRENU
GUHA): (a) Ne.
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(b) No State has so far intimated
the introduction of any such scheme,
A proposal to introduce beverages of
alcoholic content upto 5 per cent is un-
der consideration in Assam.

Import of Fertilizers

*162. SHRI K. HALDER: Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state: )

(a) whether it is a fact that Gov-
ernment are exploring the possibility
oi entering into long term contract
with U, §. and Canadian manufac-
turers for the supply of fertilisers; and

(b) if not, the reasons therefor?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHEL
JAGANATH RAO): (a) Yes, Sir.

(b) Does not arise.

Mis-utilisation of Bihar Relief Fuad

*163. SHRI SITARAM KESRI: Will
the Minister of FINANCE be pleased
to state:

(a) whether cases of malpractices
in the utilisation of funds provided
for the relief of draught and famine
affected people in Bihar have come to
the notice of Government;

(b) if so, the total amount involved
in such irregularities;

(¢) whether any enquiry has been
ordered to investigate into the cases
»f malpractices; and

(d) if so, the findings thereot ana
the action contemplated ageinst the
officials concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and
(b). Fifteen cases of malpractices in-
volving a total amount of Rs. 244,266
have come to the notice of the State
Government.

(c) Yes, sir.
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(d) Criminal prosecution has been
faunched in one case and the matter
is sub judice, The remaining cases
are under engquiry.

Foreign Aid

*164. SHRI MANGALATHUMA-
DAM: Will the Minister of FINANCE
be pleased to state:

(a) the number of aid agreements
signed during 1067-68;

(b) the aid forthcoming from the
Warld Bank in the form of project
and non-project aid this year; and

(c) whether a study has been made

the Study Team of the administra-
tlye Reformg Commission on the ques-
tlon of utilisation of such aid?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
Twenty-eight loan agreements were
signed during 1867-68.

(b) The World Bank has not, so far,
promised any aid for the current year.

(¢) No, Sir.
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Allotment of Curson Road Hosetel
PFlats, New Delhl

*168. SHRI K. ANIRUDHAN:
SHRI SATYA NARAIN
SINGH:
SHRIMATI SUSEELA GOPA-
LAN:
SHRI GANESH GHOSH:

‘Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether it is a fact that large
number of flats in the Curzon Road
Hostel, New Delhi have not been al-
lotted since the UNCATED Delegates
left the place;

(b) if so, the tota] number of flats
in the hostel and the number of flats
which have not been allotted so far;

(c) the reason for not alloting them;

{d) the total amount Government
are spending on chowkidars and other
maintenance officials monthly; and

(e) the total amount Government
are Josing ag rent for not alloting the
flats?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO): (a) No. Sir.

(b) and (c). There are 252 double
rooms all of which have been allotted
excepting 8 rooms which have been
been earmarked to meet emergent de-
mand. There are 94 single rooms
without kitchen counters, all of which
have been allotted.

There is a block comprising 126
single rooms without kitchen counte.s.
Out of these, 20 have been placed uat
the disposal of the Ministry of De-
fence, 3 have been allotted to Govern-
ment officers and 50 have been ear-
marked for touring officers. There are
no applications for the remaining 5%
rooms and thereforg applications have
again been invited,
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(d) Rs. 2100 per month,

(e) In view of what has been stated

in reply to parts (b) and (c), the
question of loss does not arise,
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Demands of Central Exeise and Land
Customs Non-gasetiiod Empioyees
Union

*168. SHRI UMANATH:
SHRI MOHAMMAD ISMAIL:
SHRI JYOTIRMOY BASU:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have re-
ceived any memorandum from the
Central Excise and Land Custome
Non-gazetted Employees Union as
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published in the Hindustan Standard,
‘Calcutta edition, of the 21st May, 1968:

" (b) if so, the details thereof; and

(c) the steps taken by Government
to settle the dispute?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT): (a) and (b). No news item
as referred to in the question appeareq
in the Hindustan Standard of 21st
May, 1068. Apparently, the reference
is to the news item which appeared
in this paper on the 31lst May, 196t
This news item does not contain any
reference tg any memorandum submit-
ted to the Government by the Central
Excise and Land Customs Non-
gazetted Employees Union. However,
Government have received some
representations from  Unions and
Associations of staff of the Central
Excise Department situated in Cal-
cutta and elsewhere opposing the
introduction of the new scheme [or
self removal of excisable goods on
payment of duty as determined by
the manufacturers. The main grounds
on which the new scheme has been
opposed are that it will lead lo dis-
location of the organisation affecting
the employment and revenue poten-
tial as well as security and service
prospects of its employees as g whole.

(c) The decision to dispense with
the physical control and introductlin
of the new scheme in respect of all
except fourteen excisable commodities
was taken by the Government ufter
mature consideration. There is, therc-
fore, no question of going back on the
policy decision. The detaiied propo-
sals regarding disposition of staff ur-
der the new set up are being worked
out.

Idikki Hydro-Electric Project

*169. SHRI S. R. DAMANI: Wil] ti:e
Minister of IRRIGATION AND
POWER be pleased to state the action
proposed by Government to stoo re-
crudence of situation that develoed
in the Idikki Hydro-Electric project
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area as a result of workers’ sirike and
sabotage and smooth functioning of
important national projects?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L, RAO): The
State Government have opened Police
Station in the Project area. A Dis-
trict Labour Officer has been posted
by the State Government tu deal with
labour problems in the area and an
Executive First Class Magistrate has
been posted in the area to dea]l with
Police cases and with the law and
order situation promptiy.

Research in Herbs in Himalayas by
U.S.8.R.

*170. SHRI YAINA DATT
SHARMA: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether U.S.S.R. Government
or some private scientists’ organisa-
tion of the U.S.S.R. have sought per-
mission for conducting researck in
medical potentialities of Inlian herbs
in the Himalayas; and

(b) if so, whether “Jovernment
have gone into the genisis of Sovist
request and the reaction of Govern-
ment thereto?

THE MINISTER OF HFALIH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA
NARAIN SINHA): (a), No, Sir.

(b) Does not arise.

Water and street light in Sector
XII of Ramakrishna Puram,
New Delhi

*171. SHRI M. L. SONDHI: Wwill
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that street
lights have not been provided in Sec-
tor XII of Ramakrishna Purem, New
Delhi;

(b) whether it is also a fact that

water supply position is very unsatis-
factory; and
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(c) if the replies to part (a) and (b)
be in the affirmative, the steps which
Government have taken to provide
these amenities expeditiously?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI
JAGANATH RAO): (a) Yes.

(b) Yes.

(c) The matter was taken up with
the Delhi Electric Supply Under-
taking, who expect to provide electric
connections by the middle of next
month. The street lighting work is
expected to be completed in 3 months
time. Ag regards - water supply. the
Municipal Corporation has intimated
that more supply of water can be
expzcted after the completion of their
Kailash Reservoir Scheme by the end
of 1971. A proposal for sinking tube-
wells is under consideration.

Income-tax arrears written off

*172. SHRI S. M. BANERJEE: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that huge
amounts of Income-tax arrears have
been written off during the period
from the 1st April, 1885 to 1st April,
1968;

(b) if so, the total amount written
off year-wise;

(¢) the names of the Companies in
respect of whichi arrears have been
written off; and

(d) the reasons for writting off this
amount?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE,
(SHRI K. C. PANT): (a) and (b).
The amounts of Income-tax arrears
which were written off in the finan-
cial years 1965-66 ang 1966-67 are
Rs. 37,65,004 and Rs. 22,800,652 res-
pectively. Similar information for the
financial year 1967-88 is not readily
avallable.
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(c) A statement in respect of the
yeors 1085-88 and IOBO-8T ig laid on
the Table of the House, [Placed in
Library. See No. LT-1497|68)] Similar
inforamation for the financia]l year
1987-68 is not readily available.

(d) The reasong for write off in the
cases referred to in (¢) were generally
the following:

(i) Assessee companies ceased to
exist and had no assets.

(ii) Assessee companies had
gone into  liquidation and
& rears could not be recover-
ed partly|wholly.

(iii) Dirtctors of tht gssessee com-
panies were untraceable or
had no assets.

(iv) The amounts involved were
too pety to jusify any expen-

diture or labour over the
recovery.
Foreign Aid

*173. SHRI H. AJMAL KHAN:
SHRI R. R. SINGH DEO:
SHRI CHANDRA SHEKHAR

SINGH:
SHRI R, K. AMIN:

Will the Miister of FINANCE be
pleased to state:

(a) whether the delay in foreign
aid commitment is dislocating our
economic programmes:

(b) whether Government propose to
revise its import policy in view of
non-commital of foreign aid;

(c) whether such a step is likely to
affect adversely our industries; and

(d) it so, whether any alternative
steps have been considered to keep
our industries going to their full in-
stalled capacity?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FNANCE, (SHRI
MORARJI DESAI): (a) and (b), Be-
cause of the aikd available in the



2147 Written Answers

pipeline as at the beginning of the
year, the new non-project aid agree-
ments gigned amounting to  $397.33
million since lst April, 1968, and the
further expected aid of $161.64 million
about which indications have already
been received, there is no current dis-
location. The import policy for 1968-69
has already been announced and there
is no proposal to change it.

(e) and (d), Do not arise.
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Adjudication proceedings against Shri
K. N. Mehta

*175. SHRI P. P. ESTHOSE:
SHRI B. K. MODAK:
SHRI P. RAMAMURTI:

‘Will the Minister of FINANCE be
pleased to refer to the reply given to
Starred Question No. 1219 on the 15th
April, 1968 and state:

(a) whether the Enforcement Di-
rectorate has completed adjudication
proceedings against Shri K. N. Mehta,

(b) if so, the findings thereof and
the action taken thereon; and

(c) if not, when the adjudication
proceedings are likely to be complet-
ed and the reasons for the delay?

THE MINISTER OF STATE I[N
THE MINISTRY OF FINANCE
(SHRI K. C. PANT): (a) No Sir.

(b) Does not arise.

(c) Replies to show cause notices
issued by the Enforcement Directo-
raie to Shri K. N. Mehta were re-
ceived only on 31.5.1968. The legal
and other issues arising out of the
replies are under examination in the
Enforcement Directorate, on comple-
tion of which the case will be ad-
judicated by the Director of M-
forcement,



2149  Written Answers
UNICEF'S Aild
*176. SHRI CHENGALRAYA
NAIDU:
SHRI MAHANT DIGVIJAI

NATH:
SHRI ANBUCHEZHIAN:
SHRI N. R, LASKAR;

Will the Minister of SOCIAL WEL-
FARE be pleased tc gtate:

(a) whether it is a fact that the
UNICEF at its anraal meeting held
in New York from the 6th to 18th
June, 1968 hag decided to give assis-
tance of $9 million for certain projects
.n India; and

(b) if so, the details thereof and
how and in which States the funds
will be utilised?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (DR. SHRIMATI PHULRENU
GUHA): (a) The UNICEF Executive
Boarg at their meeting in New York
have approved an allocation of $4.923
million and z comrmitment of $5.527

“million. The funds under “commit-
ments” will be drawn on the basis of
progress of different Programmes aid-
¢d by UNICEF,

(b) The break-up of the amounts
of commitment and allocation pertain-
ing to India is given in the statement
attached herewith. The aid is utilised
in the form of equipments and supp-
lies and stipends for implementation
of projects which are located in vari-
vus States and Union Territories,

STATEMENT

Projects/ Cm-nmi-mem . Ailmaﬁ:an
Progremmes USsSs U.S.§
Health Servicss 3,462,000 1,462,0¢0
Medical training 150,000 150,000
Applied nutrition 1,215,000 1,915,000
Bducation 537,000 1,203,000
Fami'y & Child

We'fare 193,000 193,000

5.527,000 4,923,000
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Legislation Restricting Birth Children

*177. SHRI SHRI CHAND GOYAL
Wil] the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Govermrment propose to
bring some legislation restricting the
number of birth of children in a
family in order to check the growth
of population; and

(b) if so, the
formulating the proposed
measures?

progress made in
legislative

THE MINISTER OF STATE IN THR
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR):
(a) No, Sir,

(b) Does not arise.

Hospitals in Deoria District Uttar
Pradesh

*179. SHRI VISHWA NATH
PANDEY: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that there
is a dearth of doctors, medicines and
beds in the hospitals of Deoria Sada™
and Balia, Uttar Pradesh;

(b) what steps Government propose
to take to ameliorate the conditions
of the hospitals in these two places;
and

(¢) the number of patients admitt-
ed, cured and died in these hospitals
during 1968-67 and how many among
them got regular diet and milk from
these hospitals.

THE MINISTER OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI SATYA
NARAYAN SINHA): (a) to (e¢). The
information is being collected and will
be laid on the Table of the Sabha.
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- Adjudication Proceedings against
Chiranjit Lal Goenka

*180. RI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarr-
ed Question No. 1142 on the 10th
lovember, 1966 and state:

(a) the details of the assessment of
ihe assessee Chiranjit Lal Goenka for
the year 1961-62 and subsequent
years;

(b) whether any penalty has been
imposed on the assessment and if so,
how much;

(¢) whether any prosecution has
been launched on account of conceal-
ment of income;

(d) if not, the reasongs for not taking
action referred in parts (b) and (c)
above; and

(e) whether proceedings under the
Gold Control Rules have been com-
pleted; and if not, the reason for the
delay?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): (a) Assessments for
assessment years 1961-62, 1982-83 and
1963-64 were completed on total in-
comes of Rs. 20,06,484, Rs 21,65,265
and Rs. 4,15480 respectively, The
agsessment for 1961-62 has been set
aside by the Appellate Assistant
Commissioner for making a  fresh
assessment. The assessment for
1982-63 has been remanded by the
Appellate Assistant Commissioner. The
appeal in respect of assessment year
1983-64 is pending. Assessments for
all subsequent years are pending.

(b) Penalty proceedings have been
initiated for all the three assessments
mentioned in reply to part (a) and
they are pending.

(¢) Prosecution has not so far been
Jaunched but it is under active con-
slderation.

(d) Penalty proceedings having al-
ready been initiated and prosecution
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being under active consideration, the
question does not arise,

(e) The departmental proceedings
under the Gold Control Rules have
been completed but the passing of
the final adjudication o-der has been
stayed under orders of the Supreme
Court.

Working conditions of Scavengers

1312, SHRI BABURAO PATEL:
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether suggestions for im-
proving the working conditions of
scavengers wee made by the Malkani
Committee eight years ago;

(b) if so, the reasons for the delay
in implementing them; angd

(c) when and in what manner they
will be implemented and the cost
thercof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI
PHULRENU GUHA): (a) Yes.

(b) and (¢). There has been no de-
lay in jmplementing the recommen-
dations, The Report was presented in
December, 1960 and instructiong were
issued to State Governments soon
after for implementing the recom-
mendations.

Most of the recommendations fall
within the sphere of responsibility of
the State Government!/UT. Adminis-
trations, and had actually to be im-
plemented by the Municipalities. The
Government of India was directly
concerned only with the policy and
financial aspect of the Committee's
‘main recommendation regarding abo-
lition of the system of carrying ‘night

soil' as head loads by introducing
wheel barrows,
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. sstberalised financial assistance for
implementing this scheme was im-
mediately made available to the State
Governments. Upto 1966-87 Rs. 123.75
lakhs had been spent on this scheme.

The Scheme has made good pro-
gress. In Kerala and Maharashtra
particularly, the practice of carrying
of night soil as head load has almost
been eliminated. In some places it
has however been 5 little difficult to
implement the recommendations be-
cause of the prevalence of the Jagir-
dari System (Customary rights) for
seavenging among the sweepers and
the reluctance on the part of conser-
vative sweepers to adopt the new
methods of working.

Income Tax payment by Film Stars

1313, SHRI BABURAO PATEL: Wil
the Minister of FINANCE be pleased
to state:

(a) the annual incomas declared by
the undermentioned assessees and the
actual incomes taxeq by the Income
Tax Department in the years from
1964 to 1967 in the case of Film stars
(i) Dilip Kumar alias Yusuf Khan, (ii)
Rajendra Kumar, (iii) Raj Kapoor,
(iv) Shammi Kapoor, (v) Dharmen-
dra, (vi) Shashi Kapoor, (vii) Manoj
Kumar, (viii) Jitendra,(xi)Mehmood,
{x) Waheeda Rehman, (xi)Vyjayanti.
mala, (xii) Sadhana, (xiii} Rajshree,
(xiv) Mala Sinha (xv) Nanda, (xvi)
Nuton, (xvii) Asha Parekh, (xviii)
Sharmila Tagore, (xix) Shashikala,
(xx) Babita and (xxi) Saira Banoo;

(b) the names of those against
whom action was taken for false de-
clarations and the nature of action
against each with amounts of penalty
if levied; and

(¢c) the reasons in each cese why

action. as provideg by law, was not
taken against others?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (¢). The
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requisite information i being col-
lected and will be laid on the Table of
the House as early as possible.

Under-invoicing of Exports

1314. SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) the names and addresseg of
firms and individuals caught in the
act of under-invoicing of exports
during the last 10 years ending the
31st March, 1868 with emount of loss
of foreign exchange involved in each
case;

(b) the amount of penalties levied
in each case and whether these penal-
ties were paid; and

(c) the names of those
whom crimina] proceedings
launched and with what result?

against
were

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (¢). The
information is being collected and
will be placed on the Table of the
Sabha.

Location of Oi] in West Bengal

1315. SHRI Y. A. PRASAD:
SHRI N, K, SANGHI;
SHRI C. K. CHAKRAPANI:
SHRI P. GOPALAN:

Will the Minister of PETROLEUM
AND CHEMICALS 1be pleased to
state:

(a) whether it is a fact that oil
hag been located in some of the wells
which were drilled in West Bengal by
the Stan. Vac. Company;

(b) if so, whether the indication of
oil confirms the existence of oil pool;
and

(c) if so, the findings thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) to (c). No, Sir. Only
fluorescence was obserced at certain
depths during the course of drilling
at Bodra, subsequent electrologging
however has not given encouraging
results.
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Industrial concerns in Hyderabad

1318. SHRI G. S. REDDI: Will the
Minister of FINANCE be pleaseq to

state;

(a) the different industrial con-
cerns which have been set up in the
public gector in Hyderabad during the
last five years az compared to the
industria]l conce-ng set up in the pub-
lic sector in the States of Mysore and
Madras; and
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(b) the net earnings of each of such
concerns in each of these three States?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) During the
five-year period 1963—1867, the fol-
lowing Central Government industrial
projects were started in Hyderabad:

(i) Eiectronics Equipment Factory
of Hindustan Aeronautics Ltd,

Equipment and
Bharat

(ii) Heavy Power
Switchgear Units of
Heavy Eectricals Ltd.

(iii) Machine Tool Units of Hindus-
tan Machine Tools Ltd.

(iv) Electronics Corporation of India,

* The Central Government projects
set up du-ing the same period in My-
sore and Madras States are indicated
below:—

Mysore: (i) Bharat Earthmovers

Ltd.

(ii) Tungabhadra Steel Products
Ltd, (Majority Sha.reholding acquired
in February, 1067),

Madras: (i) High Pressure Boiler
Plant of Bharat Heavy Electricals Ltd,

(ii) Madras Unit of Modern Bake-
ries Ltd.

(iii) Madras Refineries Ltd,
(iv) Madras Fertilizers Ltd.

(b) The figures of net profit (+)
Net Loss (—) after depreciation, in-
terest and tax, of these enterprises
during 1068-87, the latest year for
which the accounts of all the enter-
prises a~e available are shown below:

Rs. in lakhs

Hindustan Aeronautics Ltd. (+) 129.0
Bharat Heavy Electricals Ltd. (—) s582.7
Hindus an Machine Tools Ltd, (4) 126.2
Bharat Farthmovers Ltd. (+) 323
Tungzbhadra Steel Products Ltd.(+) §.5
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Madrag Refineries Ltd., Madrag Fer-
tilizers Ltd. and Modern Bakeries
Lid. were under construction. The
Etctronics Corporation of India was
set up only in April 1987.

‘Water for Peace’ Conference in
Washington

1320. SHRI G. S. MISHRA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it ijs a fact that the
Secretary of his Ministry led a dele-
gation to ‘Water For Peace' confer-
ence held in Washington, in May,
1967,

(b) if so, the agenda of that Con-
ference, and its applicability to the

Indian  Irrigation and Power
problems; and
(c¢) the important contributions

made by the Indian delegation in this
Conference, and the extent to which
they were relevant to India's require-
ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) The programme for the Con-
ference envisageg the identification
of the World's water problems, dis-
cussions regarding opportunities and
‘means of attacking these problems
and also to explore the possibilities of
international co-operation to stimulate
effective programmes of water deve-
lopment at local, national and inter-
national level. The agenda of the
Conference included:

L. Planning and Economics.

II. Basic Data Needed for the
Planning ang Management of
Water,

IT. Technology; Present Capabili-
ties and Future Prospects.

IV. BEducation and Training.

V. Organisations, Institutions and
Finance.
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VI. Technology and Research Needs.
in Water Programmes,

VII, Basic Data for Water Pro-
grammes,
VIII. Organizing for Water Pro-
grammes.
IX Education and Training in Water
Programmes.
X, Planning and Developing Water
Programmes,

XI Economics and Finange of
Water Programmes,

All these subjects are of great topi-
tal interest to India in her Water Re-
sources Development,

(¢} Indiaz contributed the following
papers for ihe conference:—

1. Planning and Development of
Water in India—Dr. K. L. Rao.

2. Economics anq Financing of
Irrigation Projects—Shri K. P.
Mathrani.

3. Construction and Management
of River Valley Projects in India
—5Shri K. P. Mathrani.

4. A Century of Design and Cons-
truction Techniques of Irrigation
Works in India—Shri D. B.
Anand.

5. Planning and Developing Water
Programmes—Shri D. B, Anand.

8. Problems of Semi-Arid Zones—
Shri P. R. Ahuja.

7. Beneficia] Uses of Water of
International Rivers—Interna-
tional Law and Practice—Shri
P. R. Ahuja.

8. Problems of Inter-State Co-
operation in Water Resources
Development—Shri K. G. R.
Iyer.

9. Eduecation and Training in Water
Resources  Development—Shri
M. R. Chopra.
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10. Water Transport in India—Shri
K. C. Madappa.

11. Hydro-Electric Resources of
India—Shri K. L. Vij.

12. Problems of Flood Control in
India—Shri P. N, Kumra.

Written Answers

13. Ground Water Development in
India—Shri J. K. Jain.

‘The papers presented from India
«elicited keen interest amongst the de-
legates to the Conference, In the dis-
cussions that took place the Indian
delegates explained various aspects of
the Wate- Resources Development in
India. There was exchange of jdeas
regarding Construction and Manage-,
‘ment of River Valley Projects, Water
Management in Irrigation and on a
number of allied subjects.

Liquid Petroleum Gas

1321. SHRI G. S. MISHRA: Will
the Minister of PETROLEUM AND
‘CHEMICALS be pleased to state:

(a) the present installed capacity
and proposed expansion capacity of
production of liquid petroleum gas
and the actual break up of production
in respective refineries in the public
sector;

(b) the present requirement of the
country for liquid petroleum gas for
domestic purposes and industrial pur-
poses; and

(c) how this demand would be met
by the private and public sector oil
‘Companies?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) The present installed
capacity for the production of
LP.G. at Barauni and Gujarat Refl-
neries is 10,000 MTs per annum each.
“The proposed installationjexpansion of
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capacity in Public Sector Refineries is
as under:—

1. Barauni—12,000 tonnes
2. Gujarat—28,000 tonnes
3. Gauhati—2500 tonnes
4, Madras—20,000 tonnes
5. Haldia—20,000 tonnes

A proposal to instal facilitits for the
production of L.P.G. at the Cochin
Refinery is also under consideration.

(b) During 1968 the requirements
of L.P.G. are estimated at 90,000
tonnes of which approximatey 30,000
tonnesd would be used for industrial
purposes.

(c) The sha-e of Indian Oil Cor-
poration of trade during 1868 ig ex-
pected to be between 6,000 to 7,000
MTs. The balance will be supplied by
private oil companies,

Liquid Petroleum Gas

1322. SHRI G. S. MISHRA: Will
the Minister of PETROLEUM AND
CHEMICALS bg pleased to state:

(a) the present installed capacity of
producing cylinders and stoves requir-
ed for Ligquid Petroleum Gas distri-
bution and the location of these units;

(b) whether the cylinder and gas
units are owned in the public sector
or private sector;

(¢c) the name of these parties in
the private sector if any, the basic
consideration given before allowing
these parties to work on behalf of
Indian Oil Company and the guaran-
teed delivery assured by these manu-
facturers; and

(d) whether it is a fact that pro-
posals have been received from other
private parties also, offering to manu-
facture at comparatively lower rate
the cylinders and gas stoves; and

(e) if s0, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) The names of the par-
ties who are currently manufacturing
Liquid Petroleum Gas cylinders and
their present annual installed capacity
is indicated below:

Cylindcrs,
(1) M/s. Cannon Dunker]cy & Co.
Bombay. . . 50,400
(2) M/s. Kosan Metal Pmducts.
Bombay. . . . 1,65.000
733 M/s. Hydcrabad Allwyn.
Hyvderaba.l. *50,000

*(Provisional)

Gag stoves are being manufactured
by the several parties in the small
scale sector at Bombay, Ahmedabad,
Surat and Baroda. They are meeting
the full requirements of Liquid Pet-
roleum Gas distributors.

(b) and (c). All these parties are
in the private sector. The Indian Qil
«Corporation procure cylinders based
on public|limited tenders. The con-
tracts are awarded keeping in view
the rates offered, the technical com-
petence of the parties to manufacture
and deliver cylinders as required.
The contracts entered into with the
parties are for specific quantities to be
supplied. Purchase of gas stoves is
dealt with directly by the manufac-
turers and Liquid Petroleum Gas dis-
tributors and not by Indian Qi) Cor-
poration. The prototype appliances of
the manufacturers are, however, ap-
proved by Indian Oil Corporation to
ensure suitability of the stoves for use
with Liquid Petroleum Gas. Those
parties whose stoves conform to
specifications, are put on the approv-
ed list of suppliers, to deal directly
with L.P.G. gdistributors.

(d) and (e), Yes, Sir. 3 new parties
have been granted permission for the
manufacture of High Pressure Gas
Cylinders. 9 new parties have been
given conditional letters of intent for
the manufacture of L.P. Gas Cylin-
ders. But so far none of these nine
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parties ‘has, reported production to
Directorate General of Technical De-
velopment—applications of 2 new
parties for manufacture 6% High Pres-
sure gas are under consideration,

All India Institute of Speech and
Hearing, Mysore

1323. SHRI SIDDAYYA: Will .the
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether the Scheduled Castes
and Scheduled Tribes students seek-
ing admission to the All India Insti-
tute of Speech and Haaring, Mysore
have been exempted from the payment
of admission fee, exammatmn fee and
other fees;

(b} if so, the details thereof; and
(c) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
“*MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. 8. MURTHY):
(a) to (c). There are no rules %o
exempt candidates from the payment
of admission fee, examination fee and
other fees. The All India Institute of
Speech & Hearing, Mysore do not
charge any tution fee. Candidates ad-
mitted to the M.Sc. Course (3 year
courgse including one year internship)
are paid a monthly stipend of Rs, 150
per month for 9 months in a year.
No stipend is, however, paid to B.Sc.
students.

All India Institute of Speech and
Hearing, Mysore

1324. SHRI SIDDAYYA: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) how many students belonging
to the Scheduled Castes and Schedul-
ed Tribes applied for admission to
the All India Institute of Speech and
Hearing, Mysore in the ycars 1967-68
and 1868-80 so far; and
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(b) how many given admission dur-

ing the above period?
THE DEPUTY MINISTER IN THE
MINISTRY -OF HEALTH. FAMILY
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PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) and (b). The information is
given below:

Year Number of Scheduled Castes/Tribes candidates who ~ ~ Number of such
applied for admission candidates admitted
1 2 3
1967—68 Nil
1968—69 Two (Sche-duled Castes candidates) Two

Al] India Institute of Speech and
Hearing, Mysore

1325. SHRI SIDDAYYA: Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government are aware
that the Government of Mysore have
exempted the Scheduled Castes and
Scheduleq Tribes and other backward
classes studentg from the payment of
tution fee, examination iee, Medical
and all other fees; and

(b) if so, whether there is a pro-
posal to give the same concession to
all the above categories of studentg in
al] the educational institutions under
hig Ministry?

THE DEFUTY MINISTER 'N THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) and (b). Information regarding
exemption from payment of {ution
fee, examination fee, medicai fee and
all other fees ete. is being obtained
from the Government of Mysore and
will be laid on the Table of the Sabha
in due course.

Implementation of Hospital Review
Committee’'s Recommendations

1326. SHR1 VIRENDRAKUMAR
SHAH: Will the Minister of HEALTH.
FAMILY PLANNING AND TURBAN
DEVELOPMENT be pleased to, state:

(a) whether the Hospita] Review
Committee appointed in 1967 to in-
vestigate conditions in the capital's
major hospital has submitted its re-

port and if so, its conclusions and re-
commendations;

(b) whether it is a fact that, as
brought out in a recent series of arti-
cles in the Hindustan Times, the situ-
ation has further deterioratcd in these
Hospitals after the submniission of
Committee’s Report; and

(c) the steps which are propused to
be taken to implement tne Hospital
Review Committee’'s recemmenda-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHR1 B. S. MURTHY):
(a) The Committee has submitted its
report, copies of which are available
in the Library of Parliament.

(b) No complaint about deteriora-
tion in the working of the hospitals
in Delhi has been received after the
submission of the Commuitec’s Report.

{¢) The report is under the
sideration of Government.

con-

New 0l Finds In Cambay Kegion
near Kahi and Bakrol

1327. SHRI VIRENURAKUMAR
SHAH: Will the Minister »f PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it ig a faci that Oil
has again been struck in the Cambay
region in Gujarat near Kahj and
Bakrol;

(b) if so the nature and estimated
extent of the newly struck oil-reserv-
es; and
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(e) the steps which are being taken
to explore the extent of the new de-
posits and their suitability for com-
mercial exploitation?

THE MINISTER OF &TATE |IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMATAH): (a) to (c). Oil has been
struck near Kadi and Bakrol, but it
1s not possible to indicate the poten-
tial of the field until more wells are
drilled and tested.

Surplus Staff in Public Scetor
Undertakings

1328, SHRI Y. A. PRASAD:
SHRI R. R. SINGH DEO:
SHRI N. K. SANGHI:

Will the Minister of FINANCE be
pleased to state:

(a) whether Governmenrt have
taken any decision on the recommen-
dations of the Administrative Re-
forms Commission vis-a-vig the sur-
plus staff in the Public Sector Under-
takings; and

(b) if so, the details tnercof?

THE DEPUTY PRIMFE MINISTER
AND MINISTER OF FINANCE (SHR!
MORARJI DESAI): (a) Presumably
the Hon'ble Member is referring to
the Recommendation MNo. 51 in the
Report of the Administrative Reforms
Commission on “Public  Sector
Undertakings”. Thig recommenda-
tion is under consideration of Gov-
ernment.

(b) Does not arise.

Recruitment in Public Sector
Undertakings

1329, SHRI YAJNA DATT
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) whether the Administrative Re-

forms Commission have recommended
that only competent persons with
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technical k;lowledge should be ap-
pointed on the Boards of Public sec-
tor undertakings;
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(b) whether the Commission has
also suggested methods for recruiting
the best men for this purpese:

(c) whether the Commission Rave
deprecated the practice of appointing
persons, who are defeated at the polls,
on the Board of such undertakings;
and

(d) the steps taken by Government
to remedy the situation?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The
Administrative Reforms Ccmmission
in their Report on “Public Sector
Undertakings “recommended that
part-time members of the Boards of .
Directors of Public Enterprises from
outside the Government should be
perscns with proven ability in the
flelds of industrial, commercial or
financial enterprise or in administra-
tion or trade-union organisation
The Commission also recommended
that these qualifications shou!d be laid
down in the Act, or in the case of
Government companieg in the Articles
of Association. It was f{urther re-
commended that these members
should have faith in public enter-
prise and should not have such
business or other interests as may
affect their objectivity in the dis-
charge of their duties on the Board.

Government have decided that while
this recommendation is generally ac-
ceptable, it will be difficult to lay
down qualifications in the relevant .
Statute or Articles of Association.
Regarding the representation of wor-
kers on the Board of Management, it
has been decided that there is no
objection in principle to a represen-
tative of the workery being included
on the Board, the representative
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being, however, one actually working
in the undertaking. Such represen-
tation of workers is to apply only in
the case of industrial units and not in
the case of financial and commercial
enterprises.

Credit for Industrial Enterprises

1330, SHRI MANIBHAI J, PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether it ig a fact that India
is getting a development credit
amounting to Rs. 10.8 crores from a
foreign country for equipment and
material-to be imported for indus-
trial enterprises;

(b) if so, the details regarding the
industries for which the material is
to be imported; and

(c) the terms and conditions of the
loan?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir. Two
Agreements were signed with the
Government of Sweden on 28th June,
1968 ag follows:

Rs. crores
(1) Devealpment Credit Agreement
(Indo-Swedish  Enterprises

1968) 6.52

(2) Development Credit Agreement

(Capital Equipment 1968) 4.3F

Total : 10.87

(b) The Credit under
ment at (1) above, is to be utilised
for financing import of raw materials,

MNam* of Firm

M/s. J. K. Synthetics Ltd.

M/s. Nirlon Synthetic Fibres & Chermcals Ltd

M/s. Plastic Packeging Private Ttd. . i
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1968

components and spare parts required
by the Indo-Swedish Joint Enter-
prises listed in the Agreement.

The Credit under Agreement at (2)
above, is mainly for financing import
of Capital equipment including com-
ponents, semi-processed goods and re-
lated services, required for the Copper
Mining and Atomic Power Pro-
grammes.

(¢) The Credits are repayable in 25
vears, with an initial moratorium of
10 years and carry a ratio of inter-
est of 2 per cent per annum on out-
standing balances.

Synthetic Fibre Factories

1332. SHRI P. VISWAMBHARAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the reply given to Unstarred Ques-
tion No, 9812-B on the 6th May, 1968
and state:

(a) the gross proit or losg of M/s
J. K. Syntheties, M/s. Nirlon Synthe-
tic Fibres and Chemicals and M/s.
Plastic Packaging for 1967;

(c) whether any of the above firms
have been issued licences to star! new
units for the production of synthetic
fibreg and yarn; and

(c¢) if so, when these licences were
issued?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL -

WELFARE (SHRI RAGHU
RAMIAH): (a)
T Eu- yt_'u_r _-P.roﬁtac;:.
cnding Taxation
. Rs.
30.6.1967 3,37,03,526
31.3.1967  4,05,66,672
31.3.1967 50,80,139
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(b) No, they have not been licens-
ed to set up any new units for the
production of synthetic fibres and
yarn.

(¢) Does not arise.

Drainage System of Calcutta

1333. SHRI H. N. MUKERJEE:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government's atten-
tion hag been drawn to the chronic
failure of the drainage system over
large parts of the city of Calcutta and
its environs;

(b) whether Government are aware
that reports prepared by the CM.P.O.
and other bodies in this regard have
not been implemented for years;

(¢) whether Government have re-
ceived any reports about the dread-
ful straits to which the ecity was re-
duced on 9th or 10th July, 1968; and

(d) if so, the steps, if any, which
are being contemplated to tackle the
colossa] problems of Calcutta and its
suburbs?

THE DEFUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHR1 B. S. MURTHY):
(a) to (d). Government arc aware
that except for a part of the area
covered by Calcutta Corporation,
sewerage facilities have yet to be
provided in most of the other areas
included in the Calcutta Metropolitan
Area. The problem of sewerage and
storm drainage in this Area was
studied in detail by the Engineering
Consortium and their recommenda-
tions have been taken into considera-
tion, while framing the proposals for
providing such facilities in some of
the important areas during the Fourth
Plan period.

In so far as Greater Calcutta area
is concerned, a Master Plan has been
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prepared by the C.M.P.O. for sewer-
age and storm drainage collection and
disposal. Detailed proposals based
on this Master Plan are received and
approved by this Ministry from time
to time. The execution of the various
schemes, however, ig the responsibility
of the State Government. It is hoped
that with the implementation of the
various schemes outlined in the Mas-
ter Plan it would be possible to get
over the difficultieg such ag were fac-
ed by the people of Calcutta on 9th
and 10th July, 1968.

Transactions made by Mjs. Amin

Ch:;l?j.kla], Calcutta
1334, S MADHU LIMAYE: Will

the Minister of FINANCE be pleased
to state:

(a) whether he has received a
photostat copy of a letter relating to
“one T. T. Receipt in duplicate dated
the 23rd August, 1859 for £ 461-12-7
favouring Mr, Suresh Kumar”, ad-
dressed to Swaraj Paul of M/s. Amin
Chand Pyarelal, Calcutta by the Na-
tional and Grindlays Bank, New
Delhi;

(b) if so, whether any enquiry has
been held into the transaction men-
tioned therein; and

(c) the result thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) A photostat
copy of a letter from the National
and Grindlays Bank, H-Block, Con
naught Circus, New Delhi-1, address-
ed to one Shri Suraj Paul of M/s
Amin Chand Pyarelal, Calcutta, re-
garding “T.T. Receipt” dated the
23rd October, 1958 for £ 461-12-7
favouring one Shri Suresh Kumar,
has been received in the Enfoicement
Directorate.

(b) and (c¢). Enquiries are being
made by the Enforcement Direciorate
to ascertain whether any contraven-
tion of foreign exchange regulations
is involved in the transaction.
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Industria] Licence for Madhya Pradesh
Audyogic Vikag Nigam

1335. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether Madhya Pradesh Aud-
yogic Vikas Nigam have applied for
the grant of an Industrial Licence for
putting up coal based fertilizer plant
in Western region of the State; and

(b) if so, the progress made in
franting the licence to the said
Nigam?

THE MINISTER OF STATE IN
THE MINISTRY OF PETRCLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) Yes, Sir.

(b) The proposal was incomplete
and M/s, Vikag Nigam were asked in
April, 1968 to re-submit the revised
proposal after examining the various
aspects about location, economics, the
scope of financial and technical col-
laboration envisaged with the G.D.R.
firms. Nec reply has so far been re-
ceived,

Underground Passage for Pedestrians
near Irwin Hospital, New Delhi

1336. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is also a fact that the
roof of the underground passage for
the pedestrians in front of Irwin Hos-
pital, New Delhj has started leaking;

(b) if so, whether it is also a fact
that the above underground passage
was constructed by the National Buil-
ding Construciion Corporation only
three months before this year;

(c) the action which Government
are teking against the contractor and
authorities concerned in this regard;
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(d) whether an Inquiry Committee
has been set up to find out the causes
of the leakage of the roof; and

(e) if so, when the report of the
Committee is expected?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) The flower bed over the roof was
flooded before the water-proofing was
completed and as a result there was
some minor leakage of water. This
was rectified immediately, Recent
rain did not show any leakage.

(b) Yes.

{c) There is no cause Lo take action
as there has been no loss to the Delhi
Municipal Corporation or to Govern-
ment due to rectification of defects.

(d) and (e). There is no need for
any Committee to go into the matter,

Staff Working in Customs House,
Calcutta

1337. SHRI S. K. TAPURIAH: Will
the Minister of FINANCE be pleased
to state:

(a) whether several sweepers and
bhistis are working on daily wage
basis in the Customs House, Calcutta;

(b) if so, the number thereof;

(¢) whether several representations
from the persons concerned have been
received in this regard;

(d) if so, what action, if any, Iis
being taken to regularise these peo-
ple who have been working there for
several years now?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b).
There are no sweepers and bhistis in
the Calcutta Customs House working
on daily wage basis. However, 13
sweepers and 4 bhistis are employed
on a fixed monthly wage basis and are
paid from contingencies.
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(c) and (d). Requests for bring-
ing these contingent paid staff to the
regular establishment have been con-
sidered in the past. Ag it involved
creation of new posts, the proposal
Wwas shelved due to the Emergency.
Further, none of the existing contin-
gent paid sweepers and bhistis can be
appointed as they do not satisfy cer-
tain conditions for such appointment.
The question whether extra posts
may be created and whether the con-
ditions for appointment could be re-
laxed is under examination.

Express Highway

1338. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister oi
FINANCE be pleased to statc:

(a) whether loans have been ad-
vanced to Orissa Government for the
completion of the express highway;
and

(b) if so. the amount aliocated dur-
ing 1967-68 and 1968-69?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b), The
\Express Highway Project forms a
part of the Orissa State Plan and is
included in the list of schemes financ-
ed by the lump sum Miscellaneous
Development Loan given every ycar
to the State Government for the Plan.
It is therefore not possible to indi-
cate the assistance allocated for this
Development Loan given every year
During 1966-67, however, apart from
the normal Miscellaneous Develop-
ment Loan allocated for the State
Plan as a whole, earmarked addi-
tional assistance of Rs. 93 lakhs was
provided to the State Government for
accelerating the work on the project

Case against Engineering Manager of
Indian Oil Corporation, Bombay

1339. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleasedq to
refer to the reply given to Starred
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Question No. 1117 on the 8th April,
1968 and state:

(a) when the information wag given
to C.B.I. regarding the case against
the Engineering Manager of the
Indian Oil Corporation (Marketing
Division), Bombay and what is the
source of information;

(b) whether the case has been re-
gistered and the stage at waich the
case is at present,

(c¢) whether it is a fact that Gov-
ernment have received a complaint
against a very high ranking oficer
of C.B.I. dtationed in Bombay who
accepted huge amount while investi-
gating the case; and

(d) if so, the details therunf and

the action taken in the matter.

THE MINISTER OF STATE IN
THE MINISTRY OF METROLEUM
AND CHEMICAILS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) The Centrai Bureau
of Investigation received the informa-
tion from a source on 5th September,
1967. It is not in the public interest
to disclose the source of information;

(b) The case was registered on 22nd
December, 1967 and is under investi-
gation,

(e) No, Sir. ,

(d) Does not arise.

Memeorandum by Members of All-India
Prohibition Council

1340. SHRI RANE: Wil] ¢he Minis-
ter of SOCIAL WELFARE he pleased
to state:

(a) whether some Membcrs of All-
India Prohibition Counci! had sub-
mitted a memorandum tv the Prime
Minister either in July or August,
1967 to implement Article 47 of the
Constitution;
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(b) if so, the steps
been taken to implement their
gestions;

which have
sug-

(c) whether legal opinion from the
Law Ministry as to whether the im-
plementation of Article 47 of the
Constitution is the respensibility of
the Centre or different Stales read
along with Articles 12 and 36 of the
Constitution has been obtaired; and

(d) if so, the nature of opinion fur-
nished by the Law Ministry?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE DR. SHRIMATI PHUL-
RENU GUHA): (a) Yes. Sir,

(b) to (d). Attention is invited to
the reply given to starred uestion
No. 396 answercd on 4th March, 1968
and also the answer given to supple-
mentaries thereon by the Deputy
Prime Minister and the Minister of
Finance wherein it was clarilied that
the term “State” included the Union
Government and Parliament as also
the State Governments and the Legis-
lature.”

The Department of Sucia] Welfare
have not sought the advice cf the
Law Ministry on the question of Cen-
tral responsibility for implementation
of Article 47 because the necessity
for seeking special opinion from the
Ministry of Law has not arisen; the
position being quite clear in terms of
Article 12 and also in terms of entry
8 in the Second List of Seventh
Schedule,

Drinking Water Schemte in Baunda
Distt, (O.P.)

1341, SHRI JAGESHWAIl YADAV:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the scheme envisaged to be
undertaken for drinking water in
Baunda District, U.P.; and
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(b) the progress so far made in the
construction of a tank over Pasuni
river at Ansuiaji as proposed by
Government with a view to supbly
water to meet the acute shcrtage of
drinking water in Rukma, Dadri
area?

Written Answers

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
ta) and (b). In October, 1964, a
scheme covering 91 villages in Patha
area of Distt. Baunda was appruved.
The Scheme comprised two parts—
part I costing Rs. 20.75 lakhs cover-
ing 27 villages in Sheoramipur block
with the source of water supply
being a rescrvoir to be formed by
constructing a dam acress Paisuni
river and part II costing Rs. 7246
lakhs covering 64 wvillages in Manik-
pur Block with a reservoir to b2
formed by building a dam across
Koolodho! Nala. Among the villages
in Part 1I of the schemec are Dadri,
Mafi, Rukma Buzurg and Rukma
Khurd. The construction of the two
dams has been given upon on account
of certain technical and administra-
tive reasons. The State Government
1z reported to be working out a re-
vised scheme adopting Gurta Nala as
the source.

Recommendations of Sub-Committee
of Central Direct Taxes Advisory
Committee

1342. SHRI SITARAM KESRI: Will
the Minister of FINANCE be pleased
to state:

{a) whether the Sub-Committee of
the Central Direct Taxes Advisory
Committee has made certain recom-
mendationg regarding Income-tax
assessments; and

(b) if so, the details thereof and
Government's reaction ihereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b), The
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Sub-Committee of the Central Direct
Taxes Advisory Commitiee which was
appointed in December, 1967 for sim-
plification of Income-tax return
forms, recommended three simplified
forms of return of inconje. It also
suggested that a brochure should be
supplied to taxpayers for guidance in
filling the forms of return of income,

The Government accepted these re=
commendations of the Sub-Commit-
tee and notified the revised forms of
return of income which have been
brought into use from April 1, 1968.
The three forms now in use are:

Form No. 1.—For companies only,

Form No, 2—For persons other
than companies, and

Form No. 3.—Which may be used
by persons other companies,
co-operative societies  and
local authorities, where-—

(a) the total incomie declared
does not exceed Rs. 15,000,
or

(b) the total income declered
exceeds Rs. 15.000 but there
is no income under the head
“Profits and gains of busi-
ness or profession”.

This form is alternaiive to form
No. 2 and can be used by the
eligible categories of non-corpo-
rate taxpayers at their oplion.

Thus, the revised form No. 3 may now
be used also by persons having total
income over Rs. 15,000, but who do
not have any income fromn business
or profession. This is expecteq to
cater to the large number of salaried
taxpayers as also those who have
income only from investment in house
property, company shares, etc.

In pursuance of the other recom-
mendation of the Sub-Commiltee that
a brochure should be prepared for
guidance of corporate and non-corpo-
rate assesses, two sets of Notes have
been prepared in accordance with the
advice of the Sub-Committee. These
“Notes” convey in clear and simple
language the substance of the more
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important provisions of the Income-
tax Act and Rules which may be
understood by laymen without going
inte the technicalities ot the law,
Apart from dealing with the method
of filling in the forms of return of
income and the computation of in-
come, the brochure enumerates, in
brief, the items of income which are
exempt from tax. Gist o! the im-
portant penal provisions of the
Income-tax Law has been incorporat-
cd in these Notes so as to caution
taxpayers about the consequences of
evasion, late submission oi Returns
and delay in payment of tax. Arrange-
ments for the printing of the booklets
of the Notes ‘How to fili in your Re-
turn’ are being made and these will
be available to the taxpayers chortly.
The brochure ‘How to fil! in your Re-
turn’ intended for non-corporate tax-
payers has also been published in the
leading English and Hindi rewspapers
of the country for the information of
such taxpayers.

Avoidance of double taxation agree-
ment with Ttaly

1343. SHRI MANGALATHUMA-
DOM:

SHRI B. N. SHASTRI:
SHRI R. R. SINGH DEO:

Will tht Minister for FINANCE be
pleased to state:

(a) whether an agreement has been
signed with Italy regarding the avoid-
ance of double taxation of airline com=
panies operating throuzh the two
countries;

(b) if so, the detailg thereof: and

(¢) the names of other countries
with whom India has signed such
agreements?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b), A
delegation of the Government of
India had negotiations with a dele-
gation of the Government of Italy,

at Rome, in June, 1968 for an
agreement between the two Gov-
ernmentg for the avoidance of
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double taxation of the income of
enterprises operating aircraft in in-
ternational traffic. The negotiations
resulted in the formulation of 3z draft
of the proposed agreemen; which has
been initialled by the leaders of the
two delegations.

Under the draft agreement, each
contracting State will exempt from
itg tax, retrospectively from 1960, the
income arising in it to an enterprise
of the other contracting State from
the operation of aircraft in interna-
tional traffic. The agreement wi]l en-
ter into force only after it has been
approved by and signed on behalf of
the two countries and ratified.

(c) Indig has signed and ratified an
agreement for avoidance of double
taxation, limited to income arising
from tht operation of aircraft in in-
terationa] traffic, with Switzerland.
A similar agreement with Lebanon
has been signed and will enter into
force after exchange of instruments of
ratification. India has als» signed and
notified comprehensive agreements for
avoidance double taxation of in-
come with warious foreign countries
covering also income arising from the
operation of aircraft in international
traffic; these countries are—2akistan,
Ceylon, Sweden, Denmark, Norway,
Japan, Federal Republic of Germany,
Finland, Austria and Greecc,
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Foreign exchange to Mahcsh Yogi

1346. SHR1 K. ANIRUDHAN:
SHRI R. UMANATH:
SHRIMATI SUSEELA

GOPALAN:
SHRI E. K. NAYANAR:

Will the Minister of FINANCE be
pleased (o state:

(a) whether it is a fact that Shri
Mahesh Yogi visited U.S.A,, Japan and
some other foreign countries recently;

(b) if so, the total amourt of for-
eign exchange sanctioned to him for
the tour and the reasons therefor;
and

(e) the source of his maintenance
" abroad?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) and (c). The application was for
passage booking to visit those coun-
tries based on the hospitality of Spiri-
tual Regeneration Movement Found-
ation, U.S.A,, and the International
Meditation Society London, and ap-
proval was given. No foreign ex-
change was sought for or released.
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Private domations

1347. SHRI K. ANIRUDHAN:
SHRI A. K. GOPALAN:
SHRI V. VISWANATHA

MENON:
SHRI E. K. NAYANAR:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 8751 on the
29th April, 1968 and state:

(a) whether information regarding
the names of the individuais who have
received more than Rupees one lakh
as donation from outside the country
has since been collected;

(b) if so, the amount which each
individual has received; '

(¢) purpose of the donation; and

(d) if the reply to part (a) above
be in the negative, the reason for the
delay?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (¢). The
material has already been cullected
and forwarded to the Department 'of
Parliamentary Affairg for being laid
on the Table of the House in fulfilment
of the Assurance given to Unstarred
Question No. 8751, dated - the 28th
April, 1968. A copy of the saig mate-
rial is placed on the Table of the
House.

(d) Does not arise.
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Korba Fertilizer Plant

1349. SHRI S. R. DAMANI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) the amount s¢ far speni on the
Korba Fertilizer Project scheme to
make it naphtha-based; and

(b) the expenditure likely to be in-
curred to make it coal-based as re-
cently decided and the resultant loss
thereby?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAM-
AIAH): (a) and (b). No expenditure
has been incurred to make Korba Fer-
tilizer Project Scheme naphtha-based.
A feasibility report prepared by the
Fertilizer Corporation of India for the
establshment of a coal-based fertilizer
plant at Korba which was under
scrutiny by a Committee of Directors
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of the Corporation is expested to come
for consideration before the full Board
shortly. Government will consider
the matter on receipt of the recom-
mendations of the Board of Directors.
The quastion of incurring any loss in
this respect, therefore, do=g not arise.

Setting up of a New Oil Refinery
near Delhi

1350. SHRI MAHANT DIGVIJAI
NATH: Will tht Minister of PETRO-
LEUM AND CHEMICALS he pleased
to state:

(a) whether it is a fact that a new
Oil Refinery is proposeq to be located
nearabout Delhi during thys Fourth
Five-Year Plan;

(b) if so, whether the Refinery will
be an independent one or merely an
extension of the Baraura-Kanpur
pipe line;

(¢) whether it is alsp a fact that the
Indian 0il Corporation is pressing for
a pipcline from Baroda to Delhi;

(d) if so the estimated capacity of
the refinery; and

(e) the extent to which it will meet
the demand of North India?

THE MINISTER OF STATE IN THE
MINISTRY OF PERTROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) No, Sir.

(b), (d) and (e). Do not arise.

(¢) The feasibility of such a pipeline
is under examination in the Indian Oil
Corporation.

Public undertakings

1351. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to
state:

(a) whether the Indiap National

Trade Union Congress in a resolution
has urged the Central Government to
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appoint a high-powered tripartiie com-
mittee to go into all aspects of the

public sector undertakings in the
country; and

(b) If so, Government's reaction
thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The suggestion is under exami-
nation by Government.

International Monetary .Fund

1352. SHRI RABI RAY' Will the
Minister of FINANCE be pleased to
state:

(a) whether it is 5 fact that tire In-
ternationa] Monetary *und has ap-
proved of o policy to create a new
internationa] money; an4q

(b) if so, the details thereof and its
impact  on the Indian monetary
system?

THE DEPUTY PRIMgE MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Interna-
tional Monetary Fund pruposes to set
up g facility based on Special Draw-
ing Rights in the Fund, tc meet the
need, as and when it ariszs, for a
supplement to existing international
reserve assets.

(b) The Scheme involves the alloca-
tion to participating mempers of the
International Monetary Fund of Spe-
cial Drawing Rights on an uniform
basis in proportion to their quotas in
the Fund. Participants can use the
Special Drawing Rights to obtain con-
vertible currency from other partici-
pants designated by the T"und. Such
use of Specia]l Drawing Rights can be
made for meeting balance of payments
needs and should be restricted to 70
per cent of the average net cumulative
allocation made to a pariicipant over
a five year period.

Drawing Rights
eligible for a

Under the Specia]
Scheme, India will be
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share of 3:75 per cent of the total al-
location of Special Drawing Rights,
and out of that share 70 per cent can
be converted into foreign exchange
which then can be used tp meet bal-
ance of payments needs.

2186

French-Polish offer re. Haldia
Fertilizer Plant .

1353. SHRI RABI RAY: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleaseqd to state:

(a) whether it ig a fact that a
French-Polish offer has attained g con-
crete business proposition so far as the
Haldia fertilizer plant is conc¢arned:

(b) if so. whether the final round
of negotiations has been concluded;
and

(c) the details theraof?

THE MINISTER OF STATE IN THE
MINISTRY OF PERTROLEUM , AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMIAH):
(a) and (b). Not yet.

(c) Does not arise.

0il find at Galeki in Assam

1354. SHRI D. C. SHARMA:
SHRI BENI SHANKER
SHARMA:

Wil) the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that tht Oil
and Natural Gas Commission has
struck oil at Galeki in Aseam mcent-
ly;

(b) whether any quulitative and
guantitative analysis ha: "“een made
there; and

(¢) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEIL.-
FARE (BHRI RAGHU RAMAIAH):
(a) An indication of the presence of
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oil has been obtained in the well cur-
rently under drilling in the Galeki
area.,

(b) No, Sir.
(¢) Does not arise.

T. B. Patients in Delhi

1355. SHRI D. C. SHRMA:
SHRI BENI SHANKER
SHARMA.:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that there

are 55,000 tuberculosis patients in
Delhi out of a population of about
30,00,000;

(b) if so, the reasons therefor;

(c) whether enougp facilities are
available for their treatment; and

(d) if not, the steps proposed to be
taken in the matter.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) According to the Indian Council
of Medical Research Survey, the esti-
mated prevalence of Tuberculosis in
Delhi is between 1.5 per cent to 1.7 per
eent of the population, which is almost
the same as for the country as a
whole.

(c) ang (d). The following facilities
for the prevention and treatment of
TB. are available in Delhi and are
considered adequate:

(1) TB Clinics—8 with 43 beds,

(2) TB Hospitals—2 with 1462 beds

(3) BCG Team—1

(4) Mobile X-ray unit—3.

It is proposed to add twn TH _cli-
mics and increase the number of iso-
lation beds.
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Indian Drugs and Pharmaceuticals
Limited, Rishikesh

1356. SHRI D. C. SHARMA:
SHRI N. K. SANGHI:
SHRI C. K. CHAKRAPANI:
SHRI P. GOPALAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased {o state:

(a) whether there has beep a delay
of about one year in marketing the
drugs manufactureq by the Indian
Drugs and Pharmaceuticals Limited,
Rishikesh;

(b) if so, the reasons therefor; and

(c) the names of the drugs proposzd
to be marketed and how their prices
compare with other production units?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF 30CIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) and (b). There is no delay in
marketing the products of the Rishi-
kesh plant. There has, however, been
some delay in commussioning the
plants and making the vroducts. The
delay is due to late receipt of certain
important equipment from abroad,
initial teething troubles, and the {ime
taken for stabilising the process.

(¢) Sodium and Procaine Penicillin:
G and Streptomycin will be marked
soon and tetracycline a little later.
Their prices are comparable, and in
fact will be the same as those of
Hindustan Antibiotics Ltd., Pimpri,
another public sector wundertaking
which has been 'n the market for the
last 14 years.

Death of a patient in Safdarjang
Miea MeN ‘repdsoHq

1357. SHRI M. L. SONDHI: Wil] the
Minister of HEALTH, FAMILY PLAN-

NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether
female patient

it is a fact that a
died in Sarwarjang
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Hospital, New Delhi on the 4th June,
1967 through some negligence of the
hospita)] staff;

(b) if so, the steps Government have
taken to pull up the concerned per-
sons; and

(c) the further steps which Govern-
ment have taken to ensure that such
cases do not occur in future

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNNG AND URBAN DEVELOP-
MENT) (SHRI B. S. MURTHY): (a)
to (¢). An enquiry into the death
of Smt. Malti Devi, who’ died in the
morning of 4th June, 1967 in the Safl-
darjang Hospital has revealed that
she received adequate treatment ac-
cording to her condition and no negli-
gence was involved,

Untouchability

1358. SHRI S. M. BANERJEE: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) the steps taken 10 remove un-
touchability from the country.

(b) whether State Governments
have been apprised of the feelings of
the Harijan Community to this eflect;
and

(e) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF GOCIAT, WEL-
FARE (DR. SHRIMATI PHULRENU
GUHA): (a) Attention is invited to
the reply given to Unstarred Question
No. 5034 answered on the 25th March,
1968.

(b) and (e¢). The point sought ty be
raised is not clear:

TIWETTFT TET
1359. st wiw Swrw It
w1 et wic fagqa 748 2z 7@ %
FOT w4 fF .

(%) a7=C ®1 | T &
teramk el g g % 2 M @ W
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& T # AR A o g f
ST g F fmior #14 § £ yarfer
& g1 W@ & wWife N7 T o
FE RN A ¥ @Y

(&) #arag &= & ¥ ofz qwreqrT
gL #1 faator #71 qwa o Q@ g g
WTAT &Y QT & ATy 5. AR I
FOT & q9T ZN ¥ VI WA
1970 & a1g 74T WX =W Al &
9 A F 9AW AH FT q3A0; AR

() afe gi, @t I9% Ay a=R
T FEAE T @ & fr oy fogfy
TOW T g qy ?

Ferarrd vt gy sowrer & et
(s fedwat wam) : (%) T &
fararé weft g g fF & fo¥ M4 W
TAA FY HIT FE FT AT AT
frar ar & 5 99 F w9 F wOOT
TREATT AZT F T ITO7 F1 A FA
gk

(m) ®x (7). fag 9 afw &
RAET, i s feard 2ard, 31 9,
1970 &% F¥A FAfer TATA Z1 XA
stafe v T W sag AfEEl & At
I FT IIGRT FIA F AT gOT |
qATE & faast 9%, qAGT § 7l
F1 81T F7 57 AREN & IT F7 gHaT:
quf ITENT AT, FfrE W) ey
¥ fadeq aTel gAT AU gTT WIT
TR AT FOTAT ¥ qX g A WOT
FMT F1 WA Te I Afel 9w,
faviqer: A 741 97, A qF AAT
AEY qTA X, T WEA 7w T
T ¥ATE AT T T AL J
qqT S A 9 OF I°9 a9 @I ]
fra®T 1972 a% T EAT AT & 1
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T s A fogw =

1360. »t Wm TwTw  @wy
T O ®EATT FF1 g7 FAT4 &l
FI F4G fF

() 71 ag 79 2 5 91w &
58 fog faai & & 22 fav e a3w
¥ g

(&) =7 a8 &Y 779 2 fF39¢-
s3w i faeg ant 5t dem a7 Fwfyw o;

(w) afg g, a1 &= groa fas:
gt & goae & fay fraffm ofw d &
JqA FATA FI 2AH F @A 0 INE
szw &1 fadtg agrar 7 57 & #@
F]7W 2, A7

(&) Far ¥ FvFT &7 fa=ae
IFT ACGT FT A F @A g UA AT
framm s7a a1 8 7

auTH weare fawmr § Tew A
(wro witwat qeiw ng) : (F)
qqF s ggEaT F1 T 9wy
I 1955-56 # f&y 0q “weAfaen
TUT FFAST AT HIFA GI9F FeqqT
& gamT wfq =afss o7 & sAw <
Fifeag fFr Tr 3w & se feAT W &
22 TAT 9IW H T )

(@) Fw # wygfaa arfadi
=g 7 afas s=Esqy 39T 93907 § GAY
g1

() @ar (w). Frafafes weg
qrEl ®1 O H T F7¢ AraeT fEy
IF 2 o— )

(1) wergfea sfaat qur w-
gfaa wifew st =
HAHET ;

(2) wrdwat 1 Fwifafy &

wafa;
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(3) swmea gro fafadi &Y
FTOT &7 F Iwarr fdr
T F &HaT;

(4) FEHAT F1 ==,

() wrafrua aqari & faFm
%t fegfa; aar

(6) @sx ¥ aradi #1 feafa
TqT T HAAT IA AN
&HAT |

TEEA vsA ¥ fely g

1361. Y WYH SHIT eqmwy ;o F4T
wareey, afan fAagem aar Aim
fawte 547 a7 T £ T FGT

z

(7) ¥ @& 7= 7z f§ "=
qRal q97 AFFATHT F1 97 FT IAHT
z @ # fomr 7 ofwarz feaea &1
YA

() afz i, AT A" ATILIA
Fo a safgaal #1 feaar fasig
TqETgAar 1 AT 2

(7) 1967 % feaw safeadt a
T ATIA FIAET AT IR A
FETGAT & ®9 § § fHaA7T afw g
27

(%) o faeira wgraan 1 9997
e mur ¥ faada a8t grar & 7

wareey, qficart faatem aat araa
fawra Wxtea ¥ e A (IM0 st
wree): (F) 77 (7). afar faar-
o TR FT WIATH HT AT ARG
FX & faury & AW &1 FE AGF
ST AGT fear s & =@ w91
TIOT & A AHGEY WOI9T FAT I TG
¥ faty wmar 3, Sy magh Y afagfa s
AIHfEA® < wifs § g0 FA § ®
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¥ 30 a7 feqr omar § 1 grQ @®
7efa wafeds e o fmd st g

(&) AT BT A TG qH
1 FHA=T F AT ¥9 F A7 30 ®9F
T F1 gywfa & 2 Tow " I
fafesa &t 1€ 73 & g gw GAAfw
¥ ¥ $© dar dafu sufe w1 vagd 3
St afgfaslr S ad F e i
faar ST & 0

() TE q¥AT CFT Y 91 G &
AT g9 FIT & T9T 927 97 | &Y
Ercuill

UNICEF's Ald

1362. SHRI CHENGALRAYA
NAIDU:
SHR] ANBUCHEZHIAN:
SHRI N. R. LASKAR:

Will the Mirlister of SOCIAL WEL-
FARE be pleased to state:

(a) whether Governmenl's aitention
has been drawn to the report of
UNICEF released in Delhi on the 4th
June, 1968 wherein it has Leen stated
that unstable political alliances in the
States handicapped the implementa-
tion of certain UNICEF programmes
carried out jointly by the Centre and
States; and

(b) if so, Government's reaction

thereto?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (DR. SHRIMATI PHULRENU

GUHAJ: a) Yes.

(b) The inadvisability of « UNICEF
document containing politica]l assess-
ment of election results in India Was
pointed out to the UNICEF Secre-
tariat by India's represeniative on the
Executive Board. As a rcsult, the
UNICEF Secretariat reprinted the do-
cument omitting the reference to poli-
tical events and their influence on the
progress of UNICEF aided pro-
Erammes.

1173 (ai) LSD—4,
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. Borrowings by Centre

1363. SHRI CHENGALRAYA
NAIDU:
SHRI ANBUCHEZHIAN:
SHRI N, R. LASKAR:

‘Will the Minister of FINANCE be
pleased tp state:

(a) whether it is g act that enm-
couraged by the successful completion
of the first instalment of market bor-
rowings, Government are planning to
enter the market again for burrowing;

(b) whether the details of the se-
cond borrowing instalment in consul-
tation with the Reserve Bank of India
are being worked out; and

(c) if so, when a final decision is
likely to be taken?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
decision to go in for a 7-Year Loan
viz, 4-1|4 per cent Loan 1975 for an
aggregate amount of Rs. 135 crores,
being the second instalment of the
market borrowings this year, was an-
nounced on the 5th July, 1968, Sub-
scriptions to the Loan which opened
on the 26th July, 1068 were closed on
the same day on the Loan being fully
subscribed.

Seigure of sumggled goods in Delhi

1364, SHRI CHEGALRAYA NAIDU:
SHRI ANBUCHEZHIAN:
SHRI N. R. LASKAR:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that during
the first angd the last week of May and
June, 1968 the Custom Authorities
seized articles worth Rs. 1,23,000 in
Delhi;

(b) whether it is also a fact that
these articles were smuggled from

foreign countries; and
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(¢) if so, the name of the countries
from which those were smuggled and
action taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and {b). From
the first week of May to the last week
of June, 1968, the Customs authorities
seized in Delhi goods worth Rs. 95,300
suspected to have been smuggled from
abroad, and Rs. 45,675 worth of Indian
currency suspected to be sale proceeds
of smuggled goods.

(c) Besides gold and U.S. dollars the
other smuggleq goods wers mostly of
Japanese and UK. origin. The cases
are under departmental adjudication.

" Police attack on tribals of Bihar

1365. SHRI CHENGALRAYA
NAIDU:
SHRI ANBUCHEZHIAN:
SHRI N. R. LASKAR:

Will the Minister of SOCIAL WEL-
FARE be pleaseq to state:

(a) whether it is g fact that tribals
in Chiri Village in Ranchi were at-
tacked py the Police and thug resort-
ed to firing thereby killing six tribals
and injuring others;

(b) if so, the reasons therefor;

(¢) whether the tribals were cérl‘y-
ing foreign made weapons with them;

(d) if so, the markings of the coun-
try on these weapons;

(e) whether it ig also a fact that
these tribals are getting regular train-
ing from the agents uf the foreign
country; and

(f) if so, the steps taken in this
regard?

. THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (DR. SHRIMATI PHULRENU
GUHA): (a) to (f) The facts of the
incident and the circumstances leading
to it are the subject matter of a judi-
cia]l enquiry which is now in progress.

JULY 29, 1868
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Construction of houseg for labourers in
Chandigarh

1367. SHRI SHRI CHAND GOYAL:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether Government have re-
ceived some proposals for the con-
struction of houses for iabourers from
the Administration of the Union Ter-
ritory of Chandigarh; and

(b) if so, the steps taken to imple-
ment the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY {(SHRI IQBAL
SINGH): (a) No.

(b) Does not arise.

Heavy Chemicals industry

1368. SHRI K. M. ABRAHAM:
SHRI P. RAMAMURTT:
SHRI YOGENDRA SHARMA-
SHRI VISWANATHA

MENON:
SHRI K. RAMANI:

Will the Minister of PETROLEUM
AND CHEMICALS be plcased to
state:

(a), whether it is a fact that the
Study Group of National Commission
on Labour in its report have stated
that there is little hope of the heavy
chemicals industry in this country
achieving targetg set for it; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-

WARE (SHRI RAGHU RAMAIAH):
(a) Yes.
(b) As the report of the Study

Group is intended to help the National
Commission on Labour to come to its
ownq,conclusions on the issues before
it, the Government awaits the Com-
mision's report.
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Steel Sheets imporied by Indian Oil
Corporation

1368. SHRI SAMAR GUHA: Will

the Minister of PETROLEUM AND
CHEMICALS be pleased to reier to
the reply given to Unstarred Ques-
tion No. 3550 on the 1lth March,
1968 and state:

(a) whether the Indian 0il Corpu-
ration were at any time unable to
utilise gauge steel sheets imported
by them and the same were sold by
them;

(b) if so the reasons for not im-
porting these 18 gauge steel sheets as
per their requirement to avoid wast-
age of foreign exchange;

(c)  whether Government had
offered unutilised imported bitumen
drum sheets by the Indian Oi] Cor-
poration to other refineries/oi] com-
panies and insisted upon them to ac-
cept the same; '

(d) if so, the reaction of ihe re-

fineries/oi] companies to the ofler of
Government; and

(ey if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) Yes, Sir. A quantity of
nearly 1040 MT, out of the total
quantity of 292908 MT, imported by
Indian 0il Coorporation from Czecho-
slovakia in early 1965 was sold in
the same vyear.

(b) This steel was impoited, on
the basis of the estimated require-
ments of Barauni Refinery ond Indian
Oil Blending Plants. Due tu certain
technical difficulties the oroduction/
blending of lube oils could not com-
mence as anticipaled and thus this
steel could not be utilised.

(¢) and (d) The Indian Oil Cor-
poration had approached the Cochin
Refinery and other private sector re-
fineries. While Cochin Refineries
Ltd., and Burmah-Shel] Refineries
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offered qprices which were not acrept-
able to 1.O.C., other refineries were
not interested in the purchase.

(e) Does not arise.

Import Licences for fabrication of
Steel sheets for LO.C.

1370. SHRI SAMAR GUHA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to
the reply given to Unstarred Ques-
tion No. 7958 on the 22nd April,
1968 and state:

(a) the date on which four licences
of the Indian Oil Corporation were
converted from 24 Gauge to '8 Gauge
steel sheets;

(b) whether 18 Gauge stecl
since been imported by the
Oil Corporation against the
licences;

has
Tndian

(¢) if so, the tota] quantity im-
ported, the manner in which it was
distributed to the fabricator: and the
nameg of the fabricators along with
the quantities ol stee] distributed to
them; and

(d) why Government do nut direct
the 0il Companies to distribute 18
or 24 Gauge steel after import to
the fabricators pre rate  to  their
licensed capacitics?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) The Iron & 35teel Con-
troller, Calcutta, advised the Inagian
Oil Corporation on  2-9-1967  that
three licences for 24 Gauge stecj had
been converted to 18 Gauge Steel.
Information rgarding th. fourih
licence is being ascertained and will
be laid on the Table of the House in
due course.

(b) and (c) A tota] of 5700 metric
ionnes of 18 Gauge steel was con-
tracted with M.M.T.C. for import, of
which 5171.508 metric tonneg have
been received. In Bombay, the steel
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had been delivereq to M/s Standard
Drums and Manufacturing’ Company
and M/s Stee] Containers in the pro-
portion of the quantity specified in
their respective orders. As Calcutta,
the quantity received has been deli-
vered to M/s. Hind Galvanizing &
Engg. Co Pvt, Ltd as the other barrel
fabricators, M/s Industria] Tontainer
are under indefinite lock-out.

(d) Thig is a matter of procure-
ment covering questions such as com-
petitive prices, and Government
would like to leave i1 to t-e deci-
sion of the oil companies themselves.

Supply of Barrels to Indian Oil
Corporation

1371. SHRI SAMAR GUHA: Wil
ihe Minister of PETROLEUM AND
CHEMICALS be pleased ‘o rcier to
the reply given to Unstarred Ques-
tion No. 1049 on the 19th February.
1968 and state:

(a) how the Indian Oil Corporation
has arrived at the conclusion that
M/s. Standard Drum and Manufac-
turing Cou. and Hind Galvanizing and
Engincering Co. supplied 6588 and
49266 barrels respectively fabricated
out of hot rolled sheets but out of hot
rolled sheets but out of hot rolled
sheets against Tender No. OF/Ten/
7-65;

(b) the action taken by tbe Indian
Qi] Corporation against Standard
Drum and Manufacturing Company
for supply of 6588 hot rolled barrels
but billed for cold rolled barrels;

(¢) the basis for arriving ay con-
clusion by the Arbitrator that Rs.
97,000 should be deducted from the
bills of Hind Galvanising and Engi-
neering Company;

(d) whether Hind Galvanising and
Engineering Company abide by the
award of the Arbitrator; and

(ey il not the reamsons therefor?

JULY 29, 1968
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) Quantities of the hot and
cold rolled steel were ascertaineq on
the basis of the invoices supplied by
the fabricators.

(b) As the payment to M/s, Stan-
dard Drum & Manufacturing Co, has
been made on the basis of quality of
steel used for making barrels, the
question of taking any action apainst
them does not arise.

(e¢) The arbitrator in his award in-
dicated the basis on which the re-
coverable amount was to be worked
out., The amouni of approximately
Rs. 97,000/- was based on the differ-
ence between the cost of C.R. fested
and H.R. tested steel, diiferential on
account of cost of untested C.R. steel
and increase on account of various
price increases in the cost of stieel.

(d) The award is binding en the
parties,

(e) Does nol arise.

Rural and Urban Hospitals in U. P.

1373. SHRI VISHWA NATH
PANDEY: Will the M.nister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) how many hospitals are func-
tioning in the rura] arcas in Uttar
Pradesh;

(b) how many of them are with-
out doctors, and

(¢) the total annua] expenditure
incurred on such rural area hospital
and the urban hospitals in Uttar
Pradesh separately?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(8) to (¢) The information is being
collected and will be laid on the
table of the Sabha.
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Eradication of Beggary

1374,
PANDEY:
SOCIAL
state:

SHRI  VISHWA
Wil the
WELFARE be

NATH
Mnister of
pleased to

(a) whether Governmen: have any
proposa] to convene a Conference at
Delhi to.discuss with the State Gov-
ernment representatives ways and
means for the eradication of beggary
in the country,;

(by if so, when;

(e} whether it is also a fact that
the Centra] Government have invit-
ed suggestiong from the States as to
how best this problems coulg be
tackled; and

(d) if so, the suggestions of the
State Governments in regard thereto?

THE MINISTER OF STATE IN

THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI
PHULRENU GUHA): {(a) to (¢)

It is proposed to convene a Confer-
ence of State Ministers’ Incharge of
Social Welfare and of Scheduled
Castes and Scheduled Tribes Welfare
at New Delhi in the last week of
September, 1968 to discuss inatters of
common interest including the prob-
lems of beggary. The State Govern-
ernments have been invited to suggest
items for the agenda of the Confer-
ence. Suggestions as to how best the
problem could be tackled might be
put forth by the participants in the
Conference itself.

(d) No suggestion have been re-
ceived so far.

Legalisation of Abortion

1375, SHRI VISHWA NATH
PANDEY: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to refr to the reply given to Starred
Questoin No. 127 on the 19th Febru-
ary, 1968 and state:

(a) whether it is a fact that Gov-
ernment propose to introduce a Bill
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to legalise the abortion in the coun-

try in the current Session of Parlia-
ment; and )

(b) if not, the impediments in the
process of legalisation?

THE MINISTER OF STATE 1IN
THE MINISTRY OF -HEALTH,
FAMILY PLANNING & URBAN
DEVELOPMENT (DR. S. CHAND-
RASEKHAR): (a) and (b) Draft bill
for liberalisation of the present law
of abortion in the couniry is being
finalised. It is likely that the bill
may be introduced in the nex! Ses-
sion of Parliament,

Rise in prices of Food Articles

1376. SHRI HEM RAJ:
SHRI 8. S. KOTHARI:

Wil] the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that there
is a general trend of rise in the
prices of food articles and other arti-
cles of necessities; and

(b) if so, the steps tuken to check
it?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
No, Sir, Prices of most of these
commodities have in fact been show-
ing a downtrend. Index Numbers of
wholesale prices (1852-53—100) for
the week ended July 8, 1988 show
that both the genera| prices and prices
of food articles declined by 1.7 per
cent and 2.1 per cent respectively
over the month. Compared to prices
prevailing a year ago, the general
price index shows a declina of 7.3
per cent and the price index of food
articles a decline of 8.1 per cent. A
statement showing recent variations
in the prices of selected coramodities
ig laid on the Table of the House.
[Placed in Library. See No, LT-
1498/68).
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(b) Does not arise. Governmerit,
however, maintains constany watch
over the supply and prices of essen-
tial commodities through the Civil
Supplies Organisation and has also
delegated under the Essential Com-
modities Act, 1855 ample powers to
State Governments and Union Terri-
tories for this purpose.

Seizure of Contraband Goods

1377. SHRI HEM RAJ: Will the
Minister of FINANCE be pleased to
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state the quantity and amount of
different varieties of contraband

goods seized by the Cusioms Depart-
ment between the period from the
15th May to the 15th July, 18687

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI). (a)
quantity and value of different varie-
ties of goods seized by the Customs
authorities between the period from
the 15th May to the I5th July are

as under:—
Quantity Value (approximate

Manufacturers of gold & dlamrmds .
Other miscellaneous goods . .

Gold . . : . N .
Silver . . . . . .
Watches . . .
Currency (Indian and Forcugn) .
Diamonds .

193 kgs (Approx)
11,883 kgs (app1ox)
48, SETK%NO.)

16 lakhs (at inter-
national rate)

56 lakhs
48 lakhs

9 lakhs

2 lakhs

1 lakhs

114 lakhs

Reconstitution of Pong Dam Rehabi-
litation Committee

1378. SHRI HEM RAJ: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Governmen: Pproposc
to reconstitute the Pong Dam Reha-
bilitation Committee; and

(b) if so, the steps itaken to re-
constitue it?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) The matter is under considera-
tion with the Beas Construction
Board.

Committee on Untouchability, Educa-
tion and Ecommic Uplift of Scheduled
Castes

1379. SHRI YAMUNA PRASAD
MANDAL:
SHRI G. S. REDDY:
SHRI DEORAO PATIL:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether the Committes cons-
tituted to examinc the question of
untouchability, education and econo-
mic uplift of Scheduled Castes has
submitted itg fina]l repert; and

(b) if so, the main recommenda-
tons thereof?

THE MINISTER OF STATE IN

THE DEPARTMENT CF SOCIAL
WELFARE (DR. SHRIMATI
PHULRENU GUHA): (a) No, Sir.

(b) Does not arise.

Price of Imporied Crude Oil

1380. SHRI INDRAJIT GUPTA:
Will the Miniter of PETRCLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that the
price charged by foreign oil Com-
panies for imported crude oil from
Iran is very high as compared to
the cost of production;

(b) whether Government have
demanded a further cut in the price
of Iranian crude oil importeq into
India;

(c) if so, the extent cf price cut
demanded; angd



2205 Writte';t Answers
(d) the reaction of the foreign oil
Companies thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) Government has no re-
liable information regarding the cost
of production of Iranian Crude and
as such no comparisan is possible.

(b) and (c) Yes, Sir, but Govern-
ment has not demandedq any specific
cut.

(d) They have offered further
discount of 3 cents per barrel on
the posted fo.b, price and have also
reduced the incidence of freight by
agreeing to change their bases for
charging tanker freight,

India’s share in Imanian Off-shore
0il Fund

-

1381. SHRI INDRAJIT GUPTA:
Wil) the Minister of PETROLEUM
AND CHEMICALS Dbe pleased to
state:

(a) the extent of India’s share in
the oil-find in the Iranian off-shore
areas and the wvalue thereof; and

(b) when India is expected to get
her share of oil-find in the Iranian
off-shore areas?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLLEUM &
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RAMA-
IAH): (a) India's share in the oil
find in Persian Gulf district I in the
Iranian off-shore area is one sixth
of the oil available to the pattici-
pants. It is premature to calculate
the wvalue of this share ag it will
depend upon the quantities of oil
eventually produced.

(b) By the end of 1969.
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Life Insurance Corporatien’s
Investment

1882, SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be
pleased to state:

(a) the total investment so far
made by the Life Insurance Corpo-
ration in the private and public sec-
tor enterprises, separately;

(b) whether it is a fact that the
bulk of the Life Insurance Corpora-
tion’s investment in the private sec-
tor has gone to the benefit of certain
big business enterprises;

(¢) if so, the reasons therefor; add

(d) whether there is any proposal
to revise the investment policy of
the Life Insurance Corporation?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
The L. I C's investmerls in the pub-
lic sector as at 31st March, 1967
amounted to Rs. 732.56 crores, out of
which Rs. 87.02 crores were invested

in public sector enterprises as per
details given below:
Rs, crores
(i) Share and bonds of statutory
corporations A5
(ii) Electricity Bo)ard Bonds 18.48
(iii) Madras Industrial Investment
Corporatipn Bonds 1.08
(iv) Shares of State Bank of India
and its subsidiries 0.22
(v) Preference and Ordinary Shares
of Government companies 1.14
(vi) Loans to State Electricity Board 42,90
(vii) Contributions to initial capital
of Unit Trust of India 0.75

The Corporation's investments in
the private sector ag at 31st March,
1967, totalled Rs. 188.19 crores, of
which Rs. 184.63 crores were invest-

ed in debentures, preference and
ordinary shares of companies and
Rs, 466 crores given as loans to

companies,
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(b) and (c¢) Out of the total in-
vestment of Rs. 176.82 croreg in
private sector, as at 31st March, 1966,
Rs. 114.41 crores were invested in
the shares and debentures including
outstanding loans of 452 companies
belonging to 75 business groups listed
by the Monopolies Inquiry Commis-

gion. The Corporation; has been
making investments on merits of
each investment without regard to

the size or group affiliation of the
companies

(d) No, Sir,

Income-tax Arrears

1383. SHRI MANIBHAT J, PATEL:
Will the Minister of FINANCE be
pleased to state:

) (a) the amount of arrcars regard-
Ing assessment and verification of in-
come-tax returns in the Income-tax
Department received from the Income

tax payers as on and upto the 1st
July, 1968;
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(b) the probable time likely to be
taken in clearing the arrears keep-
ing in view the new inflow of returns
every year; and

(¢) the main reasons responsitle
for this backlog causing iremendous
loss to the exchequer?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAD: ({a)
Information is at present available
as on 1st June 1963, on which date
45,73,362 asscssmenls were pending
verification in the Income-tax Depart-
ment,

(b) The immediate targee lixed is
that by the end of the financial yecar
1968-69, the arrcars of assessments
should be reduced by one-third  of
the arrears as on 31-3-1968.

(¢) The number of officers and
complementary staff in the Income-
tax Department has not kept pace
with the increase in the no. of new
assessees and assessments, as may
be seen from the following statistics:

Year 0. of assessees  No. of assessments  1.T.Os. on
for disposal duty
1963—64 . . 15,59,149 27,09,107 1332
1964—65 . . . i . 21,26,398 36,26,144 1424
1965—66 . . . . ) 24,31,536 45,58,556 1548
196667 . . 27,01,733 47.65,607 1654
1967—68 27,08,464 48,86,204 1757

This has been the main reason res-
ponsible for the backlog.

For tackling the workload there-
fore, measures are being devised to
increase the output per Income-tax
Officer substantially. The Depart-
ment has recently taken steps to
adopt quick disposal measures. Fur-
ther, more staff is also being put on
the job.

Statistics regarding Family Planning
Operations

1384, SHRI MANIBHAI J. PATEL:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Gov-
ernment are supplied with incorrect

figures regarding the number of

vasectomy operations ud alsp  re-
garding insertion of loops;
(b) whether the funds allocated

for the purpose are misappropriated
by the authorities concerned by mak-
ing wrong entries in the records;

(¢) if so, the number of such cases
which have come to lizht during the
last three years; and

(d) the remedial mecasures propos-
ed to be taken in thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING & URBAN
DEVELOPMENT (DR. S. CHAND-
RASEKHAR): (a) The Government
have no reason to doubt the figures
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of vasectomy operations angd
insertions supplied by the States.

(b) A few complaints received
from individuals have been referred
to the Stale Governments concerned
for investigations. Ip some of the
cases investigated, the complaints
have been found to be baseiess.

loop

(¢) The information is being col-
lected from the State Government:
and wil] be laid on the table of the
Sabha as soon as it is received.

(d) Adequate lega] provisions exist
for prosecuting persons found —res-
ponsible for misappropriating public
funds. Stress is being continuously
laid on adequate supsrvision and
sample checking of the figures.

Sale of Haryana Municipality Land
in Faridabad

1385. SHRI MANIBHAI J. PATEL:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether Government's atten-
tion has been drawn to the news-
item in the Time of India of ihe 5th
July, 1968, that the Central Govern-
ment have sold the land at Farida-
bad belonging to the Haryana Muni-
cipality;

(b) whether the sale proceeds of
the land thus sold have been kept
by the Central Government and if
so, the total amount of the sale pro-
ceeds; and

(¢) whether any representations
from the people of Haryana have
been received in this regard and if
so, the action taken by Government
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI 1QBAL
SINGH): (a) to (¢). Government
have seen the press report. In the

PFaridabad township, all residual un-
disposed of properties, other than
streets, roads, parks, etc., belong to
Gevernment and form part of
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‘Compensation Pool' constituted under
the Displaced Persons (Rehabilita-
tion and Compensation) Act, 1954.
The tota] receipts from the sale of
properties in the township so far are
Rs, 373 crores. No representation in
the matter has been received by Gov-
ernment. Thus, there is hardly any
substance in the press report.

Printing Charges of Sainik Samachar

1386. SHRI P. VISWAMBHARAN:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) the average priniing charges
paid per month for printing sainik
Samachar in 1967-68;

(b) the average printing charges
per mensum for the Sainik Samachar
during the months of April, May and
June, 1968; and

(¢) the average circulation of
Sainik Samachar in each language

during the years 1967-68 and 1968-
697

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (c¢) The information
is being collected and will be placed
on the Table of the House,

Licence to Birlas for Fertilizer Plant

1387. SHRI P. VISWAMBHARAN-:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have
completed the examination of the
question of issuing a licence to Birlas
to start a new fertilizer plant; and

(b) it so, the decision taken in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM &
CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHURAMA-
IAH): (a) and (b). The question is
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not clear. If it refers to the propo-
sal of the Birla Group to set up a
fertilizer plany at Mithapur for which
a letter of intent has been issued,
the matter is still under consideration.

Levy of Cess on O.P.D. Patients in

West Bengal
1388. DR. RANEN SEN: Will the
Minister of HEALTH, FAMILY

PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that West

Bengal Government have planned
levy of cess on patients of Out
Patient Department of the Govern-

ment Hospitals;

(b) if so, whether the Central Gov-
ernment have been consulted on this
move; and

(c) if so, Government's reaction in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPEMNT (SHRI B. S. MURTHY):
(a) No.

(b) and (c¢) Do not arise.

Retrenchment of Employees of
Damodar Valley Corporation

1389. DR. RANEN SEN:
SHRI JYOTIRMOY BASU:
SHRI P, RAMAMURTI:
SHRI BHAGABAN DAS:
SHRI RAMAVTAR
SHASTRI:

Will the Minister of IRRIGATION
AND POWER be pleased to stale;

(a) whether the Damodar Valley

Corporation has notified that ncarly
4000 workers would be rendered
surplus in the near future;

has

(b) whether this notification
aroused resentment among the em-
ployees and they have started agita-
tion against possible retrenchment
and in reagrd to their other demands;
and
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(¢) if so, the steps taken to ab-
sorb all employees in Damodar
Valley Corporation and to meet their
other demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR
PRASAD): (a) About 750 temporary
workcharged and muster roll zmplo-
yees have been notified that they
have become surplus on completion
of construction projects

(P) Agitation has been started
against the possible retrenchment
and certain other matters.

(¢) The DVC has established con-
tacts with the various Employment
Exchanges and has also been nego-
tiating with  different organisations
for absorption of surplus personnel.
The other demands made by the
employecs are receiving the atten-
tion of the DVC.

Complaint by Manufacturers of Smail
Scale Paint Industries Against LO.C.

_13_90. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government's atten-
tion has been drawn to a news-item
published in Calcutta edition of the
Statesman dated the 1st May, 1968
that representatives of small scales
paint industries have complained
against the policy of the Indian Oil
Corporation in regard to the alloca-
tion of quota; and

(b) if so, whether Government
have made any enquiry into these
complaints and if so, the result the-
reof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CH-
EMICALS AND OF SOCIAL WEL-
FAIR (SHRI RAGHURAMAIAH):
(a) and (b). Yes, Sir. A meet-
ing of the representatives of the Pa-
intsy Industry and Oil Companies, to
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discuss the demand and supply posi-
tion of minera] turpentine oil in the
‘Country was convened on 28th June,
1968. It was decided that the Indian
Paint Association and the Smal] Sc-
als Paint and Allied Chemical Man-
ufacturess’ Association will furnish
lists of their constituent members al-
ong with their requirements to the
Oil Companieg and wil] jointly meet
and discuss the problems with Bur-
mah-Shell and Esso in the Western
region and with Clatex and Indian
Qil Corporation in Estern and Nor-
thern regions. Accordingly Indian
Paint  Association held discussions
with Indian 0i]l Corporation on 17th
July. Indian Oi] Corporation has
decided to allocate B0 per cent. of
ils Mineral Turpentine Oil availab-
ility tp paint manufacturers, out of
which 10 per cent. hag been earmar-
ked for the Small Scale Paint and
Allied Chemical Manufacturers’ As-
sociation,

Change of D.D.A. Decision Regarding
Petrol Pump Sites in Delhi.

+ 1392. SHRI PREM CHAND VE-
RMA:

Will the Minister of HEALTH FA-
MILY PLANNING AND URBAN DE-
VELOPMENT be pleased to state:

(a) whether it is a fact that the
Lt. Governer of Delhi has changed
the decision of the Delhi Develop-
ment Authority about the petrol
pump sites being a2uctioned and has

insted ordered that the siteg should
be allotted;
(b) if so, the reasons for chang-

ing the decision of the Delhi Deve-
lopment Authority and whether the
orders would affect the revenusg of
the Delhi Administration adversely;
and .

(c¢) how this resultant loos wil] be

made good?

.THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH FAMILY
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PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) to (c): The information is
being collected and wil] be laid on
the Table of the Sabha.

Weeds in Bhakra Canal

1993. SHR] PREM CHAND VE-
RMA: Wil] the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether Government are awa-
re of the large-scale menance of
weeds in the Bhakrg canal system
which has assumed alarming propor-
tions and has resulted in the decrea-
sed supply of water to farmers;

(b) if so, how long the matter
has been under consideration and
whether any remedies have been
found and put into practice;

(c) if not, the reasons therefor:

and

(d) the annual expenditure incur-
red in clearing the weeds?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) (a) to (c): The Gove-
rnment is aware of the large scale
manace of weeds in the Bhakra canal
system. Thg growth of weeds in the
beds of canals hag taken place since
the Bhakra water is silt free and
clear and the sun's rays become av-
ailable at the bed of channel. Moreo-
ver, since the channels have become
perennial, the weeds do not die away
ag they used to do earlier when the
canals dried up. The problem had
been referred to the Research Insti-
tute at Amritsaz who experimented
both with chem.cal and physica] me-
thods. The former method has not
been successful but they have now
devised a saw for cutting weeds im
running walers. Orders have been
issued by the State Governments to
the concerned divisions to try this
saw.
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(d). The informafion-ts

awaited
from the State Governments.

Advisory Committees Boards under
Works, Housing and Supply Ministry

1394. SHRI PREM CHAND VERMA:
Wil] the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state;

‘(a) the name of the various Advi=
sory Committees|Boards or any other
such organisations connected with his
Ministry, the namés of their members
and functions assigned to each of
them;

(b) how many members in  each
Committec or Board are public men
and how many of them are officials;

(c) whether nomination of mem-
bers is for one term only and if not,
for how many terms a member can
be re-nomindfed and what i duration
of terms; and -

~(d) the total expgnditure incurred
on these organisations during 1967-68?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING,
AND SUPPLY (SHRI IQBAL
SINGH): (a) to (d). The information
is being collected and will be placed
on the Table of the House in duc
course.

Staff Employed in Finance Ministry.

1395. SHRI PREM CHAND VERMA:
Will the Minister of FINANCE be
pleased to state:

(a) whether any survey of the staff
employed in his Ministry was made
during 1967-68; -

(b) if so, how much surplus staff,
classwise, was foung aml whether
they are proposed to be retrenched or
absorbed elsewhere;

(¢) how many additional hands,
class-wige, were employed by his Mi-
nistry during the period froni the 1st
April, 1968 to the 30th June, 1968 and
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how many new posts of gazetted offi-
cers were created during the above
period; and’

(d) the details of surplus staff work-
ing with Ministers, Ministers of State,
Deputy Ministers etc, for which pro-
per sanction has not beepn obtained?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The
information is being collected and
will be faid on the Table of the Housc
as carly as possible.

Laxmi Commercial Bank
1396. SHRI ABDUL GHANI DAR:
Will the Minister of FINANCE be

pleased to stafe:

(a) whether he had received a rep-
resentation in 1964-65 regarding the
wrregularities committed by the Laxmi
Commercia] Bank;

(b) if so, the details of the repre-
sentation;

(¢) whether the matler wag refer-
red to the Reserve Bank of India for
enquiry;

(d) whether the Reserve Bank has
submitted any report; and

(e} if so, the details thereof and
the action taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAID): (a) and
(b). A letter was received in Jan-
uary 1865 regarding certain alleged
benami deposity with the Lakshmi
Commercia] Bank with the object of
evading income-tax,

(c) Yes, Sir.
(d) Yes, Sir.

(e) There was no positive evidence
to establish that these deposits were
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benami, though there were gome fea-
tures which raised doubty about the
bona fides of some depositors, As al-
ready intimated in the answer to uns-
tarred question 2681 on the 4th March
1968, investigations are being carried
on by the income-tax department in
the matter of certain deposits with
the bank. However, in order to pre-
vent any possibility of benamj depo-
sits being made in banks a circular
letter was issued by the Reserve Bank
in April, 1965 asking all banks to ob-
tain full and complete addresses and
other particulars and to satisfy them-
selves about the identity of every de-
positor before accepling any deposii.

01d Stocks of 1.0,C 0il Lying in
Calcutta,

1397. SHRI ABDUL GHANI DAR:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to

=late:

(a) whether it ig a fact that very
«ld stocks of lubricants for industrial
and other uses worth million of rupees
are lyving in Calcutta and other places
since long;

(b) if so, the amount of interest
paid sp far on these stocks;

(¢) whether Government have taken
any action against officers of the In-
dian Oil Corporation responsible for
1the accumulation of these stocks; and

(dy if so, the action taken against
them?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH).

(a) The Indian Oi] Corporation had
a stock of only 1841 drums of slow-
moving lubricants at Calcutta as on
the Ist July, 1968, The total stock of
finished lubricants there, on the said
date, represented approximately
2} months requirements for suuplies
ex-Calcutta, and thus cannot be con-
sidered excessive,
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(b) The interest is not worked out

on stocks of respective refined pro-
ducts,

(c) and (d). A certain aceumula-
tion of slow-moving stocks is a nor-
mal hazard of marketing of petro-
leum products and the question of
of taking action against. any officer
Indian Oil Corporation does not,
therefore, arise.

Taxes due From Mis, Transport Cor-
poration of India (Pvi), Lid, Calcutta

1398. SHRI B. K. MODAK:
SHR] BHAGABAN DAS:
SHRI GANESH GHOSH:

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 7156 on the
15th Apri]l, 19638 and state:

(a) whether the information regard-
ing total amount of Income-tax and
other .tax arrears due from M]s.
Transport Corporation of India (Pvt.)
Lid. for the last five yeary; and the
steps taken by Government to realise
the arrears, has since been collected;
and

(b) if not, when the information is
likely to be collected and the reasons
for delay?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) Yes, Sir.

The information has beep given to
the Parliament while implementing
the Assurance given in reply to Ques-
tion No. 7156.

(b) Does not arise,

Surface Water Resources Studies of
i Mahanadi River

1389, SHRI CHITAMANI PANI-
GRAHI: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether the results of the sur-
face water resources studies under-
taken for Mahanadi River in Orisa
have been finalised;
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¢b) the balance of water available
for future development; and

() whether such studies are pro-
posed to be undertaken in the drou-
ght-affected areas of the State like
Banpur, Khandpada, Daspalla and
Ranpur ip the district of Puri?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No, Sir.

(b) Does not arise.

(¢) No such request has been re-
ceived from the State Government.

Balimela Electricity Scheme in
Orissa

1400. SHR] CHINTAMANI PANI-
GRAHI: Wil the Minister for IRRI-
GATION AND POWER be pleased to
state:

(a) whether the Central Investiga-
tion Committe, has recornmended for
an additional help of Rs. 5 crores to
the Orissa Government for complet-
ing Balimela Electricity Scheme in
Orlssa;

(b) if so, what is the decision of
.Government in this matter;

(c) the total amount which the
Central Government has advanced to
.Orissa Government so far for this pro-
"ject; and

(d) whether the reviseq estimate
of expenditure is being shared equally
by the Orissa and Andhra Govern-
ments?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A team
of officers of the Government of India
‘who wvisited Orissa felt that an addi-
‘tional outlay of Rs. § crores might
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be required for the Balimely Project
in 188B-69 to enable the commisston-
ing of the first unit in 1972. The work
on the project is progressing on that
basis.

(c) Earmarked Central assistance
has been provided from 1967-68. The
amount sanctioned ip this year to the
Government of Orissa was Rs, 3
crores,

(d) The cost of the Balimela Dam
only is being shared equally by the
Governments of Orissa and Andhra
Pradesh, the share of Andhry Pra-
desh being limited to Rs. 12 crores.
The revised estimate of the cost of
the dam has not yet beep received
by Central Watey and Power Com-
mission from the Orissy aufhorities.

Rural Housing Schemes in Orissa

1402. SHRI CHINTAMAN] PANI-
GRAHI: Will the Minister of
WORKS, HOUSING AND SUPPLY
be pleased to state:

(a) whether any officer of the Plan-
ning Commission went to Orissa
recently and studied thg progresg and
achievementg of the rural housing
schemes in Orissa;

(b) if so, the findings thereof;

(e) the amount which has been
allotted so far 1p Orissa for rural
housing scheme and the results
achieved so far; and

(d) the amount allotted for 1968-69°

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING.
AND SUPPLY (SHRI IQBAL
SNGH): (a) Yes; a Study Team of
officers including one from the Plan-
ning Commission was set up by the
Working Grouo on Housing for
the Fourth Five Year Plan to make
a quick field leve] sample survey of
the working of rural housing pro-
grammes. The Team visited Orissa
in June, 1968.

(b) The Study Team observed that
the Village Housing Projects Scheme
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hag not made any signifisant pro-
gress in the State primarily due to
the fact that the State Government
have not been allocating adequate
funds for this Scheme in thejr annual
plans and budgets. Another impor-
tant reason for the slow progress is
the absence of adequate machinery
for proper coordination of assistance
availabla for rura] housing from varl-
ous Centra] Ministries.

(c¢) Central financal assistance de-
Pends upon the provision made by the
State Government jn their annual
plan and budget and also on the ex-
penditure incurred by them, Since
the introduction of the Scheme in
Orissa in 1959, Central assistance ag-
gregating to Rs, 62.32 lakhs was re-
leased to them upto the end of March,
1968, under the Village Housing Pro-
jects Scheme. According to the re-
port of the Study Team, so far cons-
truction of 1,526 houses has been
sanctioned of which 1,391 houses have

been completed,

(d) According to the information
available, against the Plan ceiling of
Rs. 11 rakhs under ‘Housing’ for 1968-
69, Orissa Government propose to uti-
lize about Rs. 2 lakhs for the Village
Housing Projects Scheme,

A dry fame
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3\ 99 W1G ¥ fervaraor 71 @ W
wgfaa g smar & war e gra wrd
M7 351 ST #T we AF THAT

(@) @ar (7). fam & g=a
axfAT Fr 91 @) 2 qar faay § 7
AT 9T 7| &Y qugr |

T. A. And Other Allowances to Offi-
cers of Fertiliser and Chemicals, Tra-
vancore Limited

1404. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the amounts drawn by the
officers of the Fertilizers and Chemi-
cals, Travancore Ltd. as travelling
allowance and other allowances for
making trips to Delhi during the year
1967-68 and also from January to
June, 1968;

(b) whether Governtment have
introduced any system of check to
fing out that the amounts drawn are
utilised in the interest of the con-
cern; and

(c) if so, the broad details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-~
FARE (SHRI RAGHU RAMAIAH):
(a) The information is being collect-
ed.

(b) and (c). Yes, the accounts of
the company are audited by the com-
pany’s auditors and by the Comptrol-
ler & Auditor General. The Audit
Report and the statement of irregu-
larities found in the course of audit
are considered by the Board of Direc-
tors who indicate appropriaty action
in each case.
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Government of India Security Press,
Koratty

1405. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

fa) whether the ful] complement
of machinery set up in the Govern-
ment of India Security Press at
Koratty in Kerala Is” being utilised;
and

(b) if not, the reasons therefor and
the steps being taken by Government
tp make full utilisation of the machi-
nery?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING,
AND SUPPLY (SHRI IQBAL
SINGH): “Presumably, the questiom
refers to the Government of India
Press, Koratty, in which case the

answer is as follows:—
(a) Yes.

(b) Does not arise.

Refineries not allowed to run at full
capacity

1406. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:

Wil} the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether if is a fact that cer-
tain refineries are not allowed by
Government tg run at full capacity;

(b) if so, the mames of sqch re-
fineries and capacities at which they
are running; and

(¢c) the stepy propo®d to .be‘taheu
by Government for the utilisation of
full capacity?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL ‘WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Yes, Sir, if by “full capacity”
is meant the capacity claimed and
not as aproved by ihe Government.

(b) the concerned refineries have
been authorised to operate at the fol-
lowing throughputs:

(1) Burmah-Shell—3.75 million ton-
nes|year.

{2) Esso 2.50 million tonnes| yenr.

(c) Additiona] refining capacity in
the Bombay area is not requireq at
present.

Value of seized smuggled goods

1407. SHRI K. LAKKAPPA.
SHRI A. SREEDHARAN;

Will the Minister of FINANCE be
pleased to state:

(a) the value of smuggled goods
seized by Government during the
years 1966-67 and 1967-68;

(b) th_ form of assessment of the
va - 0 such goods; and

t¢) the form of disposal of such
goods and the value realised by Gov-
¢rnment on such goods during the
above period?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): The value of
smuggled goods seized by the Customs
and Central Excise authorities during
the years 1066-67 and 1967-68 are Rs.
7.71 crores and Hs. 17.06 croreg res-
pectively.

(b) Seized gold is valwed at the in-
ternational monetary rate and other
goods at the market value in India.

(cy Confiscated goods are disposed
of by sale to the National Consumers
Cooperative, Federation Canteen
Stores Department|Central Govern-
ment Employees Consumers Coopera-
tive Society Ltd, by public auction

1173 (ai) LSD—S5.
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through Director General of Supplies
and Disposals, to State Trading Cor-
poration, and by public auction to im-
port licence holders of diamonds, pre-
cious and semi-precious stones.

Confiscated currency ijg deposited
with the Reserve-Bank of India, and
Gold anq Silver Jewellery are deposi-
ted in the Government of .India Mint.

The information with regard to the
value realised by Government by
disposal of such goods during the rele-
vant period ig being collected and
will be led on the Table of the Sa-
bha,

Strike by I. 0. C. Employees

1408. SHR] K. LAKKAPPA:
SHRI R, K. SINHA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether it is a fact that em-
ployees of the Indian Qil Corporation
were on strike since the 1st July,
1968;

(b) il so, the reasons therefor; and

(e) the steps taken to meet the
demands of the striking employees?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHR] RAGHU
RAMAIAH): .(a) Yes, Sir. The em-
ployees of the Headquarters office of
the Northern Branch of the LO.C., at
Delhi were on strike on 1st and 2nd
July, 1968.

(b) The policy of the Corporation
is to promote the employees on the
basis of merit-cum-seniority. The
Union, however, demanded that pro-
motion should be made on the basi-
of senjority only, The concerned In-
dustrial HRelations Officer met the
Union's representatives and explained
to them the promotion policy of the
Corporation and requested them not
to agitate on this issuwe. However,
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on 1.7.1088, when the employees eli-
gible for promotion on merit-cum-
geniority were called for interview to
fil up certain post, slogans were rais-
ed and the employeeg observed pen-
down strike,

(c) The Management explained to
the Union representatives in detail
the Promotion Policy of the Corpora-
tion. At the instance of the Labour
Commissioner, the employees went
back to work and working became
normal from 4-7-68.
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Counterfeit coing seized in Delhi

1415. SHRI P. C. ADICHAN: Will
the Minister of FINANCE be pleased
1o state:

(a) whether it ig a fact that 5 gang
of counterfciters of coins operating in
Delhj was smasheg in the first woek
of July, 1968;

(b) if so, the detailed resulis of the
inquiry made into the matter and the
modus operandi of the gang;

(¢) what according 1o Government
information is the amount of counter-
1eit coins put into circulation by the
£gang and how much of such couns
were seized from it; and

(d) what is Governm:nt's estimate
about the extent of counterfeit and
forged currency in circulation in the
country?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHR] MORARJI DESAI): (a) Yes,
Sir.
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(b) The investigationg made led to
the recovery of a press, hammers,
dies for 50 and 25 paise coins and
other accessories at Moradabad and
to the arrest of four persohs.

(c¢) and (d). 244 fifty-paise coins
and 28 twenty-filve paise coins were
seized. It is not possible to estimate
precisely the counterfeit coins put in-
to circulation by the gang or the ex-
tent of counterfeit and forged cur-
rency in circulation in the country as
they come to light only when they are
detected.

Implementation of recommendations
of Enquiry Committee on Working of
public sector Fertilizer Units

1416. SHRI P. C. ADICHAN: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state;

(a) the decisions taken by Govern-
ment on the recommendations of the
Committee recently set up to inquire
into the working of the public sector
fertilizer units and to suggest ways
for their reorganisation and improve-
ment; and '

(b) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM

AND CHEMICALS AND OF SOCIAL

WELFARE (SHRI RAGHU RAMAI-
AH): (a) and (b). The report is still
under the consideration of the Gov-
ernment.

Thermal Plant, Kerala
1417. SHRI P. C. ADICHAN: Will

the Minister of IRRIGATION AND
POWER be pleased to state:
(a) the progress which has been

made so far in setting up a thermal
plant in Kerala; and

(b) the tota] expenditure so far
incurred thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Site for installing the
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Plant at Ambalamedu hag been selec~
ted. The modified project Report is
under examination by the CW, &
P.C

(b) No expenditure has so far been
incurred.

Development of Lang allotted to Co-
operative House Building Societies

1418, SHRI BEDABRATA BARUA:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether the land which is be-
ing allotted to Cooperative House
Building Societies across the Jamuna
in Delhi will be developed by Gov-
ernment or by the Societies concerned;

(b) whether Government have re-
ceived any .suggestion to the effect
that land should be developed by
Government; and

(c) if so, the reaction of Govern-
ment - thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
The Co-operative Societies are expect-
de to develop the land themselves.

(b) No suggestion has been receiv-
ed in writing, although the problems
pertaining to development have been
discussed with the representatives of
the societies by the officials of the
Delhi Development Authority and
Delhi Administration.

(¢) The matter is under considera-
tion.
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Targets for Chemicals Industries

1421, SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether any target or tentative
target has been fixed for the Fourth
Five Year Plan for the chemical in-
dustry;

(b) if so, what is that target;

(¢) the break-up of targets of pro-
duction in respect of the various che-
mical industries;

(d) the total outlay pmposed‘ and
the break-up for the chemical indus-
tries for the Fourth Five Year Flan;

(e) whether it is a fact that actual
realisation of the targets fixed under
the Third Five Year Plan fell much
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below the targets and if so, by how
much and the reasons therefor; and

(f) the steps proposed to be taken
to avoid recurrence of the shortfall
between actual realisation and the
target fixed for the chemical indus-
tries in the Fourth Five Year Plan
again? :

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):;
(a) tp (f). Information is being col-
lected and will be laid on the Table
of the House,

Production capacity of Gauhati and
Barauni Refineries

1422, SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased tp state:

(a) the production capacity and ac-
tual production at Gauhati and Bara-
uni Refineries during the last two
years and in the first half of the cur-
rent year; and

(b) the progress made in the expan-
sion programme of these refineries for
full utilization of crude resources?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) The installed produc-
tion capacity is as under:—

Gauhati refinery—0.75 million
tonneg per annum
Barauni refinery—2.00 million

tonnes per annum
Production figures during the last
two years and that for the first half
of 1968 are as under:—
(In tonnes)

Year Gauhatri

Barauni

Crude through-  Production
put

Crude through-  Production

put
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(b). The expansion of Barauni Re-
finery to a throughput of 3 million
tonneslannum of crude, through set-
ting up of an additional million-tonne
unit, is nearly complete.

A proposal for expansion of the
Gauhati Refinery to about 1.1 or 1.2
million tonnes per annum is under
consideration of the Government.

Crude Oil

1423. SHRI HIMATSINGKA:; Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total annual capacity of
crude oil which can be carried by the
pipeline from (i) Duliajan to Gauhati
and from (ii) Gauhati to Barauni;

(b) whether it is obligatory for the
Indian Oil Corporation to bring the
entire crude requirements of Gauhati
and Baraunji Refineries from the Oil
India Limited;

(¢) whether the Oil India Limited
is capable of meeting the entire crude
oil requirementis of both Gauhati and
Barauni Refineries from its wells; and

(d) if not, the extent to which these
refineries depend on 1he imported
crude?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) The present capacity of Oil India’s
pipeline is as under:—

(i) From Duliajan to Gauhati—
2.75 million tonnes per an-
num.

(ii) From Gauhali to Barauni—
2,00 million tonnes per an-
num.

However, for short periods the pipe-
line can be operated to transport an
extra 10 per cent of the capacities in-
dicated above.

(b) According to the Agreement be-
tween Government of India, The
Burmah Oil Company, Oil India Ltd.,
and Assam Oil Company, all crude oil
produced by Oil India Ltd. (exclud-
ing Assam Oil Company’s entitlement

in respect of Oil India Limited's exist-
ifg areas) will be sold to and pur-
chased by the Government of India,
provided that after meeting, ag a first
call on such oil, the joint annual re-
quirements upto 2.75 million tons of
Barauni and Gauhati Refineries,
Assam 0Qil Company’s Digboi Refinery
shall have the next cal]l thereon, upto
a maximum of 435,000 tons per annum
to the extent that it cannot be econo-
mically met from Assam Oi] Com-
pany's leased areas.

(c) At present, Oil India can sup-
ply 2.75 million tonnes of crude oil
only per annum to Gauhati and Bara-
uni Refineries.

(d) The two refineries do not de-
pend on imported crude.

Petro-chemical Compiex in Assam

1424, SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether a Petro-chémica]l Com-
plex based on the products of the
numerous oil-fields in Assam and the
by-products of the Gauhati Refinery
is proposed to be set up in that region
during the Fourth Five Year Plan;
and

(b) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) and (b). A Planning
Group for Petrochemicals is at present
reviewing the availability of raw
materials from oil flelds and refineries
in Assam and examining the feasibility
of manufacturing petrochemical inter-
mediates from them during the Fourth
Plan.

Flaring of Oll Gas in Assam

1425. SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the quantity of oil gas being
flared up in Assam every day and per
year and how it is proposed to be uti-
lised; and

(b) the total estimated loss of the
gas wasted so far since the Gauhatl
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Refinery was set up and the loss that
has accrued to the nation so far on
this account?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) The gas flared in
Assam at the opilfields ‘and at the
Gauhati Refinery, varies with the
quantity of crude oil actually pro-
duced|processed, In 1967 the gas
flared was as under:—

Gauhati Refinery gas—19694 Ton-
nes (54 tonnes per day).

Oilfields natural gas—477.6 mil-
lion cu. metres (1.3 million cu.
metres per day).

The waste gas at Gauhati Refinery
is being utilised to the extent possible
as fue] in the Refinery, An L.P.G.
Plant is also proposed to be construct-
ed at the Befinery for further utilisa-
tion of this gas.

The natural gas available from the
oilfields in Assam has been earmarked
for the Fertilizer Corporation of India,
Assam State Electricity Board, Assam
Gas Company, Assam 0i] Company
and other consumers.

(b) A total of 87459 tonnes of gas
was flared at Gauhati Refinery from
January, 1962 to May, 1968. Some
quantity of gas has to be flared of
necessity for safety = reasons. The
value of the gas flared cannot be as-
certained in the ‘absence of a market
for 1it.

Dispute between ONGC and Assam
Government

1426. SHRI YOGENDRA SHARMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state;

(a) whether a dispule has arisen
between the Oil and Natural Gas
Commission and the Assam Govern-
ment in the matter of setting up an
oil refinery; and

(b) if so, the points of dispute and
the action taken to resolve them?

JULY 29, 1968
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
& CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) No, Sir.

(b) Does not arise.

Recruitment in Barauni Fertilizer
Project

1427. SHRI YOGENDRA SHARMA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) the number of persons already
recruited to the various grades of
service in Barauni Fertiliser project;

(b) the number of local
among them; and

persons

(¢) how many of these persons have
been recruited whose land is being
acquired for the project?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND QF sSOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) to (c). The informa-
tion is being collected and will be
laid on the Table of the House.

Foreign Aid

1428, SHRI LOBO PRABHU: Will
the Minister of FINANCE be pleased
to state:

(a) the total foreign aid expected
during the ensuing year;

(b) how much of this aid is for new
plants and machinery in industries
already established in which there is
idle capacity; and

(c¢) whether any attempts have
been made to relate the price of plants
and machinery to open market prices
in other countries and ensure that the
higher cost of plants does not make
our industries uncompetitive in the
export market?

THE DEPUTY-PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b), In
respect of 1968-69, besides loan agree-
ments already signed totalling $432.84
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million, there are indications that s
further sum of $ 181.64 million will be
available. None of these amounts are
earmarked for Plant and machinery
in industries already having idle capa-
city.

(c) In order to help exporiing in-
dustries to ‘get their requirement of
capital goods for expansicn, moderni-
sation and diversification of production
facilities for increasing exports, there
is a special procedure, as given in
para 142 of the Import Trade Control
Handbook of Rules and Procedures—
1968. According to the procedure,
preferred sources of foreign exchange
are made available for these nurpo-
ses, Further, under the import trade
control policy for registered exporters
for 1968-69, as given in para 18, Sec.
tion 1 ot Volume II, a certain per-
centage of import replenishment is
available for import of permissible
types of jigs and tools, and plant and
machinery required for replacing,
balancing or modernisation. By these
procedures attempts have been made
to permit import of equipment of the
stated categories to exporting indus-
tries at competitive prices.

Shifting of Filaria Contro] Unit from
Mangalore to Bangalore

1429, SHRI LOBO PRABHU: Wil
the Minister of HEALTH , FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) why the Filaria control unit has
been shifted from Mangalcre where
the incidence is highest to Bangalore.
where there is no incidence at all;

(b) the work done by the visiting
officers in the way of control at pre-
sent;

(c) the reasons for not having
hetrozone in many hospitals; and

(d) whether Government propose
to issue instructions to popularis=
hetrozone?

THE DEPUTY-MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP.
MENT (SHRI B. S. MURTHY): (a)
The Filaria Control Unit continues to
function at Mangalore.

(b) The officers visit the Unit for
supervision, guidance and assessmer.t
of results.

(c) and (d). Hetrazan is a drug, the
use of which is restricted to the treal-
ment of microfilaria * positive cases
and is not recommended for extensive
use. The supply of drugs is reculated
by the State Government,

T W W
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Taking over of Delhi Hospitals by
Government

1431. SHRI KANWAR LAL GUPTA,
Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state-

(a) whether it is a fact that the
Delhi Administration has protested to
the Centre regarding the proposal of
taking over of some hospitals n
Delhi;

(b) if so, whether Government has
dropped this proposal;
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(¢) whether it is also a fact that the
Informal Consultative Committee of
Parliament for his Ministry recom-
mended the centre to take over these
‘hospitals; and

(d) whether it is further g fact that
-no member of opposition parties st-
.tended this meeting?

THE DEPUTY-MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELC?-
MENT (SHRI B. §. MURTHY): (a) to
(¢). The Informal Consultative Com-
mittte of Parliament for this Ministry
in their meeting on the 28th April,
1968, recommended that all the hosvi-
tals in Delhi should be taken over by
the Central Government. The Delhi
Administration has not been favouring
this proposal. The experts have sires-
‘'sed the need for a coordinated func-
tioning of the medical institutions in
Delhi so as to provide better servicc
to the people. The matter is under
. consideration.

(d) Two members of the opposition
parties attended the meetinz of the
Informal Consultative Committee for
this Ministry. .

Production of Fertllizers

1432, SHRI D. N. PATODIA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that where-
as the need for fertilizers ig rising,
the production has not been ablz to
record any substantial rise recently;

(b) whether it is a fact that prorue-
tion continued to be much below the
installed capacity and declined fur-
ther in March, 1968 and if so, the rea-
song thereof;

(c) whether it is a fact that most of
the expansion programmes are hardly
making any progress and the i:rgets
fixed for 1972-73 will not be achieved;
and

(d) if so, the expected shortfalls on
‘the basis of revised assessment?

JULY 29, 1968
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL

WELFARE (SHR1 RAGHU
RAMAIAH): (a) Yes, Sir. The pro-
duction is at present short of de-
mand.

(b) The production in the year
1967-68 was below capacity. 1t would

not be correct to say that the produc-
tion has declined further in March,
1968. The production in March, 1568
was the highest achieved during the
year. Power interruptions, sheriage
of raw materials and mechanical trou-
bles were some of the causcs for a
shortfall in production in 1967-63.

(c) No sir. Many projects are pro-
gressing according to schedule. How=-
ever, two projects in the private sector
viz., Haldia and Ghaziabad had to be
given up as the parties vconcerned
have withdrawn their proposals. Two
more projects at Mangalore and GHa
are progressing rather slowly. Every
effort is being made to achieve the
target fixed for 1972-73.

(d) The shortfall, if any, will be

marginal.

Cost of Production of Fertilizers

1433. SHRI D. N. PATODIA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the cost
of production of fertilizers continues
to be higher in India as compared {0
the international levels; and

(b) if so, the extent and th: reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS & OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH)- (a) and
(b). It has not been possible to com-
pare the cost of production in India
with other countries as no informa-
tion is available regarding the cost of
production in other countries.
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Central Government Deficit

1434. SHRI D. N. PATODIA:
SHRI KANWAR
GUPTA:

Will the Minister of FINANCE be
pleased to state:

LAL

(a) whether it is a fact that the
Central Government deficit in 1967-68
has been less than the anticipated
figure of Rs. 300 crores;

(b) whether this reduction in the
expected deficit is due to large veve-
nue receipts or due to any calculation
error with particulars thereof; and

(c) the revised estimates of deficit
during 1967-88 and also for 1968-6G97

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) and (c). The accounis for the
year 1967-68 have not yet been finally
closed. It is not, therefore, possible
to indicate at this stage the precise
figure of overall deficit in Lhe last
vear. However, according to present
information, the deficit was of the
order of Rs. 215 crores against the
anticipated figure of Rs. 300 crores.
While the Revenue receipts were more
or less at the samg leve] as the Revis-
ed Estimates, the improvement in the
overall deficit was mainly becuause of
better realisation from Small Savings,
more PL 480 deposits, larger sales of
foodgrains and more particularly. sav-
ings in expenditure wunder various
heads and in the loan provisions

It is premature at this stage to indi-
-cate the estimate of likely deficit dur-
ing the current year.

Loans to Pub'ic Undertakings

1435. SHRI D. N. PATODIA: Will
the Minister of FINANCE be pleased
to state:

(a) the amount of loans given by
the Government to the industrial and
-commercial undertakings of the Cen-
tral Government during the last 13
years’ year-wise;

SRAVANAT, 1880 (SAKA)
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(b) the break-up of these loans in
the order of respective undertakings
alongwith terms and rates of interest
charged:

(c) whether the capital repayment
and payment of interest were made
by the undertakings in time; and

(d) if not, the particulars of default,
and the circumstances for such
default?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to(d). The
information asked for is being ecol-
lected and will be placed on the
Table of the House.

Const-uction of Public
Baildings in Delhi

Defective

1436. SHRI D. N. PATODIA: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a faet that the
Chief Technical Examiner has been
asked to probe into the casey of de-
fective construction of certain public
buildings in Delhi;

(b) the number of cases which have
been referred;

(¢) the nature of defecfs complain-
ed; and

(d) by what time, the examination
by the Chief Technical Examiner is
likely to be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI 1QBAL
SINGH): (a) and (b), Apar{ from the
usual cases referred to the Chief Te-
chnical Examiner by the various au-
thorities, this Ministry referred two
specific cases for special investigation.
These relate to the newly constructed
Curzon Road Hostel and the multis-
toreyed flats in Sector XIII in Rama-
krishnapuram.

(¢' 1. Falling of plaster from the
walls;
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2. Cracks in the plaster around
the door frames; and

3. Improper fixing of doors.

(d) The report regarding the Rama-
krishnapuram multi-storeyed flats is
expected within a menth. Regarding
the Curzon Road Hostel, it will take
some time as a report from the Ali-
pur Test House will be necessary re-
garding certain samples.

Appeal Filed by BOAC against Seizure
of Gnld at Palam Airport

1437. SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have con-
sidered the appeal filed by B.O,A.C,
against the seizure of B.O.A.C. Air-
craft at Palam Airport carrying gold;

(b) if so, whether any final decision
has been taken in the matter; and

(c) if not, the reasons for the delay
in arriving at a decision?

TRE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c¢). The
appeal against the Collector’s order
lies to the Centra] Board of Excise and
Customs, a statutory body, and not to
the Government. The said Board
heard the appeal on the 17th and the
18th June, 1968. The hearing, how-
ever, was adjourned since the Board
wanted certain documents and infor-
mation to be furnished by the appel-
lants for which the@ latter wanted time
and the Customs Dtpartment wished
to produce some departmental wit-
nesses who were then on leave and
were not available. The next date of
hearing is likely to be fixed in August.

Smuggling

1438, SHRI HARDAYAL DEVGUN:
Will the Minister of FINANCE be
pleased to state

(a) whether Government are aware
that there are a number of smugglers

JULY 20, 1968
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groups in Ahmedabad, Bombay and
Madras which have nation-wide con-
tacts and links;
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(b) whether Government are also
aware that college boys and girls are
employed by these smugglers' groups
to aect as carriers; and

(¢} if so, the .steps taken by Gov-
ernment in the matter?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) In a few cases the carriers were
found to be young boys and girls.

(c) Among the important steps
taken by Governr.ent to check smug-
gling are: systematic collection and
folow-up of information, setting up
of reliable informers and keeping a
walchful eye on the various gangs of

smugglers, rummaging of suspected
vessels and  aireraft, patrolling of
vulnerable  sections of the coastal

waters, and the coastline and land
frontiers, launching of prosecution in
suitable cases in addition to depart-
mental adjudication.

Administrative Reforms Commission’s
Recommendations on Public Under-
takings

1439. SHRI HARDAYAL DEVGUN:
Wil) the Minister of FINANCE be
pleased to state:

(a) whether Government have com-
pleted the consideration of the recom-
mendations made by the Administra-
tive Reforms Commission on  Public
Undertakings; and

(b) If so the decision taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a)
and (b). Decisions have been taken
on some of the recommendations of
the Administrative Reforms Commis-
sion in their Report on “Public Sector
Undertakings”, and these were placed
on the Table of the House on the 10th
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May, 1968. The Temaining recom-
mendations are under consideration of
Government.

Enquiry intp Affairs of Ex-Ministers
of Bihar

1440. SHRI BENI SHANKER
SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether he is aware of the fact
that an Enquiry Commission has been
set up for making enquiry into the
financial affairs of sorne ex-Ministers
of Bihar;

(b) whether he is also aware of the
fact that a memorandum has  been
submitted to the said Commission in-
dicating in detail the wealth acquired
by such Ministers recently; and

fe) if so, the reaction of the Central
Government thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,

Written Answers 2250

(b) It has been reported in the news
papers that such a memorandum has

_been submitted to the Commission.

(c). The report of the Commission
will be examined in due course and
action for assessment or re-assesgment
will be taken, if found necessary,

Increments given to Revenue Staff

1441, SHRI BENI SHANKER
SHARMA: Will the Minister of FIN-
ANCE be pleased to state:

(a) what has been the scale of sa-
lary in the Revenue Department of
LDGCs, U.DCs, Income-tax Officers,
Assistant Commissioners and Commis-
sioners in  the years 1851, 1961 and
1967 respectively; and

(b) whether the increment, if any,
is considered sufficient in proportion
to the rise in the value of commodi-
ties?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a)
The required information is given be-

(SHRI MORARJI DESAI): (a) i
Yes. Sir. low:—
Scales of Pay
1951 1961 1923_““
L.D.Cs. Rs. 55-3-85-EB-4-125 Rs. 110-3-131-4-155-  Rs. 110-3-131-4-155-
5-130 EB-4-175-5-180 EB-4-175-5-180
U.D.Cs. Rs. 80-5-120-EB-8-  Rs. 130-5-160-8-200- Rs, 130-5-160-8-200-
200-10/2-220 EB-8-256-EB-8- EB-8-256-EB-8-
280-10-300 280-10-300
Incom=iac  Offizers Rs, 275-25-500-EB-  Rs. 350-25-500-30- Rs. 350-25-500-30-
Class 11 30-650-EB-30-800  590-EB-30-800-EB  590-EB-30-800-EB
30-830-35-900 30-830-35-900
Incom:-tax Offizars, Class Rs. 35?‘”’?2{3«?2{, ];x;é«tsug.;o&(sf-m- n;.&g—;go-umo-
S s ) l 1100-50/2-1250 1100-50/2-1250

~t fficers, Cluss Rs.621-40-1000-1000
b Ilj.mgr:;ec]' =1050-1050-1100-

1050-1050

J
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Assistant Commissioners Rs. 1000-50-1400
of Income-tax '

Commissioners ﬂf Income Rs. 1300-60-1600 )

tax, Grade

Commissioners of Income Rs. 1800-100-2000
tax, Grade

Rice Milling Industry  JULY 29, 1968

(Regulation) Amdt, Bill 2252

Rs. 1100-50-1300-60 Rs. 1100-50-1300-60
-1600 =1600 .

1
Rs. 1600-100-1800 Rs. 1800-100-2000~

125-2250
Rs. 1800-100-2000 |

J

(b) The scales of pay were fixed by
the Government on the basis of the
recommendations of the Central Pay
Commission (1946-47) and the Com-
mission of Enquiry on Emoluments
and Conditions of Service of Central
Government Employees (1957-59). In
certain cases these scales were revis-
ed thereafter when such a revision
was considered justified on merits,
The scales of pay of Lower Division
Clerks and Upper Division Clerksare
the same as those for such officials in
other Non-Secretariat offices of the
Central Government.

The scales of pay tare fixed on the
basis of duties and responsibilities of
officers of each category. To meet the
increase in cost of living the Central
Government employees are granted
dearness allowance. Since 1861, the
rates of dearness allowance were re-
vised from time to time for officers
drawing pay below Rs. 1000/- pm.

Forelgn Exchange Violations by

British Machine Tool Makers India
Ltd, Calcutta
1442, SHRI SARJOO PANDEY:

‘Will the Minister of FINANCE be
pleased to state:

(a) whether cases of foreign ex-
change violations are going on against
the Associated British Machine Tool
Makers India Ltd., Calcutta;

(b) if so, what are the charges;

(c) whether their offices at Calcutta
and Madras have been raided;

(d) if so, whether prosecution has

been launched against them; and

(e} if so, with what result?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
to (c). The premises of Mls Associat-
ed British Machine Tool Makers

(India) Limited at Calcutta and Mad-
ras were searched on the 16th August,
1967 by the officers of the Enforce-
ment Directorate and some documents
were seized. On the basis of the
scrutiny already made, a Show Cause
Notice for contravention of sections
5(1)(a) 'and 10(1) of the Foreign Ex-
change Regulation Act, 1947 has been
issued to Mis. Associated British
Machine Tool Makers (India) Ltd.,
Calcutta on the 2nd July, 1968, Fur-
ther scrutiny of the seized documents
is in progress.

(d) No prosecution proceedings
have been launched in this case.

(e) Does not arise.

Foreign Aid

1443, SHRI S. K. TAPURIAH: Will
the Minister of FINANCE be pleased
to state:

(a) whether in view of the uncer-
tain foreign aid commitments, Gov-
ernment htave kept close watch on the
foreign exchange situation in the
country; and

(b) if so, the latest foreign exchange
position in the country?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a)
Yes, Sir. .

(b). The foreign exchange position
has shown mixed trends recently. In
the first two months of the current
financial year, exports have been
higher by 23 per cent over the level
in the corresponding period last year,
whereas imports have been more or
less at the same level. Foreign ex-
change reserves as on 30th June, 1968
were very nearly the same as on lst
April, 1968, whereas they declined by
Rs. 17 crores in the corresponding
period last year. Since lst April,
1968, till the 25th July, 1968, non-
project credit agreements for Rs. 280.7
crores have been finalised.

Oral Contraceptives

1444, SHRI S. K. TAPURIAH: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) The success achieved so far in
evolving an oral contraceptive;

(b) the ingredients of the oral con-
traceptives put to test in the country
and the percentage of success achiev-
ed in each case; and

(c) when an effective oral contra-
ceptive is likely to be put to use and
popularised through the Family Plan-
ning Centres in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S. CHANDRA-
SEKHAR): (a) A few synthetic drugs
for oral contraceptives have been
evolved by the Central Drug Research
Institute, Lucknow., These have prov-
ed to be effective in preventing con-
ception in experimental @nimals. Fur-
ther experimentation is in progress.

However, suitable combinations of
different ingredients and doses of
imported ora] contraceptives  have
been tried and tested by the Indian
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Council of Medical Research and bas-
ed on their recommendations, an ex-
perimental cum demonstration pro-
ject with about 100,000 women to
begin with, has been approved for
implementation under expert care.

(b) A statement showing composi-
tion of oral contraceptives approved
by the Indian Council of Medical
Research and introduced under the
experimental cum Demonstration Pro-
ject in selected Family Planning Cen-
tres in the country is laid on the Table
of the House, [Placed in Library.
See No. LT-1500|68.] The duration of
this Project extends to 'a period of two
years during which the results obtain-
ed will be analysed.

(¢) An effective oral contraceptive
is likely to be put to use only after
its use-effectiveness and use-accept-
ability is demonstrated in various sec-
tions of ihe population. The question
of popularising it through al] the
Family Planning Centres will arise
subsequently.

Prices of Industrial Products

1445. SHRI S. K. TAPURIAH:
SHRI P. C. ADICHAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether at the meeting of the
West Bengal State Board of the All
India Manufacturers’ Organisation
held on the 5th July, 1868 at Calcutta,
ways and means were thrashed out to
bring down the prices of Industrial
products;

(b) if so, what specific decisions
were taken at the meeting in thig re-
gard and what were the main obszrva-
tions and other suggestions; and

(c) the steps taken by Gowvernment
in the light of the observations and
suggestions made at the said meeting?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a)
to (c). Government has no informa-
tion about the specific decisions taken
at the meeting of the West Bengal
State Board of the All India Manufac-
turers’ Organisation, nor have these
decisions been forwarded to Govern-
ment by that Organisation.

Transportation of Oil from Gujarat

1446. SHRI D. R. PARMAR: Will
the Minister of PETROLEUM AND
'CHEMICALS be pleased to state;

(a) whether it is a fact that some
quantity of oil from oil-field areas is
being transported to other oil  Refi-
neries out of Gujarat State;

(b) if so, the reasons therefor; and

(c) the averagc monthly guantity of
-0il being thus transported during last
one year?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
‘CHEMICALS AND CI' SUCIAL WEL-
FARE (SHRI PAGHU RAMAIAH):
(a) and (b). Quantities of oil, over
and above the requirements of the
‘Gujarat Refinery, were being sent to
the Bombay Refineries. With the in-
-erease in the throughput of the Guja-
rat Refinery in May 1968, these des-
patches have stopped.

(¢) 70,643 {onnes.

Promotion te Departmental Employees
in ONGC

1447. SHRI D. R. PARMAR: Will
the Minister of PETROLEUM AND
.CHEMICALS be pleased to state:

(a) whether it is a fact that cent
per cent promotions are being given
to the Departmental employees in
the Oil and Natural Gas Commission
.services; and
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(b) if so, the total number of pro-
motions given to the employees, cate-
gory-wise, from  1962-63 to 1067-88
stating number of promotions given
to the Scheduled Castes and Schedul-
ed Tribes employees, category-wise,
during the above period?

THE MINISTER OF STATE IN
THE MINISTERY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the Sabha.

0Oil Wells in States

1448. SHRI D. R. PARMAR: Wwill
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the oilfield areas with number
of successful oil wells, State-wise, in
the country;

(b) the estimated and actual avail-
able quantities of oil from these
wells annually, State-wise;

(c) the average cost for boring a
well in each State;

(d) the percentage of failure of
wells, State-wise; and

(e) the number of successfu] wells
in each State lying idle, stating aver-
age monthly maintenance chargesand
the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) to (e). Information is
being collected and will be laid on
the Table of the Sabha.

Welfare of Scheduled Castes  and
Scheduled Tribes

1449. SHRI D. R. PARMAR: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) the schemes in existence for
the welfare and relief of Scheduled
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Castes and Scheduled Tribes, separa-
tely, stating the budgeted amount to
be spent during the current year on
each scheme;

(b) the amount spent annually by
the Central and State Governments
on the welfare of the Scheduled
Castes and Scheduled Tribes separa-
tely in Gujarat State during the last
five years ending 1967-88; and

(c) the type of work on which the
amounts were spent and the result™
thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA): (a) Details of the
schemes in existence for the welfare
and relief of Scheduled Castes and
Scheduled Tribes were laid on the
Table of the House in reply to Un-
starred Question No. 2603 on 4-3-1968.

A provision of Rs. 1,716.93 lakh has
been made in the Central Govern-
ments budget of 1968-69 for these
schemes for the welfare of Backward
Classes.

(b) and (c). The details for the
latest year are being collected from
the State Government and a consoli-
dated account will he laid gn the
Table of the House.

Scheduled Castes in Koyali Oil Re-
finery and O.N.G.C. in Gujarat State

1450. SHRI D. R. PARMAR: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that no re-
servations for Scheduled Castes and
Scheduled Tribes are being maintain-
ed in the Koyali Oil Reflnery and the
0il and Natural Gas Commission ser-
vices in Gujarat State;

{b) if so, the reasons therefor;

(c) the total number of employees
in class, I, II, ITI and IV in the Koyali
Refinery and the Oi] and Natural Gas
Commission services in Gujarat State

1173 (ai) LSD—8.
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with the number of Scheduled Castes
and Scheduled Tribes empployees, cate-
gory-wise; and

kY

(d) the action taken or proposed
to be taken by Government to main-
tain adgquate representations of the
Scheduled Castes fand Scheduled

Tribes communities in case there are
no proper representations \category-
wise?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND SOCIAL
WELFARE (SHRI RAGHU RA-
MAIAH): (a) and (b). The O.N.G.C.
follow the Government’s Orders re-
garding reservations for Scheduled
Castes and Scheduled Tribes and the
required percentage of reservations
have actually been made. So far ws
the Koyali Refinery (Gujarat Re-
finery) is concerned, broadly the Gov-
ernment’s policy in regard to appoint-
ment of Scheduled Castes and Sche-
duled Tribe candidates are to be fol-
lowed in keeping with the require-
ments of efficiency of the unit. As
such, no specific reservations have
been made and whenever qualified
candidates are available from among
Scheduled Castes and  Scheduled
Tribes, appointments are made against
available vacancies.

(c) A statement is laid in the Table
of the House, [Placed in Library. See
No, LT-1501|68.]

(d) Does not arise.

Upgrading of Surgical Department of
Darbhanga Medical College Hospital

1451, SHRI BHOGENDRA JHA:
Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that the
Principal of Darbhanga Medical Col-
lege has submitted a proposal to the
Bihar Government for the upgrading
of the Surgical Department of Dar-
bhanga Medical College Hospital;
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(b) whether this upgrading can be
done only by the sanction of the Cen-
tral Government; and

(e) if so,
thereon?

Government's reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) Yes.

(b) Sanction of the Central Govern-

ment for the upgrading of the Post’

Graduate Department is not necessary
unless the State Government ask for
Central assistance for such upgrada-
tion under the Centrally sponsored
scheme for the upgradation|establish-
ment of post graduate Medical and
Dental Departments.

(¢) No proposal for upgrading the
Surgery Department of Darbhanga
Medical College has been received
from the State authorities,

Deposits and Investment of Private
Banks

1452, SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 7954 on the
22nd April 1968 and state:

(a) whether the Information re-
garding the Investment of private
banks has since been collected;

(b) if so, the details thereof;

(e¢) if not, the reasons for delay;
und .

(d) the total uptodate deposits in
the private banks of the country?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-1502|68.]

(e) Does not arise.
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(d) The deposits of the private sec-
tor scheduled commercial banks
amounted to Rs, 2903.04 crores as on
the 5th July, 1968.

Import of Oil from Companies of
Middle East

1453, SHRI BHOGENDRA JHA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have
sought import of oil required by
India from Middle East countries in
exchange of engineering and  other
goods that they import;

(b) if so, the result thereof;
{c) if not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU RA-
MATIAH): (a) to (c). It was proposed
to import 75,000 tonnes of kerosene
this year from Kuwait National Pe=-
troleum Company under ap arrange-
ment wherein Kuwait would have
imported cement of equivalent value
from this country. However, as the
Kuwait Refinery had already made
full commitments for the disposal of
its kerosene, the proposal was nof
pursued.

Uniform Rates of Electricity Supplied
for Agricultural Purposes

1454, SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Ques-
tion No. 9620 on the 6th May, 1868
and state:

(a) the reasons for the highest rate
of electricity charged from Agricul-
turists by the Bihar State Electricity
Board as compared to several other
States;

(b) whether the rate charged in
the North Bihar is higher than that
charged in the South Bihar; and
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(c) whether Government propose to
introduce uniform rate of electricity
throughout the country and if not, the
reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). Electricity
rates vary from State to State on
account of the differences in the cost
of generation which depends on the
source of supply viz, hydro, thermal™
or diesel, extent of transmission and
distribution facilities and load charac-
teristics. Previously the rates for
supply of power to agricultura] pump-
ing sets were higher in North Bihar
than in South Bihar. With effect from
1st January, 1966, uniform tariffs have
been introduced by the State Electri-
city Board throughout Bihar. The
Bihar State Electricity Board like
other State Electricity Boards is com-
petent to frame its own tariff under
section 49 of the Electricity (Supply)
Act, 1948. Under section 59 of this
Act, the Board shall not, as far as
practicable, carry on its operations at
a loss and shall adjust its charges
accordingly from time to time. The
extent to which promotiona] tariffs
for agricultural supply can be fixed
varies from State to State depending
on the extent to which the loss can
be borne by adjusting the rates of
power supply for other categories of
consumers.

(¢) The Government of India have
accepted in principle the adoption of
uniform electricity rates throughout
each State for each class of service
or purpose in the interest of power
development. Progress mrade State-
wise had been indicated in reply to
Lok Sabha Starred Question No. 886
on 1st April, 1968.

Amount of Loan before Devaluation

1455. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state:

(a) the dfference brought about in
terms of Indlan Rupee due fo the
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devaluation in the total turnover of
trade to various countries gince deva-
luation; and

(b) the extent to which Indian ex-
port was affected by devaluation of
rupee in terms of foreign exchange
earned?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a)
India’s total foreign trade (both im-
ports and exports) was of the value of
Rs. 3214 crores during each of the
two post-devaluation periods  June
1866-May 1067 and June 1987-May
1968, as against Rs. 2251 crores during
the pre-devaluation period June 1965-
May 1966. In terms of foreign ex-
change, India's tota] foreign trade
amounted to U.S, $4284 million during
ecach of the periods June 1966-May
1967 and June 1967-May 1068, s com-
pared to $47268 million during June
1965-May 1966.

(b) During the period June 1866-
May 1967, India's exports amounted
to $1506 million as against $1708
million during June 1965-May 1966.
During the period June 1967-May 19688,
exports stood at $1649 million, show-
ing an increase of about 8 per cent as
compared to June 1966-May 1867
period. The effect of devaluation on
exports cannot be precisely determin-
ed because exports in the immediate
post-devaluation period were adverse-
ly affected by several factors, the
most important being the widespread
failure of crops and the consequent
low output and scarcity of agricul-
tural and agro-based export commo-
dities which still account for most of
India's export earnings.

Removal of Foreigners' Statues in
Caloutia

1457. SHRI JYOTIRMOY BASU:
Will the Minister of WORKS, HOUB-
ING AND SUPPLY be pleased to
state that what steps, if any, have been
or ar ebeing taken by Government to
remove the foreigners' statues installed
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by the then foreign rulers at the Cal-
cutta Maidan?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOSUING
AND SUPPLY (SHR1I IQBAL
SINGH): Out of the 17 (Seventeen)
stetues 6 (Six) have already been re-
moved from the Calcutta Maidan, The
remaining statues will be removed as
soon as suitable places for storing
them are found.

Civic Improvements of Calcutta

1458. SHRI JOTIRMOY BASU: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) what are the long-term and
short-term schemes of Government to
improve (i) transport system, (ii)
sanitary condition and (iii) water sup.
ply system of Calcutta;

(b) how many of the schemes have
already been put into operation; and

(¢) when the other schemes both
long-term and short-term are going
to be put into operation?

THE DEPUTY MINISTER IN THE
MINISTRY. OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S, MURTHY):
(a) to (c). Information is being col-
lected from the State Government
and will be laid on the Table of the
Sabha, when received.

Air India Officers Involved jp
Smuggling

1459, SHRI BABURAO PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Foreign Exchange
Enforcement Directorate discovered a
conspiracy between Shri R. P. Misra,
a senior official of the Air India post-
ed at Calcutta, and Mrs. Symonds a
British lady in Calcutta to defraud
Government of forein exchange as
a result of search made in the premis-
es of both on the 10th November,
1967;
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(b) if so, the results of the search
in each case and the action taken
thereon;

(c) whether Government are aware
that Mrs. Symonds is also involved
in smuggling of gold; and

(d) if so, the steps taken to prevent
such activities?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The investi-
gations following the searches made
by the Enforcement Directorate on
the 10th November, 1967, of the pre-
mises of Shri R. P. Misra of Air India
and of Mrs. Caroline A, Symonds at
Calcutta did not show that there
Was any conhspiracy between these
two persons to defraud Government
of forein exchange.

(b) A cheque for U.S. $150 @and
some documents were seized from the
residential premises of Shri R. P.
Misra. The Director of Enforcement,
on adjudication, found Shri Misra
guilty of contravention of the provi-
sions of the Foreign Exchange Regu-
lation Act, 1947 and imposed a penalty
of Rs, 1400 in addition to confiscation
of the seized chegque.

Some foreign exchange and docu-
ments were seized fom Mrs, Symond.
However, gince Mrs, Symonds was
able to satisfactorily account for the
foreign exchange seized, no case was
registered against her and the seized
foreign exchange was returned to her.

(c) Government are not aware of
Mrs, Symonds being involved in
smuggling of gold.

(d) Does not arise.

Provident Fund Scheme for Fillm
Artistes

1460, SHRI R. K. SINHA: Will the
Minister of FINANCE be pleased to
state:

(a) whether any oroposal has been
received by Government suggestng
the introduction of Provident Fund
Scheme for the Film Artistes; and
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(b) if so, Government's reaction
therto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) No, Sir.
However, the Public Provident Fund
Scheme, 1968, which has been intro-
duced from the 1st July, 1968, is open
to all individuals including flm
artistes,

(b) Does not arise,

Aid from UNICEF

1461. SHRI SHIVA CHANDRA
JHA: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it ig a fact that India
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UN.ICEF. for Indian projects in the
spheres of health, nutrition and family
planning, etc.; .

(b) if so, the details thereof; and

(c) if not, the total foreign aid that
India has got so far since, January,
1968, for health and family planning
country-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B, S, MURTHY):
(a) and (b). A statement showing the
assistance approved by UNICEF Exe-
cutive Board in June, 1868 Meeting
for the various programmes in India

will get 9 million dollar aid from is given below:

Commitment Allocation Ourstarding com-
mitme:nt g close
of 1968 Board
Session,

us Us s us s
1 Hea'th Services  3,462,c00 1,462,000 2,000,C00
2 Mcdical Trainirg 150,000 150,000 —_
3 Applied Nutrition 1,215,000 1,91 5,000 1,500,000
4 Education 507,000 1,203,000 800,000
5 Family & Child
Welfare 193,000 193,000 —
6 Milk Coaservation
Ludhima — — 556,000
7 High Protcin Food —_— —_ 600,020
TOTAL : 5:527,000 4,923,600 5:456,000
(¢) The information is being collec- POWER (SHRI SIDDHESHWAR
ted and will be laid on the Table of PRASAD): (a) The Sub-committee

the Sabha in due course,
Report on Tariff and Power Supply

1462. SHRI ESWARA REDDY: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Sub-Committee ap-
pointed by Central Board of Irriga-
tion and Power to formulate a uni-
form pattern of Tariff and power
supply conditions in country has sub-
mitted its report;

(b) if so, the main recommenda-
tions thereof; and

(c) the decisiong taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

has not yet submitteq its recommen=-
dations. The report is expected to be
considered at the Annual meeting of
the Board to be held in November,
1968,

(b) and (c¢). Do not arise,
“Tax Freeze on Motor Vehicles”

1463. SHRI ESWARA REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) whether the seventh meeting
of the Transport Development
Council recently held in Mysore has
demanded a tax freeze on mnir
vehicles; and
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(b) if so. Government's
thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE

reaction

(SSEIRI MORARJI DESAI): (a) Yes,
1T. .

(b) The matter is under
consideration.

Amin 9::1:(! Pyarelal Group of Firms

1464, SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased
to refer to the reply given to Starred
Question No. 214 on 10th November,
1966 regarding Amind Chand Pyare-
lal Group of Firms and state:

(a) whether in view of the
criticism in Parliament of the advice
given by the Law Ministry in regard
to the legality of the amendment by
the Iron and Steel Controller of the
Customs Clearance Certificate after
its expiry, Government have since
obtained the opinion of the Attoreny
General or Solicitor-General; and

(b) if not, the reason for mnot
obtaining this opinion?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) and
{b). There was no indication in the
discussions in Parliament that the
opinion of the Attorney General or
the Solicitor General was to be
obtained. The advice of the Min-
istry of Law regarding the legality
of the amendment of the Customs
Clearance Permit after the importa-
tion of the goods was clear and
definite and the need for taking
further legal opinion did not arise.

Remittances by Indian Nationals

Living In U.E.
1465. SHRI MADHU LIMAYE:
will the Minister of FINANCE be

pleased to refer to the reply given
to Unstarred Question No. 419 on the
3rd November, 1966 and state:

(a) whether any investigation has
since been carried out into “unautho-
rised transactiong of a compensatory
nature” resulting in decline of the
remittances of Indian nationals living
in UK,;
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(b) if so, the result thereof; and

(c) the steps taken to prevent|
r_educe these unauthorised transac-
tions of a compensatory nature?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJL DESAI): (a) and
(b). A number of cases of ‘compen-
satory payments’ relating tg illegal
remittance; by Indian nationals
living in UK. are being detected by
the Enforcement Directorate. In-
vestigations have been carried out in
ma. v of these cases and where the

contraventions of the Foreign Ex-
change Regulation Act have been
cstablished, appropriutc action has

b. - taken under the relevant provi-
sions u! 1{he Acl ior confiscation of
the seized currency andjor imposi-
tion of personal penalty.

(¢) The Enforcement Directorate
continues to be vigilant and is taking
suitable action in cases of violation
of foreign exchange regulations. The
Foreign Exchange Regulation Act,
1947 was amended in 1965 providing
that no person in or resident in
India, shall receive, otherwise than
through an authorised dealer, any
payment by order or on behalf of
any person resident outside India.
This provision has enabled the En-
forcement Directorate to detect quite
a good number of cases of receipts of
remitiances through the system of
‘compensatory payments’. The deva-
luation of the rupee in 1966 was,
inter alia, calculated to bridge the
difference beween the unofficial and
official rateg of exchange, thereby
reducing the incentive for resorting
to the system of ‘compensatory
payments’,
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C.G.H.S. Medicines

1467. SHRI ONKAR LAL
BERWA: Will the Minister of
HEALTH. FAMILY PLANNING

AND URBAN DEVELOPMENT be
pleased to state:

(a) whether it is a fact that a
large quantity of Central Govern-
ment Health Scheme medicines in
Delhi find their way back to the
market through dispensaries and sold
again to the Government; and

(b) if o, how many such cases
have been detected so farp

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI B. 8.
MURTHY): (a) and (b). Although
cases of pilferage of medicines from
C.G.H.S. dispensaries and defalcation
of stores accounting in the dispensa-
ries have been detected from time to
time, no case of re-sale to C.G.H.S.
of the medicines pilfered from
C.G.H.S. dispensaries has come to
notice. Procurement under the
C.G.H.S. is made in bulk from re-
putable manufacturers or their agents,
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Overdrafts by States on R.B..

1468. SHRI ONKAR LAL
BERWA: *
SHRI M. N. NAGHNOOR:

Will the Minister of FINANCE be
pleased to gtate:

(a) whether it is a fact that the
Reserve Bank of India has dis-
couraged overdraft by the State
Governments but the States have
been disregarding the restrictions;
and

(b) if go, what are the details of
overdrafts from the Reserve Bank cf
the States during the current finan-
cial year so far?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE,
(SHRI MORARJI DESAI): (a) The
Reserve Bank has, from time to
time, advised the State Govern-
ments that they should avoid re-
course to overdrafts on the Bank
beyond the authorised limits,

(b) The following four States had
unauthorised overdrafts agregating
Rs. 7.80 croreg as on the 24th July,
1968.

(In crores of

Rs)
Assam 1.70
Bihar 0.78
Mysore 0.89
Rajasthan 443
7.80

Production of Fertillzers

1469, SHRI M. N. REDDY: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the total production of various
kinds of Fertilizers in the country
during last two years aru_!i how the
shortage is being met during the cur-
rent year;

(b) whether Government are
aware of the acute shortage of urea
in Andhra Pradesh at present; and
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(c) if so, the steps being taken to
supply the same at the carliest?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL

WELFARE (SHRI RAGHU
RAMAIAH);
{Tonnes)
(a) Production
1966—67 1967—68
(i) Nirtrogenous (in 307,936 366,815
terms of N)
(ii) Phosphatic (m 144,893 194,014
terms of P20
The gap between the require-

ments and indigenous production of
nitrogen and P205 ig being met by
arranging imports. In case of K20,
there is no indigenous production.
The entire requirements are met by
imports.

(b) and (c). Andhra Pradesh had
a carry-over stock of 71,471 tonnes of
urea as on lst April, 1968, There-
after, the Central Fertilizer Pool has
supplied a further quantity of 38,000
tonr.es of urea upto 15th July, 1968.
There is, thus, no shortage of urea in
Andhra Pradesh. No complaint has
been received in that regard from
any source,

fan =

1470. =t geR AT TG : 4T
fartor, wmame @av gfa A=t g @@TA
# FT F4 w

(%) wffa wa@ "=l =1 o
AP W G T 9 g ATl
=g fg oieE & et faar ST 2,
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s F g, AT

(&) e 1 qu FH F fag
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faeelt dnftes mroeq” & amyy s@T o

®IE
Corruption Cases in N.D.M.C,

1471, SHRI M. L, SONDHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state;

(a) whether any cases of corruption
among the Officers of the New Delhi
Municipal Committee have come to
the notice of Government;

(b) if so, their number and the
results of the investigations, if any;
and

(c) the number of officers against
whom investigataions are under pro-
gressy

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
to (). The jnformation is being col-
lected and will be laid on the Table
of the Sabha as early ag possible,

afar (IHTAAW ) § ATHI wewAr

1472. s WA URA T
ween, af et frftwA ga AT fawrw
well ag qETH AT FAT FON®

(%) @1 g &= ¢ f& ™ a97
FET TORTE HeqaTe § Q-1 JUEHT
T

(w) afz &, @ @ s F
TFE-X TTF A I FHT HTLA §;

(n) 7 @ & faw @
e § UF Uag-t IO &
AT T FT E;

(%) war ag o 8= & fF @i faer
¥ 9% sre-aa ¥ fa=r A & fagam-
7 ¥Aw TF ST-HT qEAH § S
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Public Sector Industries

1473. SHRI S, C, SAMANTA: Will
the Minister of FINANCE be pleased
to state:

(a) the controls, if any which are
exercised by his Ministry and other
Ministries concerned over the public
sector industries and undertakings;
and

(b) whether there is any Central
Control Board or the like to look
after the interests of the Central Gov-
ernment in the public sector indus-
tries?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) The
controls exercised in the Ministries
on the Public Enterprises are sguch
that generally speaking in the
different aspects of internal adminis-
tration, including revenue expendi-
ture and incurrence of capital
expenditure on approved projects,
appointments below specified levels,
etc, full powers are vested in the
enterprises according to the require-
mentg in each case. But the Min-
istries exercise control, supervision
and direction on matters of common
policy, appointments to top executive
and financial posts and capital
expenditure in respect of schemes,
the details of which have not been
specifically approved by Govern-
ment, etc.
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(b) Apart from the supervision
exercised by different Ministries
over public undertakings within
their jurisdiction, the Bureau of
Public Enterprises in the Ministry:
of Finance functions as a coordina-
tion, service and evaluation agency
for the Public Enterprises.

Unit Trust Scheme

1474, SHRI S, C, SAMANTA:
Will the Minister of FINANCE be
pleased to state:

(a) the success achieved by the
Unit Trust Scheme and the benefit
that accrued to Government and

the owners of the units;

(b) the reasons for the lowring of
the rates of units during the month
of July, 1968 and nearabout; and

(c) the total sale of units at
present and what is the sale position,
State-wise?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The Unit
Trust, wheh has been in existence
for the last four years has succecded
in mobilising savings to the extent of
Rs. 41.13 crores and channeling
these into productive investments.
By diversification of its investments
over a large number of leading and
well established companies, the
Trust assures gafety of capital and
regular income to unit holders It
declared g dividend of 6.1 per cent
in the first year and 7 per cent in
the subsequent three years. Income
from units upto Rs. 1,000 is exempt

from tax. Units are also readily
encashable. Though Government
does not derive any direct benefit

from the Unit Trust, it assists Gov-
ernment in its efforts to promote
aggregate saving and investment in
the economy.

(b) The sale price of units in-
cludes an element which represents
the income accrued on the Trust's
invesetment from the beginning of
the year upto the date of fixing the
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fale price. The sale price fixed generally the amounts spent on these
increases upward as the accounting development gchemes have been
year  progresses reflecting the increasing from year to year, The

dividend which has already accrued
on units at the time of the sale. The
sales made at the beginning of the
accounting year ie., July do not
include an element of dividend and
hence are at lower rates.

(c) Ag at the end of June, 1968 the
total value of net sales of units
stood at Rs, 41.13 crores. A State-
wise break-up of this figure is not
available.

Urban Development of Delhi and
New Delhi

1475. SHRI S. C. SAMANTA: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) the amount spent on the deve-
lopment of the towns of Delhi and
New Delhi during the year 1967-68
and the plans for the current year;

(b) the percentage of expenditure
which is borne by the Central Gov-
ernment; and

(¢) how this expenditure compares
with the expenditure in this connec-
tion during each of the preceding
five years and the reasons for the
increase, if any?

THE DEPUTY MINISTER IN
THE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (SHRI B. S.
MURTHY): (a) to (c¢). The amount
spent by the Delhi Administration
on various development schemes
from 1963-64 onwardg is shown in
Annexure I, and that spent by the
New Delhi Municipal Committce
during the same period and the
grants from the Central Govern-
ment to the Committee are shown in
Annexure II, placed on the Table of
the House. [Placed in Library. See
No, LT-1503/68]. The comparison of
the figures of expenditure Incurred
during these years reveals that

increasing expenditure js due to the
taking up of more workg of construc-
tion, improvement and widening of
roads, improvement of road lighting,
improvement of drainage, launching
of commercial projects, beautification
schemes, housifig, provision of more
amenities, new constructions, etc,, to
meet the needs of the growing
population of the city.

Fifth Finance Commission

1476, SHRI SHIVA CHANDRA
JHA:
SHRI MANGLA-
THUMADOM:
SHRI MANIBHAI J. PATEL:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the

Fifth  Finance Commission has
started its work;
(b) it so, the States in which

and people which it has interviewed
uptil now; and

(e) when its Report is likely to be
completed?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir.

(b) For the purpose of making its
Interim Report, the Commission have,
upto the 25th July, 1968, held dis-
cussions with the representatives of
nine States wviz., Andhra Pradesh,
Assam, Jammu and Kashmir. Kerala,
Gujarat, Madhya Pradesh, Madras,
Mysore and Nagaland.

(¢) In terms of the President's
Order constituting the Commission,
(which was laid on the Table of the
Rajya Sabha on the 20th February,
1968), the Commission are required
to submit an interim Report by the
30th  September, 1968. The final
Report of the Commission is to be
made by the 31st July, 1968.
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Circulation of Currency

1477, SHRI SHIVA CHANDRA
JHA: Will the Minister of FINANCE
be pleased to state:

(a) whether the total amount of
monty in circulation has increased
in the tountry since March, 1968;

(b) if so, the details thereof;

(c) whether deficit financing is also
responsible for this increase: and

(d) if so, the total amount of deficit
financing incurred, month-wise, since
March, 1968 uptill now?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir.

(b) Money supply with the public
has increased by Rs. 116 crores from
Rs. 5350 crores at the end of March,
1968 to Rs. 5466 crores at the end of
June, 1988.

(¢) and (d). Deficit fAnancing as
measured by the Reserve Bank's net
credit to Government is one of the
several factors which affects varia-
tions in money supply. The Reserve
Bank's net outstanding credit to Gov-
ernment went up by Rs. 105 crores
in April, 1968 and Rs. 22 crores in
May, 1968 and declined by Rs. 1 crore
in June, 1968. These monthly Agures
of “deficit financing” reflect, among
other things, the faet that the flows
of Government receipts and expendi-
tures in individual months are not
matched. These figures cannot be
interpreted as indicative of the total
deficit financing that may emerge
over the year as a whole,

Oll Refinery in Mithapur (Gujarat)

1478, SHRI SHIVA CHANDRA
JHA: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether it is a fact that the Qil
Refinery work at Mithapur in Gujarat
will be handed over to the Tatas;
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(b) if 80, the reasons therefor; and

(c) if not, the total number of oil
industrial units, either complete or in
the process of completion, under the
private sector, Company-wise, vig-g-
vis the public sector, State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) and (b). No oil refinery is contem-
plated at Mathapur., The questions
do not, therefore, arise.

(c) There are four oi] refineries in
the Private Sector and four in the
Public Sector. One more refinery in
the Public Sector is under construc-
tion and another js under planning A
lube plant, owned 50:50 by Govern-
ment and an oil company, ls also un-
der construction.

Floods in Kamla-Balan, Blhar

1479. SIHRT SHIVA CHANDRA JHA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is g fact that floods
in Kamla-Balan (Bihar) have been
increasing and thereby thereatening
the embankments near Jhanjharpur
in Bihar; ang

(b) it so, the precautionary mea-
sures taken by Government fo cope
with the risig floods?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR PRA-
SAD): (a) and (b). The Kamla-Balan
this year reached a level of 166.37 on
the 14th July and 168 on the 16th
July at Jhanjharpur and receded the
same evening on both vccasions. These
levelg are about 7 to $ fi. below the
top of the embankments in this place.
Constant vigilance is being maintained
by the State Government and the em-
bankments are safe so far.
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Gujarat Housing scheme for Sche-
duled Castes and Scheduled Tribes

148!, SHRI VIRENDRAKUMAR
SHAII: Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) whether the Gujarat Govern-
ment had submitted for approval a
subsidised housing scheme for the
Scheduleq Castes and Scheduled
Tribes for implementation under the
Fourth Five Year Plan;

(b) if so, the details thereof and its
estimated cost; and

(c¢) the Government’s decision in
regard theretp and the amount alloecat-
ed therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (DR. SHRIMATI PHULRENU-

GUHA): (a) No, Sir.
(b) and (¢). Do not arise.

TrET IFTH FYWTA § FenqA
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Electrification of Orissa Villages

1484. SHRI A. DIPA: Will the Minis-
ter of IRRIGATION AND POWER be
pleased to state:

(a) the number of villages and
towns which are likely 10 be electri-
fied in the District of Phulbani in
Orissa State during 1968-09;

(b) the number of villages and town
which have already been electrified
during the last 3 years and the details
thereof;

(c) whether any project is likely
to be made in Phulbani District during
1868-69;

(d) whether Baghanadi, Salunki
(Sati-Ghat), Mehrani Nadi, Telanadi
Kharang Nadi and Mahanadi are also
likely to be chosen for any project for
electrification; and

(e) if not, the reasons therefor?

THE DEPUTY MNISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Since 1966-87, the emphasis
in rura] electrification is towards
energisation of irrigation pumping
sets, No village or town is likely to be
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glee‘h'iﬂed in the district of Phulbani
in Orissa during 1968-69.

(b) One village was electrified in
Phulbani gistrict during 1965-686.

(c). Salki medium irrigation project
and six lift irrigation projects are un-
der execution ipn Phulbani distriet.
The lift irrigation projects are diese]l
operated. Np major, medium or lift
irrigation project is proposed during
1968-69. Rura] electrification schemes
in Phulbani district estimated at
Rs. 11 lakhs are ready for execution,
depending on the availability of funds.

(d) and (e). 3 medium irrigation
projects in respect of Baghanadi,
Raul and Upper Salunki are under in-
vestigation for execution during the
Fourth Plan, depending on the avail-
ability of funds. Alsp 13 lift irriga-
tion projecty on Mahanadi, 3 on
Baghnadi and 3 on Telanadi cay be
taken up during the Fourth Plan de-
pending on the availability of funds.
As reported by the State Government,
no major, medium or lit{ irrigation
projects opn Mehrani Nadi and
Kharang Nadi have been vroposed so
far for execution during the Fourth
Plan.

Government officlals visit Abroad

1485. SHR1I ONKAR LA], BEFRWA:
Will the Minister of FINANCE be
pleased to state:

(a) how many Government officials
apart from those of the Ministry of
External Affairs visited outside India
during the period from 1st January
to 1st July, 1968;

(b) their names ang status;

(¢) the amount of forelgn exchange
allotted to them; and

(d) the purpose of their visity
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) The number
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of such officers who went abroad dur-
ing the period 1st January to 80th
June 1968 is 355,

(b) to (d). The information is given
in the Annexure laig on the Table of
the House. [Placeq in Library. See
No LT—1504|68.] :

Haphazard growth of Ladian ecitice

1486. SHRI RAGHUVIR SINGH:
SHASTRI: Will the Minister of
HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased
to state:

(a) whether Government are seized
of the problems resulting from the
unplanned and haphazard growth of
Indian cities; and

(b) the steps being taken or pro-
posed to be taken by Government to
alleviate the disorganisation and the
distress increasingly experienced by
the majority of city dwellers through
want of accommodation, sanitation
schooling, etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY):
(a) Yes.

(b) A scheme was started by the
Centra] Government during the Third
Five Year Plan for providing cent per
cent financial assistance (grant) to
the State Governments for prepartion
of development plans of selected
Cities. The developmeni plans will
help in regulating the future develop-
ment of cities as also correcting gra-
dually the imbalance creatcqd in the
urban featureg by haphazard and un-
regulated growth in those citles. The
questions of the preparation of deve-
lopment plans for large or important
centres and of providing loan assist-
ance for implementation of the plans
are under consideration of Govern-
ment.
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& 2@ F & qet wrwlaq
A X WA grEEHT
fafie7 Q3w @@ o
® & s SEEw
srqrfas wfwamt & s
7 qot: sfward g o

Ix0r T & fadr qoeTdy wfasiat
o ST J9T wATET W AT

1490. st AT fag wreA:
g1 fawto srare @4 qfe w4t az
FaTH FY FAT FI0 7

(%) #7ar gz @9 § f5 sdw
FIAT FT 7qg7 774 F fod g7y
gfasfEi &1 oF aw g 1 ¥ a9QFT
qqT FATST T AT

(=) =fz g, 71 9a o= & sfaazw
FY A&7 qEg 17 797 §; AT
(1) vAF =TT H ;LA Ar Aq0
afafgar & 7

frmtor, srara a9 qfw swem &
Iqes (st gware Fag) ¢ (F) ST,
gl

(@) v faazor daw= §, forest
aw ara i af qug fawdd & o
A

(w) sfadaa faammem 2

faacy

1. ATHE QST GAAT—ITEA,
Fovim qar fafa & faee avod
Tar 9Y | 39 Iiw & fe wrw gf
v aTfmres [ 9 W1 WieET a'qn
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'_ﬂfﬂﬁ feaa oo TeigaeTEl ¥ w3
i fa 3 oo qorg & faafos w0 @
o Wit %7

2. 9T A KA §T GRA WX
I RIX——II0 FT ATAFIRAT &1
1 i aEer & wfey faaor wafag)
¥ far it 5 far g0 faa faat
QEAET T FATLT § FAFT AT FHH
1, 9a faqi Igrai o wra 12T FTFTH
Tamas @fag Frar =fegr, #w
faqgror w® 373 & fag a9 § #4 d7
g quEy g9ar & sty arfEd o

3. MA-—3TT FT WA T AT
Tt agwAr wrfge, o fafs gwre
T gawri ¥ fac fafofear fdam=
HIUTT 97 KA &7 AT ATfRT |

gfeqr &1 9F ®7 # g KW
¥ 399 WA 71 g fogn wng, wifE
qf@ § @A o¢ aga sarer A qrar
g 97 aw 441 55 giAi. a9 a%
qifvagi 77 fafafedi & w7 famifa
w7 fear o, #GifE are T fafufeat
a7 A qeq q@ war g |

4 AR WRA I@CE
" ghw—agra & wie et
fiafa 1 @ Fzfe 7 arwhiy
qudl 9T WA IATH & TR #
FAFT FH F Fow 90 I WX 97
famry firar wro, arfe fif@ o< w5
AT TR W7 A€ 97 @S g areAT
faefy qET Y FTAT ST HE |

5. it & oW fe—aal
zd3Fi % nem fomiat ag =ggw
s ¢ fo wigsakwii &t sam @i
# ford w11 9 feo wTwaE fog
EHm, &t o yfwsatal & aegr & fd
W A e W pew Shaw
agY wngT w1 wwaT, waife dar v ¥
AT ® IT G JERAT §1 AT
1173 (Ai) LSD—T.
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AT g, WY TN F e $ e da
FTREX |

6 Qprie W —vdw w1
WY ¥ faxy N9 s 3% w0
NI 9 AR Qo WK e
& quAw &y fan fm o ;

Rental Bills of Deceased/Retired .
Government Employees

1491 SHRI NIHAL SINGH: Will
the Minister of WORKS, HGUSING
AND SUPPLY be pleased to state:

(a) whether it is 3 fact that bills for
the recovery of rent are sent by the
Directorate of Estateg to the Minis-
tries concerned in respect of such staff
working there, who have either vacat-
ed Government quarters or those who
have died or retired;

(b} the details in respect of em-
ployees, Ministry-wise and calegory-
wise, who had vacated their quarters
and the bills for recovery of rent were
sent during the last three years and
which were returned by tle Ministries
concerned; and

(c) the reasons for sending such
bills to the Ministries concerned?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH)
(a) and (¢). In accordance with the
provisions contained in S.R. 3]1-1!-1_1.
Government officers under certn‘m
circumstances such as death, dismis-
sal, retirement, transfer etc., are al-
lowed certain concessional periods of
retention of Government acto -
tion. In all such cases the rent bills
are sent to the Departments iconcle::
ed for such periods of concessional Tt~
tention of accommodation, although
the pes may have died, retired or
transferred or may have vacated the

accofmodstion within or aftst the :;
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possible by the Departments concern-
ed to recover the reni dues from the
fina] dues of the Government servants
concerned, the amount remaining un-
recovered is either realised from them
or their lega] heir or the surety, if any.

(b) No such statistical data is main-
tained; to compile the same now will
not be commensurate with the time
and labour involved.

qifsema gra W Ael
. qfcamaw

1492. 7 frgrer teg ;. 77 fam
wt 7E TATY Ry T F4 F

(%) 71 ag 7=, 7 f& wifesm
ST AYZ BT F7 T, 24 TEE
foe & dfrarat e & ofefem a7
R A

(@) afz zr, &1 g7 "FEed ¥
FTFTT 09T ¥47 FTAATET FY Af F A49r
T v ARAl & feRa qem & STET

AR a= fag wx ?
I-wa WA ey e WA (o
sroen k) - (5) W (9).

oWt ax et w1% fafeaa swor 78
foar & f 2 4-qmT faer & gwr-ada
#, mifEeam gre SIAT FLAT A1 B
T /AT FT IR E

&1, 473, 1968 & 9, 1968 7%
¥ o waWi A 24-90ET fayr F €
&t ¥ 907 T F 4T F wTAT WA
FLE AT T A

ware - faroraft afeator

1493. ot frgrw Ty - v ek
wiie fage ‘woft 1 Wi, 1968 ¥ wa-
<ifes v §WAT 5852 F IATH TAW
# 7 w@TA Y F T w %

(%) 7 ag 79 ¢ f& oo 3
e A geedt gare af@eer S
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A R F A Fa
ot ¢ forar 2

(&) afz &, A 3% o< feaeht wfr
=7 5% A &7 s & A

() frwior &7F & w7 @9 ¢ g1
FY TEATEAT & ?

ferarf aan fagrr s & swwET
(st fagee warR) : (%) 39
faw a7 wvé faor Y fevar o

(@) qar (7). gome afe@om ©
gf@tsmr araedY  geat &t ufeas
&9 faay 71 @1 § |y # wfaw w1
3 & vz &Y wfaw amm, fawbor gafy
ST AT FT 07T TN AFAT 2

Documents Seized from a Commission
Agent of Bombay

1454, SHRI NIHAL SINGEH: Will the
Minister of FINANCE bec pleased to
refer to the reply given 1o Unstarred
Question No. 1442 on ithe 23rd Nov-
cmber, 1967 and state:

(a) whether the examinalion of the
documents seized from z Bombay
commission agent has since been com-
pleted;

(b if so, the details thereof; and

(¢) if not, further time likely to be
taken thereon?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The documents seized indicated
transactions with 67 persons. Searches
were undertaken in six cases. Investi-
gations are in progress. It is not pos-
sible to disclose the details of the do-
cuments during the pendency of in-
vestigations.

(¢) Does not arise.
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Freeft ¥t wrarfurger afearat & fordr
Tmfes gfewa

1495. st forgrer fery : w7 wwveem,
afeart fodtar g Aot fprer sl
15 99, 1968 % WATUwd ToT H&qT
7063 ¥ IO & Fr-g ¥ g @y A
guT &4 i

(%) = faeett %Y wafaga afeaat
%131 7% amifes gfaardi avaey 919-
FTIT 57 a1 T F7 AT _E 8

(=) afzei, AT smsTaYT AT,
e iEd

(m) =fz 78, A1 7a% +1 FTw

59
G

exrevy, afeart frdvam aar #ma
faxta WxT A ITEE (aﬂ "o Yo
nia) (%) gar mifes =7 ®
froea gl g

(a) faeeft @ sfuga afeat 1
Tear 101 & | wAfusa afemy & #0€
frafea wnr =2 = am & o oft @t
9% qatafors  awE 7 GETT FH F ¥
20 ¥ W, gET WFTT F ATAGT AHY
afmardY afaard A af &

9 mafagwa afeai 1 oF e

fartt 35 qfrardt gfaemat Y sz
FarA, M RA @ AR |

() =mrT 2% = owA far o
e

faraow

wrfeege wheerat & o

%o Wo

‘1. Y qE T I A A A=A
2. o qfeEw. =Y Fom AU W

T
3. F9TW ALK EET BT E

4. TERT QT

5. T A9 ST WigY AT

6. AT qvT fafezw & qwa,
Tt 797

7. AHF AT

8. WTEY aATHT WA, AT 7T

9. et FTHY

10. TifaRger

11 gL

12. 7290 fafszr, andt A0

13. 7947971

14. 718 407

15, ™ qTE

16, T2 TOE

17. ¥FET T

1 8. foraisy mas, opreadr

19. TR AV

20, TFIT A7, MFIT

21. FAFT ATT, MR

22. AH 27, qRITT

23, WG Fo 2

24. faema F07, MR

25. WY, MBI

26, TG ¥ 90E

37. °E ANT, M E, AT

2§. W% WgeAAT, AHT 777,

29. AHA 7, AT

30. FIAAL@RT MF MU

31. A ATANY7, WERT

32. FATTET WREY

33, qaf AR TE, WETA

34. FUfT 17T TH

35. gWT 73 A AT

36. @I |
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TR T4TE wTOWEW w1 e

1496. Wt mgrow feg et
Y wo Wo fag 2w :

01 dtferm witT vammw W 07
W %Y FAT £

(%) a1 @vsr7 7 qaea7, 1967
¥ IPX I4F wEE F faeT A
TI9T #7717 oy

(&) =11 78 ¥ |79 ¥ ¥ s7%
fre wdaw & fag deqr w1 wTOA
&7 FY HTAVGFAT T

() F wIAFT WFT T gaF
famre & faa %o g7 foar g wv afz
BT, AT IAET ST a4 8, WY

(7) fa= & qiz aifgs  eqaar
7 feadt 3fz g1 71 gaam & 7

iPfeaw WX e awr www
AW AAT W Tew WA (s
o) (%) w7 feasar,
1967 H, fagra ®7 ¥, g 34w
Ewﬁr & favmi7 gt =Fw w7
|

(W) 1=

() gafer  w®eq gevamTy
AT QAT 7, grd AE qa
& fawn< & fadel w2 v & 2,
36. 9 fafgw oY w1 ww AT
wrer w frar & 1 wor & fad wrafua
FOT 9 qr wfw foia dar g W
FTRTAL G E |

u 40 g, fygq 10 a9t &
W wafg mfie &, § ©iad &
T wA | X wqwg WA W
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2 whawa wRead &7 T & /0T WK
FEF q18 21| W FT TTH |

(g) fam & owrm  Ffew
wndi & wfagd 229,000 MTH zH
HGTAA WYL q72 W1 5 124,000
qzd z7 31 qfg g1 g |

Fhear dw Ahon weTT

1498 WY wgr<Tsr Fag s g7
Getfermm aar waTaw TeA aF Fa AT
Fq7T FOT %

(w) zfewa: a7 waE F7@T F
fagor &M@ # wa a4 feodr safx

zt 2,
A4

(@) #r 72 73 & & 1% A%
WIYT FRGA F AT F59 59 1 040"
F7AT IET; [T

(w) efezarl ¥ #=9 & F w7
& nfaf7aq ‘fg“rfm:tr T8 Y% mafra-
f= ATAIAT & IER A F1 AVGrEAT £ |

WYfeaw WIT Tagw AW W
wEUTR WA W e WA (s
W) : (F) WiggmE & AT
¥ faC AP T €96 F1 F:7 Tia T E
U Ty fyawT, 1968 T WA an
QU P STH FT W4T & | widT HIWA
® UF cAT¢ @AM (Plant Plan)
AT oyt T W1 £ | .47 9 fRaer
qeATE g0 /6T WA fan T F T
wE fer aa

(&) < g, 9gr 5-6 aA§f ¥
WEAGTNT F1 §RfeqT RIAREFAIAT F
§o Wl w9 17 F faq s
FAT RIT |

(1) wrkagi
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wrore Aw

1499. it wgrern fag wredt : ¥
q2Mfwaw W< Tarow WY a8 q@E A
Wﬁﬁ'ﬁ::

(%) w1 7% 7w & & Wi &
‘T offT’ 1A A9 & TAUTT IATEA
et v ¥ wfas & 97 qvETT FAET
fawfa w7am ATEAY 7,

(@) T gz Y@= & f7 o=
AT AT AAHT fqast ¥ FATY AT F,

wfF feam whaAt fras o qEY uly

g%, xNfF Za% qTOA &7 577 QiEa®
¥ oar

() afg af, A1 927 ok FEaq
T F foa fFgrat €0 et 20
AT aw s F7 F oy quarT o
FTTHIEY 7 @2 7 '

¥WfeTm Wl iwmrTaer qww
e Wwem W T oWt (o

o) ¢ (F) A A

(7r) wY(w). feara ar= glaay
77 fewraa & o faard & faadt &
TR FW F ) L 39Nl AT
FAAr & fearal 1 a& &7 T Oaw
A # oo € o W€ wea Adt 7

figt & er W Wrer vy ety

1300. < wyraw fay wrodt:
o dgifers v varaw wat o€ ¥
o Far 7R fw

(%) v ag &= ¢ fw 10 Wfowa
wfew wraw 7 fazdt w ¥ faamee
2% e ¥ F W H qw F AT AT
wr ¢ witfe dofer (g ofiX) ¥
W 9 A% o fozdt & ¥t wdwy
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wiww ¢, frrd afeorrrerss drow ¥
A AT AW "o g osm §;
o

!)arfzata’r e e’
o 3T qr A 7F §0 7 4ot
mﬁmmmmg_

Bty
mmﬂ—ﬁa%mwmm
farea & T+ F 79w ¥ ot w-EWY
forprad sy g€ € 1 o faviw ferer
T fad ™ 4 o\ fyaraz w7
¥ Q¥ F oY gAAT IoFew g & 1 gré
=fr¥ o £ gt 7 fazdy & For 00
TETEA KT FH 2 | W F Ao aw
T AT AFT BT &

(=) ST 78 |

wrreltey e Qe

1501. Wt Fwerw afew : wT
forwiwr, e wwr qfe 7ot aw ard
#T woT 577 fw -

(%) *ar arelor wraTe QAT #
auAT-gEAy ¥ W Tg-fmie F
g€ wfa %1 qar A & fod forgeer
fed & z= A woar sfadaw ¥ e &
e .

(w) afz gr, @1 =@ =t q&q
fawifed w1 § a7 77wTT F T 67
war wrdardt €Y § ?

fornw, wrever o g s &
Fowlt (it reww fag) : () o
(w). wms YW gT Twal F e
wrere wTEERT WY wrdqgfer v W
Frew e e 3 wor ¥ T Wy
e ¥ ford wrevw 9T afer gv oo
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I #& AT wqrioa 7 w47 | 6
mi #t fdel a7 o e qew e F
gaTas fAgir Swre & o, afer
%9 gr<t fa=e fafaong feqr mar qar
ot favix fad @ § § gav oo
F aqmd @ & 1 7 forg ST Saadiy
Qreat & fod o oraRm wrfwy
FAR F FETFAT N |

foraror

forrg :—

(%) wrsfrr sraTe qfeEar =
TF qgeAqW atarfae graey Fiear
g faqm g %1 wfgwor  wvEws
FAFT AT FidT € | HATT 38 AYGY Trorar
F FIF 7@AT WG~ ATAAF E |

(&) F47 4T AIITRATHT 74T
graes afvfafadi #1 me w7 30
FAATA AR WA qfvA AT THm
w1 T 741 ®EAFA fFar =g

(w) T F fad ol ad
wfw #1 =gaeqr &1 A7 aqr  Tq
qfafiaa ¥¢3 ¥ ot s@a 317 fagd
i i g gt & fag & wdr fafuqi
1 o°q fawra oWaFT 7 TT 7 HrI0
T |

() #qa waA oWl 7w
gl F1 38 7% FfEa wvar s
fr = 1 gz faeq wreg 194 0w
ot wemat a1 fambor oroew @ g
¢ fesg mor &1 a1 foi & wwig
¥ g% famio § amwr mg 37 qu
frqr o1@ | TEE T2 TroaT &1 AWy
et § wifas frar s arfs fawsw
T I | KT F AT &1 T 5T I qAT
¥ frgg fe@ oid st ga% qgdni
wrdwn frfre fied o @ &1 &% fa
wigfwa afadi, wigfea saorfagt
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gt ofe & fag w9 &7

FIHA, IFT7 0¥ wiw 71 g

T, wiad Sdfge woigd a1 ga-

T ZoT, AT St FET Wi |

T Arsat &1 fErfag w37 & fag

wEfas  s89t 7 qoifag a7 7

grafeear & st aifed

() T gu AT 7 UHIFT THTX
T TSY AG FATE #7797 A7 fa g
¥ A9 wRiwRi w1 afgT gReaq
afafrsa =3 % fag ITAFT SqTCAT
Ft @ | 7z fafew gifmewi &
TN FT qErAAT ¥ warg & afrar
fag smavan & '

Medical Counci] for Indigenous
Systems of Medicines

1402. SHRI YASHPAL SINGH: Will
the Minister of HEALTH;, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether Government Lave fin-
alised the legislation to set up a medi-
cal eouncil for indigenous systems of
medicines;

(b} the types of systems which
would be covered; and

(¢) when it would be introduced in
Parliament?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
No.

(b) and (ec). It is proposed to bring
up legislation early for the setting up
of a Composite Centra] Council to deal
with Ayurveda, Unani and Hamoeo-
pathy on the analogy of the Medical
Council of India.
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Water utilization of Tungabhadra
Project

1503. SHRI YASHPAL SIHGH: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a} whether the Governments of
Andhra Pradesh and Mysore have
furnished their comments on the plan
for the utilization of waters from
Tungabhadry Project;

(b) if so, the nature thereof; and

(¢) the further action which is pro-
posed to be taken i the matwer?

THE DEPUTY MNISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) and (b). The Central Gov-
ernment proposed to the State Gov-
ernments of Andhra Pradesh and
Mpysore that a High Power Technical
Committee might be set up to go into
the matter of releases of supplies from
the Tungabhadra Reservoir for var-
ious intercsts of Irrigation and Fower
and for the different beneficiaries and
10 suggest guide lines for the regula-
tion of waters from the Tungabhadra
Reservoir both during the filling in
period as well as in the depletion pe-
riod. While the Andhra Pradesh Gov-
ernment have conveyed their approv-
al to the suggestion, the Mysore Gov-
ernment have not yet agreed to the
proposal.

{¢) The Minister for Irrigation and
Power intends to discuss the matter
with the Chief Minister of Mysore.

Floating of lotteries [for housing
programmes

1504. SHRI YASHPAL 3INGH: Will
the Minister of WORKS, HOUSING

AND SUPPLY be pleased to state:
{a) whether Government propose
to float lotteries and raffles for the
promotion of housing programmes;
and .
(b) if so, the main Lines on which
the scheme {5 being worked out?

SRAVANAT, 1890 (SAKA)
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THE DJPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY (SHR] IQRAL
SINGH): (a) and (b). Various ideas
have been expressed for augmenting
the resources for hbusing, One such
idea relates to the introduction of lot-
teries and raffles for financing hous-
ing schemes; but no concrete proposal
has yet been formulated by Govern-
ment.

Beas-Sutlej link project

1505. SHRI YASHPAL SINGH: Wwill
the Minister of IRRIGATION AND
POWER be pleased to refer to the
reply given to Unstarred Question
No. 6653 on the 8th April, 1968 and
state:

(a) whether any additiong] funds
have been found for the Beas-Sutlej
link; and

(b) if so, the amount thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Owing to constraint of re-
sources it has not been possible to
fing any additional funds for the Beas
Sutlej link this year.

(b). Does not arise.

feeel & WOETY! wEweTEl § o
tfirat & ferdy fareare

1508. »Y THIIATE  qTerATH -
7 wareen, qfcare fade o A
fawre o=ht o7 TATF FY w97 w99 fir

(%) ¥ a7 7% ¥ fr fosslt &
gt s § w7 Ofrat & fou
g ww faer ¥

(=) afz &, A1 5w g
ufus faadl Y sTavqT 79 F1 gTHT
1 faure & ; wIv

() afe =#, &1 =% & wTIN
L '
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vavewny, wivere Fdvors ey wrlia
fiwre st W sl (st 7o o
W) (%) ovdEm F oqow ¥
ww AfmY ¥ faw (A o faest ¥
Feeey ¥ TaX A ¥ oy Y g W
C U

faeelY # wm-Qfai & fao 1
wogar & (@A 1463 oo & W@
43 T Z7 -y feerfAwt W oA @
R

(a) afz o9 IIAew g1 aFT A7
wA A% ¥ AW oew-onr faefaal w
oY TN TFH wT AT R

() =7 fog gy 7av & 5 wmafas
e frordt efaal & 97 97 & g
A Iaar & wwraaTy & fomar fy
I8 wiwfag) & feft wrermmam %
WA AT 9T & TAN FA FY 9T 97
wfis o fAT @1 7T & W7 T AT
& faq adr & T feafast §1 a9
fadet safuert woa & o @ 8, Iw
& qrerft g ar AT et F waan
zafinT AWSAT F |

faeeit gafegfet woarf weweEhen
* %y mgAaat & afcard &
fareiry wgrman
1509, WY TMWITS  SrTerET

w7 feerrd site fagn wat a7 T
Far a7 fE

(%) ¥ faeeh gorfegfed) aoamd
arEieT ¥ I e F gfard
wt wr faehra wgraar & € § o v
are ¥ a9 faweft gro oy fon
ax T AT X Y ;AW

(w) afz gf, @ s@% o =
ferft nfr Y € R ?
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Tetar'€ ey iy W & e
(st fegmarwem) : (¥) w7 (=).
feeet faselt vwTor Ioww & 2t -
dat &t 7 AW 5 9, 1968 WY
14 7, 1968 FY F17 H3& gu gf ¥ |
W A W adAgat & afadt &
frafafen fasfin =gigar & wf—

TEE WTHA § 1544 T Fr wrfer
Z1 7 for| ¥ wavT WAt F1Y7 genA AT
¥ mgmEar w19 & w7 fee wa so0
g A g, A ma-aa g fAm
AT IF AFA T WNT 97 3G & FAN
ET H ¥ AgraT ¥ wu # fau aw 1044
g wmfad & | gL el ¥ 1692
iy fau w0 (76 & Ta qa g1 T
wEt & wErQAr #19 E § ot fwo oo
500 &7, W17 W WA MET-AT FI9T
fom ar T2 &= & e T 97 d F AL
T ¥ & mamaar ¥ =7 i fao o 1092
g W7 geafe goeT  fan e
ure sufa & afraT g sdfie agvaar
& =1 & fauw 7 100 vy wrfEw ¥

Assistance to Himacha) Pradesh for
Helicopter services

1511, SHRIMAT] SUSHILA ROH-
ATGI: Will the Minister of FINANCE
be pleased to state:

(a) whether the Himacha! Pradesh
Government have sought centra] as-
sistance for starting Helicopter ser-
vices between the capita] and various
towns in the plains;

(b) if so,
thereto; and

Government's reaction

(¢) how much financia] assistance is
involved in the scheme?

THE DEPUTY PRIME MINISTER
mﬁ‘ﬂ MINTSTER OF FINANCE (SHRT
MORARJI DESAI): (a) to (¢). No
such request has been received from
the Himachal Pradesh Government. A
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suggestion hag been made however for
coaveying mails by helicobter to
Lyhaul and Spitj during the winter
months when the surface route is
snowbound and this is under exami-
nation.

Accammedation for employees on
Deputation in Delhi

1512. SHRIMATI SUSHILA ROH-
ATGIL: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(&) whether Government are aware
of the difficulties facing the Govern-
ment employee; in finding sccommo-
dation at Dethi;

(b) if so, whether Government pro-
pose to reserve separate accommoda-
tion for employees on permanent as-
signments and those on deputation;

(c) whether Government propese to
constructy separate _hostels for unmar-
rieq employees; and

(d) if not, whether Government pro-
pose to shift some attached and sub-
ordinate offices to other convenient
places to malke up the accm-nmadatmn
deficiency?

THE DEPUTY MINISTER IN
MINISTRY OF WORKS,
AND SUPPLY  (SHRI
SINGH): (a) Yes.

THE
HOUSENG
IQBAL

(b) Allotment of general pool ac-
commodation is made according to the
dite of priority of officers entitled to
various types of accommodation. The
officers of All India Services are gene-
rally transferredq from States to Cen-
tre and they have also to whait for
their turn according to their date of
priority. The service fendered in
States is taken into cmumenuon for
reckpning the date ‘of priority. How-
ever, it has been decided to reserve
L. doublle room suites in the new
hostel at Gurzon Road for allotment to
Tenure Officers.

(e) No.
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(d) It hd, been the policy of the
Government to shift such of the Cen-
tral Government offices outside Delhi
as can function from other places
without detriment to their administra-
tive efficiency. In 1962-63 the Gov-
ernment decided to shift 20 Central
Government Offices to places outside
Delhi, Out of 20 offices, 10 had shifted
either wholly or in part, in case of
six offices it has been decided that
these may continue in Delhi for the
present and regarding the remain-
ing offices, the matter is being
pursued with the  Minigtries|De-
partment; concerned. At present
there is, however, no fresh proposal
under congideration to shift any par-
ticular  attached|subordinate offices
outside Delhi.

Contribution of Wwater by MP.
Government from Catchment
Area

1513. SHRI NITIRAJ SINGH CHAU-
DHARY: Will the Minister of IRRI-
GATION AND POWER be ploased to
state: '

(a) the tota]l water contributed by
Madhya Pradesh from catchment area
in the State in all the rivers flowing
through the State;

(b) how much of the above quan-
tity is presently being used in the
State and how much outside tho
State for irrigation;

(¢) how much of the remaining
quantity ig proposed to be given to
Madhya Pradesh for irrigation in
future;

(d) the quantity of the power pro-
duced from =bove by the ua.d!_:.ya
Pradesh and other States, Stale-wise;
and

(e) the quantity of power nld by
each State to Madhya Pradesh and
the rates at which it produced and
sold to Madhya Pradesh?

Tummmmm

MINISTRY 9*' 'gh

POWRR
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PRASAD): (a) and (b). A correct ac-
sessment of the quantity of water
flowing at the boundaries is not avail-
mble as gaugings are not done at the
boundaries of Madhya Pradesh with
.other States.

(c) Sharing of waters of the various
river basins has to be done by the

concerneq riparian States by mutual
-apgreement.

(d) and (e). A statement is at-
iached.

Statement

Madhya Pradesh owns jointly with
Rajasthan State on 50:50 Dbasis, the
following hydel projects on Chambal
river, which are working at pre-
sent: —

(i) Gandhi Sugar Hydel Power Sta-
tion on Chambal river in Madhyu
Pradesh.

The total installed generating capa-
city is 115 MW but the firm power
availability is 72 MW at 60 ver cent
load factor corresponding to 3368 mil-
lion kWh annually, The actual ge-
neration during 1966-67 was reported
.as 98.5 million kWh. )

(ii) Rana Pratap Sagar Hydel Power
Station. on Chambal river in Rajas-
than

The total installed generating capa-
city at present is 86 MW. With two
more sets, work on which is progress-
ing, the tota] installed generating ca-
pacity will rise to 172 MW. The
firm power availability would he 90
MW at 60 per cent load factor cor-
responding to an annual generation
of 473 million kWh. of which
Madhya Pradesh is entitled to 236.5
million kWh. During 1986-87 there
was no generation at Rama Pratap
Sagar Dam power station.

Madhya Pradesh is also entitled to
purchase power, generated in the fol-
lowing hyde] power stations in other
States: — )

(i) Rihand Hydel Power Station on
Rihand river in Uttar Pradesh.

The total installed generating capa-
city is 300 MW. The firm power

JULY 28, 1968
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availability is 170 MW at 60 per cent
load factor corresponding to 894 mi-
lion kWh annual generation. Madhya
Pradesh, is entitleq to pyrchase from
Uttar Pradesh 15 per cent of this
power based on the energy available
at Rihand from year to year. The
actual generation at Rihang during
1966-67 was reported as 892 million
kWh.

(i1) Matatila Hydel Power Station
on Betwa River in Uttar Pradesh.

The total installed capacity is 30
MW. The firm power availability is
22 MW at 60 per cent load factor cor-
responding to annual generation of
115.6 million kWh. Madhya Pradesh
is entitled to purchase from Uttar
Pradesh, 1/3 of this power based on
the energy available at Matatila from
vear to year. The actual gZeneration
at Matatila during 1986-67 was re-
ported at 83.1 million kWh.

(iii) Hirakud Hydel Power
on Mahanadi in Orissa.

The total installed capacity is 270
MW. The firm power availability is
120 MW at 100 per cent loag factor
corresponding to 1051 million kWh.
Orissa has agreed to make available
{o Madhya Pradesh at cost 5 MW of
power from Hirakud. The actual
generation during 19668-67 was re-
ported as 646 million kWh.

Power availed by Madhya Pradesh
during 1966-67 from:—

(i) Gandhi Sagar Hy-

del Power Station.

Station

50% of the
saleable
power i.e,
about 48.8
million kWh.
(ii) Rana Pratap NIL,
Sagar Hyvdel
power station,
(iii) Rihand Hydel
power station,
(iv) Matatila Hydel

NIL.

About 2.5 to

power station. 5 MW corres-
ponding to
17.25 million
kWh. annu-
ally.
(v) Hirakud Hydel NIL.
power station.
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‘The cost of production of power at
various places is not available,

The rate at which power is sold to
Madhyq Pradesh:

- ti) Chambal Hydel ie. Gandhi
Sager and Rana Pratap Segar Dam
Hydel Stations:

The tariff sub-committee set up by
the Chambal Control Buardq is con-
sidering this point and has not yet
competed its work.

tii) Rihand Hydel Power

The Sachdey Committee recom-
mended a rate of 3.5 PlkWh at the
132 kV bus of Rihand Power Sta-
tion for sale of energy to Madhya
Pradesh. This was based on cost of
power-5 per cent. No power is being
availed of by Madhya Pradesh as
Uttar Pradesh State Electricity Board
has proposed enhancement of the rate
by 20 per cent which is not acceptable
to the Madhya Pradesh Eectricity
Board.

Station:

1) Matatila Hydel Powey station:

The Sachdev Committee rcecem-
mended a rate of 8.5 P/kWh. as an
averape rate for both primary and
secondary power and a rate of 8.5
P'kWh for primary power at €66 kV
ont  going bus-bar of the Matatila
Power Station., This was based on
post 57 B per cent.

Actual rate being charged by Uttar
Pradesh at various points is 85 P|
kWh 4 cost of transmission from
Matatila to the points of supply to
Madhya Pradesh,

1iv) Hirakud Hydé] Power Station:

The rate of supply of power from
Hirakug to Madhya Pradesh is still
under discussion between the con-
cerned authorities.

Construction of Weir on  Narmada
near Gora (Gujarat)

1514. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
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IRRIGATION AND POWER be pleas-
ed to state:

(a) whether after, geological and
topographical surveys of al] vossible
sites on the Narmada, g site near Gora
was originally recommended by the
Central Water and Power Commis-
sion for the construction of 3 weir to
irrigate 10.97 lakhs acres in a gross
commended area of 133 lakh acres in
Gujarat;

(b) whether the foundation stone
of the said weir wag also laid by
Nehruji;

(¢) what was the height of the pro-
posed weir near Gora;

(d) whether the site was then in-
spected by a Member of the Central
Water ang Power Commission in 1357
and he proposed to shift the site up-
stream and high evel canal was
mooted for the first time then; and

(e) if so, what height was advised
for the dam at the new site?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Gora was oune of the
sites investigated and considered DY
the Central Water and Power Com-
mission for providing irrigation 1o a
gross command area of 13.3 lakhs acres
in the Broach and Baroda districts
of the erstwhile Bombay State.

(b) As a result of further investi-
gations the site was shifted lo Nava-
Nehruji inaugurated the

gam and
work at this place in April, 1961,
(¢) The maximum height of the
Dam

masonry section of the Gora
under consideration was 140 ft.

(d) Yes, Sir, the site was inspected
by a Member of the Central Water
and Power Commisison in 1857. Dur-
ing the course of the inspection, he
found that no investigations were
done for the rock evel for a length
of 1000 #t in the river bed, without
which no designs could be prepared.



2311 Written Answers
He, therefore, suggested ifurther in-
vestigations on the site and also at
Navagam, where there was exposed
rock on the bed. There was no propo-
sal at that time for 3 high level
canal.

(e) Does not arise.

Narmada Water

1515. SHRI  NITIRAJ SINGH
CHAUDHARY: Will the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(a) whether the Centraj Govern-
ment in December, 1967 by a written
communication informed the Maha-
rashtra Government that 3 M.AF. of
Narmada water would flow into the
sea because of power zeneration at
Navgaon; ang

(b) if so, whether Gujarat woud be
affectad thereby in irrigating its
contemplated area?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). A confi-
dential letter was sent in which va-
rieus alternatives connecteg with the
settlement of the Narmada question
were discussed. As these alternatives
are of tentative nature, the question
of Gujarat being affected does not
arise.

Expesrdiiure en Murmada Water
Bupply

1516. SHRI  NITIRAT SINGH
CHAUDHARY: Will' the Minister of
IRRIGATION AND POWER be pleas-
ed to state:

(=) the total length of canal and
the ambunt that would be required
for taking Narmada water to irrigate
one lakir acres of land in Hajasthan;

(b) whether, the same one lakh acre
of lang. could , Be irrigated by rais-
ing dam om whereftfom Kadina

JULY 29, 1968
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Canal could go to irrigate 7
acres of land of Rajasthan; and

lakh

(c) Government's reaction thereto?

THE DEPUTY-MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) There is no proposal
to take out a separate canal from
Narmada for irrigating one lakh acres
in Rajasthan. The right Canal from
Navgam which is intended to irrigate
areas in Gujarat right up to its bor-
der, will be extended to Rajasthan to
irrigate one lakh acres. No separate
estimate has been worked out for the
extension of the Canal in Rajasthan
areas.

(b) and (c). The waters of Mahi

would not be adegirate to irrigate this
one lakh acres also.

Construction of Farakka Barrage

Project
1517, DR, RANEN SEN: Will the
Minister of IRRIGATION AND
POWER be pleased to state:
(a) whether it is a fact that the

Control Board of the Farakka Barrage
Project has decided to entrust all
construction work of the Project on
the right and left bank of the Ganga
river to the Hindustan Canstructian
Company after the 30th June, 1968,

(b) if so, the reasons therefor;

(¢) how many workers of the Na-
tional Project Construction Corpora-
tion will be thrown out of employment
as a result thereof; and

(d) the steps contemplated to ab-
sorb them?

(a) No; Sir.
(b) to (d), Do not arise
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Urban Development Schemes for
Calcuita Muniecipa) Area

1518. SHRI TRIDIB KUMAR CHAU-
DHARI: Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

ta) whether the attention of Gov-
ernment has been drawn to the com-
plaint that many inadequately deve-
luped schemes in the Calcutta Muni-
cipal area, like the Regent State
Development Scheme of the Develop-
ment Department of the Government
of West Bengal, is causing great in-
convenience to the local people who
huld residential plots and residential
buildings under these schemes;

(b) why the areas included under
these development schemes have not
been handed over to the Calcutta Cor-
poration so as to provide all normal
urban amenitieg to the people living
in these areas; and

{¢) the number of such development
schemes in Calcutta Municipal area
undertaken by the West Bengal Gov-
ernment which have not been taken
over by the city Corporation?

THE DEPUTY -MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHR] B. S. MURTHY): (a)
to (c). The information is being col-
lected and wil] be laid on the Table
of the Sabha.

Ghataprabha Project Mysore

1519, SHRI M. N. NAGHNOOR:
Wil] the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the cost of Ghataprabha Project
in Mywore and the irrigable area under
thig project;

{b) the amount spent so far there-
on;
(c) the amount provided during the

current year and proposed to the ear-
marked during the Fourth Fiver Year
Plan; and

SRAVANAT, 1880 (SAKA)

Written Answers 2314

(d) the steps taken by Government
to expedite the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) The Ghataprabha Pro-
Ject comprises two stages. The esti-
mated cost of Stage I is Rs. 5.8 crores
and the revised estimated cost of
Stage II is Rs. 35 crores. The ulti-
mate irrigation benefit for both the
stages is 3 lakh acres,

(b) Stage I of the Project is almost
complete. The expenditure on Stage
II up to the end of March, 1868, was
about Rs, 10 crores.

(c) A tentative provision of Rs. 2
crores has been made for earmarked
Central loan assistance to the Govern-
ment of Mysore for Stage II of the
Project during the current financial
year. The Fourth Five Year Plan is
vet to be finalised.

(d) Earmarked Central loan .assis-
tance is being given to the Govern-
ment of Mysore from 1967-88 onwards
to expedite the execution of the Pro-
ject,

Kabinl Project in Mysere

1520. SHRI M. N. MAGHNOOR:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) when the Kabini
Mysore was sanctioned;

Project im

(b) the cost thereof;

(c) the area under irrigation of this
project; and

(d) the funds provided for early

completion of the Project?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PHA-
SAD): (a) to (c). The Eabini Project
wag approved in April, 1958, for an
estimated cost of Rs. 2.5 crores to irri-
gute an area of M\000 mcres.
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(d) The expenditure incurred on
the project up to the end of March,
1068 was about Rs. 3.5 crores. The
State Government propose to spend
Rs. 70 lakhs during the current year.
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Sterilization Programme

1525. SHRIK. SURYANARAYANA:
Will the Minister of HEALTH, FA-
MILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whither it is a fact that the Cen-
tral Government in a directive to the
States have stressed the benefits of
sterilisation in the case of couples
having two or three children and the
need for doubling the tempo of the
sterilisation programme during 1968-
69; and

(b) it so, the reaction of the State
Governments thereto?

THE MINISTER OF STATE |IN
THE MINISTRY OF HEALTH, FA-
MILY PLANNING AND URBAN

SRAVANA7,1800 (SAKA)
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DEVELOPMENT (DR. 5. CHANDRA-

SEKHAR): (a) A reference to the
effect has been made to the State
Governments.

(b) The States from whom replies
have so far been received are in
favour of stepping up the tempo ot
the sterilization programme,.

and Pharmaceuticals
Ltd.

Indian Drugs

1526. SHRI BIBHUTI MISHRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government’s attention
has been drawn to a letter by Mrs.
Rajeev Arora of New Delhi in the
“National Herald" of the 8th July,
1968 under the column “People's
Forum” about the dismissal of a sci-
entist from the Central Office of the
Indian Drugs and Pharmaceulicals
Limited, and

(b) if so, the Government's reaction

thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF~ PETROLEUM AND

CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) Yes Sir.

(h) The Government ascertained the
facts from the Company. Ag it i3
clear that this matter falls entirelv
within the competence of the companv
and as the decision to dispense with
the services of Dr. Arora was taken at
the highest level in the company after
careful consideration, the Government
do not propose to take any action.

Seats in Medical Colleges

1527. SHRI J. N. HAZARIKA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state: )

(a) the total number of seats in the
1st year class available this year in
all the Medical Colleges of the coun-

try;
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)
(b) how many of such seats are
 filled up on merit and how many
seats are reserved by the Central
Government, if any;

(c) whether the system of nomina-
tion by Government for filling up the
reserved quota has since been abolish-
ed; and

td) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
- PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
and (b). Information regarding the
total pumber of seats in the 1st year
class in the Medical Colleges of the
country during the current academic
year and the number of seats which
are filled up on the basis of merit is
not readily available. The total ad-
mission capacity of the Medical Col-
teges during the vear 1967 was, how-
«ver, 11,170

The state governmenis make reser-
vations in the state medical colleges
in favour of the scheduled castes|
Tribes and backward classes, The
private medical colleges follow their
own procedures.

During the current year, 299 seats
in all, have so far been reserved for
the following categories of students:

(i) Students belonging to Union
Territories having no medical
college of their own and Naga-
land;

(ii) Children of India—based staff
serving in Indian Missions ab-
road, the United Nations
Organisation and its specialis-
ed agencies abroad;

1iii) Children of ex|deceased or

serving personrie]l of armed
forces;
(iv) students from Sikkim and

Bhutan;

JULY 29, 1968
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(v) Cultura] Scholars, private stu-
d?nts of Indian origin domi-
ciled abroad and private
foreign students;

(vi) Students from relatively Jess
developed Commonwealth
Countries;

(vii) Students coming under the

Technical Cooperation Scheme
of the Colombo Plan; and

(vii) Students coming under Spe-
cial Commonwealth African
Assistance Plan;

(¢) and (d). Selection and nomina-
tion of students for the seats reserved
for Union Territories and Nagaland
are made by the Unjon Territory Ad-
ministrations and the State Govern-
ment concerned.

Selection and nomination in respect
of the students from Sikkim and Bhu-
tan, Children of India—based staff
serving in Indian Missions abroad and
the United Nations Organisation, child-
ren of ex|deceased or serving person-
nal of the armed forces is made by
a Selection Committee sey up by the
Central Government.

As regards foreign students, except
those coming under the Colombo Plan
and Special Commonwealth African
Assistance Plan, the selection and no-
mination is made by a coordination
Committee consisting of the represen-
tatives of the Ministries of Extermal
Affairs, Education and Health, Family
Plapning and Urban Development.
Colombo Plan and special Common-
wealth Assistance Plan schplars are
sslected by the Indian Missions accre-
dited to different countries.

A few seals, if any, remaining at the
disposal of the Central Gavgrnment
may be utilised to provide for the
minorities persops with mo accepled
demicile qualificatiqn in any state, amd
tome very deserving cases.
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Fricing System of Petrofoum Produots

1528. SHRI VIRENDRA KUMAR
SHAH:
SHRI K, P, SINGH DEO:
SHRI SRADHAKAR SUPA-
KAR:

‘Will the Minister of PETROLEUM
AND CHEMICALS ‘be pleased to
state:

(a) whether Government have late-
-appointed a Five-man Committee to
%0 into the pricing system of the pet-
roleurn products;

(b) if so, the terms of reference

thereof; and

{c) 'the circumstances in which the
appointment of the new body was
wecessitated and in what respects the
previous system of pricing of petro-
leum products had gone absolete?

THE MINISTER QF STATE 1IN
‘THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) Yes, Bir.

(b) The terms of reference are con-
tained in the Government of India
Resolution No, 101(22)/88-PPD, dated
‘the 14th June, 1968, published in Part
1, Section 1 of the Gazette of India
wdated 29th June 1968. An extract
thereof is reproduced below:—

Pl

“The Committee will examine and
w¢port upon—

(i) the determination of the ex-
refinery prices of refined pet-
roleum products, including,
bitumens, produced by the re-
fineries, whether on the basis
of i.m‘port parity as hitherto or
by the adop‘l:ionofthgmatot
production as the basis, or in
any other appropriate man-
ner, with due regard fo fhe
Government assurances hav-
ing a bearing on the subject.

«(ii) with reference to (i), the fea-
sibility of introducing uni-
form prices all-India or on #
regional basis;

1173 (Ai) LSD—8.

SRAVANA 7, 1890 (SAKA)

Written Answers 2323

(iii) the determination of ‘landed
prices . in respect of similay
products which may be im-
ported;

(iv) the feasibility of making all

refineries (including the in-

land refineries) as the pricing
points and the measures to be
adopted to ensure that in-
terests of the inland refineries

are not adversely affected im

consequence of the adoption

of such a printiple, regerd, t»

this connection, being hag %o

the basis of pricing indigenous

crude;

(v

—

the determination of market-
ing and distribution chargee
and profit on the marketing
operations and their alloca-
tion to the products mention-
ed in (i) and (iii) above, due
account being taken slso af
the experience of the 10C h
this behalf;

((vi) the determination of the ceil-
ing selling prices in respect
of lubricating oils, greases ang
specialities, and

(vii) the determination of the rates
of dealers’ commission in res-
pect of Motor Spirit and High
Speed Diesel Oil, with due re-
gard to the representation of
the Federation of the all
India Petroleum Traders”

(c¢) The pricing arrangement for
petroleum products ig reviewed, from
time to time, to keep abreast of the
progress made, year by year, in the
refining and marketing of petroleum
products in the country, to take nebe
of the changes in the volume and pat-
tern of imports of deficit prodwcts and
the increasing role being played im
this sphere by the Indiap Oi] Corpo-
ration Lid., in the public sector, Be-
sides, some other aspects of the exisi-
ing system, much as, the determination
of prices on the principle of impont
parity, making inland refintrieg @
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pricing pointg and the introduction of
uniform prices all-India or on regional
basis, also require examination,

Posting of Income Tax Officer at
Dethi

1529. SHRI M. N. NAGHNOOR:
Will the Minister of FINANCE be
pleased to state:

(a) whether some junior Assistant
Commissioners of Income-tax who
had been transferred from Delhi after
serving more than five years here are
now being accommodated at Delhi on
special pay jobs; and

(b) if so, the number of such offi-
cers and the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b), Seve-
ral officers have been retained on de-
putation postas in Delhi even after the
normal period of tenure. There is,
however, only one instance in recent
months in which an officer transferred
out of Delhi has been brought back
i a Special pay job at Delhi. This
officer has been selected by another
Directorate of the Ministry of Finance
on the ground of his special suitability.

Orissa Projects

1530. SHRI S, KUNDU: Will the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) the amount sanctioned for the
{i) Salandi Irrigation Dam (Orissa),
(1i) Bramhani barrage scheme to con-
nect Salandi project during the years
1987-68 and 1068-69;

(b) wnether Government have
taken up the flood control and irriga-
tion ‘schemes of Subarnarekha-Bura-
balang project in Orissa and, if so, at
what stage they are at present; and

(c) whether Government have taken

un the flood control schemes of Subar-
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narekha and Burabalang rivers im
Orissa?

THE DEPUTY MINISTER OF IR-
RIGATION AND POWER (SHRI
SIDDHESHWAR  PRASAD)- (m»
Rs. 242 lakhs was provided for Salandi
project in the Orissa State budget for
1967-68 and Rs. 150 lakhg in 1968-69.
No provision has been made for s
Brahmhani barrage,

(b) The project report is

awaited
from the State Government.

(c) The following flood contrel
schemes in Subarnarekha and Bura-
balang Basing have been approved hy
the State Technical Advisory Com-
mittee,

Subarnarekha Basin

Estima-
ted cost
Rs. lakhs

1. Providing additional sluice on
coast canal range 111 to draw
out water from Bhograi P.S.

2

Rennovation of Panchurakai-
Jamkuda Khal under Balipal
P.S. 0.31%

3. Rennovation of feeding channel
from Kumbaramuli to Bhan-
daria at Kharauni via Nai-
duli and Godmara under
Bhograi P.S.

4. Excavation of feeding channel
from Tangaramunito Bhan-
daria Nallah under Bhograi
P.S. 0.4

5. Construction of an embank-
ment from Baramani sluice
to Cha ndrabati to the east
side of Kirtania Jalpai Subar-
nrekha left in Bhograi area

0.24

5.3
Burabatang Basin

1. Loop cutting doWn-stream of
the Permit-ghat 13.5

2. Construction of 4 Nos. of solid
rubble spurs and marginal
embankment along tha Ieft
mk K?:n!;ul M bhm ’

in ll.ll' 1
th 1.6%
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W § RgT w7 smTe
sfafwfa

1531. it fagfa fos -
Y T Al :
st Awfe famaerew :

w7 e WAt ag q@A AT FUEFG
fg :
(%) =1 ag 7= ¢ s 9z &
T T FT OF w9y s sfafafa
(- @1

(@) 70 7 Wt 79 ¢ f& T
AT &aT g g arer § ST agT
T A IqF T 9T TF T4T ST
sfafafa frger <7 3 fod i woeme
¥ myafa w@if &

() afe &, &t awET A @ e
¥ aar gfafwm g ; ok

(%) 71 T w1 faAR W
Tl Y Wt faRwl s s
sfafafa fras 571 9t gawfa 3¢ &
& ?

IR WAt aay faw A (s
W dwrt ) : (F) S, &

(@) s (7). wrw & gEa
wfafafa v &1 90w d9T a@R
¥ sy gur & W g fawnonde §

(%) ag @arer da7 & A g o

Offer by Occidental 0il Company to
balld a Naphtha-based Plant at
Vishakhapatnam

1532. SHRI BIBHUTI MISHRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state;

(a) whether it is a fact that the
Occidental Oil Company of U.S.A, has
offered to the Government of India to
build a naphtha-based plant in Visha-
khapatnam; and
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(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) Yes, Sir.

{b) The proposal envisages the es-
tablishment of a fertilizer complex in
a phased manner. The first three
phases involve the setting up of plant.
for the manufacture of 140,000 tonncs
of nitrogen and 140,000 tonnes of
at Vizag. The subsequent phases
visualise the establishment of a second
complex at another location to be

decided later.

Project Allowance to FEmployees
Posted in Dandakaranya Area

1533, SHRI S. KUNDU: Will the
Minister of FINANCE be pleased to

state:

(a) whether it is a fact that Projeat
allowance has been sanctioned to the
staff of the Posts and Telegraphs De-
partment and the All India Radio
working in the Dandakaranya area of
the Koraput District in Orissa;

(b) whether same facility has been
extended to other Departments of the
Central Government such as National
Savings Organisation, Central Exclse,
Income-tax Department working in
the Koraput District of Orissa; and

(¢) if not, whether Government are
taking steps to sanction the Project
allowance to the above Departments?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRL
MORARJI DESAI): (a) Yes, Sir.

(b} and (c). The question of ex-
tending Project allowance to the staff
of the Central Excise Department,
National Savingg Organisation and
Income-tax Department is under axa-
mination.



2327 Written Answers
wHgTR ek wrawe wfwerd
¥ wraeit ¥ arhy

1534. 1w fog witfem :
w1 few Sat 7g AT FToFO R4
fir:

(¥) %1 a& F1 FAPR &
QF WI9d wEsl wigsrr ¥ &
¥ fagd d3gas TOF ¥ w9¥ 0%
¥ @rr-qa fean ar aur oF 78 S
e # faad st w1 fraior gay
#% aut av faar qr, @amg dn &
AGFT TUANIET & ®F F A
ST F AV GY, UF 97 T g1 |

(@) =1 gwr Y qar ¢ fs
Iq AGHT AT 7 "W qA@T
9= @ar fegfa w1 geearT 3% gl
A4 #! wdg adF ¥ AgEar & o9n
AT IF @ v¥ FT AW FOAT
qr; 61X

(7) #1 Yg-FE Hawq & 9T-
AW ¥ Sq wigs(r 1 qrir wsafa
F R F TG AT FAAFT AT
1 faare g ?

IUAY WAy Ay foew it (W
Areren dwrg) : (F) ;T AT
g fasraa fasr 31

(@) wafaq wawa  fem @
T@T 91 a1 AgH, AT A I AT @
4

() awafaa wlasrd & fm=zg
Wi a® ¥ WY § T W IFT T
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& = @ § qar afx wraeas wwAr
W AT FTEATEY FY ACHY 1
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Irrigation Plan for Lomsi Pat of
Manipur

1535. SHRI M. MEGHACHANDRA:
Wil] the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Government of
Manipur have drawn up a plan to
irrigate the Lousi Pat and put the
6,000 acres of land to cultivation;

(b) if so, whether the Government
of Manipur have sought for Central
assistance for their plan; and

(c) the
thereto?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) to (¢). Information
is being collected and will be laid on
the Table of the House in due course.

Allotment of Pre-Medical and M.3L.B.S,
Seats for Manipur

1536. SHRI M. MEGHACHANDRA:
Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) the number of pre-medical and
M.B.B.S. seats allotted for Uniom
Territory of Manipur for the year
1968 and the names of colleges where-
in the said seats are reserved;

(b) whether the - Government of
Manipur have approached the Centre
for sanction and help in setting up &
pre-medical course and a medics] Col-
lege at Imphal; and

(¢c) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMRX
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MUBTRIW):
(a) For the year 1968, 88 pre-mediasl
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and 15 MBBS seats have go far been allotted to Manipur, in the following

Medical Colleges:

SL. Name of college Course in which seats  Total
No. bave been allotted oum
of seats
Pre-Med MBBS
1 2 3 4 5
1 Assam Medical College, Dibrugarh . 5 E 2 7 9
2 Medical College, Gauhati . . N -_— 2 2
3  Medical College, Bellary, Mysore . . 2 —_— 2
4 R. G. Kar Medical College, Calcutta . . 1 _— 1
5 D. S. Medical College, Bankura, West Bengal 1 - 1
6 P. W. Medical College, Patna . . 3 -_— 3
7 Darbhanga Medical College, Laberiasaria » — 2 2
8 Maedical College, Bhopal - . — 1 1
9  Medical College, Jabalpur, M.P. . —_ 2 2
10 S. C. B. Medical College, Cuttack . . —— 1 1
9 15 24
(b) and (c). The proposal of (c) if the reply to Part (a) above

Manipur Administration to start Pre-
Medical classes in the Government
Science College, Manipur, is being
examined,

They have indicated that they have
decided to approach the Government
of India for a medica] college in
Manipur on a regional basis.

Investigation of Oil in Manipor

1537. SHRI M, MEGHACHANDRA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Ofl end Natural
Gag Commission has carried out any
investigation for prospecting oil in
Manipur;

(B) if so, the result thereof;

be in the negative whether the Gov-
ernment of Manipur have drawn the
attention of Central Government and
the Commission for such z detailed
survey and investigation for search of
oil in Manipur; and

(d) if so, their reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHY
RAMAIAH): (a) Reconnaissance geo-
logica] maping of the Manipur valley
and adjacent areas has becn carried
out.

(b) The oll prospects have not been
found to be encouraging.

(¢) and (d). Do not arise.



2331 Written Answers

Loktak Project, Manipur

1538, SHRI M. MEGHACHANDRA:
Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the progress so far made in the
Loktak Project in Manipur; and

(b) if no progress has been made.
the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
FOWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). The Project
Report in respect of the Loktak Pro-
ject, Stage I has been received from
the Government of Manipur and is
at present under examination.

Tt o) farelta g
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(6) feeat & Tracqm %) faweht
Afay 4xq # fas awaTy & 9vaT
a% OF 132 %o Wo qriger eEw &
wefa

Besettlement of Pong Dam Oostees

1543, SHRI HEM RAJ: Wil the
Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether any meeting of the
Chief Ministers of Rajasthan, Punjab,
Haryana and Himachal Pradesh was
held under his Chairmanship for the
resettlement of Punjab and Haryans
oustees of Pong Dam;

(b) if so, the main items discussett
and the conclusion arrived theresat;
and

(c) whether Government propose
to lay a copy of the same on the
Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATiON ARD
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Bir.

(b) The Committee of Chief Minfs-
ters at its meeting held on 10th July,
1968 discussed questions relating
phased programme for resettlement
of oustees, scales of areas 1o be
allotted and providing facilities 1o the
oustees on their resettlememt in
Rajasthan Canal Area. Broadly, the
following decisions were tzken at the
meeting:

(i) Arrangements wil] be inade fo
settle 2500 families on o pilot
basis by June, 1968 and every
cffort will be made tc sctthe
oustees in compact blocks of
3000—4000 acres for a group
of villages.

(ii) The States concerned Wwili
allot land to the ovustees sub-
ject to an upper Nmit of
15,625 acres to an ousiec

. family.

(ili) Kucha houses will be buflt
for the oustees in Chak
Abadis and that the cost of
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these houses will b2 ine: by
the ousfees partly from the
compensation received by
them and partly through loans
to be given to them;

(iv) Facilities for thz develop-
menl of the areaz in which
the oustees are tc be settled,
such as diggies for drinking
water,  schools, hospitals,
roadg etc, will be provided
and the cost will b2 debitea
to th= concerned projects;

(c) No, Sir.

Import of Items Based on Petro-
Chemicals

1545. SHRL G. S. MISHRA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the number of items based on
petro-chemicals the import of which
was banned and in respect of which
relaxation has been made under the
‘new Import Trade Control Policy
announced on the 2nd April, 1968 and
the reasons for the same;

(b) whether it ig a fact that most
of these items are manufactured indi-
genously, upto the required specifica-
tion, and the actual users ie, Control-
ler of Drugs and the Defence inden-
tors were using these items for their
requirements: and

(e) if so, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
‘RAMAIAH): (a) to (c). The infor-
matlon is being compiled and will be
1aid on the Table of the House.

Manufssturs of Items Based om
Petro-Chemicals

1646. SHRI G. S. MISHRA: Wil
the Minister of PETROLEUM AND
CYEMICALS be pleased to state:

(a) whether-it'is a fact that the in-
dustries providing items based on
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petro-chemicals have for a long time

been pressing Government for release

of adequate raw material 53 well as
for financial assistance to improve the.

quality of their product; and

(b) if so, the reasons for noi taking
action on the request of indigenous
manufacturers?

‘THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
WELFARE (SHRI RAGHU
RAMAIAH): (a) and (b)., The ques-
tion is not clear. The Gouvernment
have already taken steps to improve
the availability of raw materials in
all deserving cases, particularly thos¢
in the priority category.

All Indig Institute of Speech and
Hearing, Mysore

1547. SHRI SIDDAYYA: Wil the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether any seats are reserved
for the Scheduled Castes and Sche-
duled Tribes for admissiom to the All
India Institute of Speech ana Hear-
ing, Mysore;

(b) if g0, the number thereof; and

(c) if not, the reasons thereior?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY):
(a) to (¢). The All India Institute of
Speech and Hearing, Mysore started
an M.Sc, Course in Speech and Hear-
ing with 15 admissions in 1966-87.
For that Course two Scheduled Caste
candidates applied and both of them
were admitted. For the academic
year 1967-68, a B.Sc. Degree Course
was instituted with 15 admissions in
addition to the M.Se. Course and' no
Scheduled eduled  Tribe
candiddtes applied for either of these
courses. For the 1¥83-89 courses, ‘n-D
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Scheduled Castes or Scheduled Tribes
candidate applied for the M.Sc.
course. Two Scheduled Caste candi-
dateg applied for the B.Sc. degree
course and both of them have been
offered seats.

Homoeopathy Eesearch Centres for
Family Planning

1548, SHRI K. P. SINGH DEC: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to set up Research
Centres in Homoeopathy in the vari-
ous States to aid family planning;

(b) if so, the number of such cen-
tres likely to be set up;

(c) the States where these centres
are likely to be set up;

(d) the expenditure likely to be in-
curred thereon; and

(e) the benefits likely to be derived
therefrom in relation to the expendi-
ture to be incurred on these centres?

THE MINISTER OF STATE IN
TTHE MINISTRY OF HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT (DR. S, CHANDRA-
SEKHAR): (a) No such proposal is
under consideration but as @ pilot pro-
ject, a scheme has been sanctioned
under which efficacy of some Homoeo-
pathic medicines in the fleld of
Family Planning will be tried in the
two existing centres in Delhi.

{b) to (e), Do pot arise.

Committee on Umtouchabtlity,

1549. SHRI K. P, SINGH DEQ: Wil
the Minister of SOCIAL WELFARE
be pleased to state:

(a)’ whether it is a fact that' the
Committee set up by Uovernment
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some time in April, 1885 to report on

untouchability, economic uplift, and

educational development of ¥cheduled

Castes, has not so far subwmitted itz

report; '

(b) if so, the reasons the;efor; and

(c) the steps taken by Government
in the matter?

THE MINISTER OF STATE _IN
THE DEPARTMENT OF SOCTAL
WELFARE [DR. (SHRIMATI) PHUL-
RENU GUHA]J: (a) Yes, Sir.

(b) and (¢). The Coramittee want-
ed more time in order tn tour and
make a thorough study of the condi-
tions of the Scheduled Castes through-
out the country, The Committee ask-
ed for extension of fime till 3lst
Octaber, 1968 and this has been agreed
to.

Family Planning through Injections

1650. SHRI N. K. SANGHI:
SHRI C. K. CHAKRAPANT:
SHRI P. GOPALAN:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that Indian
Council of Medical Research is ex-
perimenting on a new method of
family planning through injections;
and

(b) if so, the progress made in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY"
PLANNING AND' URBAN DEVE-
LOPMENT (DR. S. CHANDRASE-
KHAR): (a) Yes.

(b) The study is.still in.progresa.
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Floods in Tripura

1551. SHRI KIRIT BIKRRAM DEB
BURMAN: Will the DMinister of
IRRIGATION AND POWER be pleas-
<d to state:

(a) whether it is a fact tha* vast
areas in Tripura were inundated and
a number of persons rendered home-
Jess due to floods this year;

(b) if so, the total area inundated
and the number of people rendered
homeless due to this perennia] cala-
mity in Tripura thig year;

(c) the details of the areas flooded
-and the extent of damage caused by
floods to (i) human life, (il) crops
and foodgrains stores, (ill) land by
way of erosion etc., (lv) houses and

buildings, (v) Livestock, and (vi)
other property in Tripura;
(d) the steps taken fov relief of

“the flood victims and the Centra] aid
given for the purpose;

(e) the steps taken for flocd control
in Tripura so far and the further
steps to be taken in this direction and
whether dredging of the river beds in
-the region as a long term measure for
flood control has been considered; and

(f) if so, Government's decision in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) and (c). The delailej nssess-
ment of the damage due to floods
has not so far been made. According
to the information received so far,
three human lives were lost, An
area of 40000 ha. of ans jute
crop was damaged and 25,000 families
‘were affected. The floods also caused
damage to embankments and river
training works, roads and bridges
which has roughly been cstimated as
-over Rs, 20 lakhs.

(d) In Agartala town 3,000 families
‘were accommodated in camps and
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majority of them were given food-
grains as gratuitous relief, A sum of
Rs. § lakhs has been surctioned as
gratuitous relief. Test reliei woarks
had also been taken up. Rs, 2 lakBs
have also been sanctioned for giving
loans tc agriculturists.

(e) and (). Several flood contral
works have been taken up in Tripara.
An expenditure of Rs. 1566 lakhs was
incurred on flood control schemes
during the Third Plan. In 1867-88.
an outlay of Rs. 12.23 lakhs was made
on flood contro] works. The flood
contro] programme is being continued.

Dredging of river beds is not com-
sidered to be feasible as a long-term
measure of flood control in Tripurn
or elsewhere.

uagfam mfeat agr waghes wfon
wifadt &t fay woaw
srafe agmn

1552. WY HSETS WA ¥ AW
wEN® §d A7 JIXF FNFGTE
B (%) 7n g 7= & f& nowm
g wgfer wifor arfeat i aom-
zrar ofiez aqr wqafaa St semr
weqr A wrgz O # g wed &%
FAT FTHICH wiw A 4 fr g
fer ma wewor Frowafo w1 10 AW
#fau =g femama; o7

(m) afzg, @y @ AT 7 AT
Fram gfapm g ?

AR SEUTY WATHG § T HAT

[wio (sftaet) getwr wmr] ¢ (%)
aqr (@) AW w@T w1 GE

arf wir st Af g€ ¥ Afewm
¥} w8z 334 ¥ wfi fafew 4 7€
wafy a9 1970 ¥ AT A | EW
fq @w awq & AT 97 feig aer
TgT Fezarar A
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wran fawmit gro fipdt §
wrd o

1553. &Y Wwm™ W W
foew w7t gz eI Y g ww

(%) war g ww & fe fgdr wrdt
AT § wrgwT fawmt &1 EE ggd
# fEy @@ & FO0 AIE-FEEAN) £
g3 wfearé g &

(w) afz g, @t o& fawrr & &%
5 Y ¥v@  FOT oW
71 A §; W

(m) afzagt , & @F swEw
F 7

ITRw™ wAT oy faw S (W)
wrorea ¥rg) ¢ (%) Fedn wrd T
# wawT faam 31 FRRTT 38 g2 9%
wadr ¥ fear smar g1 faT gEAcgat
aqr st & wqEwr fEmranr ¥ K
wrareaaat fgt § & 9 wraee gy
% g/ 990 aqr a6 gy
Fgramr g gEfan  sw@ESH &1
Tr¢ Ffeard aft AT

(=) aar (w). smFEc favm
5 gafax swwfE  gRwl, 990
o= agr wfagEamt F fet § gyane
7 fau smEwEr AT 1 CE-wET
(wiwraw) ufafran, 1967 ¥ vy
¥ ooauga # 9 7, fe=r a7
¥ fegr mEy fagEr i ot 2=
#r wfa® sz aF ga0r § 9 A

TIHEGTA | CET & & B wrem

1554. Y ST H/AT: ¥
faq A4 77 FAIA AT T FW@ fF

(%) sarag a7 ¢ f&  raeqm
F1 §% gl ¥ =z §FF ¥ e
T w7 fawz &
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(w) ofe gt, &t @ D &
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% IqOW iF & v @t ot
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& fF e w23 WTC FT 57 ¥ 97 T
A% oot U fagre 7 s agEEw
ofe & wty W
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T o ay frw woft (s
Wroeat k) : (%) 1968-60 F
fawrf & g o @ e
¥ gRfasm s afa &1 Jose &
fag &t miy 25 #0774 7 wfafom
g wgraar § ¥ @Ay wqE @A
fagre et Srmar g

() Wawg fF oo Ruw
fegre # wienr swww faslt 3

() wawEw S@wAET #w]
ufafem o, Wie & ST #27 &
I A, QT 7 | @A 7 i
fafamr el & e ar owwET &
I 9T AT (Fay aqT § |

Hindustan Housing Factory

1556. SHRI GADILINGANA
GOWD: Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased
to state:

(a) whether the Hindustan Housing
Factory propose to open regional
units at Metropolitan Cities in the
near future;

(b) if so, when they will be started;

(c) the capital invested in this fac-
tory by Government so far; and

(d) the profit and loss upto 1867-867
THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI 1QBAL
SINGH): (a) No.

(b) Does not arise.
(c) Ra. 48.99 lakhs.
(d) The Factory has been running

at a profit since August, 1955 when it
became a fully State-owned concern.
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Written Answers 2344
The profits earned by it after provi-
sion for taxation during the last three
years are as ynder:—

1964-65 Rs. 2.86 lakhs.
1966-67 Rs. 3.17 lakhs.
1966-87 Rs. 3.17 lakhs.

The Annual Accounts and Balance
Sheet of the Factory for the year
1967-68 are under finalisation.

Nagarjunasagar Project

1557. SHRI GADILINGANA
GOWD: Will the Minister of IRRIGA-
TION AND POWER be pleased to
state:

(a) whether the Planning Commis-
sion have sanctioned the second stage
of Nagarjunasagar Project in An-
dhra Pradesh: and

(b) if so, whether it is proposed to
be included in the Fourth Five Year
Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) No, Sir.

(b) Does not arise.

T.B.P. High Level Canal

1558. SHRI GADILINGANA
GOWD: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether it is a fact that the
original alignment of T.B.P. High
Level Canal taking of from Guntakel
in Abur Taluk has been changed;

(b) if so, the reasons therefor;

(c) the villages which would have
been saved according to the original
plang; wul

(d) the pew villuges wauich would
be covered on account of the change
of alignment?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) and (b). It has been
reported that there is no change in
the alignment. Only detailed surveys
are being conducted in the embank-
ment reaches, which were not done
originally. As a result of these sur-
veys there may be slight change here
and there to economise the cost of
wonstruction of the canal and cross
drainage works.

(c) and (d). Do not arise at this
stage as the surveys are still in pro-
aress.

‘P Form

- 1569, SHRI B. K. DASCHOW-
DHURY: Will the Minister of
FINANCE be pleased to state:

(a) whether it has been decided to
remove restrictions for the grant of
“P* Form; and

(b) if so, what are the details of
Me same?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
{SHRI MORARJI DESAI): (a) No,
Bir.

(b) Does not arise.

Curbs on Officials tours Abroad

15680, SHRI JUGAL MONDAL: Wi'l
the Minister of FINANCE be pleased
to state:

(a) whether it has been decided to
put curbs on officials tours abroad; and

(b) if s0, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Pro-
posals for deputation of Government
officials abroad are strictly scrutinised
By a Committee of senior Secretaries
and ordinarily only such deputations
are permitted as are upavoidable or

SRAVANAT7,1800 (SAKA)
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are likely to lead to substantial gav-
ing in foreign exchange or relate to
Defence efforts or to training require-
ments. In view of this, no specifie
curbs are proposed to be imposed om
foreign tours of officials.

(b) Does not arise.

‘P’ Form Applications

1561. SHR] ONKAR LAL BERWA:
Will the Minister of FINANCE be
pleased to state:

(a) how may “P" Form applications
were received by the Reserve Bank
of India during the period from 1s
January to 1st July, 1068

(b) how many such applications

were rejected: and

(c) the state-wise break-up of P
Form applications received during the
above period?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCHE
(SHRI MORARJI DESAI): (a) to (e).
The latest available data is for the
period ending 30th April, 1968. The
total number of applicationg received
were 19,507 and out of these 76 were
rejected. A statement ;s jaid on the
Table of the House indicating the re-
gion-wise break up of these data.

wersiw & freriwee s

1562. st oo wo iferw: wa
fewt sitc feqn sl ag amy
FaT w01 fs

(%) w1 wew w2m fww oW
gra  anfter  fagefwor gt ¥
amr ¥ wega ofaren sfrde &
FFY g fafr & afraw
e 9 e

(w) =fz g, @ W - TR

]
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334
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Income-iax Cirde for Orissa

1566. SHRI K. P, SINGH DEO:
Will the Minister of FINANCE be
pleased tn state:

(a) whether Government have set.
up an Income-tax Circle in Orissa
State;

(b) if so, whether Goernment pro-
pose tn set up an Income-tax Office in
Dhenkanal District;

(¢) if so, the location thereof; and

(d) the considerations taken into
account by Government for selecting
the location? ‘

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) Yes,
Sir. A new Income-tax Commis-
sioner’s charge with Headquarters at
Bhuvaneshwar, has been set up from
15th May, 1968 with jurisdiction over
the State of Orissa.

(b) to (d), The information is
being collected from the Commissioner
of Income-tax and will be laid on the:
Table of the House as soon as it s re-
ceived.

Service quarters in Government
Colonies

1567. SHRIMATI SUCHETA KRI-
PALANI: Will the Minister of
WORKS, HOUSING AND SUPPLY be
pleased to state:

(a) whether Government have re-
ceived any representation from the
South Delhi Welfare Association de-
manding construction of gervice quar-
ters in Government Employees’ Colo-
nies in Delhi; and

(b) if so, whether any decision haa:
been taken in the matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI I1QBAL
SINGH): (a) Yes.

(b) The provision of -esilential ac-
commodation for service personnel,
who are not Government servants, is
not the responsibility of Government,
-Even then, the feasibility of cons-
tructing some accommodation for
them is under examination.

Accommodation for Government Em-
ployees for Marriage Purposes

1568. SHRIMATI SUCHETA KRI-
PALANI: Will the Minister of
WORKS, HOUSING AND SUPPLY
bz pleased to state:

(a) whether it is a fact that at a
'meeting organised by the South Delhi
Welfare Association in May, 1867, he
promised to allocate two quarters in
each of the Government employees’ co-
lonies for marriage purposes;

(b) if so, whether any quarters have
been earmarked for the purpose in
-each colony; and

(c) the rent charged for each set of
‘these quarters?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
‘SINGH): (a) Yes. The meeting was
organised not in May, 1967 but in
June, 1967.

(b) snd (c). Two residences have
not been specifically earmarked for
each colony|group of colonies, for
allotment for marriage purposes. Va-
cant residences available at the time
of receipt of applications for allot-
ment for marriage purposes are allott-
ed to the allottees of general pool ae-
commodation and to thoge eligible
Govermment servants who are sharing
accommodation with them, The rent
for such accommodation is chabed at
market rate plus 50 per cent +thereof,
-excluding electric and water charges.

JULY 29, 1868
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Government Press, Faridabad

1568. SHRI TENNETI VISWA-
NATHAM: Will the Minister of
WORKS, HOUSING AND SUPPLY be
pleased to state:

(a) whether it is a fact that some
of the Machinemen of the Govern-
ment of India Press, Faridabad|New
Delhi have suffered from chronic lesd
poisoning;

(b) it so, the number and details
thereof, Press-wise, for the last five
years;

(c¢) whether they were treated as
on duty for the period of their medi-
cal leave;

(d) if so, whether they were grant-
ed full pay during their medicsl
leave period; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPFLY (SHRI IQBAL
SINGH): (a) and (b), Only one Ma-
chineman Grade III in the Govern-
ment of India Press,. Faridabad, suf-
fered from lead poisoning and could
not attend duty from 9.0.1964 o
16.12.1864 and from 4.1.1965 to 4.3.66.

(c¢) No.

(d) The individual was granted
leave as admissible and applieg for
by him, as indicated below:—

(i) On full pay:
From 0.9.64 to 30.11.64
From 7.3.65 to 6.4.65
From 21.6.65 to 10.8.65

(ii) On half average pay:
From 1.1264 to 16.12.64
From 4.1.65 to 63.65
From 7.4.85 to 20.6.65
From 11.8.65 to 4.3.68

(¢) The employee preferred having
leave as admissible to claiming com-
pensation under the Workmen’s Com-
pensation - Act, 1923, presumebly be-
cause the quantum of total leave ma-
lary for the period of leave was more
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than the compensation he could get
under that Act.

Naphtha based Fertilizer Plant at
Mirzapur

1571. SHRI K, ANIRUDHAN:
SHRI B. K. MODAK:
SHRIMATI SUSEELA

GOPALAN:
‘SHRI SATYANARAIN
SINGH:

M -~y

‘Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state:

(a) whether Government have
‘given permission to construct a
Naphtha based Fertilizer Plant at
Mirzapur to ‘a Birla Firm;

(b) if so, whether indigenous naph-
tha will be used or imported naphtha;

(c) the total amount of
maphtha required and
«<hange required;

imported
foreign ex-

(d) whether it is a fact that the
National Coal Development Corpora-
tion have offered to supply coal from
Singrauli coalfield if coal based Ferti-
lizer plant is constructed; and

(e) if so, the reasons for giving per-
mission for imported naphtha based
Fertilizer Plant?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICAL AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a)Yes, Sir. A lctter of intent has
been jssued.

(b) As far as possible indigenous
naphtha will be used.

(¢) No, import of naphtha is visua-
jised at present for this project.

(d) and (e). The aw ilability of
coal from Singrauli coalfields is
known to Government, but the pro-
duction of fertilizer based on naphtha
is more economical and hence the
preference for naphtha.

1173 (Ai) LSD—9.
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Expansien of Private Refineries
o

1572, SHRI P. P. ESTHOSE:
SHRI B, K, MODAK:
SHRIMATI SUSEELA

GOPALAN:
SHRI E. K. NAYANAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that some
private Refineries have expanded theip
capacity without the permission of
Government and imported crude oil;
and

(b) if so, the action taken by Gov-
ernment against such companies?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) and (b). Some of the private refi-
neries have expanded their capacities.
In view of the increase in demand of
petroleum products during the last
few years, it was decided to lct these
refineries to operate at higher capa-
cities to the extent it was in publie
interest. This has resulted in a sav-
ing of foreign exchange by a corres-
ponding reduction in imports of refined
products.

Loan Agreement with West Germany

1574. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of FINANCE
be pleased to state:

{a) whether it is a fact that an
agreement has been reached between
the Governments of India and West
Germany for a loan of Rs, 46.15 crores
to India;

(b) if so, whether the loan will be
given in cash or in the shape of machi-
nery,

(c) the part of the loan proposed to
be allotted to Uttar Pradesh; and

(d) the items on which the amount
of Joan will be utilised in Uttar Pra-
desh? g

.
A . )
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a)Yes, Sir. An
agreement hag been signed for
Rs. 46.875 crores,

(b) These funds wil]l be available
for purchase of items that are eligible
thereunder.

(¢c) and (d). No State-wise alloca-
tion is made,

wiaa s fafwear famrm deun,
af faet & g wnfgeree
T ATER-FEAT

1575. =\ ayaea fag vwawg
T @, gfae fadtwa a@an
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Retention of quarter during study
Leave

1576. SHRI P. R, THAKUR: Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether there is still a distinc-
tion between “study leave” and “pro-
ceeding on training” in the matter of
retention of Government residences in
the Estate Office Allotment Rules;

(b) whether it is a fact that no such
distinction is wvalid according to the
purposes for which study leave is
granted under the Study Leave Rules
issued by the Ministry of Finance in
1962;

(¢) whether it is also a fact that
as a result of some representations, a
high-level decision|recommendation
was made some time in September or
so, in 1966 for removing the distinc-
tion between study leave and training;
and

(d) if so, the action taken so far to
amend the Allotment Rules accord-
ingly?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL
SINGH): (a) Yes.

(b) Study leave cannot be equated
with training because training is at
Government initiative and ig treated
as duty whereas study leave is at the
instance of a Government officer and
wholly optional. A Government Offi-
cer not in occupation of Government
accommodation is entitled to house
rent allowance during the entire
period of training whereas this allow-
ance is not admissible to an officer
proceeding on study Jtave.

(c) and (d). Some representations
were received from individuals for
equating study leave with training for
purposes of retention of general pool
accommodation and after careful con-
sideralion the Government did not
consider it advisable to remove the
distinction between study leave and
training purposes of retention of gene-
ral pool accommodation.

Tribal Cultural Research Institutes

1577, SHRI P, R. THAKUR: Will
the Minister of SOCIAL WELFARE
be pleased to state:

(a) the names, locationg and dates
of establishment of the Tribal|Cultural
Regearch Institutes|Bureaus so far set
up in various States;

(b) the particulars of the research
projects, studies and surveys so far
undertaken by each of these institutes
and already completed or likely to
be completed shortly;

(c) the number of trainees so far
turned out by each of them;

(d) the number of employees, both
technical and non-technical, in each
of them:

(e) the number of Scheduled Tribes
in each of these categories of emplo-
yees; and ’
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(f) the expenditure so far incurred
on each, of the Institutions?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE [DR. (SHRIMATI) PHUL-
RENU GUHA]: (a) and (b). The in-
formation is contained in the Annual
Report of the Department of Social
Welfare for the year 1965-86, copies
of which have been laid on the Table
of the House.

(c) to (f). The details are being col-
lected from the concerned State Gov-
ernments and will be laid on the Table
of the House when received.

Land for Yoga Ashram, New Delhi

1578. SHRI BIBHUTI MISHRA:
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to
state:

(a) whether it is 'a fact that the
residents of chummeries in Alexandra
Place, New Delhi have refused to
vacate when the Yogi of the Yoga
Ashram to whom this site has been
sold came tp take its possession and
nearby Gurdwara authorities have
also objected to this sele and have
preferred their claim; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) and (b), A piece of land measur-
ing 1.866 acreg under the chummeries
in Block I of Alexandra Place and
near about has been earmarked in the
Master Plan for educational institu-
tions, This land was allotted to
Vishwayatan Yoga Ashram which is
an educatlional institution. The resi-
dents of the chummeries and the Gur-
dwara Prabandhak Committee have
objected to this allotment ang the
question of alloting a suitable alter-
native site for the Yoga Ashram is
under consideration of the Govern-
ment.
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12 hrs.

/CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CUTTING OF TELECOMMUNICA-
TION SERVICES BETWEEN SHILLONG
AND THE REST OF THE COUNTRY

SHRI SWELL (Autonomous Dis-
tricts): Sir, I call the attention of the
Minister of Parliamentary Affairs and
Communications to the following mat-
ter of urgent public importance and 1
request that he may make a statement
thereon: —

Reported cutting of telecom-
munication services between Shil-
long and the rest of the country
by saboteurs on the night of the
24th July, 1968,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): On the night of 24/25th
July, two pieces of cables, each about
20 feet long, eonnecting the micro-
wave system to the Trunk Exchange,
8hillong were found cut about 5 Kms.
from the Trunk Exchange, Shillong.
One piece of a cable was missing
while the other was lying nearby.
Similarly, on the 14th also, 90 feet
piece of cable had been dug up and
stolen.

The interruption to the circuits
caused by this did not completely cut
off the communications between Shil-
long and the rest of the country, as
there were alternative overhead lines.
The number of channels available
were, however, reduced as the over-
head lines had a limited number of
Channels,

The theft hag been reported to the
Police authorities, who are investigat-
ing in the matter. Until the investiga-
tion is completed, it is not possible to
attribute the cause of the cutting of
the cable to sabotage. The latest re-
ported received from the P.M.G. Shil-
long states that the Police have appre-
hended 3 persons who are usually con-
nected with such thefts of telephone
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munication service at
Shillong (C.A.)

wires, cables etc. The last report that
I got this morning indicates that eight
persons have been arrested.

SHRI SWELL: The statement of the
Minister confirms that this incident of
the cutting of telecommunication
cables has occurred twice. He has
not said whether it has taken pluce
in the very same place as reported in
the papers. I find the statement a
little confusing.

Reporting from Shillong the PTI
on the 25th stated that a senior official
of the Posts and Telegraphs Depart-
ment told newsmen that he definitely
considered it an act of sabotage. Then,
the very next day from here in Delhi
a spokesman of the Posts and Tele-
graphs Department described as base-
less reports from Shillong that the
telecommunication lines were cut off
through an act of sabotage.

He says:

“Preliminary police enguiry has
revealed that about 20 ft. of tele-
phone lines were cut out by a
labourer in an attempt to steal
wire.”

Now, I would like to know whether
these officials of the P&T Department
in Shillong and in Delhi, speaking in
contradictory terms, have been autho-
rised to make these statements by the
Ministry. If the Ministry has not
authorised them to make these con-
flicting statements, I would like the
Minister to explain how he can recon-
cile the conflicting statements of these
two officials and what he has said here,
The Minister says that it is not clear
whether it is a case of gabotage. One
of his officials says that it ijs a clear
case of sabotage, a local official in
Shillong, and another official, over-
night, obviously without going into
the case, comes forward and says that
it is not a case of sabotage. I would
like him to enlighten the House about
these conflicting statements.
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DR. RAM SUBHAG SINGH: I have
made it abundantly clear that the
matter has been reported to the police
and, until the report is submitted by
the police, we cannot, definitely, say
whether it is a case of sabotage or not.
What the P&T official at Shillong
might have said to the press corres-
pondent, as the hon, Member says,
was correcled. But I do not say what
he said has been correctly reported
nor do I deny it because we shall have
to find out whether he gaid that or not.
Anyway, whatever has been said by
me here is the fina] thing.

SHRI CHINTAMANI PANIGRAH1
(Bhubaneswar): So far as different
news fitems coming from Assam are
concerned, the indications show that
there is going to be a large-scale sabot-
age activities in the eastern region
including Assam. May I know whe-
ther Government is keeping a strict
watch for the coming 3 or 4 months
because some news items and reports
coming from foreign press show that,
perhaps, by October, there is going to
be a large-scale sabotage activities in
that region? In view of that, may I
know whether Government have any
such indication and, if so, whether
they are taking strict measures?

DR. RAM SUBHAG SINGH: I do
not want to say anything regarding
this sabotage, 1 might mention to
the House that we will take all pre-
cautionary measures needed in that
area and we have already deployed
suitable personnel to watch that line.

st awow waiw (s freer) ¢
Wl @ wElew A 9 awrs faar
9wy war & fF ar @ o
g FTAET § AE @ a1 4g -
O #Y Srqw F forr amey §
o\ a1 T ag MR X ST
w arer 2T wgy § 1 & g
e ¢ e o aw waw = feafa
T AfY 8, A feafa agr
% § | forir agr MY oo R0
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It is taking too much of liberty with
the intelligence of the House,
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SHRI SHIVAJIRAO s. DESHMUKH
(Parbhani): On a point of order. The
hon. Member should not say anything
in disrespect of this House,
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SHRI BAL RAJ MADHOK: I have
not said anything in disrespect of this
House., T only said that the Minister
should have more respect for the in-
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telligence of this House—I said, the

Minister and not the House.
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SHRI R. BARUA (Jorhat): I
addressed the question to the Home
Minister because this is a matter which
should be replied by the Home Mini-
ster. Anyway, the Minister of Com-
munications has taken upon himself
the responsibility of answering this.

From the reports it is very apparent
that the disturbance took place at a
strategic point on two different dates.
Attempts have been made to disrupt
the connecting link between the micro-
wave system and the trunk exchange.
In the statement of the Minister also
an attempt has been made to bring out
a difference between ‘theft’ and ‘sabo-
tage', which is very marginal. I want
to know whether this act is in the
line in which the entire disturbed
area, that is, the eastern region, is
likely to get involved in the near
future unless some guitable action is
taken,

DR. RAM SUBHAG SINGH: I am
not having such an apprehension be-
cause even if there is some difficulty,
we are not supposed to lose our hearts.
As I have said, we have already made
suitable arrangements to guard that
line and, I think, there will not be
any difficulty. There might be some
theft or anything of that type any-
where in the country. But there we
are taking precautionary measures so
that such incidents may not recur.

12,12 hrs.
PAPERS LAID ON THE TABLE

FINANCE AcCCOUNTS OF THE CENTRAL
GOVERNMENT FOR THE YEAR 1066-67

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): I beg to
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lay on the Table a copy of the Fin-
ance Accounts of the Central Govern-
ment for the year 1866-67. [Placed in
Library, See No. LT-1487/68].

UrrAr PrADESH NAGAR MAHAPALIKAS
(ALPARALIK VyAvasTHA) (Seconp
AMENDMENT) AcT, 1968

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI B. S, MUR-
THY): On behalf of Shri Satya Nara-
yan Sinha, I beg to lay on the Table
a copy of the Uttar Pradesh Nagar
Mahapalikas (Alpakalik Vyavastha)
(Second Amendment) Act, 1968 (Pre-
sident’s Act No. 21 of 1968) published
in Gazette of India dated the 28th
June, 1968, under sub-section (3) of
the Uttar Pradesh State Legislature
(Delegation of Powers) Act 1968
(Hindi and English versions). [Plac-
ed in Library. See No. LT-1488|68].

ACTION TAKEN BY GOVERNMENT ON
VARIOUS ASSURANCES, PROMISES AND
UNDERTAKINGS GIVEN

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (DR. RAM SUBHAG
SINGH): On behalf of Shri I. K. Guj-
ral, I beg to lay on the Table the fol-
lowing statements showing the action
taken by Government on wvarlous
assurances, promises and undertakings
given by the Ministers during the
various sessions of Lok Sabha shown
against each:—

Statements

(1) Supplementary
and VI—

Nos. III, IV, V

Fourth Session, 1968. (Fourth
Lok Sabha),
(ii) Supplementary Statement

No. VI.—Third Session, 1967.
(Fourth Lok Sabha),

(iii) Supplementary Statement
No. XIV.—Second Session,
1967. (Fourth Lok Sabha).

(iv) Supplementary
No. XI—First Session,
(Fourth Lok Sabha).
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Statement.
1967.
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(v) Supplementary Statement No.
XV—Fifteenth Session, 1066.
« {Third Lok Sabha).
[Placed in Library, See No. LT-
1489/68.]

NorrFicATIONs UNDER THE CusTOMS
Act, 1862 rrC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. C. PANT): I beg to lay on the
Table: —

(1) A copy each of the follow-
ing Notifications under section 159
of the Customs Act, 1962 and sec-
tion 38 of the Central Excises and
Salt Act, 1044: —

(i) The Customs and Central Ex-
cise Duties Export Draw-
back (General) Eighty-second
Amendment  Rules, 1968,
published in Notification No.
G.SR. 1303 in Gazette of
India dated the 13th July,
1868,

(ii) The Customs and Centra] Ex-
cise Duties Export Draw-
back (General) Eighty-third
Amendment Rules, 1968,
published in Notification No.
G.S.R. 1304 in Gazette of
India dated the 13th July,
1988,

(iii) The Customs and Centra] Ex-
cise Duties Expory Draw-
back (General) Eighty-fourth
Amendment Rules, 19688,
published in Notification No.
G.S.R. 1305 in Gazette of
India dated the 13th July,
1988,

The Customs and Central Ex-
cise puties Export Draw-
back (General) Eighty-ifth
Amendment  Rules, 1068,
published in Notification No.
G.SR. 1306 in Gazette of
India dated the 13th July,
1968.

(iv)
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(v) The Customs and Central Ex-

(vi)

cise Duties Expory Draw-
back (General) Eighty-sixth
Amendment Rules, 1968,
published in Notification No.
No. G.SR. 1307 in Gazette
India dated the 13th July,
1968,

The Customs and Central Ex-
cise Duties Export{ Draw-
back (General) Eighty-seventh
Amendment = Rules, 1968,
published in Notification No.
G.SR. 1308 in Gazette of
India dated the 13th July,
1968.

(vil) GS.R. 1312 published in

(viii)

(ix)

(x)

(xi)

Gazette of India dated the
13th July, 1968 containing
corrigendum to G.SR. 1128
dated the 15th June, 1968,

The Customg and Central Ex-
cise Duties Expor{ Draw-
back (General) Eighty-eigth
Amendment Rules, 1968,
published in Notification No.

G.S.R. 1355 in Gazette of
India dated the 20th July,
1968,

The Customs and Centra] Ex-
cise Duties Expory Draw-
back (General) Eighty-ninth
Amendment Rules’ 1968,
published in Notification No.
G.S.R. 1356 in Gazette of
India dated the 20th July,
1968,

The Customs and Central Ex-
cise Iyuties Export Draw-
back (General) Ninetieth
Amendment Rules, 1968,
published in Notification No.
G.S.R. 1357 in Gazette of
India dated the 20th July,
1968,

The Customs and Central Ex-
cise Duties Export Draw-
back (General) Ninety-first
Amendment Rules, 1968,
published in Notification No.

JULY 29, 1968

(xii)

[Placed in Library,
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G.S.R. 1358 in Gazette of
India dated the 20th July,
1968.

The Customs and Central Ex-
cise Duties Export Drawback
(General) Ninety-second Am-
endment Rules, 1968, publish-
ed in Notification No, G.S.R.
1339 in Gazette of India dated
the 20th July, 1968,

See No, LT-

1490/68.)

(2) A copy each of the following
Notifications under section 159 of
the Customs Act, 1962: —

(i)

(i1)

(iii)

(iv)

(v)

(vi)

(vii)

[Placed in Library.
1491/68.]

G.S.R.

1309 published im
Gazette of India dated the
13th July, 1968.
G.S.R. 1310 published in
Gazette of India dated the
13th July, 1968.
G.S.R. 1311 published in
Gazette of India dated the
13th July, 1968,
G.S.R. 1360 published in
Gazette of India dated the
20th July, 1968.
G.S.R. 1361 published in
Gazette: of India dated’ the
20th July, 1968.
G.S.R, 1362 published in

Gazette of India dated the
20th July, 1968,

G.S.R. 1363 (English version)
and G.S.R. 1364 (Hindi ver-
sion) published in Gazette of
dated the 20th July, 1968.

See No, LT-

NoOTE REGARDING REVISION OF TERMS OF

REFERENCE OF INQUIRY COMMISSION
oN PorLuTioN oF GANCES WATER

SHRI

1)

NEAR MONGHYR, ETC.
K. C. PANT: On behalf of

Shri K. Raghuramaiah, I beg to layp
on the Table:—

A copy of the Note regard-

ing revision of terms of reference:
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of Inquiry Commission appointed
to enquire into the causes of the
pollution of water of river
Ganges near Monghyr. [Placed
in Library, Sce No. LT-1485/68].

(2) A copy each of the follow-
ing Notifications under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955:—

(i) The Kerosene (Fixation of
Ceiling Prices) Sixth Amend-
ment Order, 1968, published
in Notification No. G.S.R. 942
in Gazette of India dated the

- 15th May, 1968.

(ii) The Kerosene (Fixation of
Ceiling Prices) Seventh Am-
endment Order, 1968, publish-
ed in Notification No. G.S.R.
1172 in Gazette of India dated
the 19th June, 1968,

[Placed in Library, See No. LT-

1486/68.].
MR. SPEAKER: Dr. K. L. Rao.

SHRI E. K. NAYANAR (Palghat):
On a point of order. During the last
15 days the flood situation has wors-
ened in India especially in Kerala
and people have suffered so much.
Instead of having some time for dis-
cussion. ...

MR. SPEAKER: There is no point
of order here. He can ask for a dis-
cussion. But is this a point of order?
1 cannot, by any stretch ¢ imagina-
tion, call this a point of order,

Dr, K. L. Rao.

STATEMENT ON FLOOD SITUATION IN THE
CoUNTRY

THE MINISTER OF IRRIGATION
AND POWER (DR. K, L. RAO): I
beg to lay on the Table a statement
on the flood situation in the country.
[Placed in Library. See No. LT-1492/
68].

Revisep esTtmATES oF UP State Evxc-
TRICITY BOARD

DR, K. L. RAO: On benalf of Shri
Siddheshwar Prasad, I beg to lay on
the Table a copy of the Budget
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paper Employees (St.)
Estimates for the year 1968-69 and
Revised Estimates for the ycar 1967-
68 of the.UP State Eleciricty Board
under section 61 of the Elsctricity
(Supply) Act, 1948, read with clause
(c¢) (iv) of the Proclamation dated
the 15th April, 1968, issued by the

" President in relation to the State of

Uttan Pradesh. [Placed in Library.
See No. LT-1493/68).

12,15 hrs,

STATEMENT RE. STRIKE BY
NEWSPAPER EMPLOYELS

MR. SPEAKER: Now; Shri Hathi.

SHRI S. M. BANERJEE (Kanpur):
I rise on a point of order. Rule 376
(2) says:

“A point of order may be raised:
in relation to the business; before
the House at the moment.”

MR, SPEAKER: The hon, Member
can raise a point of order at any time
except during the Question Hour. Let
him state what his point of order is.

SHRI 5. M. BANERJEE: Rule 376.
(2) states that a point of order may
be raised in relation to the business

before the House at the moment. The

business before the House at the
moment is that Shri Hathi is going to-
make a statement regarding the strike
by the newspaper employees. My
point of order is this. Many ot us
have tabled ca'ling-attention-notices
on this particular jissue. 1 do not
question your judgment, and that is
final as far as we are concerned,

MR, SPEAKER: 1 thought the hon.
Member would wait for a minute
because I myself wanted to say some-
thing regarding this. I wanted to give
him some information.

Already, Shri S. M. Joshi had rzised
this question in my Chamber, I said
that it was an important rnatter and
we should have a discussion. 1 am
allowing an hour's discussion. A
calling-attention-notice would «¢nly
permit of two or three questions. I
thought that I could make this
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announcement after the statement had
been made by the Minister. I have
a'ready assured Shri S. M. Johsj that
I would permit an hour's discussion
and let me fix up the time by finding
-out when it may be possible {o have
it. No doubt, the calling-attention-
notices were there, but I thought that
instead of one or two Members rutting
-questions, four or five Members could
sny something for five to {en minutes
each. I have already told Shri S§. M.
-Joshi that 1 would permit a discus-
" 'sion. I am glaq that the hon. Member
has raised it. 1 thought that I could
announce it after the statement,

SHRI INDRAJIT GUPTA (Ali-
pore): Will you allow a discussion
while the strike is going on or only
.after the strike is over?

MR. SPEAKER: I shall have to
find out some convenient time for
this. I do not consider questions in
tlie light of what is happening outside,
hut I have to consider the time—
fuctor here inside the House and I
shall fix some convenient time,

SHRI M. L. SONDH] (New Delhi):
YWe do not have any newspapers now
.and already we do not know what is
tappening in Czechoslovakia

SHRI S. M, BANERJEE: I com-
pletely agree with you, Sir. T would
‘only request you to kindly allow a
-tliscussion today, because otherwise it
will lose its importance.

MR. SPEAKER: After all, we have
ulready fixed up a half-an-hour
dlebate today. I cannot postpone it.
l.et me see, I have assured the hon.
Member that I would permit an one-
hour debate if possible and I shall
fix up the time, and I shall try to do
12y best.

THE MINISTER OF LABOUR AND
NREHABILITATION (SHRI HATHI):
The House will recall that the news-
paper employees had decided to go on
strike earlier also in April, 1968 . . .

SHRI JYOTIRMOY BASU (Dia-
‘mnond Harbour): And before that also.
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SHRI HATHI: . . . because a
large number of employers had not
implemented the recommendations of
the Wage Board for non-journalists

SHRI JYOTIRMOY BASU: And
Government have been a silent
spectator. It is a very serious matter.

SHRI HATHI: Efforts were made to
avert the strike, and, after prolonged
discussions, an interim agreement was
reached at Delhi ¢on the 23rd Apuril,
1968. A copy of the agreement is laid
on the Table of the Sabha. (See
statement before), According ‘o this
agreement, the employers were to
make with effect from 1st January,
1868, an interim payment of an
amount equal to 70 per cent nf the
difference between the existing wages
of the employees and the wages that
would have been due to them under
the Wage Board recommendations.
The workers' Federation agreed to
call off the strike. Both the parties
agreed to enter into negotiations to
settle the disputed issues connected
with the recommendations of the
Wage board for non-journalist em-
ployees and their implementation.

In pursuance of this agreement, the
representatives of the IENS and the
AINEF started bipartite discussions
but unfortunately a controversy arose
on the status of the Delhi Agrement.
The IENS claimed that the interim
agreement was recommendatory so
far as its members were concerned
whereas the Federation insisted that
it should be held ag binding.

SHRI JYOTIRMOY BASU: And
the employers said that it was not
mandatory and they were telling so
many cock and bull stories.

SHRI HATHI: If the hon. Member
had a little patience, I would have
referred to that myself in my state-
ment.



2373 Strike by News-
Paper
SHRI JYOTIRMOY BASU: We
have had enough patience, We have
shown patience for one year. But
‘Government have sold themselves to
the employers,

SHRI HATHI: This resulted in a
deadlock and the federation gave
another call for a strike from the 23rd
July, 1968.

SHRI JYOTIRMOY BASU: And
wvery rightly.

SHRI HATHI: I met the represen-
tatives of both sides on the 17th July.
I persuaded the parties to resume
negotiations on the basis that the
agreement arising out of these would
be binding on the employers and
unions to be specified in the agree-
ment as having expressed their
consent to accept the terms of agree-
ment. These negotiations started, Un-
fortunately, these ngotiations
between the IENS and the Federation
continued till 20th July did not lead
of only those newspapers of classes I,
final implementation of the Wage
Board's recommendations. The strike
applies for the present to employees
of only those newspapers of classeg I,
11 & III (seven groups of newspapers
in all), which have not implemented
the award. It does not apply to em-
ployees of newspapers of lower
classes, namely classes IV, V, VI, and
VII. As explained by me in this
House on earlier occasions, the re-
commendations of the Non-journalists
Wage Board are not enforceable sta-
tutorily and implementation has to be
secured through persuasion and advice
only. On the 28th July I have again
met the representatives of the
workers and the newspapers under
strike. I hawve initiated discussions to
resolve the dispute so far ag these
etablishments are concerned. I am
awaiting the results of the discussions
which have started today.

SRAVANA 7, 1890 (SAKA)

. tion of the
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* STATEMENT

Agreement between the representa-
tives of Indian and Eastern News-
papers Society, New Delhi and the All
India Newspaper Employees Federa-
tion reached at New Delhi on 23rd
April, 1968,

PRESENT

Representing employers

SHRI J. M. D' SOUZA, President,
Indian & Eastern Newspapers Society,
New Delhi.

Representing employees

1. SHRI S, Y, KOLHATKAR, Presi-
dent, All India Newspaper Employees
Federation.

2. SHRI K. L. KAPUR, General,
Secretary, All India Newspaper Em-
ployees Federation.

TERMS OF AGREEMENT

In connection with the implementa-
recommendations of the
Wage Board for non-journalist em-
ployees, the representatives of Indian
& Eastern Newspapers Society and the
All India Newspaper Employees
Federation and of the Indian Federa-
tion of Working Journalists held
discussions at New Delhi on the 22nd
and 23rd April, 1968. As a result of
these prolonged discussions, the
parties have arrived at the following
agreement. The employers agree:—

1. (a) To make w.ef 1-1-68 an
interim payment of an amount
equal to 70 per cent of the
difference between the exist-
ing wages of the employees
on 1-1-68 and the wages that
woud have been due to them
under the Wage Board re-
commendations on that date.

(b) The arrears due to the em-
ployees under clause 1(a)
shall be paid within three
weeks from today; However,
in respect of newspapers
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falling in classes 4, 5, 6, and They have surrendered themselves

7, the time-limit for making whol'y in the hands of the press

such payment shall
weeks from date.

(¢) That there will be no victi-
misation or unfair action
detrimental to the interesets
of the employees.

be six

2. The parties agree: —

(a) To enter into negotiations
immediate'y to settle the dis-
puted issues connected with
the recommendations of the
Wage Board for non-journa-

list employees and their
implementation,

{(b) To complete negotations
within a period of one month
from date.

3. The employees’ on their part
will try to resolve all outsanding
issues relating to Wage Board recom-
mendations in a peaceful and amicable
manner without recourse to strike,

4, The employees further agree to
call off the strike with effect from
the morning of 24th April, 1968.

Representing employers
Sd/- J. M. D'Souza.
Representing employees
1. Sd|- S. Y. Kolhtkar,
2. Sd|- K. L. Kapur.
NEW DELHI
April 23, 1968.
Before me

Sd]- O. Maheepathi
23-4-68

SHRI S. M. BANERJEE: Why
should he not bring forward legisla-
tion to implement the reommenda-
tions of the wage board?

SHRI JYOTIRMOY BASU: Gov-
ernment are giving them subsidised
newsprint. They are allowing them
import quota. They are also giving
them advertisements and what not.

tycoons.

MR. SPEAKER: I have already
allowed a discussion and these points.
coulq be made during the discussion.
I could allow more time also but my
difficulty is this that one-hour discus-
sion or half-an-hour discussion some-
times becomes a two-hour or three-
hour discussion, That is the difficulty
that it goes on sometimes till about
8 pm. and that is what many Mem-
bers are comp'aining of. If that is
the position I wonder how 1 can
adjust this.

ot wrzer fagrdt ATt : (FwAgR)
qEWT AR, OF 92 F G g0

st Ho Wo & (F1HH) 16 qA &
AT €737 AGY T3AT ALY | 77 WIAWGA
groamt &

MR. SPEAKER: I do not mind ex-
tension by ten or fifteen minutes but
it should not be three hours or four
hours.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): Let us have this dis-
cussion between 4 p.m. and 6 p.m. to-
MmOoTrToOwW.

SHRI S M. BANERJEE: Let us
have this between 4 p.m. and 6 p.m.
tomorrow. We are prepared to sit.

MR. SPEAKER: 1 want to permit
& discussion . .

st ware o o (fee we) -
Yo w3t Afwe &1 g @A IEIR.

MR. SPEAKER: At least now,
fortunately we are getting one or two
newspapers. If we miss these also
we shall not get any newspapers at
all. That means that there would be
a black-out of news.



2377 Rice Milling Industry  JULY 29, 1068

SHRI S. M. BANERJEE: To-
‘morrow, there will be no edition of
the. Patriot also, because the ° strike
is-in all the newspaper establish-
ments.

. SHRI SAMAR GUHA (Contai):

‘That is the reason why he wants a
discussion tomorrow, because to-
morrow there will be no paper and
what happens today will not come out
in the papers.

1223} hrs.

ARMY, AIR FORCE AND NAVAL
LAW (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
M. R. KRISHNA): On behalf of
Shri Swaran Singh, I beg to move for
leave to introduce a Bill further to
smend the Army and Air Force (Dis-
posal of Private Property) Act, 1850
and the Navy Act, 1957,

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Army and Air Force (Disposal of
Private Property) Act, 1950 and the
Navy Act, 1957.".

The motion was adopted.

SHRI M. R. KRISHNA: 1 introduce
the Bill

12.24 hrs.

RICE-MILLING INDUSTRY (REGU-
LATION) AMENDMENT BILL
—Contd.

.MR. SPEAKER: The House will
now proceed with the further con-
sideration of the following motion
moved by Shri Annasahib Shinde on
the 26th July, 1968, namely: —

“That the Bill to amend the
Rice-Milling Industry (Regulation)
Act, 1958, as passed by Rajya Sabha,
be taken into consideration.”.

Shri Tulsidas Jadhav may now
resume his speceh.

(Regulation) Amdt, Bill 2378

1224} hrs, .
[Mr. Depury-SpEARER in the Chair.]

st el T wTww  (aTh)

W wRYew, g ot T P ey

T faw 8, 9@ & F0X wRa §
fer & wrar @ fer A aga o
ared ag a1 fE o afemr JFeT F
AT EEET T & WIT TR WA
& foag wre & 7a7 frar @, = e)-
Zq W ¥ 7 F § fr S ifes wom-
Foq & TR O g F1AT @, dY 78 K"
fafer & ard & ot a¢ wrede fafen S=ar
£ 59 %1 fpdr Ofi &§ Fromafza dezx
21 0T & G2 T EY, 79 A A1 WA
&1 Aoy 9 gr e g 17w fez &
et g a 99 faq &7 9 av fF gy
feFdztfog s=dt & i fadt 7 foft
Ofg & ag o 74 & fag ag Awcmgy
Fa0a & faars gga TOFT WA
O § WX ATEdE gTET mow Wi ¥
I FT g Re ) aE & a1 wweife
UM oy TR iwmafa ¥
fergearta &1 W1 g ava T gl AT
ST Y & W0 Y /Y o 7 Fo Y
YT 3@ % e faaar G271 gt & fr oY
g Fl-a FETwAIT FY a6 HYAT
wa feamd &, 78 ota sV war
graT & ot feafeand §, o W 9w gw
T T TS ¥ Awr R ) AfarA o Y
g1, @g a1 fgegeara &1 3t g g o
gATT ag A fafa a1 qw syafaw
ST &1 19 § | 4 f9ad 7§79 ;%
SrevA #, 7 =2z gl a1 Fmaefza.
YRTF I ¥ o, T R T Am
e MU A & 1 gar 1 ORE FoAw
® T ST & q1 grar M1 Al &, 9w
F Y, G, ¥ FET, T2, 07 T AT
qr=+E 7z A7 Arew & W7 fraeew
F fai3 dqva d7q §, 97 7T & 7@

29-7-88.

_‘P;I:;i.s_hed" in Gazette of India Extraordinary, F.';_r?ﬂ. section 2, dated
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[ = qee e oy )
e GEe g & | Y 7w srafen
Y wwrafea §a2T & o1 AW &
fao g AT A wfaw 1 @, T TaH Y
W F Haeda A § ag SATeT ¥ U
fergea & awel F 157 & TR ¥
sTEEw Swd miy ) fegmamd
209 WNT ¥ FA7O § | 99 F qedz
136 § T Fmorfza AT ¥
73 | AATEAZ 136 A K 7270 qro
¥ AT 28 fagre ¥ 2 1 Gfew g a=r
1 & a1 6000 vrEA fafaw =Y s
TROT § ag AWT T AT I dHRT
F) @z dRTH TR
srmaifed §FeT ¥ ar @z dET ¥
ANF T g WA N W ¥ ol
w0 AT ¢ fF 9 a1 o af ¥ 57
g HATEATES FL HIT T AT FTAT &
T F T TF T€ AT 59 & 1E OF a¥,
wag afaa 2

TF AT EH W AGL AT & fF A
g @ §, e fAaw ww am,
3 # faali 1 &1 gt @Y S@ A A
& WX ArEaies® we=d S0 Y 97
AU wTEfee gr M e g
ag WY A8 Far & 1 fra Ofw & F1m9-
e G AT 99 A1 9EHA F
a1 e & & ¥few 9g 9% 9 81 )
*¥ WY H g ¥ F@T 0 S & Ik
0% #1 Fr fad, wreng feafa
Qx Afan fawr gor @t g€ o3t &
T wifes 9@ 2 7 AT weA H
drg A ueE faferdawaga
&, A0 e g | i fafaw &
T F faqg w1 f@0w § w9 F1 w9
faa%e ¢ i 99 & O-81) arat & st
1 e 71 & 1 5 ey o/ g o oy
¢ a1 9w & oo fawaa & 0w S
o faeat 281 &, a1 gut S8 i

o T ¥ fewew # T0ae qT9E WY
foeew & ot & Wiv o% fegem
¥ g o saTeT gt g, e
w9 gt &, 78 ¥ ¥ v ) Wfww g
S 7 foeew § a8 w99 | ag I
Frqifey §¥2T ¥ 99 o7 2 Ry
AT &1 g a1F faz st | wmmaidfer
FRTH I H g AW F 7T FD
wFT ErY &, Hfew AT g7 FT wAwa
qIT FEe # faqedr Wt woifer
d927 % @wTsfar FwmoFT @ OE
FARIAABIIZITEE I F0 T
W 22 WA FAIll FmETdEd
qETEE & i agy weer 9@ ¥
SERAE SR URE Rt ol SR
fotadt fae & =7 &1 Frqfzg dR=TF
AT AT AT EA F AT A miew §
IAFN ST FAE A, W F I
F1 Frane faar strg

O FA—TT 7 B FEIH e
e F AN 9 a1 We AadT &
v =T, wfm I T F AN FAGNITE
g & ST F q1a A alwq gy &,
AAWE Z15T 8, 99 F1 W gEwa F1 |
oAt 7 g1 f 97 ®1 wd ¥ fawrw §
MT IT F S 97 THTT Mo Hlo-
wHo wfawrdd T@, T {17 Qo FET
WY A W g, I ® TRTATHE
F AW A O 2, 7@ & TFEE g
g fed & @t ¥, sreege
Y g § WX AW F gwEmT fas
Eacia -

SHRI S. M. KRISHNA (Mandya):
Coming in the wake of the resolution
passed in the Bhubaneswar Session
of the Congress we expected that a
giant-sized Minister like Shri Jagjivan
Ram presiding over a giant-sized
Ministry would come forward with a
Bill to nationalise the rice mills im

this country, but I am disappointed
with the Bill that is before the House..
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1 appreciate that preferential treat-
ment is sought to be given to the co-
operative institutions and the co-ope-
rative sector, but it is worth while
for the House to have a probe into
the working of the co-operative insti-
tutions. I am pained to submit that
even in the sphere of co-operative

there is an attitude to exploit the
farmers and particularly the small
farmers.

The co-operative rice mills, and

in this country there are quite a
number of them, have been miliing
the rice or paddy that is supplied,
and particularly after the compulsory
procurement drive came into opera-
" tion, small officers representing the
Government have to go to the rich
rice mill owners who store their own
paddy also in the rice mill premises,
and they are asked to mill that paddy
for the Government and releas it for
public consumption.

At this juncture, I would make a
request for exempting the rice hullers
at the vilage level from the purview
of this Bill. The Bill makes it a point
to bring in all the rice hullers, but
these hullers are used for various pur-
poses. I know that in the villages the
same machine is used to crush sugar-
cane, to lift water for irrigation pur-
poses etc. It has become somewhat
of a cottage industry, if T may say
so. So, I would like the Minister to
give considerable thought to this prob-
lem and see if he exempts the hullers
in the vi'lages from this Bill

The Government of Kerala in the
middle of 1967 offered to the Central
Government {0 take over the
mills in that State under the Defence
of India Rules and they asked for the
permission of the Union Government,
but Union Government turned down
that suggestion. In one breath you
say that the rice milling industry has
to be nationalised, but in the same
breath when a non-Congress Gov-
ernment comes forward with a sug-
gestion to take over the rice mills in
the State at least temporarily to tide
over the food crisis, you turn it down.
What is the idea? There are double

Rice Milling SRAVANA 7, 1880 (SAKA)
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standards. We talk so much about
bringing the public sector and the
co-operative sector into greater play.
It so happéns—I do not know if I
would be well within my limits to-
bring in this particular point—that
there is a joint stock company or
public limiteq company the Bagalkot
cement company—in which the Gov-
ernment of Mysore owns shares.
There jg conspiracy now going on to-
transfer these shares to a big busi-
nesg house in this country.

MR. DEPUTY-SPEAKER: Yoy can
refer to it incidentally; do not dilate
on it. '

SHRI S. M. KRISHNA: It becomes
relevant. We are ta'king of having
more rice mills in the public sector
or co-operative sector. But the
proposal now considered in Mysore
is to transfer the management and
control of the cement company to a
big business house. We should be
frank about certain things.

When the hon. Minister Shri Shinde
piloted the Bill, he told the House
that there was a lot of wastage in
the hullers. Prof. Ranga referred to
that point and showed that there was
nothing like wastage; even the husk
was utilised by the farmer in one
way or the other. The hullers have
to be exempted.

1 shall now come to the panel
claues. For some reason there is
for instance g scarcity of spare parts
for rice mills—the owner of a rice
mill may be forced to stop the mill
for more than a year, In which case-
he would come under the clutches of
some low-paid officers of the Govern-
ment. If he wants to get the licence
renewed he has to gatisfy some officer
that for some reasons he could not
continue the mill. The flne and im-
prisonment provided in the Bill is
somewhat harsh gnd I should suggest
that the penalty should be reduced.

SHRI CHENGALRAYA NAIDU
(Chittoor): The intentiong of the hon.
Minister in bringing forward this Bill
are very good. He gays that it would
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'help the farmers to get more recovery
when paddy is milled. In implement-
ing it there are a number of diffi
<ulties which the agriculturists would
be forced to face. Take for instance,
‘the cost. Only big merchants wno
‘have enough money can invest more
money and have modern rice mills,
“The co-operative sector can have more
rice mills. But it is not easy like
starting a gugar mill and getting cane
from the neighbouring area—within
a radius of 10 to 20 miles. Paddy
<an be produced only in areas which
have plenty of water. There are
only a few places, except the delta
areas, In these small places, they
«could not have very big rice mills. A
«district may have 3 or 4 modern rice
mills but a farmer may have to travel
very far with his paddy to get it
milled. If the agriculturist wants to
sell his own paddy he might be com-
pelled to travel about 70 to 100 miles
which is impossible. In the villages
-everywhere, even the agriculturists
themselves are having a rice--hullers
and whenever they want they hull
their paddy and they hull it for their
neighbours also. The Government say
that they are not going to renew the
licence unless the farmer installs a
new type of rice sheller. In three to
-six months, when the renewals come
and at that time, the Government is
going to say. “The licence will not be
renewed; you instal a new mill.” In
our country, they can instal only big
shellers, You do not have small
shellers. So, without thinking, or
without making proper arrangements,
this sort of rushing with the Bill on

the part of the Government is not
good.
In Japan, there are small, new

types of shellers which will hul about
200 bags of paddy per day. In the
villages they have 100 to 150 bags
capacity rice hullers. That is a small
thing. If the Government can pro-
vide or make grrangements to import
or to manufacture such small rice
shellers, it is possible for the agri--
culturistg to replace their hullers with

(Regulation) Amdt, Bill 2384

shellers. If it is not possible, and if
the Government is going to force the
agriculturists that within four months
or six months or one year, the agri-
culturist must replace it, it is not
reasonable. It is only doing harm to
the agriculturists and helping, on the
other hand, the big milowners will
benefit and the Government will be
creating a lot of trouble for the
farmers. I only request the Govern-
ment not to ruth with the Bill and
frame the provisions in such a way
that the farmer is given two years'
time or three years' time to replace
sheller. Smal] shellers also can be
shellers. We should not insist that
the farmer should have only a big
sheller, Small shellers also can be
had by them. For this, the Govern-
ment must import from Japan or must
arrhge for the emanufacture of small

shellers and supply them to the
farmers. This is a most important
thing.

The other point is about the penal
clause.  The agriculturists are not
well educated like the consumers nor
like the officials, or the townsmen.
They live in villages and they are not
we!l educated. They cannot be well-
versed with the new amendment. So
the penal clause should not be so
severe.

Another important point is with
regard to the licencees. They have
said that licences should be had for
possesing a huller. To have a water
pump, are we getting a licence from
the Government? We are not getting.
Similarly, there need not be a licence
for the sheller. The Government can
say, “you must have a sheller.” 1
agree with them. But why do you
create trouble for the farmer and why
should he go in for a licence for a
sheller? He need not have a licence.
He will come under the mercy of the
officers for getting a licence. This con-
dition should not be there. The Gov-
ernment can impose and say, ‘“you
must have a sheller,” but not a
licence I request the Government to
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move an amendment that the farmers

shall not be requird to have a licence

from the State Government or from

the Central Government for _th.is

purpose,

st faree  (9Fm) ITEqE
wgigw, wq geqA § &€ 07 fagaw
s1AT 7 fad aeqer TTSIaF Lo F 1 AAAT
T AT E AT qFE qga @or Sy &
& 01 AV AT AT AL AF %
a94 W1 AAT AIHT WAL JTAT IS
FTATH T4 & | FETH 191 F7 727
Z | ZEIY AET § %ET o £ fF aa
fazaft fem orw famer fogeal % aom
AL 7 A1 q8 q9a gl 780 gy &
A1 dHATT FT FEAT wfgwrg fogew
7 g Q8 FV9 & | gHT 9977 A9
TTErgEw T & "AT QO A F1AT A
FEHTEN AATAET FT &T| AET § 5
JART AGIE KA T qF v gidr F
zq 79 ° 91 fadgw qwr fear o 2
981 § TE FAFAT § qGE F7 777
g1 914§ H OF g O a2 &
T | @ gAE gfme dfedw
F oart # & fastgAar i o oS
Foamvo"o

ma ™z f& a1 s
AWGES &1 qauwz 991 £ a8 agt
T SARET AERAEH A5 & @ ¥
zaar g AdY, TET Fr Fewifz
AAE ¥ 7 ArHA gr vg & fomar
TmEe Fvifes @i ¥ qrie
7T qun wrdr 1 gAfRT & A g
fr 57 wramafer gERES & qauee
¥ fma gt d@m v qlERT w5
qrer a1 zgw fama wedt &1 qgroes
H t weAeey FAMAEE 1 qaHE
T 9 FTH; AFAAET g1 @ & A
T guTe wAAr A w37 f5 AT ARa ¥
or GaT qaw @ 1 Afew v T A
1173(A i) LSD—I10.
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gAYy daT ¢ 4y QAT @ fr g

g ¥ gEETT WHTT 97 gt g
AT FFFT AR FT AT SUTAT RIARHE

TE ZAT
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TET & T ART & ITH, Sqaan
F arg gt a1 A47 qfefeafy far gf 2,
IE THE g1 & fag av wfas awa
it e i av A ¢ fs
Fgt 9T €W faTgs # waT ¥ A
F foo w9 51 99 %1 797 "7 faan
AT | TAET 19T H HHT F AT
=z agt &\ o ¥ 9 fard angfe
F 9 g  7gf 9¥ sqT¥T UEH FAAH
70 & | T g § Ay 9% fAam
AT FT HAGTATEAT & IR T A
7 ¥ W@d § 5l g W /T 59
g 199%1 w={ Qv 2 s F awa-any
97 st 48t F | gafeT & sg e amn
e qifeay & w5 & s 7 af & fAg
A fa= «r waer # 7 7ra7 917

uF g & A FFA AT o
e A ATy w9 fom aly
F| JAEEAT UF FATL ¥ SqTAT A
gt 9T AIEAT TRONTES &7 WIHT AT
mravgE  Er wifw fom it #Y 9
#&ar aF garT o 7 g1 afg agt av &
Fraraifer GFTEr §1 qEART FAATAT
T, Frmrifey ST ¥ T A1 AT
A FIAT AT IAE UENIAA aga
qirq  agifE wode wEEE
& arq w19 dowAferaT gAT & 1 3%
wtai & wgt fF OF g & wR SEEwET
Bt & agt a7 aw a7 &Y wTEHT @ WO
ATEAZ T a7 g ey & | gafay
{1 w9 & qrdAT & fE A 91 ooy
¥ art ¥ o7 fagos 1 aww 1
¥ foro eqfra Tar Jmo W IEF AT
€ gasT agt 9T waw & sy a9
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SHRI P. GOPALAN (Tellicherry):
Sir, this is a Bill which seeks to place
certain restrictions on the rice-milling
industry. It is perhaps the intention
of the Government to hoodwink the
people by creating an impression that
the Congress Government at the Cen-
tre is taking some welcome measures
to check hoarders and profiteers in
rice mills, I am sorry to say that I
cannot support thisg Bill as a welcome
measure, mainly because of the fact
that even if this Bill is enacted, it will
not serve the purpose for which it is
intended.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVELOP-
MENT AND COOPERATION (SHRI
ANNASAHIB SHINDE): What is
your suggestion?

SHRI P. GOPALAN: I am coming
to that. I need not say here anything
about the bold resolution that was
passed some years back by the Con-
gress Party at the Bhubaneswar Ses-
sion. There the Congress Party
demanded that the entire rice mills in
our couniry should be nationalised.
Years have elapsed since it was declar-
cd and nothing has been done in that
direction. Instead of nationalising the
rice mills in our country our Govern-
ment found it necessary to comec for-
ward with such a Bill. By putting
certain restrictions upon the rice mills
in our country the Government think
that they can check hoarding and
profiteering in rice. I would like to
ask the hon. Minister, can nationali-
sation of rice mills be substituted by
this Bill if it is enacted inlo a law?
I want a categorical reply to this
question,

Sir, as you know, I come from a
State which is the worst sufferer at
the hands of this profiteering and
blackmarketing Government, When
our Government was supplied a quan-
tum of three ounces of rice per head
for distribution to the people in our
State the State Government of Kerala
came forward with a proposal to the
Central Government to take over the
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management of rice mills under the
Defence of India Rules. I do not think
anything is wrong with that sugges-
tion. But the ‘Centra] Government
denied permission to the Government
of Kerala to take over the rice mills
under the Defence of India Rules. 1
want to know from the Minister why
that permission was denied, why the
Centra] Government which seeks to
place certain restrictions upon the
rice milling industry in oupr country
denied the Kerala State Government
the right to take over the management
of rice mills under the Defence of
India Rules.

Sir, it is quite clear that thig is a
Gogvernment of hoarders and black-
marketeers. We are thce worst suffef-
ers from the policies of this Govern-
ment. I wish to say that nothing
short of nationalisation of rice mills
can save our countrymen. The rice
mills are acting as instruments of
blackmarkeling and hoarding, and it
is at a time when our countrymen arc
on the verge of starvation or semi-
starvation that these rice mills are
acting as instruments of hoarding and
profiteering. But this Government has
not come forward with a bold sugges-
tion to check this hoarding and profit-
eering. Instead of doing that they
have thrown the lives of our entire
countrymen to the mercy of black-
markcteers and other evil elements in
our society, Therefore, I repeat that
nothing short of mnationalisation will
serve the purpose. If you want to
check hoarding and profiteering in rice
vou have to nationalise the cntire rice
milling industry in our country. That
is my only suggestion and T want to
repeat that this Bill will not serve the
purpose.

SHRI ANNASAHIB SHINDE: Mr.
Deputy-Speaker, Sir, I am thankful te
the hon. Members for a very enlight-
ened debate on this very important
Bill. 1 am thankful to all the hon.
Members for throwing light on the
various provisions of the Bill. But I
may submit that many of the obser-
vations made by hon. Members were
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misconceived or based on misunder-
standing without a proper apprecia-
tion of the provisions of the Bill
brought forward by the Government.

At the outset I would like to dispel
the fear expressed by the hon. lady
Member from West Bengal, Shrimati
Ila Palchoudhuri, when she asked
whether the provisions of the Bill are
likely to affect adversely the hand-
pounding industry.
draw the attention of the hon, lady
Member to the fact that the original
law which provides for adequate pro-
tection to the hand-pounding industry
remaing as it is. The provisions are
there on the statute and that adequate-
ly protects the inierests of the hand-
pounding industry. ‘Therefore the
hon., Membeyr need no{ have the fear
on this ground.

Of course, extreme views have been
expressed in regard to the provisions
of the Bill. For instance, Professor
Ranga, on the one side, is not prepar-
ed even 10 accept the co-operatives,
much less the publie sector rice mills,
because he has a prejudice. I do not
think he was speaking on the basis of
his experience but on the basis of his
political views., That is why he ex-
pressed his view against any sort of
a progressive measure by the Govern-
ment,

On the other side, just now the hon,
Member, Shri Gopalan, expressed -a
similar extreme view which was com-

pletelv in contradiction 10 Professor
Ranga's view,
SHRI E. K. NAYANAR (Palghat):

The Central Governmeny is not giving
permission to the Slate Government
cven Lo restrict the rice mills,

. SHRI ANNASAHIB SHINDE: I am
coming to that; please have some
patience,

Shri Gopalan suaid that nothing short
of nationalisation would meet the
needs of the situation, I would humb.
ly submit that Shri Gopalan wag also
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SHRI E. K. NAYANAR: No, no.

SHRI ANNASAHIB SHINDE: 1
have nothing to say with regard to the
political views held by hon. Members
because they are within their rights
to hold any particular view that they
Jike. But may I ask: What is the state
of affairs of the rice mills industry in
India? The other day [ mentioned
that there are about 40,000 to 50,000
rice mills spread all over the country,
out of which almost 80 to 85 per cent
are small units. They are not only
small units but have outmoded and
obsolete machinery; they are just sim-
ply junks. I do not know what pur-
pose would be served by taking over
those junks or outmoded machinery
and pationalising them. But I know
that some of our friends want to run
away with slogans and create an im-
pression that they are the only per-
sons who champion the cause of the
people and that everything that the
Government is doing is not worth
anvthing,

SHRI RANDHIR SINGH (Rohtak):
We are more progressive than those
reactionaries. '

SHRI ANNASAHIB SHINDE:
Therefore T do not think that  Shri
Gopalan’s suggestion is a very realistic
suggeslion,

SHRI E. K. NAYANAR: [¢ il not a
fact that the Government has not
accepted the Kerala Government's sug-
gestion to restrict the rice mills? The
High Court has given the judgment . ..
(Interruption).

MR. DEPUTY-SPEAKER: The hon.
Minister has already said that he
would come to that point a little later.
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SHRI ANNASAHIB SHINDE: I was
submitting that before this Bill was
drafted, we consulted the representa-
tives of the various State Govern-
ments—of course, it was quite some
time earlier—and most of the State
Governments indicated to us that the
extreme step of nationalisation might
not mee{ the needs of the situation.
That was also the view held by many
experts. Taking into consideration the
existing situation of the rice-milling
industry, 1 also personally feel that
nationalisation would not provide any
remedy; on the contrary, that would
create more problems and would not
help to solve any problem at all.

The hon, Member, Shri Kunte, who
spoke at length on this Bill tried to
propound, as if, a new theory. He
said that the provisions of the Rice
Milling Bill are against the policy of
the Government of India which is
enunciated in the Industrial Policy
Resolution. I do not know from where
the hon. Member, Shri Kunte, made
this discovery. But I would like to
submit that the Industrial Policy Re-
solution itself does not exclude the
possibility of giving preference to co-
operatives or to public sector rice
mills. May I draw the attention of
the hon. Member, though he is not
here at the moment, to the relevant
portion of it? It says in substance:
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“All the remaining industries
will fall in the third category and
it is expected that development
will be undertaken, ordinarily,
through the initiative and enter-
prise of the private sector though
it will be open to State to start
any industry even in this category
and the State will continue to
foster such industries on coopera-
tive lines for industrial and agri-
cultural purposes.”

13 hrs.

Moreover, nowhere, this Bill envi-
sages to oust completely the private
sector from the rice-milling industry.
The only thing which is provided in
the Bill is that in certain areas if the
farmers want {o come forward,
organisc themselves on cooperative
lines, and if they form a cooperative
society to run a rice-milling industry,
then preference can be given to such
a society being licensed in that parti-
cular area. This is the only limited
provision of the Bill. Moreover, a
similar provision ig there for giving
preference io a public sector mill if
either the Food Corporation or any
public bedy or any State Government
is interested in starting or organising
a rice mill anywhere in any part of
the country., In the old Act, unfortu-
nately, there was no provision which
entitled the Government of India or
the State Government to give prefer-
ence either to a cooperative rice mill
or to a public sector rice mill

MR. DEPUTY SPEAKER: How long
will the hon. Minister take?

SHRI ANNASAHIBE SHINDE: 15 to
20 minutes.

MR. DEPUTY SPEAKER: Then, we
adjourn for lunch. He may continue
after lunch,

13,02 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock,
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The Lok Sabha re-assembled after
Lunch at ten minutes past Fourteen of
the Clock.

[MRr. DEPUTY-SPEAKER in the Chair]

RICE MILLING INDUSTRY (REGU-
LATION) AMENDMENT BILL—
Contd.

MR. DEPUTY-SPEAKER: Shri
Annasahib Shinde may now resume
his speech.

SHRI ANNASAHIB SHINDE: I was
making out the peoint that the provi-
siong of this Bill should not be looked
at from any ideoclogical point of view
or on the basis of certain pre-conceived
notions but should be examined from
the point of view of the gituation pre-
vailing in our country. I wag also
explaining why Government wanted
to give prefercnce to the co-operative
rice mills.

As is known, the farmers are ex-
ploited at various points, They are
exploited by moneylenders. They are
exploited by traders, They are exploit-
ed by processors angd the only direc-
tion in which help could be extended
to the farmers can be through the
organisation of furmers in the form of
co-operatives, In fact, if you look into
the nature of the agricultura] economy
and why agriculture was not progres-
sing satisfactorily in our country over
a number of years, the main reason
will be found to be that the farmers
did not have enough money to plough
back and reinvest in farming and they
were exploited at various points. So,
we have to plug all those points at
which the farmers are exploited, so
that the farmerg would be in a posi-
tion to get more return for their pro-
duce and they would be able to invest
more in farming and as a result the
productivity can go up. This is a
very sound approach,

As far as the rice-milling industry
is concerned, I think the time hag come
when we must adopt a very sound
policy so that not only wastage which
is involved because of the use of out-
moded and obsolete machinery is eli-
minated but at the same time farmers
are assured of a fair return.
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I do not know why Shri Ranga

should be so allergic to co-operatives,
He is not here at the moment. But
may [ draw hig attention to what even
the Ford Foundation Team headed by
some American gentleman who went
into this problem a few years earlier
has suggested? The finding in The
Report on India’s Food Crisis and
Steps to meet it .submitted by the
Agricultural Production Team spon-
sored by the Ford Foundation is as
follows:

“It appears to us that the great-
est need today is for more coope-
ratively owned paddy hulling and
rice mills in the major rice-pro-
ducing areas.”

SHRI CHENGALRAYA NAIDU: An
American is pleading for co-operatives. '

SHRI ANNASAHIB SHINDE: Simi-
larly, the team has reiterated the
same point by saying:

“Since costs of hand-pounding
are reported to exceed machine-
milling costs, we believe that the
co-operatives in areas having sub-
stantial marketable surpluses of
rice should be encouraged to
establish, either individually or
jointly with other co-operatives,
co-operative paddy hullers or rice
mills.”.

So, even the American experts who
went’ into this problem have come to
the conclusion that as far as the rice-
milling industry is concerned, we
should have preferably co-operative
rice mills. Not only on the basis of
the American reports am I saying
this, but even the studies by our own
experts have come to the inevitable
conclusion that in our country unless
the farmers are organised on co-ope-
rative lines, proper facilitieg would
not be available to them.

Shri Dattatraya Kunte as well as
many other Members stressed the fact
that there should be co-operatives but
they should be genuine co-operatives,



2395  Rice Milling Industry

[Shri Annasahib Shinde]

I entirely share the sentiment of hon.
Members in regard to this point. That
is why the Bill very specifically pro-
vides that the society should be a
farmers' co-operative society. The
definition of ‘co-operative society’
reads ag follows:

“‘Co-operative societly' means a
society registered or deemed to be-
registered under the Co-operative
Societies Act, 1912 or any other
law for the time being in force in
.any State and ‘farmers’ co-Opera-
tive society’ means a co-operative
society the members whereof in-
clude farmers and the voting
rights in which are, according to
its rules and bye-laws, restricted
to the following classes of its mem-
bers, namely: —

(a) farmers,
(b) State Governments, -

(¢) primary agricultural credit
societies as defined in clause
(cii) of section 2 of the Re-
serve Bank of India Act,
1934.".

The States have been included here
because we want the States to help
these co-operative gocieties by way of
capital and by way of share capital
contribution, and naturally they be-
come members, but they have only
one vote because in co-operative
societies, the voling does not depend
upon the number of shareg held. The
rest of the voting rights is naturally
restricted to the co-operative societies
formed by the members or to the
farmers themselves. Therefore, I do
not see any reason why the provisions
of this Bill which are so salutary and
which are so healthy should be object-

ed to.

Then, a point was raised by Shri
Ranga who said that he was speaking
on the basis of his own experience. 1
have great respect for Shri Ranga, but
with due respect I should say that the
point made by him that there was no
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wastage in the present rice-milling
industry is totally incorrect,

Whatever might be his experience,
may I tell him that attention to this
point was drawn by an expert team
as long ago as 1955? I am referring
to the Report of the Rice Milling Com-
mittee of 1955, in which on page 23, it
has been specifically stated:

“These small huller machines do
not serve any useful purpose. On
the other hand, they are wasteful
and difficull to control. They are
wasteful because, unlike bigger
rice mills, especially sheller rice
mills, they are handled by unskill-
ed labour causing more brokens,
and less recovery of rice and pro-
duce a mixture of broken husks
with the bran, thereby reducing
the wvalue of the bran as cattle
feed. It is difficult for any admi-
nistrative machinery to control or
supervise these machines because

they are scattered all over the
villages . . .”
This is from an old report. Even

recently, a techno-economic survey
carried out by the Central Food Tech-
nological Research Institute has also
said that a lot of wastage is involved
if the present outmoded old machinery
used in the rice milling industry is
continued. It has been mentioned:

“The average milling yield of
rice from paddy oblained in Indian
rice mills varies from 62-68 per
cent in the large sheller—cone
polisher mills, and is about 5 per
cent less in the huller type mills,
Assuming an average husk weight
of 22 per cent and 5-6 per cent
for loss of bran during milling,
a theoretical yield of roughly 72
per cent is possible, In fact, in
advanced countries like Japan
and USA, where modern mills
of improved designs are used angd
better storage and handling prac-
tices are employed, yields of 70-72
per cent are normally obtained.
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Then again in regard to rice bran,
this is what the review has to say:

“The economically most promis-
ing by-product of the rice milling
industry is rice bran, which is
obtained to the extent of 5-10 per
cent depending on the degree of
polishing, On this basis, the total
quantity of bran produced annudl-
ly may be estimated at 3 million
1lonnes, a part of which is used as
cattle feed and the rest as manure,
About one million tonnes of it
containing approximately 2,00,000
tonnes of o0il may be available
from rice mills; but most of it is
not suitable for oil extraction, as
it is mixed and diluted with pul-
verised husk and dust. Further,
it deteriorates rapidly because of
the lipase enzyme present in it".

These  observations corroborale
what I was saying that in the existing
rice milling industry considerable
quantities of by-producis are wasted
and ultimately lost to the nation. So
from these various angles, not only
from the angle of the producer and
farmers, we have to see how the valu-
able by-products which are now lost
to the nation are recovered and used
for the benefit of the nation,

Therefore, 1 feel that the provisions
of the Bill are in the larger interests
of the country and of the rice milling
industry. In the beginning I had ob-
served that this was the least contro-
versial Bill that Government had
brought forward in this House. But I
find that due io pre-conceived notions
of some hon. Members and because of
the fact that a number of hon. mem-
bers had not had encugh time to go
into the details, there was no proper
appreciation of the provisions incor-
porated in the Bill

The hon, Member from Kerala who
spoke wus very much agitated over
the question as to why Government
did not allow the Kerala Government
to use the powers under the DIR to
take over some of the rice mills in
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Kerala. I sympathise with his senti-
ments. But may I tell him that as
far as this Parliament is concerned,
Government had given a clear assur-
ance to the Parliament and the people
that emergency powers like the DIR
would not be used in economic mat-
ters? This assurance was given to this
House that except in the border areas
these powers will not be ordinarily
used. So, the Government of India
was unable to delegate these powers
to the Kerala Government,
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As far as the request of the Kerala
Government for the use of powers
under section 3(4) of the Essential
Commodities Act is concerned, we
readily agree to it, because we think
that the powers under this section
should meet the needs of the situation
with which the Kerala Government
is faced.

SHRI E. K. NAYANAR. It is not a
correct fact, The Kerala High Court
judgment

MR. DEPUTY SPEAKER;
allow him a question later,

SHRI ANNASAHIB SHINDE: [ was
submitting that we have delegated the
necessary powers to the Kerala Gov-
ernment under section 3(4) of the
Essential Commodities Act, but I
would go a step further. I do not
understand why the hon, member
should object to the provisions of the
Bill when in fact the powers would
be available under the new provisions
to the Kerala Government, for having
mills in the public sector or organiz-
ing farmers' co-operatives. I there=
fore feel that the hon. member should
have no misapprehension and should -
gladly and enthusiastically support the
Bill.

I think T have dealt with the impor-
tant points raised by hon. members
and I hope they will support the BIll

SHRI CHENGALRAYA NAIDU: I
wanted de-licensing of the gmall hul-
lers so thag the agriculturists may ot
be harassed by the officers. He has

I will

‘not replied, .
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SHRI E. K. NAYANAR: The Kerala
Government wanted to use the Defence
of India rules for preventing black-
marketing. The judgment of the
Kerala High Court is as under:

“Held invalid the Kerala Paddy
Restriction on Milling Order, 1967,
on the ground that the clear con-
currence of the Central Govern-
ment had not been gbtained for
using, power under the Essential
Commodities Act, 1955. The peti-
tioner submitted that under sec-
tion 3(2) (b) of the Essential
Commodities Act the State Gov-
ernment had to vbtain the prior
concurrence of the Centra] Gov-
ernment before issuing such an
order.”

The State Government appealed to the
Central Government to give them
#heir help. The hon, Minister now
says: we are prepared to help the
Kerala Government. But in fact the
Central Government has not given any
kind o¢ assistance to the State Gov-
ernment,

MR. DEPUTY-SPEAKER: The new
enactment will help them.

Shri E. K. NAYANAR: No.
provision here is:

“Provided that if in any such
rice mill rice-milling operations
are not carried on for a continuous
period of one year at any time
after the commencement of the
Rice Milling Industry (Regula-
tion) Amendment Act, 1988, then
such mill shall, on the expiry of
the said period of one year, cease
to be an existing rice mill and be
deemed to be a defunct rice mill.”

The

That is the provision. It is not natio-
malisation. It doeg not give power to
the State. The hon. Minister should
provide for giving power to the State
Government so that they may check
black-murketing and movement of
rice, No such provision 'is included.
Is he prepared to enact any such law?
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MR, DEPUTY-SPEAKER: All other
questions are postponed to the time of
the third reading. The question is:

“That the Bill to amend the
Rice Milling Industry (Regula-
tion) Act, 1958, as passed by the
Rajya Sabha be taken into consi-
deration.”

The motion was adopted.
Clause 2— (Amendment of section 3).

MR. DEPUTY-SPEAKER: We take
up clause 2. There are three amend-
ments Nos. 3, 4 and 15.

SHRI SRINIBAS MISRA (Cuttack):
‘What happened to my amendment, It
is in list No. 1 dated 6th May 1968,

MR. DEPUTY-SPEAKER: Thet has
lapeed,
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SHRI BEN] SHANKER SHARMA
(Banka); I beg to move:

Page 2. line 1,—

after ‘“year” insert “‘without
reasonable cause”. (3).

Page 2, line 5,—

after ‘“year" insert “without
reasonable cause”. (4),

SHRI HEM RAJ (Kerala): I move:

Page 2, line 24,—(i) after “aid
of” insert “electric or oil”.

(ii) after “power” insert “ax-

cept water power” (15),

&t g wwemwt ;0 ¥ goa 21
BT AT F A H TS F2AT ARATE
N Y mem arfew fee ¥ e
s aFTe fam & ww H sl
el

On the basis of the experience of
the last few years we find now that
there is a need, in consonance with
public policy, to bring about some
changes in the existing law,
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MR. DEPUTY-SPEAKER: You are-
carrying the debate to a general level.
If specifically, on the amendment,
you have got anything to submit. I
am prepared to give you time.

SHRI BENI SHANKER SHARMA:

It relates to the amendments,

IIreRE wEizw, # A@  wEw
T § 6 g On aw e
w6t , I wTEew AEY faaT i
tfy gree & oY g @ gwd § e
AT Fg & wEh ! wwd e fe
fe fagre % & aF a% gur T
o7 Wt g A fawar &, A ¥ frs
&% v w0f | W fad o g
Wy Wy ¢ o ¥ wftwe W
a7 wife fis fiefy wToTOw afy al-
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SHRI SRINIBAS MISRA: What
about my amendment?

MR. DEPUTY-SPEAKER: It has

liypsed.

SHR] SRINIBAS MISRA: The Bill
hes not lapsed; if the Bill has not
lupsed, how can the amendment lapse?
The House is not dissolved, I want a
decision on this. Why should it lapse?

MR. DEPUTY-SPEAKER: Op this
point, the procedure is very clear. I
rifer to rule 335, which reads as fol-
lows:

“On the prorogation of the
House, al] pending notices, other
than notices of intention to move
for leave to introduce a Bill, shall
lapse and fresh notices shall be
given for the next session:

Provided that a fresh notice
shall be necessary of intention to
move for leave to introduce any
Bill in respect of which sanction
or recommendation has been
granted under the Constitution if
the sanction or recommendation, as
the case may be, has ceased to be
operative.”
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The sanction is there; no second in-
troduction of the Bill is necessary. So
{ar as the other things are concerned,
they have ]apsed.

SHRI SRINIBAS MISRA: Strictly
interpreted, it is only the intention to
introduce a Bill, This is not a motion
for jntroduction of a Bill; it is for
consideration and passing. So, it has
lapsed. If it is interpreted strictly
that it is only the motion for introduc-
fion of the Bill, it will not lapse. This
is not a motion for introeduction; this
is a motion for consideration and
passing. So, this has.lapsed. If that
is so, if once the Bil] is there, the
amendments are also there.

MR, DEPUTY-SPEAKER: The Bill
was passed by the Rajya Sabha and
then it was introduced here, During
the last session you submitted your
amendment. If it had beep moved, it
would not have lapsed. But if it was
not moved, when the Bill is taken up
for consideration in the current
session, it is but patural that you are
expected to submit your amendment
again.

SHRI SRINIBAS MISRA: It that is
your ruling, I have nothing to say, but
it has to be reconsidered.

MR. DEPUTY-SPEAKER: This
practice has been followed all along
and so far thig issue was never raised
in this House,

o gwars ; gOTeas Ay, faw &
i 2 9% TS 24 H AT weT gAATS {6y
T &, @ TP E—

“milling-rice"”, with its gramma-
tical variations, means—

(i) recovering rice or any pro-
(ii) polishing rice, with the aid
of power"

with the aid of power”
i i T WK R A H R
T NETT FT FA 8, ooy AW
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SHRI ANNASAHIB SHINDE: I am
sorry 1 am not in a position to accept
any of the amendments. Mr, B. S.
Sharma’s amendment goes to the very
root of the Bill. If I accept his am-
endment, it is as good as withdrawing
the Bill. The entire purpose of the
Bill is to see that the rice-milling in-
dustry is gradually transformed into
a modern industry., We have to find
out credit facilities and encourage
production of modern machinery.
There should not be any apprehension
that this is going to cause any harm to
any sector—cooperative, private or
public. I would appeal to Mr. Sharma
not to press his amendments,

S0 far as Mr. Hem Raj's amendment
is concerned, I think that is beyond
the purview of this Bill. because that

has been passed some years ago, In
this Bill I have mot changed the basic.
definition of ‘power’,

I think the provisions as at present
are salutary and 1 would request him
to withdraw his amendment,

MR. DEPUTY-SPEAKER: 1 will

now put amendments 3, 4 and 15 to
the House.

Amendments Nos. 3, 4 and 15 were
put and negatived.

MR, DEPUTY-SPEAKER:
question is:

The

“That clause 2 sland part of the
Bill.”

The motion was adopted,
Clause 2 was added to the Bill. )

MR. DEPUTY-SPEAKER: Is Mr.
B. S. Ssharma moving his amendment
to clause 3?

SHRI BENI SHANKER SHARMA:
No.

MR. DEPUTY-SPEAKER:
question is:

“That clause 3 stand part of the
Bill.”

The motion was adopted,
Clause 3 was added to the Bill,

The

Clause 4. — (Amendment of section 5

MR. DEPUTY-SPEAKER: There are
several amendments to clause 4.
SHRI LOBO PRABHU (Udipi); 1
beg to move:
Page 3 and 4,—
“omit lines 9 to 41 and 1 and 2
resectively.” (6).

SHRI MEETHA LAL MEENA
(Sawai Modhopur): Sir, I beg to
move:

Page 3,—

for lines 15 to 20, substitute—

“(i) to the applicant who has
applied for the grant of a
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permit for re-commencing
rice-milling operation in a
defunct rice-mill;

(ii) to a farmers’ co-operative
saciety;

(iii) to a Government company
or a corporation owned or
controlled by the Govern-
ment,” (7).

Page 3,—
omit lines 21 to 23.
Page 3, line 31—
after “State” insert—

(8).

“and whose membership is one
hundred or more”, (9).

Page 4, line 11—
for “one year” substitute—

“six years excluding period of
litigation”, (10),
Page 4. line 14,—

for ‘“one year"
years”, (11).

SHRI HEM RAJ: I beg to move:
Page 3,—

after line 37 insert—

substitute “six

“(aa) workerg employed in the
factory,”. (16).

SHR] LOBO PRABHU: Mr, Deputy-
Speaker. Sir. I would begin by taking
up where the Minister said that he
would have to withdraw this Bill,
That is a very good thought which
has occurred to him and for a reason
which he has, I regret to say, not yet
appreciated,

The original Act, it he wil] see, re-
lated to the development of hand-
pounding. It is completely wrong in
law to implant a purpose quite diffe-
rent from hand-pounding, In fact, it
is opposed to hand-pounding. He js
irying to modernise milling, he js try-
ing to introduce big machines. What
is .lje relation between this and hand-
pounding for which the original Act
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was passed. We of the House must
show some respect to law. It should
not be said that a Bill is passed or an
amendment is passed which has no
reference to the original purpose of
the Act, I, therefore, ask him not to
make us feel ashamed that we passed
an amendment which completely frus-
trates the original purpose of the Act.

I am concerned with one particular
aspect of the Bill and that is about
priority to co-operative. But that has
to be judged in the larger context of
this Bill. For whose benefit is this
Bill? The Romans had a sound dic-
tum that when they passed a law,
when they gave a judgment, they ask-
ed the question qui bomo for whose
benefit? One argument which the
Minister has been pressing is that it
would increase the supply of jood in
this country, it would reduce the wast-
age. This argument has been refuted
by shri Ranga. He has said that not
one part of the grain is wasted—
neither the husk, nor the bran nor the
broken pieces. It ig no arguments to
read what the Americans say or what
a techno-survey says. You have to
show how those small parts of bran
or broken pieces are wasted, Are
they burnt or are they buried under-
ground? If not, they are coming into
use, if not for those who want polish-
ed rice at least for the poorer section
of our people and for our animals.
Are you against the animals and the
poorer sections of our people?

As far as the other part of qui bono
is concerned, the advantage to the cul-
tivators about which Minister has
made great play. may I enquire from
him what advantage the cultivator
will receive if the competition of the
millers is reduced, as it will be, from
the priority given to co-operatives?
We are not against co-operatives.
Shri Ranga is not against co-opera=
tives, nor am I—I am telling the hon.

+ Member if he is not aware of it. L

was the first person in this country, in
1984, to start the first co-operative
cane merketing society ut Deoria.
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SHRI ANNASAHIB SHINDE: You
appear to have changed your views.

AN, HON. MEMBER: He is against
the kisans. '

SHRI LOBO PRABHU: I am against
the co-operatives which are Congress
organisations for catching votes. If
you are using co-operatives you are
giving “them your own  purposes.
Even then, I am not against your
introducing co-operatives, but why do
you give them priority? Are they not
able to compete with the poor small
hullers? Is this wll you can gay for
co-operatives thal they must, when
they come into the field, have mono-
pely and none else should compete
with them? Are not you ashamed
that this is the position? By all means
have co-operatives (Interruption).

SHRI JYOTIRMOY BASU (Dia-
mond Harbour): It seems, he is con-
sidering to change his views once
again,

it <fr g (9%) LTIA 98~
Fw T ow ¥ a4 w3 ITF, AT
T TY |

SHRI LLOBO PRABHU. We should
give scope to those co-operatives
which do not include in disguise the
:ndustrialists and the tradesmen to
which your learned colleague, Shri
Gurupadaswamy, made reference yes-
terday. You say that the co-opera-
tives will be restricted to farmers.
Who ig a farmer? I am a farmer. I
own some land and I am perfectly
ciigible to become a member of such
a co-operative society. If you mean
business you should say that a co-
operative society will bar all those who
have any connection with trade and
industry. Introduce a positive dis=-
qualification. That you have not done.

In spite of all the restrictions im-
posed on me I hope I have made this
point clear that the co-operatives
must be co-operatives. Are you bene-
fitting the cultivator when you reduce
hullers? Today if the miller charges
so much it is because he is frequently
in the position of a monopolist, The
more hullers we have, the fewer de-
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funet mills we have, the less of these
penalties we have, the less redtape
and the more competition we have, the
better for the cultivators. If this
Government does represent the culti-
vator to any extent, it should be
ashamed of this Bill. they should
withdraw it at once and should re-
deem the prestige of this House as one
which stands. for law and justice.

ot Wisy A WiAT ;WO AAGT
& mard ¥ 9R g frder s 2
fa fom 9gw & w=iY wg = ¥ ag faaw
gaT fs semadfer faq 9T wdw
fear @, ag v faegw OF &0
qaY wERE 7 Fwr f gAr< Far ey
g faqars & a7 gawr s 9 £ v
fom 3 Fsawr @ T, IR W
Frofg g7 medi ¥ T N & 1 =9
qEl F FIC W KAz wramgeEy
¥ faafer faar @ qeaT & A 7 T
areg frdfYus TR T Erawa 3
gafag g dnT g & fy am@ o=
¥ o7 8 9 *7 8 fawr afeafea &
awt 39 fasr =1 smgdq faar =g

i ama a7 @z fy
#1E o 57T UF T F a7 ¢ A
ffT 9% 74T ATEAA F4T q¥ar | faw
At 7% At a% ot a7 w a6 € o
famrer & aYx 9% ToreqrA WYT g@ET
¥ gaTEs g1 AT 97 OF qATH FEA T
F1 & Froor A e o " Ak I TR
axr & dife afrg o & wReiq
Fa¥ TqFAT d grF W AEY A | T
R # BT g ANfE g F o
g% a7 mTE-afeEdl 9 99w § 9w A,
w7 agt qr g Af dar gn ¥ A1
W W OF AT ¥ AT A ) wET )
¥ wETaT el T AT & aTon
Wt wrf firw oF ww & fog = @
awar & 1 wrq §Y fiedt T € wrfaw
feafr o wow g1 ww et § Fora® €T
ux AT ok e o @ | A1 O
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oY HYsT AT ]

fra & *1 fyarz Ioaw &7 910 aEE
g & WY 0F "1 & fav faer g g
g1 € | gafen A7 dvaw ag &
# OoF A F Gf@E &1 a@E]
T § &7 6 A1 & Qfegz w@r I
‘o = fifar § gav gt aue
Y a1 Zr A IaET wifas 7 fear s
UF | Fi TATAATE 4T qET 47 8,
J{T W A IAN 29 T FH 6 AT TGAT
sifgn wife na aw & fau A1 &3
frafsai ® fam w3 g #9472

wzw fafan gewt &1 w TRy
# g1 frad & o 97 ¥ ag qww
gfaum 787 25 # afa sawi v A
AT £

ot gR W IuTene wErEd, W9
B1eT &1 wdTHe § f s o1 wA e
weTeifes gEAmer 1 SGAT HE)
# 99 ¥ IRiT g wex @Y

“and “farmers’ cooperative so-
ciety” means a cooperative society
the members whercof include far-
mers and the voting rights in
which are, according to its rules
and bye-laws, restricted to the
following classes of members,
namely:—(a) farmers, (b) State
Governments,”

¥ 39 W U AT qw A §
fa =t a7 A=A 37 T 4127 37 ez
gqe &7 fahi s

‘g TEErTT 3q 4 hEE o

FIHEA BT9H A8 7 fe @t i
AYT 3gma & 39 # Ft wowaifed qraT3-
Y & HIgITT g5 & a7 w1 & Wiy
I TE FAARIT FE & 1 AR Al B,
oI fFamT g1y & 9980 K1 I3 ady,
o aRd F1 w8 T A2 1 5T AHG
Wt &t Feifea awrsfat s
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IS § I ¥ I 57 EE T AHT HT
g ®ifs g el s framfaey
ara qrE o & e & qwwar § fn
g W1 wmNder e g9
97 # o agy g grm | safeg &
=TgaT § & " wEew AT gq mHedNT
HY SHTC FT F |

TR FAA T W AT TACLIA
qre faat At a1 97 § oY 2 w7 @y
qr:

“That the workers should be
associated with the management of
the industry in such a way that
rapid progress could be achieved.
This should enable the workers
to have a sense of participation in
the industry and to achieve maxi-
mum production.”

# mumar § o exdoma | ag waz
VFHE FEATEE TA A BTl Aavg
gawé &7 ful wmy Arfa 9 arinmr
F fFar o1 a% 1 37 meEi Ty K
FATA 4 97 FOAT HAMF FAI7 16
wigfa & fon o wAr

SHR1 DEORAO PATIL (Yeotmal):
I support the amendment.

SHRI ANNASAHIB SHINDE: Th:
hon. Member, Shri Lobo Prabhu, ad-
vanced a very vehement argument
and said that the Government of
India should be ashamed of coming
forward with thg provisions of this
Bill to this honourable House. I wish
to submit that there is nothing in
this Bill of which the Government
should be ashamed. I know the al-
lergy of the Swatantra Party Men-
bers to cooperatives and the public
sector. I heard very carefully the
speech of Prof. Ranga. Shri -Lobo
Prabhu repeated the same arguments.
In fact, in my speech, I have, in
detail dealt with those points I think.
in the interest of the rice milling
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industry and in the interest of the

farmers of this country, it is neces-

sary that cooperatives of farmers

and public sector mills should have a

preference to private out-moded mills.

SHRI LOBO PRABHU:
afraid of competition.

SHRI ANNASAHIB SHINDE: I
am not prepared to accept any of
his arguments and the arguments are
not only unsound but they are based
on incorrect gppreciation of the situ-
ation. .

About Shri Meetha Lal Meena's
point, I think, he made a very valid

You are

point that these societies should
be broad-based and that ' these
societies should not be of a
handful of members. It is

a very valid suggestion and our in-
tention also is that these societies
should be of a very large number of
farmers. Any farmer who is pre-
pared to supply rice to the mill or
to get iy processed through the mill
should not be excluded from the
membership. The Government of
India’s approach all along, has been
that it should really be an effective
democratic body in its functioning.
No farmer should be excluded from
that. That is how we are trying to
look ay these farmers’ cooperatives
and the rice-milling cooperative
mills.

As far as Shri Hem Raj's amend-
ment is concerned, I think, the defi-
nition of ‘cooperative society’ comes
under the Cooperative Societies Act
and we have suid, ‘cooperative society’
as defined in the Conperative Societies
Act. At the moment, though I have
sympathy with the proposition, I am
not in a position 1o accept that as
these mills are meant to be of pro-
ducers.

SHRI HEM RAJ: If the
are included, that will be
better,

MR. DEPUTY SPEAKER: I shall
put all the Amendments together.

Amendments Nos. 8 to 11 and 18 were
put ang negatived.

workers
much
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MR.. DEPUTY-SPEAKER: The

question is;
“That Clause 4 stand part of
the Bill.”
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5— Amendment of section 6.}

MR. DEPUTY-SPEAKER: There
are two amendments by Shri Meetha
Lal Meena. Is he moving them?

SHRI MEETHA LAL MEENA:
Yes. I beg to move:
Page 4, line 41—
for “one year" substitute—
“six years excluding period of
litigation”. (12).
Page 5, line 3,—
for “one year" substitute “six
years” (13).
SHRI ANNASAHIB SHINDE: He
has already argued.
Wi H BT WIA HAT: G0 HAT
AZZ W 1 AW & XY 6 WA & T
EINE
MR. DEPUTY-SPEAKER: [ shall

now put amendments 12 and 13 to
Clause 5 to the vote of the House,

Amendments Nos. 12 and 13 were
put and negatived.

MR. DEPUTY-SPEAKER:

question is;

The

“That Clause 5 stand part of
the Bill.”

"The motiop was adopted.
Clause 5 was added to the Bill.
Clause 6 was added to the Bill.

Clause 7— (Amendment of section
13.)
MR. DEPUTY-SPEAKER: There

is one amendment by Mr. Meetha
La] Meena, amendment No. 14. Is
he maving?
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SHRI MEETHA LAL MEENA: ;E"r Rl qTFEq 41 9f5fe7 500 597
Yes. I beg to move: T, -
st 7 g =gy
Page 5, —

for lines 23 to 29 substitute—

“sub-section (2) of section 18,
he shall be punishable with fine
which may extend to ten thou-
sand rupees.” (14).

H FISH 7 § AT AT FT SqATGT FGT
T q¢ T Y W AT FurE i forw
3w & fog 57 @ar v & um @
1 qfr T4 & 2@ g1 7% | Faw 30
TEAG EF 7 F T T Y & fa= ar=i
FI T, 99FT FT BT ¥ ST G0
7 & faarg fe & ama 7@ ge

g7 ° w=Fa7 ur § fF fadt aafeq
ETT EF KT &1 SeA9T T 7T g1
FTH AT F[ CF AT K7 FAA[ W
10,000 &9F FHTT aF F1 agr 1
AAATE | AR K AT ALE frow e
1,000 3T 2,000 &9 & SgTaT FAIAT
8T g1 w1fge AT ga? gaH fi7 Y 491
a1 faega wifam a8 @mr anfigm

TATT F 1€ AT T HIAT LY @AT
# wglq $1FqA FIG FTAT § AV YT
97 600 ¥FAT T FATAT foFam ST
ng grm a¢ f fwht o2 afea am w7
fam w17 dg w237 e fieT aw
fremifoe zara fam are wwamar 2
g1 39 &1 500 &F TaMAT qATfeET
& TAT 9¥AT 1 g { a¢ W R wRaee
T 2, 29Y 4,4 wEF aw 3% e Ay
Tz T T A &% s e faer &1
g A, FTATAT F1gd N AT gFAT A
7% 2L T 500 Y QT TE
dareet e ST | gAF WA A
aerdd # faam, foggenrdy o
FETATT qgA & W §F Al e |
gafed gataT 10,000 & q9mw 1, 2
BT a% AT NTTET W1 2 Y g

SHRI ANNASAHIB SHINDE: The
punishment prescribeq in the old Act
was six months’ imprisonment and a
fine of Rs, 5000. Now we have in-
creased the penalty from six months’
imprisonment to one year imprison-
ment and the fine from Rs. 5,000 to

Rs. 10,000. There are valid reasons
for increasing the penalty. Some
anti-socia] elements want to evade

procurement and want to indulge in
black-marketing, ang taking advant-
age of the legal technicalities, they
want to evade the law. We had detail-
ed discussion with the rpresentatives
of the State Governments and the
State Governments themselves repre-
sented that the present provisions are
not adequate to deal with the offen-
ders. Hence, we have decided to in-
crease the penalty. I think, it would
have a very salutory effect and I
hope, the hon. Mmber will withdraw
his amendment.

ot W FTATA /AT IIEWH PETET,
o UF ZFT AT &1 ATE 250 T
TedY 7 A7 99 9T W7 wEew Juir
FLT 10,000897 | 250 7T FT AL
oTaT # W7 aF AT TE 10,000 TR
FARMT Fef T 20T 7

MR. DEPUTY-SPEAKER: I shall
now put amendment 14 to Clause 7
to the vote of the House.

Amendment No, 14 was put and
negatived,

MR. DEPUTY-SPEAKER:
question is:

The

“That Clause 7 stand part of
the Bill."”

The motion was adopted.
Clause 7 was added to the Bill.

Clauses 8 to 10 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.
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SHRI ANNASAHIE SHINDE: |1
move:
“That the Bill be passed.”
MR. DEPUTY-SPEAKER  Motion
moved:
“That the Bill be passed.”

MR. TENNETI VISWANATHAM:
Only two minutes.

SHRI TENNETI VISWANATHAM
(Visakhapatnam): This is a very
important Bill and, therefore, 1 re-
quire not two minutes but five

minutes.
15 hrs.

It has been said that white rice,
white sugar and white bread are the

enemies of mankind; they are the
first enemies of mankind. Instead of
license

coming with a Bill not to
new rice mills and revert the country
again once more to hand-pounding
and good health, the Congress Minis-
try has come to perpetuate the mill-
ing industry.

Milled rice has emaciated the
nation, far beyond what our people
can reckon. Today, the farmers in
the field are not half as sirong as
they were some thirty or forty years
ago. Three hundred years of British
rule was nol able to take their
strength as much as these rice mills
during the last thirty or forty years.
These rice millg have emaciated not
whereby the farmers, they have
emaciated the students Today, seve-
ra] people ask me this question—
if you would excuse a little personal
reference—'what is your age?’. When
I say that it is 73, they wonder and
say ‘How is it? What are you do-
ing?', and I tell them, ‘I did nothing.
My parents fed me upon hand-pound-
ed rice” That is all the thing’.

During the last twenty or thirtly
years, particularly after the Second
War, the nation has taken to this
milling industry like anything, and
today Government want not only to

1178 LSD—I11.
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regulate but perpetuate it with all
kindg of modern machinery. It is
not a question of private or public
sector It is not a question of indivi-
duals or co-operative sector. These
rice mills have become the bane of
this country. Not all the Pimpri fac-
tories and vitamin B tablets and B

Complexes can restory the nation
aga:in to its health, if we continue
eating this white sugar and white

rice. Now, for heaven’s sake, let the
Ministry which is running in the name
of Mahatma Gandhi stop licensing new
mills altogether, and let the vld mills
die of superannuation graduallly die
off, and let the country have once
more handpounded rice and sound
health.

Coming to bran, even the cattle are
not allowed to eat the bran as jt is.
Monopolist friends who can giv large
donations come and they are given
monopolies in each district for taking
oil out of the bran, and it is only after
the oil is extracted that the bran goes
to the cattle, A capalist gives a large
subscrition or donation for this col-
lege or that college or one per cent of
his profits and he is allowed to extraci
all oil out of the bran and then only
the bran goes to the cattle as cattle-
feed. So, not only the human being
is emaciated, but evn the cattle are
not allowed to get their cattle-feed in
the full measure in which they were
getting  prior to the full-fledged
coming into existence of these rice
mills,

1 oppose this continuation of these
rice mills.

v; WE WA HAT TOTEmM
ngry, 59 fadaw w1 AY awi 5 wgren
T, wfET ¥ 7A@ A A0 7 qgR qAe
ag ¥ fx mo niga fusT a1 3w o
gt % i aff fama ? few avwe @
i g JArn ®1 wifew gt Zxfaws
wETaAT # T & IH1 ATE 7 e fami
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= wite AR & ? wroww
TGN ET HAAT qE W AT H E 7
w1 f& 57 1 d@m wo gwrdl #
Fere T3 & a7 WY wrg 39 F A ora)-
fire mgrgmT AdY 2 TR ¥ AT o ¥
Y W Txferw gEIT A FT R E

orer Wy A€ et s o1 @ g
yusgm Aozt frasmr ga ¥ f5
gqq 7% fad awd, w9 gudr fast
w1 & qa Fifore | Tiwenw § 059
fad a1 w3 ¥ Fa9 qiw AT Swdy
¢t arg 7l # o =@ g FaT
WA E | T TG AR AIG WG w
gHET 3T § 9 T 99 F A guR @
¥\ wiwr O B fd avz qEr §
oI IT F1 ATGT FETIT Griwy |

AIX AT JOAAT &1 qare §7 @
& afFa 913 § & 9 30 Tdz ga
faetar & oo qF ®1 omAET A% AD
gy § | g | To (H@Eza gw Ag)
fagar & =ifs st & fFer #1n
F A8} wTar € | W% wr graay Grfay
fF ag fem &19 F o1 a@war & 1 wg
37 &1 wafed A 39 | w7 F J407
¥ far s @ifed

9 & WA 4O gEE 98 g F
1 wgE goA fwd @ s ¥ gur
% fad wifas =grgar & ww =
I & Farit ¥ fmar & 7o 57
Wi ataw fadi #1 g7 741 (Renew)
AREA FEET 9IAT § J4 IT H
faqiz nF ad FrgaT & 1 39 ¥ faw
Al F TG TAAT FAT E | TF B
fratz &7 & F7 AF ad &1 FHT
sfg

wma wwengifen afgw v T3
qIEEY AT W NI & | AT FEAT
g & T wgEw ) faet a1 famn
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oy A faaT H1ToEw 7 qEY § WYX
IT 1 LA OF A% qF dEe ¥ e
AT 9T | TA F AGiAEAT 7 WA
wrfedr |

TH & WATT WIE FT 9 AT EC
9T AT FAT AW U § WIT AV §F FAA
¥ @At ¥ qzw § WWE £, 99 a1 fa
AT® 1 wigde a1 g afmw A
g anfg s gt fawi a1 Tade
F gra wmu faor ey | § EFtAEw
qarT Agraar £ arAr arfe’ o

st wo Tgo wmaw (faemiayr) !
I AEEY, 48 91 faw e
% 39 & gvavy § Ad gu aga 7 faal
¥ wg fr o frai %1 s19w @A
1 THIT AET 93§, WM F7 S T
* TATH W, gAAT aTer U e & fF
A% AT VAW FT ATET TS FRF
& | W AT BE-B1E A § #W FIT
& oY I9& o Ttaw g grar wizd
IF KN A FT T TAT? K AT §7
I ¥

# gua qF F3ar faa § qir A
mwdg & g qw @1 of
T E R W A F oA
? 1 Afsa 3awar A 67 & s 7o
% Jge W fea o o7 aw @
SATAT gEgay ATavgE ¢ 1 afz gn Iy
# i gaet & wfr B FT0FTTT 1 wrgar
T 2 A g WT FIW TIMT H qvAY
a1 A feuwa «fF T I fem

g @ WE weT I ATA | H gH
F7AT AAr § 5 s g7 s @
Y7 TFTT FY @7 AT AT wway
arfgd | W 2TRFTT F ooEA Fy
@ gu el gat S # grem W
WY GO ATHIT B AT FEA F7F 5
#7 Fiferw wedAr srfam
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SHRI D. C. SHARMA  (Gurdas-

pur): I have been reading the in-

terim reports of the Administrative

Reforms Commission which have been

appearing in the press every now
and then. One of the flne points
is  that

made by the commission
licensing should be reduced to mil
and if the system of licensing has to
be there it should be entrusted to a
private corporation and it should not
be kept within the purview of the
Ministry. I think that it is a very
wholesome suggestion which the Ad-
ministrative Reforms Commission
has made. But what do I find today?
I fing that where there was a very
small system of licensing, the Minis-
try of Food and Agriculture is going
to have a very big cake of licensing.
Instead of putting their foot down on
licensing and permits which have
brought a bad name to our Govern-
ment, the Ministry is trying to per-
petuate and enlarge, augment and
expand that system. This Bill is an
example of that. I therefore, oppose
this Bill.

SHRI LOBO PRABHU: Let my
hon. friend vote against the Bill.

SHRI D. C. SHARMA: Sir, demo-
cracy exists for you and me because
both of us are smal] men. Demoeracy
is essentially for the small man. Who
are the small men? They are the
persong who believe in hand-pound-
ing, the persons who want rice hul-
lers and the persons who have rice
mills as a cottage industry. But here
is my friend who believes in co-ope-
rative societies who is going to ring
the death-knell of the small farmers
by putting an end to those persons
who depend upon the small mills.

The third thing is that he hag in-
troduced a system of fining. I think
fines are a necessary thing in any
legislation. But 1 believe that the
fines which have been provided in
the clauses of this Bill are too ex-
cessive. Against whom are they
meant to work? They are not meant
to work against the big entrepreneur,
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the ,adventurer, the licence-grabber
and the permit-grabber. They are
going to work against the small man
who lives in a small village or a
small town.

I therefore think that this Bill
goes against the spirit for which we
stand. My hon. friend says that we
are going in for modernisation. Why
don't they go in for modernisation
in other flelds? Here it is not moder-
nisaton but over-mechanisation for
which my country is not yet prepar-
ed but for which those members
over there may be prepared,

ot e fag (Tes) o owea
fecdt =frwv mige, qgeft a7 58 grow
¥ 3w @ g o &Y A & 7 afew
[or= &t & 7t femml & 29 & ow
frer grem #t 2aw @ T @ & W
AS 7 foar or wr ) gEw 2w
FTag foeft @A wWr e A w g
A WA | g7 457 A T 70 FT 97 WY 50
Tt @ 5 w e framt ¥ ewed
# A A v gaed & o Y w0
FAT § I%1 worg anga § 1 & fawy
#Y agwit Ag T Wgar § 1 Hfaw
& wan argm g f fomr sy aeeat
Fenf@ frqufom T3 a7 &
smat femai & qewa & At 33 am
F9HA At W7 a1 femar &1 3w ®
gt fow =@ &

SHRI D. C. SHARMA: We stand
for small farmers, not for big land-
lords.

oY vt fug : ¥ wrf 377 AR
R 1 FrEr i Fw Efm I A AT
¥ wrgdt A, wvgfrer wremt & oF g1
FF1 ¢ & A T e
qut a1 E fF fEa & fem s
Fvr g1 1 7 wEa & fE gaw mRAe
%1 7 31 | OF JTF AT T AT FI
o7 F Arde # fgeirr 2 qar angd
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[t itz firg)
AR gEd avh § wgd § fw fow ww
N OF B2 foam F@ g, fom
EEET FI B1E BIE fhqra q1q &, =i
TR 2 QY 1 i A awwm §
37 & varey q¥r gwa e AT oAt
F1E WY Y wwaT §

TF AT AT AT K1 F1 AH4A0
£ 5 waa £ 1 71 *mnfor g
T o | AT f A § fF AR T
T WIEHT % QIATEEN 1 &A1 & |
T & 9 v oF, g
T W AT 1 T4T 7 1T TTH AT
ST FET ArAT AUfEgd | g AE
qTEF q9T OF W7 AAAT 726 7 7Y
2 f& @ swmfer SRR 37 7
e feamt w1 gaAr wfgr A9
sarEr & wanar g F fEdl #71 dr
IAFT WL AT FAT |ifgr ow
wrgar & o 37 a7 w9 qevenm T

Za<r g forg w7 A7 WTHT w=@A
71 T1fgh ag & % ¥ St arag-
T A ¥ @ T € 7 ||l A §r,
WL & A g1 WAT T Ayl & g ar
TRl &FT LT A T dA1IE H
HIAT A7 A W RN F AWA 97
o OAET |

ZRT EIET T FEAT &1 i TG |
IR AT & AV 9T 3| S afgg
q17 I &1 A TRAWA T a7 F170
Tfgd 1 gArT Tor % ge|y 6 79 A
# o7 & w1 g fF o mgdfaw & %
o1 FEmat &1 fasd 1 ag 78t g =nfgd
f& o7 5 fadtfaa a9 & @ 3o
T A AT IS AT I AT AE & fF
Agaq a1 fema Tvaw & Jfw 9 §1-
q1gze g1 &, A1 maAT 7 § e awon gl
ag wigmr AN H g g fE
it wmgdfaw §  ghadi &1, W
frarat w1 fad | oget qre gvar fasm g
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saf% fema a1 f& v avde § o
argdw fayr o < 7 1 SWGEET w1 oD
5 g¥ A AAIGTE] GRE wH g
ax temAt &1 38 # fgom fom &
# migdat  fAAre g 1 awe engdtan
faeea &1 swiar &gl man @ &fFa o
a1 § fr wedt @7 gw faw 7 wfa
feramaY Y 39 ¥ feelzrs wsroy wr &
g+% fuu § we! agn #1 qud &m
g 97 miqw | "ngT g 8 o qw
a9 % fAae rug fam &

st wyE WAl e ()
wefaar wgweAr AT A st &
af? g e ow st & am
oF &mw war 3 g faw & art ¥ oy
wagd

arE ¥ TR & pe awfeEr W6
WS EWT ST WA 7w Wt T f
o faw ag a1 § & @ W,
oW A cray A & R A W
TR feg aga soite § 1 3y frama
#: @ w=i s § ) e I
TR & wfew T AN fE oo
foraat &1 won @ aren @ ¢ 1 @
¥ fearr agr Wt o § A fF A
afeariz 77 #X & a3 & o @
W s e s R/ E ) aw
N g o feer & 8, & o frmrt
TR A e ag § fr faw
A AN W9 Fwwfer SN
AR P E | T IAET TN AT R
§ o o R feem § o forrd
gt oFT a1 IR W & T g @
TN A A @ W R A
TR AT @ § AN N Ww wrfaE
qaiforare §, ot & g -
FANTHT ¥ IAWTET T
farsrr AT wgeTar T @ o
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i wo Are fwary: (dfemr)
& qF SvT goAT wIgan g | W feem
o A EATT AT W ST q[gral §
TR o &, A T A §, IR
FAT W XF ATY BT FGA T 9T
W A W A gl ?

SHRI ANNASAHIB SHINDE: 1
am thankful to the hon. members
who have participated in the discus-
sion and evinced interest in the Bill.
It hag been a very enlightened and
useful discussion.

Shri Viswanatham gave new infor-
mation to the House that one can
live up to the age of 72 or 73 by
eating hand-pounded rice. I may
assure him that this Bill protects the
interests of the hand-pounding indus-
try. In fact, the provisions are al-
ready there in the old statute, and
this new amendment does not affect
them. So, I wish he lives up to 100
years by eating hand-pounded rice.

I have already explained that be-
ceuase the industry is not based on
sound modern techniques, considera-
ble quantities of by-products are
wasted and that one of the intentions
of the Bill is that by modernisation
we can use the various by-products
in the national interest.

Shri Meena asked why not improve
the old mills. Actually, we are go-
ing to give the old mills oportuni-
ties to modernise themselves. The
purpose is not only to set up new
mills.
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[N "SRy VIR i

[Shri Annasehib Shinde]

I have already explained to the
House that the main purpose of the
Bill is to give a preference to the
co-operative rice mills ang public
sector mills. While meeting the point
of Mr. Kunte 1 have already stated
that it is in the interests of public
policy. Our Constitutional directives,
and technical reports and the policies
enunciated in Five Year Plans, that
we have accepted this postion, and
that is why we have come forward
with this progressive legislation.

The penalty prescribed in the Bill
is the maximum and it does not ne-
cessarily mean that the court will
give the maximum penalty in every
case, but the Court should have the
power to deal with those who in-
dulge in anti-social activities.

Shri Sharma said that there should
be no control, no licensing. I think
in modern society we cannot do with-
out some restrictions. (Interruptions)

st wo Ao fam<: : SarEAm
#glea, AT q91A F1 Fa1q fzeargd |

MR. DEPUTY-SPEAKER:
order. No more questions.
question is.

“That the Bill be passed.”

The motion was adopted.

Order,
The

15.20 hrs, o
ANDHRA PRADESH AND MYSORE
(TRANSFER OF TERRITORY) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
I move:

“That the Bill to provide for the
transfer of certain territory from
the State of Mysore to the State
of Andhra Pradesh and for

JULY 29, 1968
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matters connected therewith be
taken into consideration.”

It is a small Bill which seeks to
transfer a small territory in Abaka-
varipalli village in Bagepalli taluk of
Kolar district of the Mysore State tw
Andhra Pradesh. When the enclaves
in the various States were transferred
from one State to another, somehow
thig particular enclave was lost sight
of. This was considered at the zonal
counci] meeting in 1960 and the two
State concerned agreed to this pro-
posal. Without a parliamentary en-
actment,, this transfer cannot take
place and hence this small Bill has
been brought forward. This Bill was
also referred io the State legisla-
tures of both the States ag required
under the Constitution and both of
them have endorsed this measures
and there hag been no controversy
about it so far. Clause 3 relates tu
the transfer of the part of the village
and the other clauses make the
necessary incidental or consequential
provisions such as representation in
legislatures, jurisdiction of the courts,
etc. Looking to the non-controver-
sia]l features of this Bill, I do mnot
think that it s necessary for me to
dwell at length with the provisions
of the Bill, I hope the House will give
its consent.

MR. DEPUTY-SPEAGER:

moved:

Motion

“That the Bill provide for the
transfer of certain territory from
the State of Mysore to the State
of Andhra Pradesh and for
matters connected therewlth be-
taken into consideration..’

There is an amendment for cicula-
tion. We have only one hour. Both
the States have agreed to this pro-
posal. We should try to be brief and
finish it in the allotted time. There
is no controversy about it.
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SHRI J.
(Chitradurga):

“That the Bill be circulated
for the purpose of eliciting opi-
nion thereon by the 28th August,
Im.,}

This Bill jg intended to transfer
a part of the village of Mysore to
Andhra Pradesh. It is true the

transfer involves a small area and
that on administrative grounds this
transfer has to be effected. I agree
that administrative convenience has
been ithe guiding factor. I have
moved for circulation because the
Government is interested in bringing
before this House only one solitary
proposal whereas the State is faced
with a number of other problems
which have created a good deal of
misunderstanding between Andhra
and Mysore,

15.25 hrs,
[Sur1 R. D. BHANDARE in the Chair]

In fact, I am opposing this Bill not
because that [ am against the
Andhra State—because 1 know ordi-
narily I would have supported it—
but because of the inconsistent, indiff-
ernt and wavering policy of the Gov-
ernment of India in solving the va-
rious border problems and inter-
State disputes. If this was the only
problem that confronted Mysore, 1
would have readily supported it, but
my contention is that insicad of
bringing up problems piece by piece
or individual problems, they must
bring a comprehensive proposal of all
the border problems that have been
facing the State of Mysore.

It is a well-known fact that the
State of Mysore is confronted with
many border problems. These border
problems are as old as more than a
decade, and during this decade there
hag been a battle of nerves between
th adjoining States and it has created
a good deal of misapprehension, mis-
understading and it has gone even to
the extent of bringing dis-unity in the

(Transfer of
Territory) Bill

courtry. 1t is true that there were
some local attempts to solve these
preblems but all conventional methods
failed and the States could not come
to on understanding and the Govern-
ment of India appointed a Commis-
sion to resolve these border disputes
on the request of the Government,
not of Mysore but of Maharashtra,
Shri Mahajan submitted a report to
the Governmeni more than a year
back, but what has happcncd to that
report? It is lying in cold siorage.
It is receiving scant courtesy and it
is more than a year.

1890 (SAKA) 2430.

AN. HON, MEMBER: it is finish-

ed,

SHRI J. MOHAMED IMAM: Whe-
ther it is finished or it is alive, it is
left to the Government of [ndia, and
tne Central Government has not said
anything about it. It has becn wav-
ering; it has kept it in cold sturage
with the result that there is a great
deal of unnecessary propaganda going
on against the report and not only -
against the report but against the
author of the report.

SHRI S. M. KRISHNA (Mandya):
Engineered by the Home Ministry.

SHRI J. MOMAMED IMAM: En-
gineered by the Home Ministry. That
is what my compatriot says. I also
agree with him. Shri Mahajan's
character is being assessed; his memo-
ry is being assailed and he is being
dubbed as being partial as being
poisonous and he is called by various
other names. I am afraid that the
sanctity of the report of a Commission
is lost. 1 am afraid that at this
rate no decent gentleman will come
forward to work ag Chairman or to
work in a Commission. It must be
understood by all that Shri Mahajan
belonged neither to Mysore nor to
Maharashira, He belonged to a far-
off State and he did his best and it was
the duty of the Central Government
to accept his report as they did ac-
cept all the reports of the previous
Commissions.
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[Shri J. Mohamed Imam]

Sir, somehow the Home Ministry
wants to wriggles out of this but I
must state that the Government of
Mysore stands by this report. They
want this to be implemented ang the
report should be treated as an award,
That is the only way of resolving
this problem. On the other hand, the
Home Ministry has been introducing
tco many complicated problems. Shri
Chavan first suggested a national
consensus, He tried a national con-
séensu; among all the leaders of the
parties which was a novel procedure
which was unheard of before, and
now it came in handy to the Home
Minister. But that failed, Then he
tried to introduce a system of opinion
poll. He created a stir and he did
not realise the implications of gather.
ing opinion State by State. That
also failed. A new proposal has been
put forward in the meeting of the
National Integration Council at Sri-
nagar. The Home Minister hag pro-
posed that a border machinery should
be constituted to resolve all border
disputes. That Council ig intended to
bring about national integration. But
if this proposal ig carried out it will
bring about nothing but disintegration,
because as soon as the Government
announces that they are going to ap-
point a permanent border machinery
for resolving all inter-State border
disputes, they will be inviting such
disputes from all States. All the old
disputes which we have forgotten or
to which we have reconciled oursel-
ves will be again raked up and the
border machinery will be flooded with
innuemrable uisputes, The whole
country will be in turmoil. So, I hope
this will not be followed. In fact,
what we aim at is the unity of India,
but all your efforts are intended to
accentuate the problem of regionulism,
On the one side you speak about in-
tegration, but your actions are aimed
at disintegration. Your wavering
policy and inordinate delay has land-
ed the country in a good deal of
trouble. You have delayed this for
such a long time, With what conse-
quences? Do you know how the peo-
ple Uving in these disputed aress have
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been suffering? They have become
step-children to both States, Maha-
rashtra does not want to do anything
because it is afraid that it is likely
to go to Mysore. Mysore does not
want to undertake any development
work in that area because they think
it may go to Maharashira. So, they
are between the devil and the deep
SCa,

In all such matters, it is the duty of
the Central Government to take time-
ly and effective decision. But it looks
as if the Government is entirely incap-
able of taking any decision. For
every problem, they want a national
consensus or consultation with leaders
or appointment of a commission or
committee or border machinery. Then
what is the Government for, if it can-
not take a decision and implement it?
Let them settle it once for all. Let
them say that either the Mahajan
Commission report is going to be ac-
vepted or there will be status quo.
On the other hand, by putting forward
fresh obstacles and fresh proposals,
they are only making the problem
more acute and complicated ang in
course of time they will be held res-
ponsible for bringing about disinte-
gration in the whole country.

Since times have changed and pol-
cies have changed. I suggest that the
opinion of the people must be elicit-
¢d as to whether what the Govern-
ment is doing is correct. With these
words, I oppose the Bill.

SHRI ANANTRAO PATIL (Ahmed-
nagar): Sir, it is a very simple piece
of legislation which seeks to transfer
some territories from Mysore to
Andhra Pradesh. In the statement
of objects and reasons, it Is stated
that a small enclave was lost sight of
when the exchange took place in 1950,
18 years have passed and now Gov-
ernment have come forward with this
legislation to correct this mistake.
This is being done on the ground of
administrative convenience. ‘Though
its is late, it iz not too late. There are
other enclawes uf other Siates alse
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which are at present in different
Stateg and they are not only causing
inconvenience from the point of admi-
nistrative convenience but also from
the point of view of language, culture,
education and other things also.
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I do not want to quarrel with my
hon, friend from Mysore. The hon.
Member from the Opposition has refer-
red to a border dispute between
Maharashtra and Mysore, I do mnot
want to pick up a quarre]l with them.
But 1 want to point out that it is
not a question of only one enclave be-
ing left with one State there are vil-
lages after villages—I can give their
names and my hon, friends from My-
sore will also agree—in Belgaum Dis-
trict where 80 per cent of the people
speak Marathi language. There are
villages which have no approach
roads. Schools which were run there
in Marathj language have been stop-
ped and much inconvenience has been
caused to the people during the last
fifteen years. After the reorganisa-
tion of the States in 1957 for the last
twelve years the people from that
area have been asking the State Gov-
ernment and the Central Government
to readjust the boundary and to have
these enclaves transferred from My-
sore to Maharashtra in the same way
ag the dispute between Andhra and
Madras was settled on the basis of
the Pataskar Formula taking village
ag a unit, The village should be ac-
cepted as a unit and transfer of terri-
tory should be made. Territory which
belongs to Mysore should go to My-
sore and the territory that belongs to
Msaharashtra should go to Maharash-
tra.

As my hon. friend over there refer-
red in the Western Zonal Council
this question was discussed but no-
thing came out. Then the Mahajan
Commission was appointed but with-
out any terms of refrence, Now, at
the Srinagar meeting of the National
Integration Council views were ex-
pressed by various leaders of different
parties that a permanent body should
be appointed with terms of reference
to esttle thess border disputes Onoce
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for afl. I think this should be accep-
table to my friendg from Mysore also.
We Members from Maharashtra have
no quarrel with Mysore. We urge
upon them that this question of trans-
fer of territory should be decided
once for all with terms of reference by
taking village as a unit so that we may
coexist in peace. As the Government
has come forward with this proposal
for transfer of this enclave I hope the
Government will take a step forward
and try to adjust the boundary dis-
pute between Maharashtra and My-
SOTE.

With these words Sir, I support the
Bill.

st AW T XA (dq)

T4 AFRE ATAAE g HAT A A
Fw #aman gg fawaw ger ar ¢ o
AW &I SWIAT ATT FEA A0 [N
it g magf dardn & oy
BT &1 @479 g §TA T TOFT qTHA
arar 3Nl <@ T Y Fg faAn #
7g TGN A%aT | qEdd § wrgiE Wi
F QUM A Teow WiE 27 Y 37
gfez & Feor Farad o« fram 41 0

61 gAY QF THSA §T TATH HIAA
gt | f&g 99 17 F1 9w 7 afx
Hy wa {1 w1 W gar fAgen
FI AT JTZ F ¥ Avaw oré Ag wvgw A
wrdl | ey 1953 § WFE & 9 A
THA § WA §WA &% g1 g
¥ A 9w R AFE ¥ nraw mer 8
ZEAT 79 AT fasmATer €uA q2T am
AW qWTT & T FTZE-F2 WEH I AT
%1 grewr &Y 7€ | oY IEF a1z fev
aFg ¥rw fawme wrg faue sqfew
7% &« Wil gwa W% | qg and Fww
1955 ¥ ToT GATHAT ATqNT 1 fFrge
faraT T | e ¥ Ay A A e
Ay W@ ¥ A fawifal §r off I
T M AW EW E ¥W AT qAGE
w1 ArowT W wob wgl-agt dwr W



2435. Andhra and Mysore

[ s w
frare &1 ¢ @wer gr TEET wwWw
W®Y §F T q1 WA ST OF WG
w3 & I fawmem qmAvaT {Tard
TR AR NS AG AT | AH W@ F
AT FEAT aFaT # fin A W mgTey
T a1 ¥ §9 3 F1 TH7 A WAL W
7 I9¥ I afey aga e ar 9ur W
s=ateq afe fedT 3 g3 g1 ar gare
FHaET aTgHl A 9T & AR §h
frarz #1 g &7 ¥ fad ¥= I=A
FT A-EAA HIN TEA IR & AR
frar orfs wfasmsz s 7

SHRI ANANTRAO PATIL: These
border questiong do not excite the
Congress only; there are other parties
also, including the Jana Sangh.

st ATWTG T WS THIEA
orq Y & @ & W7 & o a1 @

g

SHRI ANANTRAO PATIL: You are
accusing the Congress only. There
are other partieg also. In Mysore
there are the PSP, the SSP and the
Communists also.

SHRI JAGANNATH RAO JOSHL
1 am referring to the Congress for
the simple reason that it is the party
in power. Naturally, it has every
right and responsibility to set up very
good precedents and it has failed.
fadrelt 2w waw dar wT A ATEA WEW
ot ¢ AT afarr o P &
qURTY  IAF AE-HAY W IU[E-HeA
o % wyary afe & wEw TR 9T FA
FMTyAEA AR AT B AIMH
AT AHGH qAAT aga  wfeA
Frp 1 ®fgx & qgmAr |gar g
fis ww dfrg goA T & 9ER
|TTT 263 %1 ST fifay § fe s e
farare ayr g & A wreT R wfw
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F1 sqaeqT Y ATAAY | AF FIE fqATT
FTr gar @ wrow ¥ qgafa g gy
& Y ¥ A At & i ey & s
I¥ FHEAT F1 7 §7 %9 gfer @ owrd
fagra %7 s=a 1 Far arfesr ot
T #gr ¥ wad fadw w77 TAT W
§ ®r¢ Wt fagra Nfer a1 1952
# o AT G, 1957 TEW, 1962 |
84, 1967 ¥ g4, IAY ATHA WY AT
WTAAT & AGATCA g& TN AHS F1 WrEA
! au| w¢ faarg &1 gor wrford | ofe
TAT Y FT aHA AT WRIAT FHWA F
Ta W wew frgas fear
q1 IEIA T AR BT 3G 4T/ GIA
¥ fadifcd & ffi o7 AT Tt §
fam #x &7 = §1 w@dfwre fwar
qr @1 Iawr fawrcmt ® @fwr
FOT & Fomg @erd ¥ a4 ww faan
AT —— IE HHA § A0 " 2 | w9«
E-WAT AgI o qg qA v wifire
Fr o f qumm fadnfr a=t ¥ qamH
® T ¥ OF qu oq fraifa fear
I & & oF #rar g Gear qr
fiw o1 gaT TE-wEt wEET § & AETOS
# OT § aar A gETe e § seae
i, @ A & W § w7 e S qg-
wrat # Wt wr aww fasreara o
T ¥ § | I g-HE AgE 1w
WE F § T9r FAF WA A AL F
§ aft @ W & diw & & shw
FwH Ag & ar fee faoedt =Y #
@ T TR @ FO H
qW E | EAN o ww § § agwfy
Adl & A N F A I TR IO
#1 wafa dar idt —ug 2w F gFar
N gfec ¥ T 1 wfE & weR
ag Wi w1 gATg e ag s
LT BT AE & | Tk A9 WY i
o o Rk §1 I g @
qATH gW 1A & T TR W05
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Muysore
ot &1 gqre £ 1 FF T wErOA
TN Y Y I g ARTIT w4+
T, G wgTae I 0¥ A 34
93T FT IF FHIT F g2 7 fA+AT
T I HAET F g FAT I0fgq 97 |
T & T19 g8 9 g w7 F47 qEEH
# fom mErT ov § ooF £ Tew &
AT ¥ ¥ OF-gET & AW
# oqar FqT TAH W7 FY FHAAT & 7
mifage fFg wreTT 97 A+ TET &
Ty T g 7 agy feafa g
FY F——Tg QT FT & Fooria wTAT £
FEl qeaTem AT wE & afE
WG 97 TART ST TG AT £ 7
Treq qANST WA gra fagra @@
¥ agAT A HHEQT FT BW A A
g Tadr 3 & aw 9 g% faw WA
2 TAgr =g w7 gY Y AF 4%
341 qzar & {5 garey a5 o &
oI # WIE & Tam@ wYE S AT
gAY qTfE gw WY IEEFT AT FF
"/ A & owar ¥ @

o fee (9fwm) o awmfs o
# ¢u fodgw &1 @ w0 & &g
wzr gar g | ¥afed 4@ ¥ qg fad-
% BT § GUIAT §EE T AW w7
fawzg & ag Wt o1 @ afew g fad
fir gw fada® &1 @ a@ § AT
9 fawg @ ag aga TFT ¥ 1 ifE
£q% g AR g1 § 5 X1 e
T F TREn FTOAE GATE B
FTHTT &7 67 14T § O OFT I
FI FFEAT FT ATE SR FT FORIL
w1 W man § A AT AA wraer g
sdar ¥ awd g fo & qwT a9
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AREITHT T ATH W FATL FF qOHTT
w1 AGG FET AGAT |

awafa @ adledt
Fr=Ta T Fr A ¥ gy W dn
NI F T w99y wrgy ¥
e frm | @l w1 @ ofcar @
g I 12 T A &7 ofcar § awn
ag @a Amr ¥ 700 Hw Fr g 97
g THI avE § =T W A WA R
ag A ¥ FOww 500 W X g
77 g FfFw O3 g7 * graqgE W
TAET AT TEA &9 AWAT & w9
¥ #rawmfar wdwr § Tar mm g A6l
A Gl & ST AT Awwar §
# g7 T ITHE TF €F F WY &7 gwar
i f& 9% Sraatien gy § de
@ qdmA 1wn ® g oW ond 0
q%ar @1 §¥ wwWr A1 Tar & qro
AR ®TORTT 99 W & | W fed
tq faw &t qgr gz A & fad qet
ft w1 afwres 7@ gu & @@ wgw
fe dat ot AweqT @ SEE R H
WY saET weg wTAT Sfgg

*
% g fear o ®% | ¥ 7 geA
tfr fom e § &t wrer @l
st @ 9w ? 51 Sfawma fuw wrer
& e oy g va da W adt
WA w2w § I feqr ammw @
fad & o ¥ ol v f§ wq
W %17 ¥ fagra @ fafiea #2
aqr wgt ogr O wREr e § Sw
1 3 fagrr & wmeTe 9T gw fean
| ¥4 agroeg o AT & qniv
T a1t A mna v g€ & ww Ewen
w1 gm Wt oft fegra & wmare 9T



2439 Apdhrz and Mysore JULY 29, 1968 (Transfer of Territory) 2440

[#T =t

fear oma for fadsr %1 mgEwa
RTET W@ g a1 51 Sfgwa &
qOSr Awd § aE A¥ A2W AETIIGZ
¥ faer fad g Agr s A
F ¥ear WS AT AT & wEa
s1 9fawa & s & 37 ¥1 qgT ¥
faer faar amd

37 ¥ M ¥ ag w0 iw T
it X § 91 Aaemn & e seEe
FML g g e g A faar
2 o 1 3 w1 FT AIR wv
W g ¥ O A gE gy oAwy fwaw
mr ¢ a7 ofafgwm T miar
g7 fom qar & 7 AT @@T & |
¥t § omA fam g A 7 A&
T/ & dx 1 sqva # Twy mw § Afew
& o ag sgar fr aon Y I Awan
2 gt gw vl A% fear & A
T § wifs wEza o @ fradfas
A gwr @1 Fg AT FAW A
& fagra 9T g=1 a1 FEF A I
ar gz g a1 @ FaE q|
q ¥fF A w oAREn §1 @O
gu1 & g WINT & WIETT ¢ AT
go & Faw gefafgm &t gfe
q gwr ¥ A AW R G
o {f A% afer & @ ag s f*
WrET FT AT ATATA AT § G AT
o =W § A @ A 9T A
& fs e & WA A Tdr § 9 gH
fqd SE®l WU ¥ W1 aTH |
sufeg & wiow og w{Ue wwn fw
gF gREN T FW S & fAgy ¥
® ogg @ W (@ oaw
@ o wifgg e ag e aa
& “wmar w1 wEre o

Bill

SHRI J, H PATEL (Shinoga):
Spoke in Kannada:

MR. CHAIRMAN: Can the hon'ble
Member not speak in the language
which the chair can understand, it it
is possible for him? (Interruptions)

SHRI J. H, PATEL®*: Mr. Chairman
Sir, while opposing this Bill I would
like to draw the attention of the
House to the following observations
made on page 90, para 320 of the Re-
port of the States Reorganisation
Commission, 1955, 1 will read the ex-
tract. It says:

“It has been generally recognis-
ed that, in the provincial distri-
bution under the British, the Kan-
nadigas suffered most, with their
area split up into four units in
three of which they were at the
tail end and reduced to the posi-
tion of ineffective minorities. The
All-India Congress Committee in
1927, the All-Partieg Conference
in 1928 and the Indian Statutory
Commission in 1930 all recognised
the legitimacy of the claim of the
Kannadigas to unifictions.”

On reading this ] am convinced that
injustice was done to Mysore or Kar-
nataka State during the days of Bri-
tish rule. This has been so even now
during the Congress regime,

1 am not speaking against Andhra
or Maharashtra. But when disputes
arige between the States it is the res-
ponsibility of the Centre to see that
these disputes are amicably settled
without impairing the interests of the
other. The Centre should do every-
thing to create harmony amongst the
States by resolving their disputes with
justice.

India is a big country with mamy
States carved in accordance with the
recommendations of the SR.C. Re-
port. While forming these States
number of small problems involving

The Original speech was delivered in Kannada.
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adjustments of the territories between
the States kept unsolved. There are
number of disputes like Border dis-
putes, Inter-State Water disputes, lan-
‘guage problemg and so on. All these
problems remain unsolved since 1947
Mere passing resolutions at the Inte-
gration Council in Srinagar to solve
border disputes in the interest of
bringing National Integration would
not do. It has to be implemented.
The Government is slow to act. At
this rate we will not be able to make
any headway in the larger interest of
the country.

The statement of Objects and Rea-
sons of the Bill says:—

“This enclave was lost gight of
when the exchange of such en-
claves was effected by the Provin-
ceg and States (Absorption of En-
claves) Order, 1850, dated the 25th
January, 1850

1 am not voicing my grievance over
the transfer of a part of the village
proposed in the Bill. I am all in fa-
vour of this. But I gupport, in .his
connection what Mr. Imam has said
that the measure proposed in the Bill
is not the only issue now pending
which requires attention of the Gov-
ernment. There are number of orub-
lems relating to the adjustment of
border territories of Kerala, Tamil-
nad, Andhra and Maharashtra in
which Mysore is very much concerned
If all these are adjusted and legiti-
mately given to Mysore, I have no
objection to give this portion of the
territory proposed in the Bill. What
I cannot understand the logic of the
matter is the opposition of the State
Governments of Maharashtra, Andhra
and Kerala to the legitimate transfer
of portion of their respective border
regions to the Mysore State. At tnis
stage nobody is prepared to give to
Mysore.

Coming to the Report of the Maha-
jan Commission 1 have to point out
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thetein:—

“These disputes have neither
been resolved by the Zonal Coun-
cil nor by the Government of
India, nor by the four-man com-
mittee appointed by the State
Governments concerned or by
the meetings held by the Chief
Ministers of the States concerned.
On the other hand, the tentative
claims made became rigid and
have been added to by the peo-
ple of the areas and the govern-
ments concerned. By efflux of
time and delay in resolving the
disputes, emotiong have run very
high on either side. It is diffi-
cult to separate the grain from
the chaff. Public ~opinion is
sharply divided and the evidence
produced by the two governments
and the witnesses interviewed by
the Commission do not give an
objective view of the situation.”

The Government have not taken
any action on this Report. We can
only see this Report in the Parliament
Library and not the implementation
part of it which the Government ha<
totally ignored to do. They wou'd
take action only if there is pressu:e,
coercion, agitation, dislocation of rai!-
way lines and such other violent ac-
tion.

In conclusion, I would say, that the
Government has only embarked up~
on solving rival disputes but not the
major ones involving adjustment of
border regions of the adjoining
States which are many. I therefore,
urge the Government to set up a
High Power Boundary Commission
to go into the question of border dis-
putes of all the States in the country
and solve them at the earliest.

SHRI S. M. KRISHNA (Mandya):
Mr. Chairman,] have been a party to
the Reso'ution passed by the Mysore
Legislative .Assembly letting thirs
small bit of real estate go to Andhra
Pradesh. The generosity amg the
good nature of the peable of Mysore
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have been taken undue advantage of
by my friends in Andhra Predesh (In-
terruption). My hon. friend, Shri
Gowd, should not get agitated be-
cause I am supporting this Bill be-
fore us. But coming in the wake of
the National Integration Conference
held in Srinagar, a few statements
which the Andhra Chief Minister has
made are very disturbing. He has
made certain fresh claims of terri-
tory which are now in Mysore State
and he has made out, ur is struggling
to make out, a case as to why thcse
territories should (be transferred to
Andhra Pradesh.

I am not one of those who have a
fancy to whip up these controversies
between neighbouring States. Our
relationships with both Andrha Pra-
desh and Maharashtra have always
been very cordial but for some of
these pinpricks. Now, what is the
responsibility of the Central Gov-
ernment? How long are we going to
live with these border problems? It
is not only the border problems that

exist between these States. There is
the river waters dispute betwecn
these States. There is the border

dispute between three States. How
are we going to solve these issues?
A stage has come when we are get-
ting into a state of suspicion that the
Central Government are perpetuating
these border problems, that they are
not serious in finding a lasting solu-
tlon to these problems for their own
reasons.

16 hrs, -

My hon, friends, Shri Mohammed
Imam, Shri J. H, Patel and Shri Jag-
annath Rao Joshi, have made the
significant point that these problems
have to put an end to. I am happy
that at the conference in Srinagar be-
latedly they have taken a decision
to evolve a machinery which will go
into these border  disputes, This
should have been done 10 years ago
immediately after the Statés Recrga-
nization Commission. After the report
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of the Commission, the zonal councils
came into being, but when they could
not solve the border disputes, the
Central Government should have
evolved a machinery, but they react-
ed in a half-hearted manner. When-
ever a State was able to bring pres-
sure, they succumbed to it, Mahara-
shtra js a great State of our union
from where Mr. Chavan, our Home
Minister, comes. It was able to pres-
surise the Centra] Government and as
a result of that, the Mahajan Commis-
sion was appointed. Let me remind
you that Mysore was not very en-
thusiastic about this Commission. We
opposed it tooth and nail, but when
it became a fait accompli, when we
could not get out of the cluthecs
of Mr. Chavan or the Government of
India, we had io succumb to it, so
much so, some of the Opposition
groups in Mysore State refused to
appear before the Commission because
we were totally against the Commis-
sion, we did not want border disputes
to be solved piecemeal. We wanted
a high power commission to go into
all the facets of our disputes with
our neighbours including Andhra and
Maharashtra, but the Government of
India was not willing.

MR. CHAIRMAN: The Mauhajan
Commission is not under discussion

SHRI S. M. KRISHNA: Some princi-
ples are involved in the Bill and so
I am pleading before you that they
should be kept in view and how the
Government of India have given the
go-by to those principles whenever
they were pressurised to take up a
particular posture.

Mr. Mahajan was one of the highly
respected jurists of this country. Are
we not going to respect his wisdom?
He was the Chies Justice of India, and
he was picked up by the Central Gev-
ernment to head this Commission, and
today Mr. Patil says that the ropy of
the Mahajan Report is to be found
only in the libraries of the Legislatures
and Parliament. What a sad commen-
tary on the way the Government cf
India behaves and acts.
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We have no quarrel with Andhra
Pradesh. We are showing our bona
fides by agreeing to transfer this terri-
tory to Andhra Pradesh, and my only
request to the leaders of Andhra Pra-
desh and my colleagues here is that
they should not make any more claim
on Mysore.

We have got Maharashtra and
Andhra on either side and they have
very powerful and stable leaderships,
whereas we feel ashamed of ur lea-
dership which is gullible and weak-
need. I refer to the persons running
the Mysore Government. They can
be pushed around by anybody in this
country, they have no will of their
own. They are taken in by the Gov-
ernment of India leaders here. When
they go back to Bangalore they try to
shout, but they do not have the seme
tempo or volume when they reach
Delhi. Probably, the cool or hat eli-
mate here upsets our leaders an? tliey
do not speak up in the interests of
Mysore. It is left to the leaders of the
opposition to take up the rause of
Mysore State, of Karanataka. That is
what we intend doing as long as we
are in this House. With these words,
I support the Bill in the hope that
Andhra would not make amy more
claims on Mysore,

SHRI RAJARAM (Salem): Mr.
Krishna from Mysore has agread to
give the land to Mr, Gowda of Andhra
and it is not for me to be a hindrance.
1 support this Bill but I want {c say
a few words about the principle in-
volved in this Bill. The Congress
friend who spoke earlier said .hat 18
years were not a long period to decide
things. The State Reorganisation
Comamission's report came some ten
years ago but it had not been imple-
mented in full. Sardar K. M. Panik-
kar suggested that U.P. should be
divided into two; that had nn¢ been
implemented, If that haj been done
so many complications might have
been avoided. We are appointing so
many commissions under the sable
leadership of people like Mal:ajan,
Panikkar or Pataskar but do not ‘m-
plement the recomsmendations. The
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Central Government must tage steps
to implement their recommendations.
This is a matter of a small village five
acres, But the leaders of the Congress
Party are creating more borde: dis-
putes and are maintaining them in
every State to keep the poMrical eli-
mate warm for them, So many Cong-
ress leaders cross the border in Maha-
rashtra as if they are crossing the bor-
der with China or Pakistan and fall
flat before the railway lines and do
stayagraha. These things can be
stopped by the Centre. Shri Krishna
talked about the water disputes. Sir
C. P. Ramaswami Aiyer had vision
and wanted to connect the Ganges
with Cauvery. If it is done, there
will be no celamity in this country.
But nobody is ready tv share their
natural benefits with others, be - it
water or land; they want all for them-
selves. The Centre is merely an on-
looker and watches the damage that
is done to this country; they are not
doing their work properly. I am ac-
vising the Central Government to do
things quickly and set tkings right all
over the country.

SHRI E. K. NAYANAR (Palgnhat):
While speaking on this Bill, T wish to
point out that there are disputes be-
tween Kerala and Mysore also There
are disputes between Nagaland and
Assam also; there are disputes between
UP and Bihar also. There are boun-
dary disputes everywhere in our coun-
try which have not yet been solved.
We need not go to other countries in
respect of boundary disputes; even
inside our own country there are
boundary disputes.

SHR] RAJARAM: There is no dis-
pute as far ags Tamilnad is concerned.

SHRI E. K. NAYANAR: Yes. Now,
at the Nationa] Integration Council,

"the Mysore Chief Minister, Mr. Jatty

hag declared that he wants tu imple-
ment the Mshajan Commission report
intoto but the other State is not ac-

‘cepting the report. As far as Kerala
"is concerned, the Commission hasg not

taken any evidence from the ruling
party or the opposition parties or from
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any demoratic party. In Maharashtra,
they oppose the report. Even st the
National Integration Council, they
have not decided to implement the
Mahajan Commission report, So as
tar as the principle of the Bill is con-
cerned, it is not enough to settle the
boundary disputes and boundary
clashes on & district basis only, Even
now, there are disputes relating to
Maharashtra and Mysore borders. As
far as my party is concerned, there
was a principle. This was argued in
the National Integration Council by
Mr. Sundarayya; the principle was
that the village must be taken as a
uanjt in the settlement of border dis-
putes. Therefore, why not constitute
a permanent body to settle the boun-
dary disputes between States? If
there is a clash or a dispute about the
border, then this permanent body
must go into the case and it will settle
the dispute acceptable to both the
parties or to the satisfaction of the
majority of the villagers in the village
which is to be taken as a unit. On
that principle we can settle the boun-
dary disputts.

This is a temporary affair. The
Mysore Chiet Minister, Mr. Jatty,
wants to implement the Mahajan Com-
mission report in toto. But Mr.
Nayak and others in Maharashira are
opposing it. Even in Kerala, when
Shri Nijalingappa came there, he did
not mention anything about the
Mahajan Commission report in Kerala,
But sfter he arrived in Bangalore, he
declared that he wanted to implement
the Mahajan Commission report. So,
1 want the Government to constitute
a permanent body at the administra-
tive level, with representatives of both
the parties to settle the boundary dis-
putes and decide the question on the
basiz of a village, with respect to the
boundary disputes between al] the
States: between Mysore and Maharash-
tra; between Mysore and Kerala; be-
tween Assam and Nagaland and be-
tween Bihar and TUttar Pradesh.
There must be &8 permanent body
which includeg the representatives of
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al] the political democratic parties.
and it should settle the boundary dis-
putes on the basis of the village taken
as g unit, and decide the issue on the
verdict of the majority of the people
of the village and incorporate the ter-
ritory to whichever State it is due, as
per the decision of the majority of the
people. Wherever such, a dispute
arises, we must refer it to the perma-
nent body to be decided by that body
or committee.

So, on the Bill, I broadly agree, but
this will never solve the boundary dis-
putes that even now exist in India in
respect of the States,

SHRI VIDYA CHARAN SHUKLA:
Mr. Chairman, Sir, although this Bill
has been supported by most of the
hon. Members who have taken part
in this debate, yet, they have mostly
devoted their time and thoughts to the
general problem of boundary disputes
in the country. Mr., Mohammed
Imam hag given notice of a motion for
eirculating this Bill for eliciting public
opinion. As T said in my opening
speech, this Bill was referred both to
the Andhra Pradesh and Mysore State
legislatures for their opinion. It has
been fully discussed in the State legis-
latures of both the States, and there-
fore, T do not think there is any fur-
ther scope for eliciting public opinion
on this matter. The two States which
are concerned, had the opportunity of
discussing this Bill by their elected
representatives in the respective legis-
latures, and both the State legislatures
have endorsed this Bfll. Therefore,
we must presume that this Bill is com-
pletely in accord with public opinion
in this area. .

Regarding the genera] question of
boundary disputes, I also wish, like
Shri Joshi, that this problem was solv-
ed earlier at the time of States’ reor-
ganisation or merger of the States.
But the history of boundary disputes
is very well known, how this matter
of States’ reorganisation betame part
of political controversies. The Inte-
gration of the States was done on the
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basis of an agreement between the
‘Government of India and the erstwhile
princes. That had to be done on the
basis of British India and the princely
states as they were then constituted.
After the merger of the States, there
definitely was a need to readjust the
boundaries in a manner so as to 'make
homogeneous units for conducting
public administration in the people's
language. That was the main reason
for the formation of linguistic States
in the country,

As would be inevitable in an ancient
country like ours, no firm boundary
could be laid down which will elimi-
nate linguistic minorities on either
side of the border in any State. When
the linguistic reorganisation of the
country was considered, it was known
that inevitably there would be linguis-
tic minorities on either side of the bor-
ders practically in every State except
where there wag more than one State
for a single language, as in northern
India. But wherever there were
linguistic groups adjoining eagh other.
this problem of linguistic minorities
was boungd to be there. In order that
linguistic minorities may not sufler,
the Constitution made provision for a
Commissioner for Linguistic Minnri-
ties, who goes round the country to
see that the rights of the linguistic
minorities are properly protected, ac-
cording to the principles laid down
and accepted by all concerncd—the
State Governments anc_l,l the major
political parties of the country. So
far the work done by him has been
very good. His reports are laid be-
fore the House every year and some-
times we have the chance of discussing
them also.

I am sorry certain members who
spoke tried to attribute motives to
people who have the duty of conduct-
ing the public affairs of this country.
1 do not think it is proper in this diffi-
cult and intricate context to attribue
motives to anybody. 1 am sure every-
body wants settlement of these dis-
putes, but according to our tradition,
our Constitution and the democratic
principles we follow, we have decided
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that we will try to solve all such dis-
putes through talks, negotiations and
agreement. The House knows how
a very intricate problem between
Andhra and Madrag was solved by
agreement between the two Chier
Ministers. That is known as the
Pataskar formula, That could Dbe
applied to solve every border dispute
provided here was agreement between
the two Chief Ministers.

Nothing should be done in my opi-
nion which will ‘give rise to fuither
disputes. The solution of a dispute
should put at rest the controversy for
ever; it should not keep it a simmer-
ing problem which would explode at
any time the politicians wanted.
This present probley regarding the
Maharashtra-Mysore border dispute is
an instance in this case. Everybody
agrees it is a very intricate, very deli-
cate problem which must be solved as
soon as we can. We have tried various
methods of doing it. Nobedy in this
House can say that no efforts were
made to solve this problem, Efforts
have been made right from the begin-
ning, It is another mattey that the
efforts have not succeeded, The rea-
sons for failure might be many. but
sincere efforts were made to solve this
problem, and I am quite sure we will
have to continue making these eftorts
as long as this problem is not solved
But no arbitrary decision can be taken.
It is s matter which involves the wel-
fare of many many people—lakhs of
people. It cannot be solved on the
basis of some arbitrary decision or
decisions which are prima facie not
very sound.

SHRI J. H. PATEL: Are you refer-
ing to the non-implementation of the
Mahajan Commission's report also?

SHRI VIDYA CHARAN SHUKLA:
Several problem have been inherited
by us from history. There is the case
of Goa and Pondicherry. The hon.
Member Shri Shinkere from Goa men-
tioned about the future of this Union
Territory. Everybody knows that
there is a difference of opinion about
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which side Goa should go. We decid-

ed that _this matter should be referred
to the people of Goa for their opinion.

When an opinion poll was held a clear-

cut opinion was gbtained and we res-
pected that opinion.
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SHRI SHINKERE; It was held on
the administrative basis,

SHRI VIDYA CHARAN SHUKLA:

If the opinion had gone the other way
that also would have been respccted.
This is one of the iiiportant things
that we have to keep in view. The
public opinion in the areas that are
affected has to be taken into conside-
ration. In what way this public opi-
nion can be ascertained is the ques-
tion. But this is one of the very very
important factors which must not be
ignored while we try 1o settle boun-
dury- disputes in the country.

Some hon. Members have made re.
ference to the discussions in ihe
National Integration Council on ‘his
subject. As hon. Memnbers might have
noted, no clear-cul - recommendation
Was available from such an august
body as the National Integration Coun-
cil. They have made an observation
and that observation must be taken
into account while we try to setlle
these disputes.

But [ would like to emphasise again
before this august House that these
boundary disputes which are pending
in our eountry are very intricaie and
delicate problems. They must be
handled with the utmost care. 1
would also like to point out that apart
from what boundary disputes we have
today potentially there are many other
areas where such disputes can be
raked up if a wrong decision was
faken in a particular case or wrong
principles were laid down on which
these boundary disputes were settjed.
So a great deal of care has to be taken
that while we solve one boundary dis-

pute we ‘do not give rise to further °

boundary disputes or dissatisfaction or
aspirations- in boundaries elsewhere.
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There are several boundaries in tae
country between two linguistic States
where the problem of linguistic mino-
rities js probably ag much as it is be-
tween Mysore and Marashtra hut
where still there is no dispute about
it. There are such boundaris between
Madhya Pradesh and Maharashtra, be-
tween Madhya ' Pradesh and Orissa,
between Orissa and Bihar and so cn.
Still the people are living there in
peace and there is almost no dispules
there. Whenever interested politicians
try 1o start any dispute there the Joca;
people have given theym a rebuff.
They have been {old that they want
to live in peace, the State Govern-
ments are taking good ecare of the
linguistic minorities and they do not
want any disturbance in the statws
quo, It is well known that even if
we did our best, there still will be
linguistic minorities here angd there.

SHRI E. K. NAYANAR: Who arc
the interested persons?

SHRI VIDYA CHARAN SHUKLA:
The main thing is forbearance, toler-
ance and adherence lo democrat.c
principles. If we adhere (o all these
principles, ] am sure, all these present
boundary disputes, which are disturb-
ing us, would be solved in duc course
of time given goodwill, proper under-
standing and a little bit of tolerance

MR. CHAIRMAN: I shall now put
amendment No, 1 for “circulation of
the Bill” to the vote of the House.

Amendment No. 1 was put and neg”-
tived.

MR. CHAIRMAN: The question is:

“That the Bill to provide for
the transfer of certain territory
from the State of Mysore to the
' State of Andhra Pradesh and for
matters connected therewith, be
taken into consideration.”

The motion was adopted,
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MR, CHAIRMAN: Now, the House
will take up clause-by-clause conside-
ration of the Bill

Clause 2— (Definitions)

Amendment made:
Page 1, line 6,—
for “1967" substitute “1968™ (4),
(Shri Vidya Charan Shukla)
MR. CHAIRMAN: The question is:

“That clause 2, as amended,

stand part of the Bill™
The motion was adopted.
Clause 2, ay amended, was added to
the Bill,

Clause 3 was added to the Bill,

Clanse 4—(Amendment of First Sche-
dule to the Constitution,)

Amendments made:
Page 2, line 26,—

for “1967" substitute “1968" (5)
Page 2, line 34,—

for “1967" substitute “1968” (6)
(Shri Vidya Charan Shukla)
MR. CHAIRMAN: The question is:

“That claus: 4, as
stand part of the Bill."

amended,

The motion was adopted.

Clause 4, as amended, was added to
the Bill.

Clauses 5 to 9 were added to the Bill.
Clause 10— (Appropriation of moneys
for expenditure in transferred
territory under existing Appro-
priation Acts.)

Amendment made:
Page 4, line 16—

for “1967-88" substitute ‘“1968-
69" (M

(Shri Vidya Charan Shukla)
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MR. CHAIRMAN: The question is:

“That clause 10, as amended,
stand part of the Bill.”
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The motion was adopted.

Clause 10, as amendéd, was added to
the Bill,

Clauses 11 to 19 were added to the
Bill.

The Schedule was added to the Bill.
Clause 1 (Short title)

Amendment made:
Page 1, line 4,—
for “1967" substitute “1968" (3)
(Shri Vidya Charan Shukla)

MR. CHAIRMAN: The question is:

“That clause 1, as amended.

stand part of the Bill."”
The motion was adopted.

Clause 1, as amended, was added to
the Bill

Enacting Formula

Amendment made:
Page 1, line 1,—
for “Eighteenth” substitute—
“Nineteenth” (2)
(Shri Vidya Charan Shukla)

MR. CHAIRMAN: The question is:

“The Enacting Formula, as
amended, stand part of the Bill"

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill,

The Title was added to the Bill.

SHRI VIDYA CHARAN SHUKLA:
I move:

" t the Bill, as amended, be
passed”
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MR. CHAIRMAN: Motion made:

“That the-Bill, as amended, be
passed”
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MR. CHAIRMAN: The question is:

“That the Bill, as amended be
passed”

The motion was adopted.

[Mr. DeprUTY-SPAEKER in the Chair.]

16.35 hrs,

STATUTORY RESOLUTION  RE:
GOLD (CONTROL) ORDINANCE,
1968 AND GOLD (CONTROL)
BILL

MR, DEPUTY-SPEAKER. Mr.
Yashpal Singh.

SHRI KANWAR LAL GUPTA:
(Delhi Sadar): What is the time
allotted for this?

MR. DEPUTY-SPEAKER: The iotal
time allotted is one hour.

SHRI KANWAR LAL GUFTA: One
hour for the Statutory Resolution and
one hour for the Minister's motion?

MR. DEPUTY-SPEAKER: The Busi-
ness Advisory Committee nas sugges-
ted that the Bill could be referred to
a Joint Committee. Therelfore, 1t will
be a brief debate here. The hon.
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members will get an ample opportu-
nity to debatc it in the Joint Commit-
tee and again when the repori comes,
the House wi'l have a second oppor-
tunity. Therefore, ¥ would request
the members to be very brief,

! GTCATT MR ;AT AT TEL
faer & 1 5 & fog v Y faadt weft
£ i, AT & gy ¥ gafam o 3
e warar Awa famr wor o

MR. DEPUTY-SPEAKER: It is not
u question of abusing the Government.
He can dg it to his heart's content; I do
not bother, but only in three minutes.

SHRI SURENDRANATH DWIVEDY
(Kendrapara): What is the time allot-
ted?

MR. DEPUTY-SPEAKER: uUne hour.

The hon. members may remember
that the Business Advisory Committec
has reconsidered the whnle 1ssue and
lias suggested that the Bill be referred
to a Joint Committee. So, there need
not be any complaint about the time,

SHRI GADILINGANA GOWD
(Kurnool): On a point of order,
According to the order paper, the
Statutory Resolution and the Govern-
ment's motion are to be dliscussed to-
gether. But the hon. Finance Minister
tras not yet moved his motion.

MR. DEPUTY-SPEAKER: He will
move after Mr. Yashpal Singh has
moved his Resolution.

ot gamx fag (}\/agA) : W!W
o fag & = ¥ fam amw
3T Tfgw |

MR. DEPUTY-SPEAKER: I have
already explained. I am not in a posi-
tion to extend the time nor do I feel
that there is a need for extension of
time now,

SHRI D. C. SHARMA (Gurdaspur):
You cen use your diseretion.
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Mr. DEPUTY-SPEAKER: I am not
going to use my discretion on this
occasion because, as I have already
said, the Bill is being referred to =
Joint Committee.

SHRI D. C, SHARMA: If you do
not use your discretion. what are you
meant for?

MR. DEPUTY-SPEAKER: If I have
to use my discretion where it is not
called for, it will be wrong; it will not
be a judicial exercise of my discretion,
(Interruptions)

Mr. Yashpa] Singh.

SHRI YASHPAL SINGH:
move:

Sir, I

“This House disapproves of the
Gold (Control) Ordinance, 1988,
promulgated by the President on
the 29th June ' 1868."

T X qF A g1 % & fs Mrew o
FaAT TaT qafeat Wi Hewrer wy
7orrd o 7A@ & 1 A WY S AT At
¥ a3t & WY I@ W@ & FImy av
TR & 1 A AT AT ®T AT A0 F
Ag et @ 1 8 ager W oo fear &
f& gt o1 femgermt wré fadwi &,
SRATET, A%, AT F, 9 §o &, wr
39 9t & fow weew 79 ger & amw,
At & gE A0 KA T G I | 7T 27
H A AR AT T QU F, qwT g
I & fgara @iy, a1 2w w7 AT g
aff ag avar ¥ woeTd fog? &
Aarfes gart & g9 faem ®7 45
I e @A &, @ f 3000
FAT TR & FAq A S w1 ¥ | gy
AT Wt o vw ToeRdt e
A, N T gET W F 50,000
®UT TGX & RTTT T {7 FOAT AT,
WX fedt & qmr @1 oy e ¥ Ay

gt &, A g 3w # ey ¥ ™ Ny
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§ & St w9 7 ag amm far
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£ F41 ? ARG Ak AT J4T 94,
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I rise to move for reference of the
Gold (Control) Bill, 1968, to a Joint
Commattee of the two Houses., The
bagic gold policy of the Government
has heco explained on the floor of the
House on several occasions and at Lhis
stage jl is not necessary for me to go
into de.ails to reiterate the justifica-
tion for following this policy, Suffice
it to say thal the country can ill-afford
to fritler away its scarce foreign ex-
change rcsources on the clandesline
imports of gold. It has to be recog-
nised that the Cutoms vigilance by
itself cannot be sufficient to effective-
ly combat smuggling over the long
borders and wvast coast lines. The
anti-smuggling measures have neces-
varily to be supplemented by a detail-
ed system of control over internal
transactions so as to make the circu-
lation of smuggled gold more and
more dificult. The Committees which
were agkad to report on this subject
have engorsed the policy underlying
the Gold Control measure and after
tu}l discussions it was approved by
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Parliament when it enacted the Gald
(Contrnf) Act, 1965.

Before the Gold (Control) Act, 1965,
was passed, the Bill was referred o
a Joint Committee of both Houses of
Parliament. This Committee consti-
tuted under the chairmanship of Shri
S. V. Knshnamurthy Rao, comprised
45 Members. The Committee examin-
ed the Bill in great detail in 13 sitlings
and reccived a large number of wrji-
ten memoranda and representations,
As many a8 nearly 2 lakhs,., The
Committee also took oral evidence,
and 47 Associations, apart from some
Members of Parliament and officials
appeared before il to give evideace.
After this claborale consideration, the
Joint Commitiee commended the Biil
to the Parliament which then enacted
the Gold (Controly Aect, 1965.

The basiz pattern of control, wiich
was incorporated in the Gold (Con-
trol) Act, 1965, was, in essence, far
more resirictive and strict than what
is nuw embodied in the Gold (Con-
trol) Bill, 1968. Under the 1965 Act.
ther:® was the l4-carat restriction pn
the manufacutre of ornaments which
is no Jonger there. Instead, the modi-
fications of the Gold Control announc-
ed in 1966, provide for a ban on pri-
vate possession of primary gold, decla-
ration of ornaments above gpecified
limits and stricter Government contro!
over gold refineries. These measures,
which have been discussed in the Par-
liament on several occasions, cannot
be said to unduly affect either the
public at large or interfere with the
legitimate business of goldsmiths and
gold dealers. The present Bill only
seeks legislative sanction for this modi-
fled pattern of Gold Control. Apart
from changes of drafting nature and
re-arrangement of chapters, the only
other changes in the present Bill are
with a view to tightening up the
procedural aspects of the Contro' and
removing some administrative
lacunae, The Bill being in replace-
ment of the Gold (Control), Ordi-
namce, 1968 it is also necessary that’
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it is enacted within six weeks of the
commencement. of the current Parlia-
ment session,

I, therefore, did feel that since the
basic policy underlying the Gold Con-
trol measure, even when the pattern
vf Control was more restrictive and
stringent, has already received an ela-
borate consideration by a Joint Com-
mittee, it was really not necessary to
refer this Bill to a Select Committee
again. However, in deference to the
wishes of the Honourable Members
and also on account of the agreement
that the Bill will be passed before the
end of this Session [ have agreed to
the reference of the Bill to a Joint
Committee of the two Houses. The
Hon'’ble Members will no doubt appre-
ciate, that the Gold (Contral) Ordi-
mance has to be replaced by a Statute
by the end of August, 1968. .Accord-
ingly, I move:

“That the Bill to provide, 1n the
economic and financial interests
of the community, for the rontrol
of the production, manufacture,
supply, distribution, use and posses-
sion of, and business in gold,
ornaments and articles of gold and
for matters connected therewith
or incidental thereto, be refzarred
to a Joint Committee of the Houses
consisting of 38 Members, 25 from
this House, namely:—

1. Shri K. M. Abraham

2, Shri S. M. Banerjee

3 Shrl Sonubhau Dagadu Bas-
want :

Shri Onkar Lal Bohra
Shri N, Dandeker
Shri George Fernandes
Shri Sitaram Kesri

- Shri S. M. Krishna
Shri Brij Bhusan Lal
10, Shri Anbazhagan

11, Shri Bakar Ali Mirza
12. Sardarni Nirlep Kaur
13. Shri Krishna Chandra Paat
14. Shri Nanubhai N. Patel

©@Eae o
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15. Shri S. B. Pati] )

16, Shri R. Surender Reddy

17. Shri A. S. Saigal

18.- Shri Dwaipayan Sen

19. Shri Sheo Narain

20. Shri Digvijaya Narain Singh

21. Shri Chandrajeet Yadava

22, Shri Tridib Kumar Chaudhuri

. Shri N. Shivappa

. Shri O, P. Tyagi

25. Shri Morarji R. Desai, and
13 from Rajya Sabha;

2466
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that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of ih=
Joint Committee;

that the Committee shall make
a report to this House by the $th
August, 1968;

that in other respecig tha
Rules of Procedure of this Housn
relating to Parliamentary Com-
mittees shall apply with such
variations and modifications as the
Speaker may make; and

that this House recommends

to Rajya Sabha that Rajya Sabha

do join the said Joint Committee

and communicate to this House

the names of 13 members to be

appointed by Rajya Sabha to the
Joint Committee.”

16.59 hrs.
[Sura THmUMALA RaAo in the Chair]

MR. CHAIRMAN: The motion is
before the House. Now, there are
some amendments. Is Shri Kanwar
Lal Gupta moving his amendment?

WWC AT e - Awfa o,
T UTIT OTHT ¥ GYAT AT AEA &
awE T fo—
That the Bill to provide, in the eco.

nomic and financial interests of the
community, for the control of the-
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production, manufacture, supply, dis-
tribution, use and possession of, and
business in, gold, ornaments and arti-
.cles of gold and for matters connect-
-ed therewith or incidental thereto, be
referred to a Select Committee con-
<isting of 14 members, namely:—

Shri Jyotirmoy Bosu, Shri
Morarji Desai, Shri Indrajit
‘Gupta, Shri Hem Barua, Shri
Kameshwar Singh, Shri V, Krish-
namoorthi, Shri D. N. Patodia,
Shri Mrityunjay Prasad, Chau-
dhari Randhir Singh, Shri Pra-

. kash Vir Shastri, Shri Sheo
Narain, Shrimati Tarkeshwari
Sinha, Shri Prem Chand Verma,
and Shri Kanwar Lal Gupta;

with instructions to report by the 8th
August, 1968. (1).

15 hrs.

SHRI DEVEN SEN (Asansol): 1
move:
“That the Bill be circulated fur
" the purpose of eliciting opinion
thereon by the 30th December,
1968." (2).

MH. CHAIRMAN: Then, Shri
Erasmo de Sequeira, Shri R. R. Singh
Deo—not present. Shri Gadilingana

Gowd.

SHRI GADILINGANA GOWBD:
Since the hon. Minister has included
those names, I am not moving the
amendment.

MR. CHAIRMAN: The amendments
moved by Shri Kanwar Lal Gupta
and Shri Deven Sen are also before
the House.

! FIC AR MR ¢ ARl S
A TH T § ST FO Y FEA1 2,
Tiifs fadez 32 %1 foed & ag &
ca 7 ARHE ¥ fa=w fagr s
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fear =Y gwrar g @ g T, W
F Fnfaw T avg & faar, 9 «71
AT WY 99T @) T, |19 # FIHA
At fr @t | wr & g arfaegy g
ga S swafigd ¢ aw A d
o WY T EEIRIE £, A1 AR
FT =TF & Iq &1 a1 gy g1 at £
W1 BRI FTET & afor &1 o @
Z ST 9N a<E & ’@r Ay AT foraAv
FLWA IT A E, IH T AT AT FOL £
& I KT AT KT 7 /L AT EHTARTT
iagmHfaa A wWE o owiw A ;7
Ata Mes fera foa o7 qg A gar 2
q WGl AT TR ;. WIT IT & a1 Afawr
ﬂmﬁwaa@'( | gafag, § 797
nqu*a‘amwa‘ﬁrﬁﬂf‘rnm
L a“tavrﬂsr%ra‘rtramal

wi AT ¢a : ag AEY gy /EAT
2 A fea ¥ &7 QU T 9@
f&T g7 17 Mo femqew & w18 woff Wt
gt & 2, *rf A= v a9 A faa
2

ot AT T 5 e FTE AT AL
gw fasar §1 | & srear £ fF wie 39
1 qgT TLIATRT WY I E 7T A7 1
™ & ¥ATET CF 417 AT FT KF *T
afn & are & T weT FTAT WlgT |
WY TR &Y OF a7 €T 77 7 Wi
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. [ ST e ]
T WA WTT FT & AFHT AT I FTA K
TF 7 $47 afww @, §F vHfecT @
ar agY, 7€ A FATT JTHA WA JWA
¥ yET AT =ifge, arfE g9 AsA
o 2w w 7w A wre ¥ O FEAA
AT &, IW FT FS AW WY 7T ¥ AT
gt 7w ATw A ger & A fee K
At wrd dX wrEdy ¥ gz wEr
J&T FE fF 75X =34 avfamw A
CL

“; %7 W§ @ WA AYAIN FA
wry FY & fF gA faq w1 qqwa &
faw afcanfaa fwar oo, afses wd-
fog & fau afde e smo w1 30
fewear a5 #1794 3@ & fao fzar
are | wrAAE  fasr wAY Y A7 a@ar,
@ fawr %1 ¥ 577 gu fF anfas A<
faeira fgg & fow ag fa=r =vvar o @
pafer Fra M A wAar g &
zaan g F 7@ faw & 9 & g7 an
1 0F g 737 fgenr A fr woiwrd
FT & ag Fafz g s 1 T AWM A
sqoHTO ®1 HEaT 20 1@ § W afx
oF % qfare # g9 afe @ wa faqr
AT AN IR HEAT CHFFUT AT 3 1
9 IHTT UF FUT WIEHG F1 A
- & G ATGAY, T q AFTCEY AT |
zafae & g@ faw &Y www & foy
AHAT g § |

% o a1q qg W FgAT TIEAT §
s ww far ¥ woieT<d &0 w9AT TF
WY wrEdY Ty &7 g% g v mar g
7 quaT $1 o fgddr agr g @
aFY ; 1gat Nesfem R faw &
afcr &Y v ¥ wfags ST @I FTTF
e mr g I A Tw T &
v | qEG aE ot W ag ¥ e
W ¥ wrafaa WENT §F A gu
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Z 1 WA A WA H A AT & AR
oY w2 7d & 1 w1q € Ao #Y s
feafa famear ar W@ 2 | AT qT H &
qOAT ATHH KT AT FTAT AEATE

TH ¥ AT & ArY a7 WY @A
wgmt § f wra faer oo o
=oET K A wiran faar ar fr
u #t gEatw femn ama, Ts=
qar$ & faq Jar fagr s AT 37
# ¥ ¥ i 7@ #Y 0f 2| FAwifeey
fergeama w1 aga qoar fer 31 3w
FY garfA fgrgeata & a9 qdt T
ar & | AfFA W aw AT I AW
forew %Y gwaw faege aaiz F7a7 Ty
7 & fae & afey & | gafao & faaay
FEIAT o AT HTT FT TE F30H F7A
grdar = foew #t oF T faey £
ATE { QIAT AT | AIETL G @
FLHITH A Afergrdae &
T Y AT FT ATRT WA FT AqT
w0

Eemitﬁ FTH GTT HAFEET
F1 A9 FETF

MR, CHAIRMAN:
natham,

Shri Viswa-

SHRI MORARJI DESAI: Now you
should put the question. In the Busi-
ness Advisory Committee it was
agreed that there will be no discus-
sion.

MR. CHAIRMAN: But the parties
have asked me to call their repre-
sentatives.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SU-
BHAG SINGH): But the parties had
agreed in the Business Advisory
Committee to send it to the Gommlt
tee without discussion,
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MR. CHAIRMAN: If there is an
agreement, I will put the question.

SHRI SAMAR GUHA (Contai)
There should be some preliminary
discussion. That is why one hour
time was gallotted. If it was intend-
ed that it might be sent immediately
10 the Joint Committee without any
discussion, the time allotted should
have been only 10 or 15 minutes, why
one hour. It was agreed that there
should be some preliminary discus-
sion.

SHRI TULSHIDAS JADHAV (Bara-
mati): Have we not the right 4o
suggest to the Select Committee that
such things should be done?

SHRI MORARJI DESAIL. That
wil] be considered in the Select Com-
mittee.

MR. CHAIRMAN:
allotted to the discussion. I think,
nearly 35 minutes are over, 1 should
like to give Members a few minutes
each if they are able to adjust them-
selves within the time allotted. I
want to conclude this by 5.25 p.m.
Shri Tenneti Viswanatham,

I find 1 hour is

SHRI TENNETI VISWANATHAM
(Visakhapatnam): Mr. Chairman,
Sir, there is a tendency 1o belittle
the value of gold. A new kind of
economists have come and they, ge-
nerally, belittle the value of gold.
But the World Bank always wants
gold. The rich nations and the in-
dustrial nations want to amass as
much gold as possible, And yet they
tell us that gold is not very valuable,
that you have got your ordinary means
of credit facility and all that and,
therefore, don't attach any value to
gold. But, actually the ultimate
strength and the backbone of the
world’s cconomy depends upon gold.

Now, the hon. Deputy Prime Min-
ister told ug that gold should not be
hoarded but must be utilised for de-
velopment purposes. Good. But the
hoarded gold is different from the
little amount of gold which our

(SAKA) Ordinance (Res.)
Gold Control Bill

women have as ornaments. You can-
not call that as hnarding. The hoard-
ers, probably, are in Bombay or
somewhere ang they are the big peo-
ple who are not easily caught by the
Government Departments. But when
women have a few ornaments, -they
-call it hoarding; it is only misusing the
language, What is, after all, the
value of gold hoarded in that sense?
It is about Rs. 300 to Rs. 400 crores.
What is the annual revenue of the
Centra] Government, leaving aside the
State Governments? It is Rs. 3000 to
Rs, 4000 crores, What is Rs. 300 to Rs,
400 crores as against that? The tolal
value of gold which is said to have
been hoarded on the ears, the nostrils
and the arms of some women is about
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Rs. 300 to Rs, 400 crores. This is the
total capita] value.
SHRI MORARJI DESAI: How

much is it?

SHRI TENNETI VISWANATHAM:
It is about Rs. 300 to Rs. 400 crores.
That is what the Government records
show. They say that the total value
is about Rs. 300 to Rs. 400 crores.
Not more than that,

SHRI MORARJI DESAI: No, no.
That is wha{ the people who make
the estimates say. 1 have not made
the pstimate.

SHRI TENNETI VISWANATHAM:
I stand corrected. Nobody has made
the assessment. But everybody says
there is a lot of gold in India. The
fact remains that there ig not much
gold in India. There are varying
estimates. One estimate is that it is |
Rs. 300 to Rs. 400 crores. Let it be
10 times more. Well, it will be only
as murh as what the Central Gov-
ernment gets in one year. You ean-
not say that it has affected our plan-
ning. If it is Rs. 300 to Rs. 400 crores,
what is it? You are giving sway
nearly Rs. 240 crores—possibly you
have reduced it—or a little more as
gifts to those who get themselves
operated for vasectomy and for loops.
You throw away money like anything
on worthless schemes. But if women
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have a little gold which stands in
good stead, which stands in times
of need as help and succour you say it
is hoarding. Nobody questions your
motives. Only, the operation is not
right. The amount involved is very
-small compared with our annual re-
venues,

Then, you thought that smuggling
will be stopped. Now, the proceed-
ings of the Lok Sabha in the last 13
to 14 months periog that I have been
here, generally, point to the direc-
tion of increased smuggling and not,
in any way, of reduced smuggling.
Smuggling must be controlled by an-
other method namely, the Govern-
ment must be strict. The smugglers
must know that Government means
business, i(at Government is anxious
to put down smuggling. As long as
the smugglers do not fee] that, you
cannot stop smuggling. Nobody wants
smuggling. But the Gold Contrul
Order is not the way. Anyway, for
the little good that you might do by
way of stopping some of the smug-
glings, you have ruined by this Gold
Control Order nearly 20 to 25 lakhs
of familics. We are here to develop
our nation; we are here to give suc-
cour to every one that is born in this
country:; we are here to create occu-
pations; we are here to create voca-
tions. But what does this Bill do?
What has it done? During its exist-
ence, nearly 20 to 25 lakhs of gold-
smith families have been ruined: some
of them have committed suicide; some
of them have been turned out of their
housey because they were not able to
pay even the house rent; I have seen
the suffering with my own eyes.
Still it is =aid, gold control is very
gcogl!l,

Now there is another thing. Famous
orders were passed to control gold. T
ran understand controlling gold or
limiting the use of gold or putting a
ceiling on the possession of gold, but
there were orders to adulterate
gold—reduce it to 14 carats, reduce it
{0 something less,” Why should all
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this be done? I think, there is some-
thing which is lacking in my under-
standing of the situation, but what
has happened in the country shows
that how I understand is how people
understand. Even assuming that what
the Deputy Prime Minister says is
perfectly right, if the nation does not
understand him, if lakhs of families
are being ruined and the smuggling
has not been stopped, there is no pur-
pose in trying to push ij through by
referring it to a Joint Committee with
the direction that it should report to
the House before 9th August., Tt has
to go to the Rajya Sabha and they
must select their members. So, how
is it possible to finish in nine day-
a measure which has been agitating
the minds of lakhs and lakhs of peo-
ple in this country? So, it should not
be hurried through in this manner. T
is better, as my hon. friend has said.
to circulate it for eliciting public opi-
nion and then take it up in the De-
cember Session. This is my humble
submission,

MR. CHAIRMAN: Mr. S. M. Ban-
evjee,
SHRI S. M. BANERJEE (Kanpur):

rose—

SHRI TULSHIDAS JADHAV:
Those who are members of the Joint
Committee are taking part now! Mr,

Banerjee is a member of the Joint
Committee . . . (Interruptions).
MR. CHAIRMAN: Is he in the

Joint Committee?

AN HON. MEMBER: Yes,

MR. CHAIRMAN : Then I would
request him to observe the conven-
tion . . .

SHRI S. M. BANERJEE:
But here is a situation where no other
member of my Party is present. I
came all the way for this. There is
no other member of my Party pre-
sent here. If T do not speak, my
Party will go unrepresented . . .-
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MR. CHAIRMAN: There will be

ample time for him to participate in
the Joint Committes. Let us not

break the conventionm . . .

SHRI S. M. BANERJEE: But the

convention has been broken here
several times.

MR. CHAIRMAN:
ing called him, T do not want to be
harsh. I would request him to com-
plete his speech in
minutes. We have to adhere to the
time schedule.

SHRI S. M. BANERJEE: Let me

start first.

avimafa wgrza, 9fF a7 faw q34q
afafy #1 s 7w & zafag agi @
a%ar & fa @ 7w A wogE 9w
fegqmr ¥ fawr @ &1 Atwr fae
fg ai%% i 77 fadas A 8@ &
FYAT AF | AfHA F A9 39 AYE 97
fa= w=it WEIEE ¥ qF oA ATRAT E
fF 7 ai%s # ag "y w1 & fF A
gFA% fait fF smar 791 77 0 wiee
FoZTA fa= AT T a1 Y ¥ 0w 6
Zifaer 48T g1 T & 7 39 A1 wwAl
H ¥ 9gAT FATT WEFAZ 48 41 fw A0
FT ATHL SUTITT F7 AT | AT 48 AT
f& &1 fear gar & & @@ awET A
AR AT AT wFAR a8 91 fF 53
F 7T U7 qZ g0 wrE A farq
HIT |F 1 ARG TAE AT
z1g § TG Ag fAw aF g
afem & szt 7% wwwar g fr ool qa
7 wgrzr faw w=t o e fR e
AT wwEal ¥ ¥ 0 ot gAY Aw AT
g1 7EY gar & | 77 foz Ty Al e
aifgr 7 A%y w31 @ fE w1 & wfA
A Y A AT W @ 7 3w
Ffer wror ot v ww et ofrare
¥ A¥ 9TH a1 T & AT /G, AT AR

-Gold (Control) SRAVANA 7, 1800 (SAKA) Ordinance (Res.)

Anyway, hav-

three or four

Gold Control Bill u7®

% f§ a8 FF o T 0% ¥ amar
"t |

FANHTT TFYHT T AT I & AF
WTIHT HoST q7F A ATAHE | IAN X
o Y A0l TR AT A 1T
T H F 47 AT G FgAT e,
Ffew gein @agwir Tafed 7 @ 5
% g faar @F w5 AT AG
a1 fF g ArcHEAT FTA |

ad graa @ ag fafvam & f5 fom
A5 & fAy ag MeE wEE niiv
STET AT 4T ITH A OF AT QI AL
a1 | 39T grfas F7F A7 frey weAY 5
framit &1 wifew 71 Afsa a7 ofas
T FT qF | AEE TGIA WET AT
AT qr gAfar 34 fa= 1 7@ 7 T3
W AE TAT R |

1962 ¥ 79 Sifagqt 7 37 Fo7 9+
WTRN fFAT A7 g wRAE 99E
T Ag® A AT W F7 WA fwar i
WAIRE §TX WRHE a7 Jgd 4 fF
Fa % faF o w1l 3 § 93N
afre /9% 0 FifF 70 AFTA 0
fori  f& w1 Yz Shosi ac
AAFTH A FAET ANAT FTOARAT
fear w1 #w =1 22z WI oA
A1 UHAW T wTH 4T A=y A74T K00
q g1, 39 7T 7 fraar 0 qar fzar
§ g wgvn 7 qeAr |EAr g fr
qrar froa 3% 7 afa= gar 7.0 #
ATEA  AET  wAT T ¢ AT W .
Zw 7 997 - f& ag @At aar wq0 ? e
397 FrFE Zfrare a7 ar fadr A4 wmE
gy femr 1 5 A% % fea Ay &
§ wrear g fy fawr Sl ngh A9F &
TF A ¥ AT ¥ AT T9E fR oaw
AT wrfe g ¥ ¢ W wAq s fw
feax ¥ 0% ¥ TwAw frdw wow,
T ETH AAT | A F AT H A AAGAT
ST daT Y
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(M1 a0 Mo T |
wd & F va fAigd ®vd @5
JF | T wrear g fw faw we S
wfas wredrg eqoieTT /9§, T fF 71C
fergeama & 49 T FaviEIIl @1 A
2, amat &7 OY7 gAE1 W7 & gAY g
fegmat & amaw w7 #1, fawd fF
I S HAT F7 99, o gaFT qg fa= vy
Fifea a1 W@ w7 mav AT AT
ST "oitgA FTAT ¢ ATfE | a0w T
g AT AT AF | AAT Ig FAAT F7 fF
o fasr €Y F1§ FE7d A6 & w17 ga°
F1¢ Frawr gl & A9 T AuH fE 7
HIqT &, W12, FH T 7 dra 0F
97 &1 #1@ | 5 faw weEY A Fr SAAAT
g f& w0 s fevwa &1 & f& @&
A FFA F Y A FNT 4T F WHE &
ATAGT | SIFT T ATAGT g 1 w127
gy mETDF A | T AWWATZ
f& g7 @y qawes © fx gad T
FrAET AEY | Al 9 WIEHT qEA T FEq
fF gasy T¥ FF77 A & 17 TART
FI97 AT |

AR F Ag § TA faw &
farrg e § w17 Wt WEIET oA
F7ar g fa qg wfes wrdm v
g ¥ sfafifugi & sev amf ¥, 78
a1 ga% fesr ¥ ag @zar g s owd
6 AEN AT

MR. CHAIRMAN: Does Shri Yash-

pal Singh want time to reply? If hc
will take only two or three minutes,

! can accommodate another hon.
Member.

aaw Fo3 0 qd Faw 9
Wex HTA & |

SHRI C. K. BHATTACHARYYA
(Raiganj): May I make a submis-
sipn? Just now Shri S. M. Banerjee
said that he does mot accept the basic
principle of the Bill, That being so,
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how can he be a member of the Joint
Committee? Will you kindly decicle
this question?

SHRI S. M. BANERJEE: May 1
explain? The hon. Member has not
perhaps followed what I =aid in
Hindi. This question of accepting
the basic principle before reference
to Select Committee has already been
distussed at length here. 1 said that
this should at least be referred to a
Select Committee.

MR. CHAIRMAN: 1 do not feel
called upon to give a ruling.

SHRI S. M. BANERJEE: 1 object
bhasically to Congressmen being herc.
Still they are here,

SHRI C. K. BHATTACHARYYA:
When once the House sends a Bill Lo
a Select Committee, at once it accepls
the basic principles of the Bill. Other.
wise, it does not go to Select Commit-
tee.

SHRI S. M. BANERJEE: This was
argued at length at the time of the
discussion of the Prevention of Un-
lawful Association Bill, We did not
accept the principle of the Bill when
it was sent to a Select Commitiee,

MR. CHAIRMAN:
to spend time on this;
diately relevant.

I do not want
it is not imme-

SHRI S. M. BANERJEE: What he
has said should be expunged.

MR. CHAIRMAN: Shri  Samar
Guha.
SHRI SAMAR GUHA (Contai):

The people of our country have per-
haps hardly seen an Act more draco-
nian in concept and futile in achieve-
ment than the Gold Control Act. I
feel that the curse of this Act forced
our otherwise wise, experienced and
nationalist leader Shri Morarji Desai
to political vana vag for 5 years.

I want him to keep this in mind
that this draconian Act had a toll of
more than 200 lives of goldsmiths who
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committed suicide, threw out of em-

ployment, hereditary employment,
over a million people, involving over
24 million family members, destroying
an age-old cottage industry, disrupt-
ing an indirect rura] banking system
and also forcing a very docile, peace-
ful, mild community like the gold-
smiths to resort 'to direct struggle and
court arrest not in hundreds, but up
to 25,000 all over India.

This Act, as I have already said,
has failed in achieving any of the ob-
jects for which it was enacted, Its
main object was to unearth Rs. 400
crores worth of hidden gold. I would
ask the Finance Minister how much
hidden gold has been unearthed. Its
second object was to stop or control
gold smuggling. I think in that as-
pect also the Act has failed complete-
ly. The third object was to standard-
ize the price of gold, but we all know
that the price of gold has shot up by
30 to 50 per cent. The fourth object
was to use the unearthed gold and
other gold for development purposes.
I want to know how much gold has
been used for development purposes.

As I have already said, thig Act
has disrupted an age-old cottage in-
dustry and brought untold miseries
to millions of people. After throw-
ing out of employment over two mil-
lion people, they squandered, wasted,
more than Rs. 1 crore in the name of
rehabilitating these unemployed gold-
smiths,

In the western world today women
are using gold ornaments, and we can
use our ornament industry to earn
foreign exchange. :

I will conclude by saying that we
should learn a lesson from the past
miseries that this Bill brought to the
people of India. The Finance Minis-
ter himself once said that for over
six months he had thought over this
Bill, but he did not have an idea of
the miseries that this Bill might en-
tail.

1173 (Ai) LSD—13,
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The object of the Bill should be to
control not the quality of the gold,
but the quantity of the gold. If that
can be done judiciously, this Bill may
have some purpose to fulfil. '

o g fag : 9@ % faw a=i
o ¥w g29 & qrHA ¥ faw A andwar
atfad 7 ¢, 7g a1faa 7 L f faan
Tiee wrIfaT &6 §MF & IfQ@ oo
¢, feor &% mifwfen w1 §, a@ @
q 7@ g § 5 ¥@ a<g & faw q@r
ATAT FT ATFEA | T GF A W
AW ATAT AT § A1 99 & AW &
1€ aw T a1 ¢ | A fae
AT q9T ITHT @ TR faw T
t OF TeT TN % B w1 A
AT EHT § | IAE CH €A T A9g
¥ 250 GATY A ARAFET TH FAT
T | W A & s il |
ar 7 ¥few o Moy ormwe Y, NAW®
faq wafeomae  oHfidiz ¥, STt
@ 9% af wT ¥, I
Friamegi 9T gORTT O% T &
&%t | e § yafag gaifat off
& fs w9 weardw W §W T
Tl 9T a1E § 99 weAndw #Y aftar-
Tz Y O @ F | ag &% § fis sk
qT §WT a9 §, WOk 9T dI%E Y
wfe § afEw gk 2w o Afewar ¥
arETe ¥ T AT § 1 W &y wre Aw
¥ fawrfor & &9 gQ £, SA%T awaT™ wr
wToA €6 fawr # §9 FT & wifow
2 1 w1 e ¥ 9 faar w1 fe W
fasr & ¥T WTH A6 FATL AW KT HIEET
guT §, 2w & e o § 1 A g
g fe aff ot § 1 3w & e o
T3 o« g @ & IFA W T
wrearA) & g ST T SUTET ¥ YA
&7 tFEa §< | Owa &1 2d gt
¥w ¥ war § 7 feg & wee wgrwd
¥ v ¢ | 78 cafay fear amar & fis
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o [ gavw fag)
o fog @ 9 aw s wfe-
s I wr ¢ T agETa 8 | fow AR
¥ aren o T THT AgrEA & I
TFE ¥ &t # dEraATT W FTREET T
Qw'itguﬂ%wﬁma%rﬁﬂt
IS ;g WA g AW A A
WX W F AT AT R A AW W
T /T W AW F W2 {AT AL &
& 3w % wif, 3w wr wam, AW oaT
AT TG & FATT 7L g1 ST |
W T § Fgm fF o7 q% 97
_NEW 7Y ffw g a% o faw & vt
(G & TRafe &1 OFA & a6 g1 g
E.9R 5 § ag 59 g7 a sw
‘.ﬂgﬁﬁn_ﬂﬂﬁﬁm@ﬁi;ﬂ%
W AT A OF 9 TR (a= Fy agi A 90 |
ERT AW FY A= 99 TS @ g2 vy
.« g0 SafE gy FrEmt  F,
B " A R1aT @3 1 99 aF qar
T ar & 99 7% I a7 # agr A
-gTE Al oK A9 oY I ag afaw
AT, AT Y i g
" 'MR. CHAIRMAN: Has the hon,
"Member leave of the House to with-
draw his resolution?

The Resolution was, by leave, with-
drawn,

MR, CHAIRMAN: I shall now put
““ameéndment No. 2 to the vote of the
House.

Amendment No. 2 was put and
negatived,

SHRI KANWAR LAL GUPTA:
I withdraw my amendment No. 1.

LS .

' 'MR., CHAIRMAN: Has the hon.

Member leave of the House to with-
draw his amendment?
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Amendment No. 1 was, by leave
withl,drawn:r . sge

MR. CHAIRMAN: 1 shall now: put
the main motion to the vote of the
House,

SHRI KANWAR LAL GUPTA:
Is the Minister not replying?

MR, CHAIRMAN: It is a motion
for reference to the Joint Committee.

The question is:

“That the Bill to provide, in the
economic and financial interests of
the communmity, for thé  control
of the production, manufacture,
supply, distribution, use and posses-
sion of, and businesg in gold, orna-
ments and articles of gold and for
matters connected therewith or inci-
dental thereto, be referred to a Joint
Committee of the Houses consis-
ting of 38 Members, 25 from this
House, namelyt—

. Shri K. M. Abraham,
2. Shri S. M. Banerjee.

3. Shri Sonubhau Dagadu Ba
want.

4, Shri Onkar Lal Bohra.
5. Shri N. Dandeker.

6. Shri George Fernandes,
7

8

9.

[

..Shri Sitaram Kesri,

. Shri S. M. Krishns,.

. Shri Brij Bhushan Lal.
10. Shri Anbazhagan,
11. Shri Bakar AL, Mirza
12, Sardarni Nirlep Kaur,
13. Shri Krishna Chandra Pant.
14. Shri Nanubhai N. Patel.
15., Shri S. B. Patil. .
16. Shri R. Surender Reddy.
17. Shri A. S, Saigal
18.. Shri Dwaipayan Sen.
19.: Shrl Sheo Narain... .
20. Shri Digvijaya Narain

Singh.
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'y EIPY
21, Shri Chandrajeet Yadava.
22, Shri Tridib Gumar Chau-
<~ dhuri

28. Shri N. Shivapaa.
%4, Shri O. P. Tyagi.
28, Shri Morarji R. Desai, and

18 from Rajya Sabha;

that in order to constitute a sitting
ot the Joint Commitiee the
quorum sha]] be one-third of the

total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the 8th
August, 1968;

that in order respects the Rules of
Procedure of this House relating
to' Parliamentary Committees
shall apply with such variations
and modifications as the Speaker
may make; and )

that this House recommendg to
Rajya Sabha that Rajya Sabha
do join the said Join{ Committee
and communicate to this House
the names of 13 members to be
appointed by Rajya Sabha to the
Joint Gommittee.”

The motion was adopted.

——

17.34 hrs,
HALF-AN- HO‘LTR DISCUSSION

OVER-FLYING OF PARISTAN JETS ON
INDIAN TERRITORY

SHRIMATI TARKESHWARI
SINHA (Barh): Sir, I had raised
this discussion on the answer to star-
red question No. 65 taken up on the
24th July 1068 regarding the over-
flight of Pakistani: jets over the
Indian territory. This questionh came
at the end of the Question Hour and
therefore, we could not get any clari-
ficatién from the hon, Minister. But
I wus surprised when ° the hon
Minister. . replied that the first flight
of Pakistani jets took place in May.
On Ma¥ ' 8th ‘the Defence Minister
said ¥in' the Rajya Sabha in answer
to a question that Pakistani's re-~

‘Amausj near

(H.AH. Dis.) i
quest for blanket permission was
under consideration. . Unfortynately,

he did not reveal this fact that the
flights were already taking place be-
cause my information is that the
first flight took place not in May but
in March, I would like to have a
clarification from the hon. Minister
as to why this statement was made
and what is really the correct

position,

I have also -this information that
this airport, Bkshi Ka-Talao, is not &
civiliap but a military airpory and
these plans are landing mnot at
Lucknow, but at
Bakshi-Ka-Talao. The hon, Minister
that day replied that these alrcraft -
land at the civilian airport. But I
do not know why a precaution which
is normaly taken for the military air-
craft, that they should not be allowed
to fly on the civil lane, in the air,
was not observed in  this case. I
would expect the hon. Minister to
reply to this question as to why the
precaution about overflights of mill-
tary aireraft not to permit them to
fly on the civil lane was not tn.ken ln
this case.

There is another request that 1is
pending with the Governmént of’
India The hon. Minister that day, irf
answer to a question replied ‘that -
this is on a reciprocal basis. But 1
would like to know from the hom
Minister ag to what happened to our
courier plane which went to Engl
for some spares and they were not
allowed to touch Karachi. If this is
reciprocity on the basis of the Tash-
kent agreement, I do not know what
kind of reciprocity we observe jn this
country. It was not even a military
plane; it was & courier plane going
to England for some spares and I
understand that this plane was mnot
allowed to land in Karachl I would
like to have this information from
the hon. Minister whether this was

a fact or not.

On about this generosity -when
once it was permitted, the Parliament
and the country should have bess
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taken into confidence We do know
that there are certain international
obligations for the air-flights, but
whether these flights come under the
internationa] obligations of inter-
national flights or not, we would like
to get a satisfactory answer from the
hon. Minister. Moreover, the ques-
tion is, why these planes are going
and coming, to Sargodha; why these
flights are being made from East to
West Pakistan.  There is generally
an argument made perhaps by Pakis-
tan Government, which the Govern-
ment of India has very easily accep-
ted, that they are going for repairs
but does it not indicate that once
these planes are allowed to go to
Bengal East Pakistan, they will be so
near to all the vulnerable territories
of this country? They would be
near to Siliguri, near to Assam and
they. would certainly be near to
Caleutta. When we allowed the per-
mission, did we take this into consi-
deration, that certain strategic areas
should not be brought under these
permissible limits? The permis-
siveness and generosity of the Gov-
ernment of India should not carry us
to the extent that our own territory
becomes vulnerable. I next come
to another very serious point. I
would like to have information on
this point from the hon. Minister.

What I have mentioned now is
about permitteq flights. But I
understand from reliable authority
that Pakistan ig staging unpermitted
flights also. I would like the minis-
ter to enlighten the House whether
it is a fact that three unidentified
planes coming from Pakistan have
been having regular reconnaissance
flights over India and landing back
at ‘Sargoda, Our radar system has
been spotting these flights ang yet we
have not been able to do anything
in this matter because T am tolq that
these are RB 57 Spy planes flying at &
height of 60,000 feet and we have
nothing by which we can shoot them
down even if they make flights into
our territory. ‘The minister should
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clarify whether this is true or not,

an,] if true, for how long these re-
connaissance  planes have been
flying over our territory., I under-
stand that out of these three planes;
one has crashed only recently. I
would like to know whether it is a
fact or not. I would also like to
know whether our missiles are not in
a position to work up to that height
and that is why this kind of thing—
air trespassing and spying— is being
permitted,

There is another point on which
I want clarification. 1 understand
that China has created ap air corridor
on the Pamir mountain range and
Chinese planes are flying from
Sinkiang to Pakistan over Kashmir
violating our air space. 'This is a
new air route that has been opened
by China with Pakistani collusion
for their benefit. I understand that
we know these things, but we are
quite helpless in checking them. I
would like to know from the minister
whether this is corect or not. If this
is correct, the minister should satisfy
the House as to why this has been
allowed, An Aksaj Chin on the 1land
already exists. Are we to understand
that an Aksai Chin on the air has
also been created ang that the Gov-
ernment cannot do anything in this
matter and is helpness?

I would like the minister to clarify
all these points to the House so that
this kind of anxiety may not remain
in this country.

17.44 hrs.

[Mr. SeEaxER in the Chair]

ft qeq, yw qaTX (TETOANA)
ey wgtn, W7 fF ey T
famgr 3 w77 &, AW s @A & s 7%
ST gAY ¥ T, T/ &7 F1EG G
T A7 | 7 WAL XY e aE &
mEg gt o g & fe v faw
Femer § afew JwE & oF agT AW



2489 Pakistani Airc‘ruﬂ SRAVANA 7, 1890 (SAKA) Flying over India 2490

T WRT 4T | 39 faA gEt oA
w1 a1 f @12 o fegad ar afafesr
F,f0 w1@ 91 g7 F wwEAT OF @A
T T quEAT q w197 41, qF AL
g1 T dEd Ty 9g € fw e
& wane gt Far feferdt o
T §, qg ¥ 78 AFar /1 T & 4y
TG &1 Aw g | Kfaw q@ T
T agT W1 HT IA, AT IAE D AT
g ACHT TH7-3€T qTA { I H
ey 7t a1 & it =g fow W
A gENT A g3d 91 T 28 ¢ o om0
a7 F1 %A & fqw 1€ Iy fRAT
TIT AT T ALY | EWF  WEET 9g W
&1 W7 & % ag & g7 97 qTAE
|TaT, X6 ®1 Si9-7g5q g W7 IW
AT & AT A | 7A7 gL A1HET
qrfgEsY & & S & G IE-gEHI g
RITEWR, THA, fEgET AT
qifeeaY = & S0 § TIAW & T
¥ %9 %30, gt AfGTF T 4 7T
w1 forar | F1€ F@F A R T A
o 4 HIX IF A0 F TG g a7
fergeara & o w1 € st fosd am 7t
T gq m favar &1 fagg &1

SHRI TENNETI VISWANATHAM
(Visakapatam): It has been said that
they were allowed to go by special
request. We were not told that day
when the question was taken up as
to when the request was made and
when it was granted. Apart from
the technical gquestion whether they
could come except by specia] agree-
ment or request, I want to know
whether it is wise in these days to
grant such a request at all. The other
questions have been asked by other
Members and 1 would like the hon.
Minister to tell us when the request
wag made, how many times the
every aircraft went, how many times
they have gone back, whether they
are doing it regularly and whether
any other requests are still pending.

(H.AH. Dis)

SHRI BAL RAJ MADHOK (South
Delhi): Pakistan is hostile country
and it has never made any secret of
‘ts evil intentions about this country.
It has been feverishly building up its
air power with the help of all kinds
of countries, friendly or inimical to
our country, During the war of 1965
all flights of Pakistani planes over
our territory, both civilian and mili-
tary, were stopped. After thay efforts
were made by Pakistan to see that
civil flights were allowed and we al-

lowed them, but military fights re-
main suspended.  Normaly ng mili-
tary flights take place between
different countries without permis-

sion.

The situation and relations between
our two countries are getting more
and more strained for the last few
months and the Russian decision to
arm Pakistan has further added to the
bellicosity of Pakistan. The prepara-
tion that they are making for trouble
on the eastern and western regions of
our country are well known. The
Pakistani leaders have never made a
secret of their plans to get some kind
of a corridor through India to link
their eastern and western wings. The
air corridor may be the first stage to
achieve that end.

We are told that there are rules
that even when we allow civil aireraft
to fly over our territory any kind of
photography is prohibited. Where
then is a guarantee that when a mili-
tary aircraft of an enemy country
overflies our country, it does not take
photographs of our airports and other
strategic positions? In these circum-
stances I want to know whether the
Government considered all these as-
pects when it gave permission to
Pakistani military aircraft to overfly
India and to land at Lucknow; whe-
ther it is a fact that the pilots and
other crew of the Pakistani aircraft,
which landed at Bakshi-ka-Talab in
Lucknow. were allowed to go to the
city and move about; whether it is
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also a fact that these personnel col-
lected all kinds of information from
t_)ther_ sources as well; and whether it
iz a fact that even in the matter of
vur, civil aircraft Pakistan had been
putting all kinds of restrictions when-
ever any special permission has been
asked of them. In view of this, may
I know whether the Minister will give
a categorical assurance that no such
appeasement or unilateral generosity
or weakness towards Pakistan will be
shown in future?

MR. SPEAKER: The hon. Minister.

SHRI SAMAR GUHA
May I make a submission?

(Contai):

MR. SPEAKER: It is not you alone,
Mr. Kanwar Lal Gupta wants it; Mr.
Sharma wants. It is dangerous to go
out a little. There will be no end to
it then. .

SHRI SAMAR GUHA: It was my
question; It was on my request you
accepted it.

MR. SPEAKER: There is no mono-
poly of questions. Anybody can have
half-an-hour discussion on any ques-
tion. If I allow you, Mr, Kanwar
Gupta will get up and others will get
up. If I go out a little, I am caught
in trouble, Wil] you kindly sit down
now? The hon. Minister.

SHR] RANDHIR SINGH (Rohtak):
We gave the names,

MR. SPEAKER: Only four names
will come. The lots are drawn.

SHRI RANDHIR SINGH: My name
never comes. '

MR. SPEAKER: That I cannot help.
¥You consult some astrologer or some-
body. I cannot help it. The lots are
drawn. If your name does not come,
I cannot help it.

SHRI RANDHIR SINGH: It never
comes.

MR. SPEAKER: Will you kindly sit
down? -
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st vty feng : we ATy W Y
A FTR § ? qg w9 AT adwT g aw
FERIAS TN § 7 7g g Twiea Tl
FT ! '

MR. SPEAKER: Please sit down
now.

ot vavet< g : ag #1€ awT T
AREGEC IR cES TR Ll o
gamFeEdeafi g

MR. SPEAKER: You cannot raise
like this when ever you choose,
b

SHRI RANDHIR SINGH:
be treated like this.
this,

1 cannot
I protest against
Please never repeat this.

MR. SPEAKER: Don't disturb the
work of the House. The hon. Minister.

SHRI RANDHIR SINGH: All right.
I cannot tolerate this,

Shri Randhir Singh then left the
House.

MR. SPEAKER: i does no{ matter,
whether he tolerates or not. The hon.
Minister,

SHRI RANJIT SINGH (Khalida-
bad): On that day, my name was
second on the list. But I was the first
man to table the notice.

MR. SPEAKER: If too many of you
get up like this, I will have to adjo-
urn the House. I ‘will adjourn the
House and go. You know the proce-
dure. The lots are drawn. If 20
persons give their names, the lots are
drawn. Only four names will come.
Which four names will come, I do'not
know, If there is any dbiibt, you cah
go and see when the 18ts gre drawn.
I do not draw the lots. How am’ I
responsible for this? Somebody draws
the 16ts in office~~T do hot know who.
Supposing 1 go out “of these four
names, how can I chooge between the
Members here,
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SHRI RANJIT SINGH: I place my
Iot in your hands.

MR. SPEAKER: I know you are a
good Member. But stil] if I' allow
‘you, I have to call back Shri Randhir
8ingh also. Then, there is Shri Samar
Guhg, Shri Kanwar Lal Gupta and
others, Then, I get into trouble, Once
~and for all, I say, the half-an-hour
discussion is not in my hands. We
‘have all agreed that four names will be
drawn. The four names are called.
I do not know which four names come.
I do not draw the lots. Please don't
ask everyday, “I have given my name.
What happens to that?. Am I to
“answer that? Is it a Question Hour
“for the Speaker? Four names are
drawn. If your name does not come,
how am I responsible? I do not know
whether it is bad luck or something
else.

SHRI SAMAR GUHA: Half a
minute. Just on a point of informa-
tion. P

MR. SPEAKER: I know I cannot gay
anything to you. All my shouting is
of no use. I have called the Minister.

SHRI SAMAR GUHA: On the last
occasion, . during the half-an-hour dis-
cussion on the Farakka Barrage, this
rule was not observed.

MR. SPEAKER: That is where we
get into trouble. I1f you go out a
little, there is no end to it. I should
not discriminate between a Member
of the Congress Party and a Member
of the P.SP. Party or anybody else.
It should be uniform. The Chair is
for both the sides of the House. There
should be no differentiation like that.
The hon. Minister.

THE ' MINISTER OF DEFENCE
(SHRI SWARAN SINGH): Mr, Spea-
ker, Sir, most by the doubts that have

“arigent in the minds of the hon. Mem-
berg have arisen because this Question
was reached at a rather late stage of
the Question Hour and there was no

time for supplementaries and clarifi- .

‘' cations,” Otherwise, most of these
points could have been easily clarified
even on that day itself. The other

(HAH. Dis,) |

thing that I want to urge is that there
is no question of either generosity or
appeasement or unilateral action, as
has been suggested by some hon.
Members. I would like to say straight-
way that this is done strictly on a
reciprocal basis. We give facilities to
Pakistan exactly on a reciprocal basis
and we expect Pakistan to give, and
Pakistan has been giving reciprocal
facilities for transit of Indian air force
planes whenever we have asked for
it . . . (Interruption).

AN HON. MEMBER: Any instances?

SHRI SWARAN SINGH: There are _
a number of instances . . .

'‘BHRI KANWAR LAL GUPTA: Re-
fuelling also?

SHRI SWARAN SINGH: Of course,
this is the normal practice—refuelling
also.

The third thing which I wanted to
say, ‘and  this point should be clearly
understood, is that there is no inter-
national obligation as such for the
transist of military planes over any

country. So far as trensist of
military planes  is
there has to be an agreement with

the country over which it flies, and no
over-flight of a military plane so far
as planes belonging to another coun-
try are concerned, can take place un-
less that country permits that flight.

Now about re-fuelling also I would
like to clarify because there appears
to be some confugion. : Our military
aircraft have landed at Karachi and
at Lakore and whenever they have

. landed, the refuelling facility has been

made available. It is not gemerosity;
we have to pay for the fuel that we
purchase in foreign exchange and for
the fuel that we supply they pay in
foreign exchange to us. - So, these are
the normal reciprocal facilities which
are provided by each country, This is
the general broad framework,

Having said this, I will answer cer-
tain specific questions, which have
been put. I will confine myself, with-

. ouy.arguing, to answering those speci-

fic questions.
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My hon. friend, Shrimati Tarkeswari
Sinha‘s fitst question: was this: some
reply was given in the Rajya Sabha
about blanket permission request being
under consideration. That is correct
because blanket permission was asked
for, not for the fighter or F-86 or jet
aircraft but for the courier service
that is flown between East and West
Pakistan, At that time it was under
consideration, So, there was no con-
tradiction between gpecific request
being granted and blanket request be-
ing under consideration; the two were
not gimilar,

The second question that has been
asked is whether it landed at Bakshi-
kha-Talab or at Amousi airfield. These
jets about which permission had been
granted, landed not at Bakshi-kha-
Taleb but at Amousi airfleld in
Lucknow,

The third question that has been
asked is why was a civil lane allowed
to be used. In fact, this is the right
of the country over which any foreign
military planes fly to lay down the
route, and in this particular case, we
had laid down a particular route that
had to be followed by them and no
departure was to be permitted on any
account. These lanes are always laid
down after taking into consideration
the existence of any sensitive instal-
lations and these rules are determined
by the country over which it flies after
taking into consideration all aspects.
In this particular case, these Pakis-
tani airforce planes flew over the
route which had been determined by
us; they were watched all the time
and there was no departure from the
rotue which had been prescribed by
us.

Another point that was said was
that our courier planes were not al-
lowed to land in Karachi whereas we
permitted even their jet planes. I am
afrald, that information is not correct.
Our airforce planes have been landing
in Karachi, particularly the courier
planeg that go to Europe quite often;
thon = mumher of our airforce planes
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go to the Soviet Union from India and
they stage normally at Lahore both
on way-out and on way-back. In fact,
this is what is insisted by all countries.
That is, normally we do not permit an
over-flight without landing. It is
always in the interest of the- country
over which it flies that the plane is
not permitted to overfly without
landing. We expect their ‘planes to
land here so that we broadly know
what are the types of planes and
where they are going. Similarly,
Pakistan always insists that our planes
flying over their territory land either
at Lahore or at Karachi, As I indi-
cated earlier, refuelling is the normal
facility granted by either country. So
the question which was put down by
the hon, Member is not based on cor-
rect information.

18 hrs.

SHRIMATI TARKESHWARI
SINHA: I referred to onc of our
courier planes which was going to
Englang being denied that facility.

]

SHR] SWARAN SINGH: Our planes
going to England or Europe,_ the
courier planes, the Super Constella-
tions, land at Karachi. There is no

" difficulty in connection with that faci-

lity.

Then the question was asked: why
are they going to Sargoedha or Pesha-
war? Once they pass through our
territory, whether they want to go to
Sargodha or Peshawar or wherever
they want to go, we cannot control.
We can pre-determine the route over

* which they can fly in our territory.

We can also lay down several condi-
tions, and several conditions have been
lajg down on a reciprocal basis; for
instance, no arms can be carried, no
ammunition can be carried, no persons
can be carried who can be offloaded,
no photography is permitted, no
caneras are to be carried and so on.

SHRI NARAIN SWARUP SHARM/
(Domariaganj): Can we check ali
that?
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SHRI SWARAN SINGH: We can
That is the object of making them land.
There is no using carrying on this
running commentary. This is always
done. That is done to our planeg and
also to their planes. That is exactly
on a reciprocal basis.

SHRI SAMAR GUHA: What was
the exact date of the flight?

SHRI SWARAN SINGH: That T

will give.

The other question was whether
Pakistan had been indulging in flying
spv planes. All I can say is that
that information is not correct. We
have got arrangements. If there are
any spy planes flying over our terri-
tory, we can bring them down.

AN HON. MEMBER: Have they
got U-27

SHRIMATI TARKESHWARI SINHA:
1 Myself said that they are being
noticed by our radar.

SHRI KARTIK ORAON (Lohar-
danga): How can he stop aerial photo-
graphy? -

AN HON MEMEBER: Can he bring

down such a plan?

SHRT SWARAN SINGH: We are not
holding a class on the technical side
of photography! ‘how it is taken'. To
those who are interested, I can give
the information later.

Another question was asked, as to
whether Indian territory is being used
by Chinese planes, overflying our ter-
ritory. That information is not cor-
rect. No Indian territory which ig in
our control is being used for that
purpose, I cannot say anything about
the territory over which we have no
control. In regard to the territory
which is not in our control, as the land
is used, the air space may also be used.
So it will not be realistic for ug to
expect that the air space over that
Tndian territory which is now under
Chinese contro] is under our control.
It is not realistic for us to think on

(H.AH. Dis,)

those lines. I think I have answerad
al] the questions asked by Shrimat:
Tarkeshwari Sinha,

Some other questions were asked by
my colleague from Bihar. As regards
the question about Bakshi-ka-talab, I
“ave already answered. Then it was
said there was another big plane that
accompanied the other aircraft. It is
a fact because it is a normal thing
that when fighter aircraft are taken,
there are the crew who are carried in
a transport plane. That facility is
asked for and given. The transport
plane carries the repair crew and also
sertain essential spareg and the like.
That is the normal precaution taken
by all countries. There is nothing un.
usual in that.

Then it was asked whether they
were roaming sbout three or four
miles this side or that and whether
they might have taken photographa,
For one thing, these were pre-deter-
mined routes, and when these are pre-
determined, this factor is also taken
into consideration as to what can be
the cirele or circuit over which the
planes can go round. The pre-deter-
mined route is alwavs determined tak-
ing into consideration the possibility
nf a ecircuit at the time of landing or
takinn off, and nothing wital comes
within that circu’t. So, there is no
risk involved in that.

Then, it has been asked when the
request was made and when it was
granted. [ cannot give the actual
dates. but they had made a request
may be about a couple of weeks before
the actual flight, and this was consi-
dered in Air Headquarters and in the
Ministry, and ultimately the requcst
was granted.

SHRI SAMAR GUHA: The date is
very important,

SHRI SWARAN SINGH: Must me
| presume you will not ask a question
unless it is important,

SHRI SAMAR GUHA: Because you
made a statement in the Rajya Sabha
on 9th Mav and you said that the
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flight took place in May. If you had
that information, how could you mis-
iead the member of the Rajya Sabha
who put this question to you?

SHRI SWARAN SINGH: 1 think
the hon. member was not quite atten-
tive when I attempted to answer that.
What was pointed out to me was that
there 1 had said that a request for
banket clearance of courier planes was
under consideration, which is a fact.
Just as we get a blanket clearance for
our courier planes, they also ask say-
ing that these will be the dates.

SHRI SAMAR GUHA: I am sorry
the question wag this. It was not a
courier plane, it was a military plane.

SHRI SWARAN SINGH: I hope 1
am not on a memory test. If I have
slipped, 1 can always correct it, there
is no difficulty.

The point is, there is a distinction
between a blanket clearance and
clearance of certain aircraft for which
a specific requesy is made, and I will
have to check up, because I cannot be
canfronted in this manner with earlier
statements which have been mentioned.

The basic thing is: is it wise, ag has™

been posed by Mr. Viswanathan and
Mr. Madhok? I have taken all these
things into ronsideration, and this per-
mission was not granted casually. All
the pros and cons were weighed at the
time of granting this permission. When
we are not actually fighting, there is
no point in keeping up the tension
unnecessarily, and if there are facilities
which can be utilised by either coun-
try without detriment to its security,
we should not say “no” merely

GMGIPND—LS 111178 (aj) LSD— 21-1-88—1010.
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because ultimately there is g chance
of a confliet. When fight comes, it
comes, and it should be fought brave-
ly, but there is no use indulging in
pinpricks which do not lead ug any-
where, but unnecessarily keep up the
tension. There is no question of
generosity or appeasement, but merely
to have some satisfaction that we are
causing some irritation to the other
side, we should not indulge in perpe-
tuating certain irritants which can
eagity be got out of the way. That
should be the approach with regard to
any neighbouring country.

As has been often said, there are no
permanent enemies, there are no per-
manent friends. Let us not try to
view these things except in the proper
perspective. Certainly here, there is
rociprocity because we get facilities
fer our Air Force planes when they
transit through Pakistan territory. I
may tcll you that this is not merely
on paper, because we have to under-
take a number of flights because we
have to go to the Soviet Union on a
number of occasions, we have also got
to go to European countries and
United Kingdom. We can avoid the
ey of Pakistan territory, but if we
von use it, then it is something to
which we should not say “no".

So, all this is done on a perfectly
reciprocal basis. There ig no question
of either appeasement or generosity or
one-sided action,

18.10 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday July.
30, 1968|Sravana 8, 1890 (Saka).



